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LOK SABHA DEBATES 

LOK SABHA 

The Lok Sabhll met lit EleVl!Jl1 of /he Clock. 

[MR. SPEAKER in the Chab1 

/English} 

MR. SPEAKER: Q. 361-Shri Jasubhai Dhanabhai 
Barad-not present. 

We have all noticed how media today have 
highlighted some of the aspects of our functioning. 

11.01/ 2 hra. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Q. No. 362. Shri S.K. Kharventhan. 

Payment of Statutory Dues to 
CPSU Employees 

+ 
"362. SHRI S.t<. KHARVENTHAN: 

SHRI SANTOSH GANGWAR: 

Will the Minister of HEAVY INDUSTRIES ~rm 
PUBLIC ENTERPRISES .be pleased to state: 

(a) whether many of the Central Public Sector 
Undertakings (CPSUs) including HMT have not released 
statutory du88 of salaries and other allowances of their 

employees; 

(b) if so, the details thereof CPSU-wise; 

(c) whether the Government has taken steps for the 
early release of the salaries and allowances of 

employees; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN 
DEV): (a) to <e) A Statement is laid on the Table of the 

House. 

Statement 

(a) and (b) CPSEs are expected to pay the wages, 
salaries and statutory dues to their employees regularly 
out of their own r88ources. So far as HMT Ltd. and its 
subsidiaries are concerned; wages/salary and statutory 
dues have been paid till March, 2008 in HMT 
(International) Ltd. and Praga Tools Ltd. in the remaining 
subsidiaries the pendency as on 31.3.2008 is as under: 

(As. In crore) 

Company Salaries & Statutory Total 
Wages Dues 

HMT Umited 7.18 7.18 

HMT Machine Tools Limited 11.45 11.45 

HMT Watches Limited 21.83 1.08 22.91 • 

HMT Chinar Watches UmRed 6.69 6.69 

HMT Bearing Umiled 0.41 2.42 2.83 

Grand Total 28.93 22.13 51.06 

(c) to (e) Government sanctioned Rs. 51.84 crore 
for payment of wages, salaries and statutory dues to 
the employees of HMT group during 2007-08. Ir, case 
of CPSEs under Department of Heavy Industry including 
HMT Ltd., and its subsidiaries, an amount of Rs. 138.75 
crore is outstanding of wages, salaries and statutory 
dues. Government provides financial assistance by way 
of non-plan loans to certain CPSEs to supplement their 
efforts for payment of wages and salaries and statutory 
dues when they are unable to generate required 
resources. As per information available, Government 
sanctioned Rs. 2481.21 crore during the last four financial 
years for payment of wages, salaries and statutory dues 
to sick and lass making CPSEs. 

SHRI S.K.KHARVENTHAN: There is a much talked 
about controversy regarding the sale of land owned by 
HMT in Kerala. May I know the factual position from the 
han. Minister? 

MR. SPEAKER: Sale of land! The qu~tion deals 
with the release of salaries and allowances. Mr. Minister, 
are you ready to answer this question? 
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SHRI SONTOSH MOHAN OEV: I would like to infonn 
the hon. Member that there was a controversy that this 
land was sold by HMT, a company under my Ministry, 
iUegally. When this controversy was going on, at that 
time. the State Government of Kerala gave an affidavit 
before the High Court saying that this was sold legally, 
that they have given their pennission, and there was 
nothing wrong In it. 

MR. SPEAKER: Will you please come to your 
supplementary relating to the question? 

SHRI S.K. KHARVENTHAN: I would like to know 
whether the Govemment have taken any steps to release 
the statutory dues of salaries and wages from 1 st 
October. 2007 till date. 

SHRI SONTOSH MOHAN OEV: In respect of seven 
companies, we have released the dues. We have got 
the sanction from the Rnance Ministry in respect of 
seven companies. and in case of five other companies. 
they are still to be cleared. The Finance Ministry asked 
for certain clarifications. which we have submitted to 
them. Now, Mr. Chidambaram has come back and I 
think they will be cleared and the dues will be paid. 

[Translation} 

SHRI SANTOSH GANGWAR: Mr. Speaker. Sir. false 
promises are being continuously made since the present 
Govemment came to power. In 2004 news came that 
the Government have sanctioned Rs. 517 crore for 
24 Public Sector Undertakings for the payment of 
outstanding salaries to the employ~ and 15 thousand 
employees will be benefited on account of this. 
Thereafter. in the year 2007 Rs. 77.25 crore were 
sanctioned for 13 Public Sector Undertakings under the 
Ministry of Heavy Industries for making payment of 
outstanding salaries to PSUs employees. It was said 
that Shri Chidambaram Saheb has done so out of 
sympathy under the leadership of hon'ble Prime Minister. 
Then. on 23 February. 2008 it was published in the 
newspaper that As. 77.48 crores were given for 12 
companies by CCA. It contains the names of some of 
the companies and 24 undertakings. My question is 
related to several Undertkaings of the Central 
Government including HMT. Now statement that has been 
made by the hon'ble Minister is related to HMT only. 

I would like to know from the hon'ble Minister the 
year-wise details of the money given to all the 
undertakings under this head during the last four years. 
It was said that after release of the funds, the 
perfonnance of the undertakings will improve and they 
will become profit making entities. However, I personally 
know about HMT. Presently, I cannot say even this that 
the Government should firmly say that this much amount 
has been paid. I would like to know about the amount 
paid headwise during the last four years and also the 
amount of relief provided to the employees. I would 
especially like to know whether the sickness of the 
companies have been removed or whether they are again 
on the verge of closure. 

{English} 

MR. SPEAKER: It is a little larger than a 
supplementary. but I am allowing it. 

SHRI SONTOSH MOHAN OEV: There are public 
sector undertakings under my Ministry as also under 
other Ministries like the Ministry of Steel and Ministry of 
Petroleum, etc. Till today we have released As. 2,481.21 
crore in total. I have got year-wise details here. 

MR. SPEAKER: You can send them to him. 

[Translation} 

SHRI SANTOSH GANGWAR: Sir, I would Hke to 
know whether these undertakings have started earning 
profit or not Whether their problems have been resolved 
or not? 

{English} 

SHAI SONTOSH MOHAN OEV: Not au of them, but 
70 per cent of them. All those which are in Kolketa. 
except one, are earning good profits. 

[TrsnslationJ 

SHRI SANTOSH GANGWAA: Not only Kolkata but 
it is a matter concerning the whole country. 

MR. SPEAKER: Yes. it is a matter concerning the 
whole country. however, the importance of Kolkata has 
been enhanced. 

{English} 

SHRI BASU OEB ACHARIA: Sir, there are a large 
number of Central public sector undertakings in which 
ernployeas are not getting their statutory dues. Their 
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statutory dues include wages for the last several months. 
There is one public sector undertaklng under the Ministry 
of Steel, 

/Tf'lIns/ation} 

which is under Ram Vilas Paswan ji. 

MR. SPEAKER: About that we will ask later on. 

[English} 

SHRI BASU DEB ACHARIA: Sontosh Mohan Devji 
is the Minister of Heavy Industries as well as Minister 
of Public Enterprises. So, he has to reply. 

MR. SPEAKER: Okay. Put the question to him. 

SHRI BASU DEB ACHARIA: For the last six months 
the employees of Scot and Sexby flave not received 
their salaries. Two of the employees have died of 
starvation. 

MR. SPEAKER: let him reply now. 

SHRI BASU DEB ACHARIA: Such is the situation 
in a number of other undertakings. I can give examples. 

MR. SPEAKER: Let us finish this question. I must 
do ten Questions today minimum. OK, Please ask quickly. 

SHRI BASU DEB ACHARIA: The Govemment of 
India is the owner of all these Central public sector 
undertakings. 

MR. SPEAKER: The question is, 'Will you pay those 
salaries?" 

SHRI BASU DEB ACHARIA: Not only salaries, Sir, 
even the Provident Fund, Gratuity, Pension and all dues 
merged together. 

MR. SPEAKER: Okay, okay, will the Govemment 
pay all dues? 

SHRI BASU DEB ACHARIA: May I know from the 
hon. Minister whether he will clear aU the statutory dues 
which are lying unpaid for the last five-six months, in 
some cases for more than one year? 

MR. SPEAKER: I win put a limit of 2.0 seconds for 
each Supplementary. 

SHRI SONTOSH MOHAN DEV: Sir, under no 
circumstances statutory dues can be kept pending. That 

is a criminal offence. But with regard to the statutory 
dues which are due now from December to March, seven 
plus five cases were sent to the hon. Finance Minister. 
He has cleared five of them. Seven have not been 
cleared as he wanted certain clarifications. He has not 
said that he would not pay those dues. He questioned 
as to why we have not paid the dues when this was 
cleared by BICP and Cabinet long before. My problem 
is that some of these cases are before the BIFR. The 
BIFR is a quasi judicial body before which we and the 
even the Unions appear. The BIFR hardly clears one or 
two cases in three months. They go on asking 
clarifications one after another and not at one time. We 
are trying our best to get these cleared. Money Is not 
the problem. We will definitely pay staMory dues of 
employees of these eleven companies. 

SHRI BASU DEB ACHARIA: Hindustan Steel 
Construction also. 

MR. SPEAKER: No further questions. Do not reply 
to that. 

Shri Gurudas Dasgupta, 20 seconds for a 
Supplementary. 

SHRI GURUDAS DASGUPTA: Sir, I am extremely 
disappointed with the way the Minister has answered 
that question. Non-payment of wages is a criminal 
offence. Parliament passed a law to that effect. Payment 
has to be made within the first fortnight. However, there 
are innumerable cases of non-payment. 

MR. SPEAKER: Put your question please. 

SHRI GURUDAS DASGUPTA: There are 
innumerable cases of non-payment. Even when payment 
is made, it is partially made. Is the Minister aware of 
the consequences of non-payment of dues to the 
employees who are working in Central Government public 
'!lector undertakings? 

H so, what action is taken to clear the entire dues1 
(/nterruption$J We are not interested to know what 

transpired between this Minister and the Finance Minister. 
It is between them .... (/nf8fTUptionS, 

MR. SPEAKER: You cannot dictate to him. 

SHRI SONTOSH MOHAN DEV: Our Government is 
working under the Common Minimum Programme. . .. 
(In~ 
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SHRI GURUOAS OASGUPTA: It is a laughing stock. 

MR. SPEAKER: Then, you should have reacted 
property. 

SHRI SONTOSH MOHAN OEV: Your Party is a party 
in that Programme. They have given commitment that 
statutory liabilities and salaries, as you have rightly 
stated, should be cleared as and when it arises. But 
unfortunately or fortunately, there are certain areas, which 
are facing some problems from the quasi-judicial body. 
I can teU you that once it is passed, Finance Minister 
will not stand in the way; he passes it. wants that it 
should be cleared by the BlFR and he will pay it. He 
assured me. After he came back from the US, I asked 
him, and he replied that any day it is cleared, he would 
pay. So, have faith in us. You are with us and we 
would get it. 

MR. SPEAKER: It is good. 

Q. 363 - Shri Sarvey Sathyanarayana - not present. 

Q. 364 - Shri Oalpat Singh Parste - not present. 

Q. 365 - Shri P.C. Thomas. 

Projections for Gauge Conversion 

*365. SHRI P.C. THOMAS: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the projections made for gauge conversion during 
the Eleventh FIVe Year Plan; 

(b) the details of targets fixed and achieved in 
respect of gauge conversion during the Tenth Plan period, 
zone-wise; and 

(c) the special meausres proposed to expedite the 
wor1\. of gauge conversion in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A Statement is 
laid on the Table of the House. 

Ststement 

(a) Out of about 13600 km of Meter Gauge (MG)/ 
Narrow Gauge (NG) lines as existing on 1.4.2007, 
10000 km of lines are proposed to be converted into 
Broad Gauge during the XI Five Year Plan period. 

(b) Against the Original target of gauge conversion 
of 2365 km, 4289 km were converted during the X Plan 
period. The targets during the plan period were fixed, 
yearwise, as per the progress of projects and availability 

of resources. Against the upgraded targets, the 
achievement during the X plan period as under: 

Railway Zone Target Achievement 

Central 122 122 

East Central 203 105 

Northem 83 83 

North Eastem 137 272 

Northeast Frontier 397 335 

North Central 151 151 

North Westem 586 586 

Southem 923 646 

South Cantral 464 490 

South Westem 284 223 

South East Central 48 48 

South Eastem 206 176 

Westem 816 1052 

Total 4410 4289 

(c) The funds for gauge eonveraion projects have 
been increased and some of tha projects are being 
funded through intemal generation. 

SHRI P.C. THOMAS: It Is a fact that we have 
achieved more than the original target. But regarding 
the gauge conversion proposed from Quiton to 
Virudhunagar, at least from Poonalur to Shengottai. the 
survey is not over. I am told that steps have been taken. 
But there are questions of a few tunnels, which are said 
to be quite old and the question is whether new tuMei. 
are neceasary. 

MR. SPEAKER: Twenty seconds are allowed to put 
your question. 

SHRI P.C. THOMAS: My question Is whether the 
survey would be completed at the earfieet and the work 
would be taken up Immediately 80 that the passengers 
in that area are not denied traffic for quite a longtime. 

MR. SPEAKER: Mr. Minister. give a brief answer. 

SHRI R. VELU: I would be very brief. That line is 
fraught with all problems. It Is a tough terrain, with five 
tunnels end more than 100 bridges. But the original 
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alignment was given up and a new line was thought of. 
So, the new line goes through the forest land. It is very 
difficult to get land from Kerala for railway wolt<. That 
being the case, I undertook inspection and revi8ed the 
entire project. And in the same old line, we are now 
trying to do something with the tunnels and without 
waiting for the new survlty, we havlt prepared an 
estimate and get it sanctioned and the project would 
get implemented. 

MR. SPEAKER: Next time, when your officers go, 
let them take him with them. 

SHRI P.C. THOMAS: You have been pleased to allot 
an area to Palghat Division, which was originally with 
the Madurai Divisi.on. But that full area is having only a 
meter gauge. I think, there is a proposal to convert it 
into a broad gauge. What Is the stage of conversion of 
the area from Dindugal to Pollachi and from Pollachi to 
Kelathivayal. ... (/nttH71lpt~ 

MR. SPEAKER: It would become very difficult if you 
ask specific portions of the whole of the country. 

SHRI R. VELU: We have already sanctioned the 
project for conversion. This year, we have also allotted 
about Rs. 65 crore. We have also prepared the 
estimates; tenders have been invited; work would be 
taken up; and in the case of all the gauge conversions, 
I assure the hon. Member that in the course of two to 
three years, we would complete the wor1<s. 

SHRIMATI MANEKA GANDHI: For the past four 
years now, in every Budget speech, Shri Lalu Prasad 
has announced that Pilibhlt gauge conversion would be 
done. It has been passed the Cabinet; It has been 
passed the Planning Commission; and it has been 
passed the Finance Ministry. It has got money allocated 
but the first brick has still not been laid. I would like to 
know when this is going to start. 

SHRI R. VELU: Hon. Member would be pleased to 
know that after this Government has taken over, that 
project was sanctioned. Hon. Member knows it. There 
are 51 cases Involving about 7500 kms in the country 
which involve gauge conversion. We have taken up the 
'work analysis and it was decided that in the 11th Plan 
we will complete all these 51 cases which would mean 
that the gauge conversion would be over. There is no 
dearth of finance. We get not only the budgetary support 
but we are also contributing from our own resources 

like capital fund. We are giving sufficient money. I assure 
the hen. Member that this project will be taken up and 
win be completed in the course of three to four years. 

SHRI KHAGEN DAS: My question will be brief, Sir. 

MR. SPEAKER: Please put your question. 

SHRI KHAGEN DAS: As a part of the national 
project the gauge conversion of Lumding-Badarpur railway 
line, which is the life line of Tripura, Mizoram and Cachar 
of Assam, was to be completed by 2009. But despite 
being a national project the gauge conversion work has 
been delayed. 

MR. SPEAKER: All projects are national projects. 

SHRI KHAGEN DAS: My question is by when the 
Lumding-Badarpur-Agartala gauge conversion work would 
be completed and what are the main constraints being 
faced by the Ministry of Railways for timely completion 
of the gauge conversion projects. 

MR. SPEAKER: That part will be covered by his 
reply to the first question. 

SHRI R. VELU: Sir, the hon. Member might know 
that this is the most difficult gauge conversion project 
involving the law and order problern. The hon. Member 
in this House has also been telling about this. We wanted 
about thousand ex-Servicemen to be recruited thde to 
safeguard our own people who are getting killed. The 
State Government has also been asked to provide 
security. They have given protection only at 48 sites .... 
(/nltlmiption$j Let me . .complete it. 

MR. SPEAKER: I would not allow this. You cannol 
put a further supplementary. 

SHRI R. VELU: At 48 sites security has already 
been provided and at 17 places security is yet to be 
provided. We are willing to complete the project. More 
tunnels are involved. At any rate we are now planning 
to complete it by 2011. 

SHRI A. KRISHNASWAMY: In Tamil Nadu most of 
the trains used to run on meter gauge before the UPA 
Government came to power. Now, the Government has 
taken maximum proposal for gauge conversion in Tamil 
Nadu. I would like to know from the Minister the 
percentage of gauge-conversion wot1t completed in Tamil 
Nadu and· when would hundred per cent gauge 



11 APRIL 17, 2008 12 

conversion work will be completed in Tamil Nadu. What 
steps have been taken to expedite the gauge conversion 
work? 

MR. SPEAKER: Vou may answer only the first part 
of his question. 

SHRI R. VELU: The gauge conversion work involves 
about 1956 kms of which about 900 kma have been 
completed and about 1000 kms are pending which will 
also be completed in the course of three years. 

MR. SPEAKER: Q.366-Shri Ranen Barman-Not 
present 

Shri BaIashowry Vallabhaneni-Not present. 

Well, I cannot take any umbrage if it is pointed. 

Q.367-5hri Ramji Lal Suman. 

{TlBnslalionJ 

Crude 011 Production 

+ 
·367. SHRI RAMJI LAL SUMAN: 

SHRI RAJ IV RANJAN SINGH "LALAN": 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether huge public as well as private 
investments have been made to increase crude oil 
production in the country during the last few years; 

(b) if so, the details of the capitaJ investment made 
by each of the public sector companies during each 
year from 2004-05 to 2007-08; and 

(c) the estimated annual average expenditure on 
exploration of new oil reserves in the country during the 
said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) A statement is laid on the Table of 
the House. 

<a> Ves Sir. A large investments made on exploration 
and production (E&P> activitiea during X Plan period 
2002-07 were As. 45,187.76 crore by Oil & Natural Gas 

Corporation Umited(ONGC) and As. 4,462. 14 erore by 
Oil India Umlted (OIL). Plan investment for the year 
2007-08 by ONGC and OIL was eatimated to be 
Rs. 15,602 crore and As. 1,096 erore reepectively. In 
addition, PrivatelJV compani88 have made an Investment 
of Rs. 17,196 crore during X Plan period. In 2007-08, 
PrivatelJV campanlea have made an investment of 
Rs. 13,642 crore on E&P adivitIea provisionally. 

(b) The capital investments made by ONGC and 
OIL from 2004-05 to 2007-08 are as under: 

(As. crore) 

2004-05 2005-06 2006-07 2007.()8· 

ONGC 6612.48 6697.18 8656.15 11298.82 

OIL 429.26 443.13 467.62 503.66 

(c) The estimated annual expenditure on exploration 
made by ONGC, OIL and PrivalelJV companies from 
2004-05 to 2007-08 is as under: 

ONGC 

OIL 

PrivatelJV 
companies 

(As. crore) 

3277.88 3888.71 4317.17 4175.38 

330.11 549.97 508.27 466.92 

1884 1788 4384 5012 

SHRI RAMJILAL SUMAN: Mr. Speaker, Sir, ONGC 
spent As. 45,187.76 crore on exploration and production 
activities during the Tenth Five Vear Plan between 2002-
2007. At the end of Ninth Five Vear Plan, production 
was 26 million metric toMeS and for the Tenth Five 
Vear Plan, the target was 27.35 million metric tonnes. 

Mr. Speaker, Sir, through you, I would like to know 
from the hon'bIe Minister that deapIte spending 80 much 
amount, production could be increued only by one metric 
million tonnes. I would aI80 like to know from the hon'ble 
Minister as to why the pace of production remained very 
slow against the t.rget despite heavy spending on 
production and exploration. 

MR. SPEAKER: Mr. Minister, please tell ue aa to 
why the pace is low? 
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SHRI DINSHA PATEL: Sir, whatever has been said 
by the hon'ble Member is correct that ONGC has made 
huge spendings. 011 wells of ONGC are more than 15 
years old. These wells are being exploited for nearly 
last 30 years and the number of such wells are more 
than about 5,300. Attempts have been made to continue 
the production of crude oil from thaae old wells and for 
this purpose spending have been made. It is on this 
account that heavy expenditure were made. Very less 
expenditure has been incurred on the exploration and 
extraction of crude oil from the new wells and efforts 
are also being made by the Government and the 
depArtment to continue more and more exploitation of 
these weDs for the production of crude oil. In thie regard, 
I would like to submit about the quantum of increase in 
the production. In the year 2005-06, the total production 
of crude oil in the country was 32.19 MMT. The expected 
production for the year 2006-07 was 33.98 MMT where 
as 33.99 MMT was produced that year. Out of that 
production by ONGC was 26.051 MMT, by OIL was 3.11 
MMT and production by private joint venture companies 
was 4.83 MMT. During the Eleventh Five Year Plan in 
the year 2007-08 production was increased to 33.40 
MMT. In the year 2006-07 the average cost of production 
of crude oil of ONGC was Rs. 9335 per metric tonnes. 
That is why, I submitted that the reason of excess 
expenditure was due to expenditure on the repair of oil 
wells. 

SHRI RAMJILAL SUMAN: Mr. Speaker, Sir, I wanted 
to know as to what measures are being taken by the 
Government to enhance the pace of slow productidn of 
oil. 

SHRI DINSHA PATEL: The Gvoernment are making 
efforts to increase production and efforts are also being 
made for the exploration of new oil wells and increase 
the production in the country through new exploration. 
Nearly 162 blocks have been identified in the country. 
Among these 57 new blocks have been identified. The 
Government are also making efforts to get more oil from 
these blocks. 

SHRI RAJ IV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, ONGC was set up to meet the demand of oil in the 
country from our domestic production. The expenditure 
is increasing every year and every day whereas the 
production is not increasing in that ratio. Till today, ONGC 
has not been able to start commercial production in 
those areas which were given to ONGC in NELP first, 
second. The hon'bie Minister has also stated that they 
have not been able to use advanced technology. 

I would like to submit to the hon'ble Minister that 
exploration work In Krishna Godawari BasIn was assigned 
to ONGC. ONGC said that there is no oil reserve in 
this area. When the exploration work in Krishna Godawari 
Basin was assigned to a private operator the biggest oil 
reserve of the world was found there. I would like to 
know as to what were the reasons that public sector 
company could not find the reserve. What were the 
loopholes and shortcomings on their part? 

[English} 

MR. SPEAKER: He has given you information. 

{Tmnslstion} 

SHRI RAJ IV RANJAN SINGH 'LALAN': Sir, I would 
like to know as to why could they not get oil reserve 
while the private operators got it? 

[English} 

MR. SPEAKER: I have allowed your supplementary. 

{Trsns/stion} 

SHRI OINSHA PATEL: Sir, ONGC has played an 
important role in the production of crude 011 in the 
country. 

[English} 

MR. SPEAKER: You should be proud of ONGC also. 

{Tmnslslion} 

SHRI OINSHA PATEL: ONGC contributes 73 percent 
in the total production of oil and gas in the country. 
ONGC is producing 25.9 MMP and 32.4 BCM. ONGC 
has discovered in NELP. I would like to say for the 
information of the hon'ble Member, who has asked about 
it, that we have discovered there as well. Whatever 
blocks are given in NELP, its result comes after 6-7 
years. I have said this earlier also that normally oil and 
gas cease to be available for exploration in old oil wells 
after 15 years. However, it is on account of expenditure 
incurred on these wells that even after 30 years we are 
getting results. I have already told that ONGC contributes 
73 per cent to oil and gas production in the country. 

SHRI RAJ IV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, I need your protection. I am not getting the reply to 
my question. It is not good. The hon'bIa Minister is not 
replying to my question. If this is the reply to my question 
then what should I do? 
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MR. SPEAKER: There are many provisions in our 
rules. You should seek protection under these rules. 

SHRI RAJ IV RANJAN SINGH 'LALAN': Mr. Speaker. 
Sir. I seek your protection. 

MR. SPEAKER: I will give you protection. 

... (lntenuplions, 

[English/ 

MR. SPEAKER: I cannot compel him to say 
anything. 

[Translation/ 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker. 
Sir, I seek your protection. 

MR. SPEAKER: That is why I am telftng you to 
give notice. 

... (InterruptionS} 

[English/ 

MR. SPEAKER: We can have a tun discussion. 
will give you that opportunity. 

... (InterruptionS, 

SHRI P.S. GADHAVI: Sir, as regards oil exploration 
and production activities, I would like to know from the 
hon. Minister as to whether the Government has identified 
any specific areas for public-private investment for 
exploration and production of oil. Do those areas inctude 
areas near Sir Creek and Jathau in Kutch district or 
not? 

[Translation/ 

MR. SPEAKER: Have you made any public-private 
partnership in this regard? 

SHRI DlNSHA PATEL: Public-private partnership is 
going on and rectification to deal with this in Kutch is 
also in the pipeline. 

{English/ 

SHRI RUPCHAND PAL: Sir, following an aggressive 
oil diplomacy by the Govemment of India, some positive 
results have been achieved. And the Government 
through, OVL (ONGC Videsh Limited) has made some 
progress in Latin American countries, Africa. Nigeria, 
Central Asia and also Russia.. May I know from the 

hon. Minister whether the Government has estimated 
the progress achieved by OVL or not? 

MR. SPEAKER: Have you got infonnattor: about 
ONGC Videsh Umited? 

[TI1lI18I8/ion/ 

SHRI DINSHA PATEL: Exploration wOJ1( by Vldesh 
Umited has been in progre88 in Russia, Nigeria, Sudan, 
Vietnam and various other countries and its positive 
results have been achieved. 

[English] 

Competition Faced by the Public 
Sector Steel Pienta 

-368. SHRI ABU AYES MONDAL: Will the Minister 
of STEEL be pteased to state: 

(a) whether the public sector steet planta are facing 
fien:e competition from the private sector steel companlea 
in marketing their products In the country; 

(b) if 80, the details thereof; and 

(c) the steps taken/proposed to be taken to Increase 
their capacity and to lower the cost of production? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) A statement Is laid on the Table of 
the House. 

StatemMt 

(a) and (b) The Steel Sector is deregulated in the 
country and there is competition between the Public 
Sector Steel Plants and the Private Sector companies. 
The two public sector steet companies viz. Steel Authority 
of India Ltd. (SAIL) and Rashtriya Ispat Nigam Ltd. 
(RINL) are marketing products through their wide 
marketing networks. 

(c) In order to maintain its predominance In the 
Indian Steel Sector and to face global compotition, the 
SAIL has drawn up an expansion plan covering its five 
integrated steel plants and special steel plants. SAIL 
proposes to increase prodcution of hot metal from the 
level of 14.6 MT per annum (2006-07) to 26.2 MT per 
annum by the year 2010-11. Similarly, RINL is also 
expanomg its production capacity of liquid steel from 
3.0MT to 6.3 MT per annum by 2010. 
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Besides capacity enhancement, the growth plan of 
these two public sector enterprises envisage the 
elimination of technological obsolescence, energy savings, 
improved product mix etc. which will also help in lowering 
the cost of production. In addition, efforts are being made 
to enhance/acquire mining leases both for Iron ore and 
coal. 

SHRI ABU AYES MONDAL: Sir, from parts <a) and 
(b) of the written reply, it is clear that there is competition 
between the public sector steel plants and the private 
sector companies; and public sector steel companies are 
marketing products through their wide marketing 
networks. I want to know from the hon. Minister about 
the initiatives taken 80 far for mega expansion plan for 
SAIL and Rashtriya Ispat Nigam Limited. 

MR. SPEAKER: This supplementary does not arise 
out of the main Question. 

[Tnms/ationj 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, we 
want to develop SAIL as a big sector. That is why liSCO 
was merged with the SAIL. This issue had been pending 
for a long time. We revived the closed unit of Pulti. 
Merger of BRL with SAIL is at an advanced stage and 
it is under consideration of the Cabinet. We have said 
that we will merge it. We have issue on NIL and we are 
going to merge Nilanchal Ispat Limited for which also 
action is being taken. As far as the issue of M.E.L. is 
concerned, we are going to merge it also. In this way 
we want Steel Authority of India Limited to emerge as 
a very big company and we havS" fixed target for I its 
production capacity. We are going to increase its 
production capacity from 14 MT per annum to 24.5 MT 
per annum within three years at the cost of Rs. 51 
thousand crore. 

{Englishj 

SHRI ABU AYES MONDAL: The focus of National 
Steel Policy 2005 is to achieve global competitiveness 
not only in terms of cost, quality and product mix but 
also in terms of global benchmarks of efficiency and 
productivity. 

I want to know from the hon. Minister the 
achievements so far. 

[Trans/aNonj 

SHRI RAM VILAS PASWAN: Sir, as far as the 
products of the Steel Authority of India Ltd. for R.I.L. 
are concerned, they are not only globally competitive 
but they are making best production also. 

MD. SALIM: After the cleregularisation of the steel 
there are private players in this sector and consumption 
of steel in our country is also increasing. Market has 
also developed and prices are also increaSing. So, with 
regard to the competition faced by Rashtriya Ispat Nigam, 
I would like to ask whether the consumption of steel will 
countinue to Increase as per the pace of our progress 
in this competition and whether you will give some relief 
to the customers by using new technology and saving 
energy which will help in lowering the cost of inputs. 
Leave aside the market of iron ore. But, at this place in 
a new competitive enVironment, are you contemplating 
to give relief to the customers by lowering cost of inputs 
and USing new technologies? Only then you will be able 
to compete with the private sector, because you stili 
have the national industry. The hon. Minister may please 
explain the steps taken by the Govemment in this regard. 

SHRI RAM VILAS PASWAN: We are, of course, 
bringing new technologies, but we are more concemed 
about coking coal. Coking coal is a matter of big concern 
for us, because it is not produced in our country. Its 
prices are constantly rising. One year before its price 
was $96, now it has gone upto $305. In this way we 
are bringing new technologies and also exploring gas. 
As far as competitiveness is concerned, we have said 
that we are running with the target. This is a fact that 
our production is six per cent while the demand is 13 
per cent. But, as on date, both the demand and the 
supply are equal and by the year 2011-12 this demand 
will go upto 105 MT and supply will touch the target of 
124 MT. Our production target is 124 MT. Similarly by 
the year 2020 the demand will go up to 350 MT, so we 
are running with this target for the supply of 350 MT. 
But this matter relates to decontrol. An these things are 
fixed on the basis of international market trend. But so 
far as consumption is concemed, we maintain a balance 
between demand and supply matching production against 
consumption. 

/Englishj 

MR. SPEAKER: Q. 369-Shri Kailash Meghwal-
not present. 

Q. 370 - Shri N.S.V. Chitthan. 

Cold Storages 

·370. SHRI N.S. V. CHITTHAN: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether Government has formulated any scheme 
to enhance the capacity of cold storages to promote 
food processing industrias in the country; 
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(b) if so, the details thereof; 

(c) the total extent of loss incuned due to poor cold 
storage facilities in the country during the last three 
years; 

(d) the total amount allocated to improve the cold 
storage faCilities during the last three years, State-wise; 
and 

(e) the extent of increase registered in the capacity 
of cold storages by each State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (e) A statament is laid on the 
Table of the House. 

Stlltement 

Ministry of Food Processing Industries (MFPI) had 
been providing financial assistance in the form of grant-
in-aid to an implementing agencies 0 25% of the cost 
of plant & machinery and technical civil works in general 
areas and 33.33% in difficult areas with a common ceiling 
of Rs. 75 lakhs, under the Cold Chain component of 
10th Plan Scheme. The assistance under the scheme 
was limited to cold storages for non-Plan Scheme. The 
assistance under the scheme was limited to cold storages 
for non-horticulture produces, special type of cold 
storages with controlledlmodified atmosphere technology, 
cold storages as integral part of processing untis or as 
a cOmmon facility in food parks. Besides, other agencies 
of Government of India like National HorticuHure Board 
(NHB), Agricultural and Processed Food PI'CKU:t& Exports 
Development Authority (APEDA), National Cooperative 
Development Corporation (NCDC) and State 
Governments also provide assistance for cold storages 
under their respective schemes. 

Further, MFPI has developed a proposal on Cold 
Chain Infrastructure Scheme for 11th Five Year Plan for 

creating integrated cold chain infrastructure at different 
levele-farm level primary proceesing centre-cum-colcl 
chain, coll.ction/aggregation centres and Strategic 
Distribution Centres to provide complete cold chain 
facilities without any break from the farm gate to the 
consumer, including pre-cooling facilities at production 
sites, reefer vans and mobile cooling units. The Initiatives 
are aimed at filling the gaps in the supply chain, 
strengthening of cold chain infrastructure, establishing 
value addition centres with infrastn.actural facilities like 
SOfting, grading, packaging and proceaaing for horticulture 
including organic produce, marine, dairy, meat, poultry 
etc. The scheme envisages financial asaistance In the 
form of grant-in-aid • 50% of the total cost of plant 
and machinery and technical civil worb in general areas 
and 75% for difficult areas subject to a maximum of As. 
10.00 crore. 

According to studies commissioned by the Ministry, 
wastage of agricultural food items is estimated to be 
about As. 58,000 crore annually occurring at various 
stages of handling after harvesting due to fragmented 
farming, restrictive provisions in Agricultural Produce 
Marketing (Development & Regulation) Act, lack of 
adequate post-harvest infrastructure such 88 lack of cold 
chain facilities, transportation,proper storage facilities, 
etc. 

The budget allocation utilized by the Ministry on 
infrastnJcture development including Cold Storages during 
2005-2006, 2006-2007 and 2007-08 was As. 15.65 crore, 
As. 13.21 crore and Rs. 14.80 crore respectively. The 
scheme is project specific. 

As per data maintained by Directorate of Marketing 
& Inspection (OM I), Ministry of Agricutture, the capacity 
of cold storages have increased from 195.52 Lakh MT 
(as on 31.12.2004) to 216.94 Lakh MT (as on 
31.12.20(6). State-wise detaRs are given in the annexure 
enclosed. 

Annexure 

Disltibution of Cold S/onIgt1s 

SI.No. StatelUT As on 31.12.2004 As on 31.12.2006 

Total Total Total Total 
No. Capacity No. Capacity 

in MTs in MTs 

2 3 4 5 6 

1. Andaman and Nicobar Islands 02 210 02 210 
(UT) 

2. Andhra Pradesh 257 662867 276 820808 
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2 3 4 5 6 

3. Arunachal Pradesh 01 5000 01 5000 

4. Assam 24 75916 23 70916 

5. Bihar 238 910582 238 910582 

6. Chandigarh (UT) 06 12216 06 12216 

7. Chhattisgarh 68 361044 55 266022 

8. Delhi 92 126061 93 126091 

9. Gujarat 351 874863 374 973768 

10. Goa 24 5875 28 7105 

11. Haryana 237 380093 253 392121 

12. Himachal Pradesh 17 18375 17 18375 

13. Jammu and Kashmir 19 42869 19 42869 

14. Jharkhand 25 80625 25 80625 

15. Kerala 161 35755 In 47298 

16. Kamataka 123 149250 138 253168 

17. Lakshadweep (UT) 01 15 01 15 

18. Maharashtra 425 447960 437 510854 

19. Madhya Pradesh 167 732712 179 762802 

20. Manipur 00 00 00 00 

21. Meghalaya ~ 3200 03 3200 

22. Mizoram 00 00 00 00 

23. Nagaland 02 6150 02 6150 

24. Oria.a 104 274175 90 216420 

25. Pondlcherry (UT) 03 85 03 85 

26. Punjab 382 1231685 420 1337517 

27. Rajasthan 93 272622 106 312130 

28. Sikkim 00 00 00 00 

29. Tamil Nadu 119 161899 136 227229 

30. Trlpura 08 18450 08 18450 

31. U.P. and Uttaranchal 1410 8258813 1567 8931918 

32. West Bengal 386 44029n 434 5340042 

Total 4748 19552344 5101 21693986 
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SHAI N.S. V. CHITTHAN: Mr. Speaker, Sir, the 
wastage of agricultural food items is estimated at about 
As. 98,000 crore in a year. That is more than 25 per 
cent of the produces are wasted. The Government 
extends grant-in-aid of 25 per cent for the cost at plant 
and machinery in cold storages for storing vegetables 
and fruits. 

In order to encourage post-harvest management and 
save the farmers from the loss, may I request, through 
you, the Government to raise the grant-in-aid to fifty per 
cent as it is extended to cold storages which store 
organic produces like marine, dairy, meat etc.? 

SHAI SUBODH KANT SAHAY: In the Eleventh Five 
Year Plan we have enhanced the grant from 25 per 
cent or from As. 75 lakh to As. 10 crore. It is because 
private investment is not coming in that way in the rural 
areas. That is why this enhancement has been made. 
So, it is all in the pipeline and during this month, we 
will be able to clear it. We are having a complete 
integrated approach for cold chain to reduce the 
wastages. 

SHAI N.S.V. CHITTHAN: It takes more than As. 5 
crore to put up a cold storage plant. So, in order to 
save the farmers and small vendors may I ask through 
you, to our hon. Minister, whether he will take steps to 
put up many cold storages near the market places? 

/ 

SHAI SUBODH KANT SAHAY: Yes, Sir. We are 
having an integrated approach from the farm gate up to 
the retail outlet with complete backward and forward 
integration. That is why we have given this grant 
enhancement to attract more private inve~nt in this 
sector. Earlier, we were just giving As. 75 lakh and now 
we are giving 50 per cent today and 75 per cent in 
difficult areas like North-East and other areas. So, I think, 
this will help increase the number of cold storages. 

SHAI B. MAHTAB: The hon. Minister has given a 
detailed reply and he has also stated that the financial 
assistance that is being given in the form of grant-in-aid 
is up to 50 per cent with a total cost of Rs. 10 crore. 
But despite that, the details which have been provided 
in the list, the capacity in metric tonnes has only 
increased from 19552344 in 2004 to 21693986 in 2006. 
Despite the increase in the grant-in-aid, the capacity 
increase is not that alluring. At the same time, In the 
States like Assam, Chattisgarh and even Orissa, the 
number otcoJd storages has come down. ThaI clearly 

demonstrat .. that the scheme that is before this country 
today is not helping in increasing the storage capacity 
and in increasing the cold storages. 

I would like to know from the hon. Minister what 
more steps the Government is thinking to take to have 
better cold storages because the technology has changed 
and that is the main reason. I would Hke to know whether 
our Government is considering to take up that issue. 

SHAI SUBODH KANT SAHAY: This figure is of the 
Tenth Five Year Plan. What we have proposed in the 
Eleventh Five Year Plan is yet to come into action. So 
I hope that this new scheme will help these areas where 
the private investment is not coming. That is why we 
have enhanced the grant from 25 per cent to 50 per 
cent and the quantum of the money from As. 75 lakh 
to As. 10 crore. So, it will give a lot of boost. We will 
hope that it will cover those areas which are not covered 
earlier. 

fTllInsistionJ 

PAOF. RAM GO PAL YADAV: Mr. Speaker, Sir, the 
Ministry of Food Processing Industries is a very important 
Ministry from various points of view. In the absence of 
pressing facilities, every year fruits and vegetables worth 
more than As. 50,000 crore get rotten. This issue relates 
to cold storage. This time in uuar Pradesh and West 
Bengal. there was such a bumper crop of Potatoes that 
the existing cold storage facilities have faHen short over 
there and due to which potatoes are being sold at 
As. 1.50-2 per kg. However, in your reply you have 
stated that the budget allocation for the construction of 
cold storages has As. 15.65 crore, 13.21 crore and 14.80 
crore respectively for tha years 2005-06, 2006-07 and 
2007·08, which is not sufficient. I do not lcnow what is 
the reason for it, but, I would like to know from the 
hon'ble Minister whether he will make efforts to increase 
the budget aHoeations by raising this issue forcefully with 
the Planning Commission, as it is associated with the 
destiny of this country. How many cold storages can be 
constructed with this meager amount? And, secondly 
. .. (Interruptions) 

MR. SPEAKEA: No, no Second Supplementary. 

PROF. AAM GOPAL YADAV: Mr. Speaker, Sir. the 
'B' part of my question is that you give 25 percent 
concession to those farmers who construct their cold 
storage. I would like to know from the Government 
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whether they will make efforts to provide more 
concession or subsidy I.e. 50 pet' cent as incentives to 
these farmers? 

{English} 

MR. SPEAKER: Everybody wants subsidy. The 
private sector is making a lot of money. 

fTranslsUon} 

SHAI SUBODH KANT SAHAY: Mr. Speaker, Sir, it 
is a fact that the existing capacity of our cold storages 
is 2.16 lakh MT and we are making efforts to increase 
it upto 6 lakh MT In the 11th Five Year Plan. From this 
very point of view I have said that we will do it in the 
11th Five year plan. I respect the sentiments of the 
hon'ble Member because he has been guiding our 
Ministry in this matter. That Is why we are going to 
increase it upto 50 per cent, but, at the same time, the 
states should also take initiatives in all these things by 
framing some policies for friendly investment so that the 
people could get attracted to make investment in the 
remote villages, whereas it is not doing so. Even then, 
our effort is that the benefit of our endeavour could 
reach them in the 11 th Five-Year-Plan. 

Mr. Speaker, Sir, Secondly, I would like to say that 
our Ministry has In fact, been a non-entity so far. In the 
beginning, we had allocation of only As. 650 crore, but 
in 11th Five Year Plan, we have increased it upto 
As. 4-4.25 thousand crore. I hope that we win, be able 
to fulfill the expectations of the people which they haye 
from the food processing industries. 

{English} 

MR. SPEAKEA: Dr. Sujan Chakraborty. Please put 
a very pointed question. 

DR. SUJAN CHAKAABORTY: I will put a very 
pointed question. 

I would like to congratulate the hon. Minister for the 
initiative he is taking for the last few years. But, in spite 
of that, our wastage in the agricultural food items is 
more than As. 50,000 crore annually while the 
infrastructural expenditure and the expenditure incurred 
C1h establishing cold chains for the last three successive 
years have been As. 15.65 crore, As. 13.21 crore and 
As. 14.80 crore respectively which is much less. 
Additionally, newer technologies have come in the mean 
time like gamma irradiation, the controlled atmosphere, 
cold storage, etc. These, In addqwn to preservation, are 

adding value to the product. What is his plan in extending 
the expenditure on infrastructure items like cold chains? 
A part of that, obviously, is the newer A&D initiatives 
which are being taken up. How is the hon. Minister 
going to integrate those things in the whole process? 

SHAI SUBODH KANT SAHAY: Through cold chains, 
irradiation centres, the mega food parks, strategic 
distribution centres linked with retail outlets, providing 
infrastructure at the farm gate, grading and sorting, the 
shelf life should be preserved and wastage should be 
reduced. These are all integrated infrastructure 
programmes in the Eleventh FIVe Year Plan. We have 
given focus to them. As you know, we have gone for 
the. integrated food law so that the quality and standard 
is maintained. For A&D also, we are providing up to 50 
per cent, even to the private partner who comes forward 
for economic assistance. It is just to give boost to that. 

SHAI KINJAAAPU YEAAANNAIDU: Sir, I am 
accusing the UPA Government because the Government 
is neglecting the food processing industry. 

MR. SPEAKEA: Is that part of your question? You 
are allotted 20 seconds. 10 second have elapsed. 

SHAI KINJAAAPU YEARANNAIDU: No, Sir. All right, 
take only twenty second. 

According to the studies done by the Ministry, 
wastage of agricultural food items is to the extent of 
As.58,OOO crore annually. What is the amount that you 
are spending on infrastructure? It is only As. 15 crore. 
"low, the farmer is not happy and even the consumer is 
not happy. 

MR. SPEAKEA: Put your question. 

SHAI KINJAAAPU YEAAANNAlDU: Why are you not 
spending much more money? Infrastructure facilities must 
be provided from the farmer's gate to the consumer. 
You have to spend As. 2000 crore and then only you 
can reduce the prices. Presently, the prices of vegetables 
and food prices have gone up from 50 per cent to 100 
per cent. 

MR. SPEAKER: Sorry. I will not allow this. Some 
discipline has to be maintained. 

SHAI KINJAAAPU YEAAANNAIDU: To meet all 
these things, to make the farmers and the consumers 
happy, the Ministry should evolve a new policy. We have 
adopted the old, long procedures. ... (Interruptions) 
Nobody will respond to this Ministry's request. 
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MR. SPEAKER: Question is dIaaIIowed. 

. .• (/nltNn.f:Jtion.s1 

MR. SPEAKER: I am disallowing this. Some 
discipline has to be maintained. 

SHRI KINJARAPU YERRANNAIDU: Will the 
Govemment reduce the long procedure for sanction of 
this cold storage? Now, my second question is .... 

MR. SPEAKER: No. No second one. I wiD not allow 
this, Mr. Yerrannaidu. You are misusing the opportunity. 
Now, Mr. Minister, pk:Iase answer the first part of the 
question and forget the preface. 

SHRI SUBODH KANT SAHAY: I must say that for 
the first time, in the National Common Minimum 
Programme, the food processing sector is being included 
by the UPA Government. 

MR. SPEAKER: Send him a copy of that. Probably, 
he has not got it. 

SHRI SUBODH KANT SAHAY: All right, Sir. So far 
as the long process is concemed, my Ministry has 
decentraflzed everything. If an entrepreneur is applying 
to a bank for a loan, he is also getting a subsidy from 
there. He does not have to come to me. This is being 
implemented from the 1st April. So, we are having a 
very fast track clearance system and the role of the 
Ministry is being made almost zero. 

MR. SPEAKER: Now, Q. 371-Shri Ravi Prakash 
Verma - Not present. 

Shri Anandrao Vrthoba Adsul. 

" is dangerousl Too many supplementaries will be 
there! 

New Scheme for Development of Airporta 
+ 

'371. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether it is mandatory for a developer of an 
airport to use a fIXed percentage of the revenue coming 
from the non-aeronautical projects, especiaHy from the 
real estate developments, to cross subsidise airport 
functions; 

(b) if so, the details thereof; 

(c) whether all airport protects aDow developers to 
use 10-15% of the allocated land for buDding malls, 
hotels complexes and other related facilities; 

(d) if so, the details thereof; 

(e> whether the Union Government has finalized the 
new scheme of development for airport project; and 

(f) if so, the details in thia regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (f) A 
Statement is laid on the Table of the Houee. 

(a) and (b) Guidelines for aeronautical tariff fixation 
will be prepared by the proposed Airports Economic 
Regulatory Authority (AERA). 

(c) and (d) Land use at airport owned by Airports 
Authority of india (AAI) is governed by the provisions of 
AAI Act, 1994 and local laws whereas that at other 
airports is governed as per the local laws. 

(e) and (f) A consolidated & updated policy on 
Greenfield Airports la under consideration of the 
Govemment. 

SHRI ANANDRAO VITHOBA ADSUL: Part (c) of the 
Question says whether all airport projects allow 
developers to use 10 to 15 per cent of the allocated 
land for building malls, hotels, comPlexes and other 
related facilities. There is no specific answer in the reply. 
I would like to know, first of all, if there is any provision 
of commercial utilization of 10 t015 per cent of the land. 

SHRI PRAFUL PATEL: There is no blanket authority 
for anybody to build on Airports Authority land, especially 
in the case of private developers. In case of Delhi, we 
have aUowed only 5 per cent development In the case 
of Mumbai, it is 10 per cent because the land area is 
much less in Mumbai as compared to Delhi. Also, it is 
not that any kind of commercial activity is allowed. It is 
clearly defined in the AifJ:torts Authority of India Act as 
to what types of activities are allowed for commercial 
development. About hotels, I say, of course, they relate 
to pasaenger convenience an" passenger related 
activitlea. Broadly, any activity which i& confined to 
passenger related activity is permitted as commercial 
development, but it is not 10 to 15 per cent. It Is 
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10 per cent specifically in the case of Mumbai and 5 
per cent apeciflcally in the case of Delhi. That is the 
current position. All other airports which are with the 
Airports Authority of India are free to develop. This 
commercial development. they have been doing from time 
to time. on their land, which is again related to passenger 
activities. 

SHAI ANANDAAO VITHOBA ADSUL: Whatever is 
the percentage. good revenue will be collected by this. 
So, win it be diverted to the passengers by way of 
subsidies? 

SHAI PAAFUL PATEL: Actually, the objective behind 
allowing thia la that these projects are very large capital 
expenditure projecta and since there is no element of 
subsidy from the Government. there is no contribution 
of the Govemment in terms of capital expenditure; of 
course, we have an equity share to the extent of 26 per 
cent in Mumbai and Delhi. In case. of Hyderabad and 
BangaluN. the Governments of Andhra Pradesh and 
Kamataka respectively hold 13 per cent and we hold 13 
per cent. But the real estate activity as such related to 
passenger related activity Is basically to fund the capital 
expenditure of these projects. 

SHAI HAAIN PATHAK: As the hon. Minister has 
replied in (e) and (t), the consolidated and updated policy 
of green field airports is under the consideration of the 
Govemment. I think this Is an important policy which is 
pending with the Govemment for the last so many 
months and years. I want to know from the hon. Minist*, 
through you, by what time this policy is going to be 
finalized? 

MA. SPE~KEA: That is a very pointed question. 

SHAI PAAFUL PATEL: Sir, It is not pending as long 
as the hon. Member thinks it is, certainly not. In fact, it 
Is this Government which has initiated this New 
Greenfield Policy. 

SHAI HAAIN PATHAK: It was done four years ago. 

SHAI PAAFUL PATEL: No, I am sorry; it is not four 
years ago. We are not even four years old. 

SHAI HAAIN PATHAK: It is more than three-and-a-
haH years ago. 

SHAt PRAFUL PATEL: AU right Nonetheless, we 
are actively pursuing it. It haS to go through a lot of 
consultation process. It is not restricted just to the 

Ministry of Civil Aviation. We have to consult the Defence 
Ministry, Home Ministry, Finance Ministry, and Planning 
Commission and, of course, finally we have to get the 
approval of the Union Cabinet. I am sure it will certainly 
be out before the time we all go to elections. 

MA. SPEAKEA: I believe on this you will get support 
from everywhere. It seems everybody wants new airports. 

SHAI VAAKALA AADHAKAISHNAN: Mr. Speaker, 
Sir, I understand that the Government has finalized the 
Greenfield Airport Policy and the Minister has mentioned 
that in his answer also. Some works are going on in 
Trivandrum Airport now causing so much inconvenience 
to passengers. What will be the result when this 
Greenfield Policy is implemented and how will it cover 
the development of Trivandrum Airport? 

MR. SPEAKER: Trivandrum Airport is not a 
Greenfield Airport 

SHRI PRAFUL PATEL: Sir, Trivandrum Airport is an 
existing airport and its development Is taking place now. 
He was kind enough to be present when we did the 
foundation stone laying ceremony also and he passes 
through that airport almost virtually every week. This 
moming also he was telling me that he was happy with 
his direct flight. 

SHRI VARKALA RADHAKAISHNAN: The airport is 
very old. 

SHRI PRAFUL PATEL: That is like you! 

SHRI VAAKALA RADHAKAISHNAN: It is very risl-:y 
to travel from that airport. The aircraft are very old. 

SHRI PRAFUL PATEL: Sir, Varkalaji was telling me 
to remove all the old aircraft. Sometimes 'old is gold' 
like in his case. 

MA. SPEAKER: No, no, I take exC9ption. You cannot 
call him 'old'. 

SHRI PRAFUL PATEL: But I also called him 'gold' 
Sir. . .. (Infenuptions) 

/Tl"BnsI8tionj 

MR. SPEAKEA: Till now it has performed well in 
Mumbai. 

... (Interruptions) 
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SHRI RAMOAS ATHAWALE: Mr. Speaker. Sir. the 
Airport Authority has ample land in Mumbai and slums 
have cripped up on a large area there. Praful Patel ji 
tried to hold meeting there a number of times. There 
are around 67 thousand slum dwellers and the Airport 
Authority has ample land over there as well. So. my 
suggesting is that. ... (Intenuptions) 

MR. SPEAKER: You please do not give suggestions. 
ask question. 

.. • (Intenuptions) 

SHRI RAMDAS ATHAWALE: Mr. Speaker. Sir. this 
issue pertains to the land of Airport. There is land areas 
in and around the Airport. So. the Airport is eamlng a 
lot of money and the revenue is also being earned by 
way of privatization. So. there is a need to chalk out a 
scheme for development of slum areas. My demand is 
thai the said land should be reclaimed for Mumbai 
Airport. Thus, the Airport will get land and slum dwellers 
will also be benefited by way of this scheme . 
... (Interruptions) 

MR. SPEAKER: This is a suggestion for action. 

. " (Interruptions) 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir. this 
is an issue pertaining to land. 

[English! 

MR. SPEAKER: This is a suggestion for action. 

SHRI PRAFUL PATEL: Sir, since this is an issue of 
slum development, 1 can 8!lSure the hon. Member that 
it is being done purely under the overall policy framework 
of the Maharashtra Government in respect of slum 
rehabilitation as per the SRA Act. There is a nodal 
agency of the Maharashtra Government which is 
monitoring the entire project and each and every slum 
dweller will be given alternative housing as per the policy 
of the Maharashtra Govemment. Then only they will be 
moved out from that site. 

SHRI HANNAN MOLLAH: Mr. Speaker, Sir, the 
Govemment's policy is under formulation for Greenfield 
and private airports. In view of the difficulties being faced 
by passengers in Bangalore and Hyderabad Airports, the 

Kamataka High Court had given a Judgement yesterday 
recommending reopening of the discussion with the 
private party so as to come to certain conclusions. The 
Govemment is saying that they cannot reopen the 
discussion. But in the conteJlt of the judgement of the 
Kamataka High Court, I would like to know whether the 
Govemment will reopen the discussion keeping in mind 
the passenger amenities and other things. 

MR. SPEAKER: Courts are concerned with the 
running of airports also . 

SHRI PRAFUL PATEL: Sir, yesterday evening only 
the court has delivered the judgement. In the fitness of 
things, I would not be able to comment about any 
judgement of the High Court without having read it and 
understood what the implications are. 

MR. SPEAKER: This is subject to appeal also. 

SHRI PRAFUL PATEL: So, I do not wish to make 
any categorical statement on the floor of the House. 

[Tmnslationj' 

Crude 011 Import • 

*372. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the value and quantum of crude oil imported by 
the public sector oil refining companies and by the private 
sector oil refining companies separately in each of the 
last three years; and 

(b) the steps taken to reduce the quantum of import 
and to increase refinery margins? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEl): (a) and (b) A statement is laid on the Table of 
the House. 

St.temenf 

(a) The quantum and value of crude oil imported by 
Public Sector Oil Refining Companie8 and Private Oil 
Refining Companies during last three years are given 
below: 
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Year Imports by PSUs Private Companies 

2005-06 

2006-07 

Qty. 
(MMT) 

69.0 

77.5 

2007-08 (Apr.'07-Feb.'08) 76.4 

MMT: Million Metric Tonnes 

(b) Various measures are being taken to reduce 
quantum of Import of crude oil, which are as follows: 

(i) Carving out more and more areas for 
exploration for oUer under the New 
Exploration Ucensing Policy (NELP). 

(ii) Quicker development of discovered oil and 
gas reserves for enablin{l early 
commencement of production. 

(iii) Use of stimulation techniques for increasing 
production from existing fields. 

(iv) Application of Enhanced Oil Recovery 
(EOR)IImproved Oil Recovery (lOR) 
techniques for increasing recovery fpetor 
from existing fields. 

(v) Arresting decline of production from ageing 
fields. 

(vi) Acquisition of exploration averages and oil 
producing properties overseas to bring in 
Equity Oii. 

(vii) Substitution of oii in the transport sector 
through use of alternative fuels such as 
Bio-diesel. Ethanol-blended petrol, etc. 

(viii) Evolving suitable production technology for 
extraction of gas from gas hydrates under 
National Gas Hydrates Programmes 
(NGHP). 

To increase the refinery margins various steps are 
being taken by Oii Marketing Companies, which are as 
under: 

Value 
Rs. crore 

123530 

157689 

170824 

Qty. 
(MMT) 

30.4 

34.0 

34.6 

Value 
Rs. crore 

48172 

61340 

72382 

• Redueting in the transportation cost of crude oil. 

• Widening the basket of crude on for procurement, 
by tapping different oil-producing countries. 

• Increasing the ratio of heavy gradelhigh sulphur 
crude in the Indian basket off crude oil. 

• periodiC technical audit for control of chemicals 
nad cataiysts consumption. 

• Thrust on energy conservation by adopting 
energy efficiency strategies and reduction in 
energy losses of the Refineries. 

• Adherence to Preventive and Predictive 
Maintenance Schedules in the Refineries to 
achieve the optimum operating costs. 

Rationalising the manpower planning in the 
refineries through r&-deployment. 

SHRI THARCHAND GEHLOT: Mr. Speaker, Sir, 
through may question I sought information on two points 
from the hon'ble Minister. The first is regarding the 
measures to bring down the import of crude oil as there 
has been a continuous increase in the import of crude 
011. The second is regarding the measures taken to cut 
down the cost of refineries as the cost of extraction .and 
refinement of crude oii is getting costlier. The hon'ble 
Minister has suggested some measures. I would like to 
ask the hon'ble Minister straightway as to what act:on 
plans have been prepared to find an altemative to the 
crude oil, to ease the availability of crude oii. The hon'ble 
Minister has given some information in this regard e:g. 
bio-diesel, ethanol blended petrol etc. I would like to 
ask you as to what type of action plan has bee(l 
formulated and the tim&- by which it is likely to be 
implemented. 
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SHRI DINSHA PATEL: Mr. Speaker, Sir, for the 
infonnation of the hon'bie Member, I would like to submit 
that ethanol blended petrol is already in use and its use 
will be further enhanced from next year. Presently, 
5 per cent ethanol is blended in petrol and used as 
fuel. Efforts are being made to blend upto 10 per cent 
ethanol in petrol which is in use. 

Sir, as far as the bio-diesel is concemed, I would 
like to tell the hon'ble Member that we are also 
contemplating to use bio-diesel. However, it is very 
difficult to get bio-diesel. He has referred to Jatropha 
plant in connection with producti~ of Bio-diesel. In this 
context. I would like to say thai Jatropha plants are 
cultivated on waste land and this work is related to 
agriculture department. A Jatropha plant produces 500 
grams of seeds in a period of three years and nearly 
2.5 to 3 kg. seeds after 10 years. This plant continues 
to produce seeds upto a period of 40 years. However, 
Jatropha plants are not found in abundance. Efforts are 
being made to increase its production. For thus purpose, 
centers have also been set up. However, nothing has 
been achieved in this regard so far. Efforts are also 
being made regarding the suggestions given by the 
hon'bIe Member and we are progressing in this direction. 

SHRI THAWAR CHAND GEHlOT: Mr. Speaker, Sir, 
the exploration of crude oil has been carried out and 
crude oil reserves have been found at many places in 
the country. Cr\lde oil reserves have been found in 
Jaisalmer and Jodhpur region along Pakistan border, 
Jammu and Kashmir region and also at several places 
in North-Eastem States. I would like to know from the 
hon'ble Minister about the places which have been 
identified as having oil reserves by the Govemment 
during the last three years, and action plan prepared for 
the elUraction of oil and I would also like to know 
whether approval has been accorded in this regard. 

MR. SPEAKER: No. It is not the part of your 
question. 

[English} 

If you are ready to answer. then it is all right. 
Otherwise. send him written information. 

[Translation} 

SHRI THAWARCHAND GEHlOT: Mr. Speaker, Sir, 
there is a mention in the reply about identification of the 
areas. He has seen it. 

MR. SPEAKER: AH right. 

[English} 

You are a very responsible Member. 

[Transllltion} 

SHRI DINSHA PATEL: Sir, it is not directly related 
to this question. I will give him whatever information I 
have in this regard. 

MR. SPEAKER: It is a good question. 

[English} 

But it does not relate to this question. 

[Translation} 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, the 
hon'ble Minister has Informed that crude oil amounting 
to As. 1,70,824 crare has been Imported from April, 
2007 till February 2008. Just now the hon'ble Minister 
has said about the Jatropha plant. Through you, I would 
like to know from the hon'ble Minister as to why the 
farmers are not encouraged to cultivate Jatropha plant 
as it will generate employment leading to decrease in 
import of crude oil and increase in production of the 
same in the country. 

MR. SPEAKER: The State Govemment also have 
to do something in this regard. 

SHRI DINSHA PATEL: Mr. Speaker, Sir, through you, 
would like to bring it to the notice of the hon'ble 

Member that it is the job of the agriculture department. 

SHRI MOHAN RAWAlE: Mr. Speaker, Sir, the 
country will get petroleum. 

SHRI DINSHA PATEL: Mr. Speaker, sir, it is the 
responsibility of the agriculture department to promote 
the cultivation of Jatropha. 

Supply of Underweight Ga. Cylinder. 

·373. SHRI HARIKEWAL PRASAD: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government has received complaints 
regarding supply of underweight gas cylinders by LPG 
distributors to the consumers; 

(b) if so, the State-wise details thereof during the 
last three years; 
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(c) whether the licenses of LPG distributors have 
been cancelled on the basis of these complaints; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTE.R OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (e) A statement is laid on the Table of 
the House. 

The possibility of diversion of subsidized domestic 
LPG cylinders by some unscrupulous elements cannot 
be ruled out due to the wide gap between the retail 
price of LPG for domestic use and the market price for 
commercial LPG. 

Public Sector Oil Marketing Companies (OMCs) have 
reported that based on the established complaints of 
supply of underweight cylinders/pilfering product by LPG 
distributors action has been taken in 56 cases during 
2005-06, 29 cases during 2006-07 and 55 cases in April, 
2007-February, 2008 as per provisions of Marketing 
Discipline Guidelines (MDG)/Distributorship Agreements. 
The State-wise details of complaints received is available 
with the Directors (Marketing) of OMCs. , 

OMCs have further reported that they have 
terminated 38 LPG distributorships during the period April, 
2005 to February, 2008. The State-wise details of 
tenninated LPG distributorships is given in the enclosed 
Annexure. 

Whenever OMCs receive complaints, these are 
investigated and if the complaint is established, suitable 
action is taken against the LPG distributor(s) in 
accordance with the provisions of the MDG. MDG 
provides for following action against the distribution: 

Fine of Rs. 20,000 plus the price of LPG 
diverted at commercial rates for 1 st offence. 

Fine of Rs. 50,000 plus the price of LPG 
diverted at commercial rates for 2nd offence. 

Termination of the distributorship for 3rd 
ofference. 

In addition to the action taken by the OMCs, State 
Govemments are empowered under the LPG (Regulation 
of Supply & Distribution) Order, 2000 promulgated under 
the Essential Commodities Act, 1955 to take action 
against blackmarketing of domestic LPG. Similarly, the 
Weights and Measure Departments of the StateS/UTs 
initiative legal action against those LPG distributors found 
supplying under-weight LPG cylinders. The State 
Govemments have been alerted from time to time to 
take steps against the black-marketing of domestic 
cylinders for unauthorised usage. 

Govemment have issued advertisements cautioning 
the public that use of domestic LPG for non-domestic 
purposes is illegal, dangerous and against national 
interest. Through these advertisements, cooperation of 
the general public is also sought to report any irregularityl 
malpractice to the OMCs. 

The officials of OMCs carry out checks at distnbutors' 
godowns, delivery points, as wen as en-route to ensure 
that no piHerage takes place. The distributors of OMCs 
are under strict instructions to check the weight of 
cylinders at their godowns before delivery, and only 
cylinders with the specified weight are to be delivered 
to the customers. The distributors have also been 
isstructed to ensure that the seals are verified & shown 
to the customers at the time of delivery. In case any 
under-weight cylinder is received by the customer, such 
cylinders are replaced free of charge by the OMCs. 

AnnexuTe 

State-wise details of tenninated LPG Oistributotships 

Name of State 

Andhra Pradesh 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jharkhand 

No. of LPG 
Distributorships 

Tenninated 

2 

3 

2 

4 
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1 2 

Kamataka 2 

Kerala 

Madhya Pradesh 

Maharashtra 5 

Punjab 3 

Rajasthan 6 

Tamil Nadu 3 

Uttar Pradesh 5 

Total 38 

12.00 hr.. 

SHRI HARIKEWAL PRASAD: Mr. Speaker, Sir, there 
are long queues for LPG at various places. However, 
despite this it is not being made available. There is a 
shortgage of Gas all oyer the country. Through you, I 
would like to 'know from the hon'bIe Minister as to what 
provisions have been made by the Goverrvnent to ensure 
availability of gas in the country. 

MR. SPEAKER: You please send reply thereof to 
him. 

WRITTEN ANSWERS TO QUESTIONS 

{English] 

*361. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of RAILWAYS be pleased to state: 

(a) the aHocation for modernisation of railway stations 
during the Eleventh Five Year Plan; 

(b) the steps taken to have world-class railway 
stations in selected cities in the country; and 

(c) the name of the cities where these world-class 
railway stations are proposed to be set up? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) Modernization of railway stations is 

covered under passenger and other users amenity works 
for which an outlay of As. 3500 emre has been projected 
during the Eleventh Five Year Plan. No separate outlay 
is projected for modemizatlon of railway stations. 

(b) and (c) 24 stations located in metropolitan cities 
and important centres have been Identified for 
redevelopment as wortd-class stations through PPP by 
leveraging the real-estate potential of the land around 
and the air space above the stations. These are: Nagpur, 
Pune, Camac Bunder (Mumbai), Howrah, Lucknow, 
Anand Vihar (Delhi), Bijwasan (Deihl), Amritsar, 
Chandigarh, New Delhi, Varanasi, Chennai, 
Thiruvananthapuram, Secunderabad, Tirupatl, Ahmedabad, 
Patna, Bhubaneshwar, Mathura, Bangalore, Gays. Jaipur, 
Agra and Bhopal (Habibganj). 

Action to take up the development of above named 
stations in staggered phases has been initiated. In the 
first instance four stations namely; New Delhi, Patna, 
Mumbai (Camac Bunder CST) and Secunderabad have 
been taken up. The Architect and Technical Consultant, 
Financial Consultant and Legal Adviser have been 
appointed for New Delhi Station. Pre-qualification of 
bidders have also been initiated. Architect and Technical 
Consultant has been appointed for Patna Station. The 
process for appointment of Architect and Technical 
Consultant for Mumbai (Camac Bunder CST) Station and 
Secunderabad Station has been initiated. 

Tax Holiday tor Hotele 

*363. SHRI SARVEY SATHYANARAYANA: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Govemment is giving five year 
income tax holiday to some star hotels as well as 
convention centres in the country; 

(b) if so, the details thereof; and 

(c) the present status of construction of hotels to 
accommodate the visitors for Commonwealth Games? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) Yes, 
Sir. At the request of .Minlstry of TOUrism, the Finance 
Minister had in the budget 2007-08, announced a Tax 
Holiday for 5 years under Section 80-10 (1) of the Income 
Tax Act 1961 for undertakings engaged in the business 
of building hotels in the two, three and four star 
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categories constructed and have started or start 
functioning at any time during the period beginning on 
the 1st day of April 2007 and ending on the 31st day 
of March 2010, and for the undertakings engaged in 
building, owning and operating Convention Centres 
constructed at any time during the period on the first 
day of April, 2007 and ending on 31st day of March, 
2010. This incentive is available in the National Capital 
Territory of Delhi and the districts of Faridabad, Gurgaon, 
Gautam Budh Nagar and Ghaziabad. 

The Finance Minister in his Budget speech 
2008-09, proposed to grant a five year Tax Holiday for 
two, three or four star hotels that are established in 
specified districts which have UNESCO-declared 'World 
Heritage Sites'. The hotel should be constructed and 
start functioning during the period April 1, 2008 to March 
31, 2013. 

(c) The progress of construction of hotels for the 
Comrnonweahh Games is monitored regularly in the Task 
Force meetings of the Ministry of Tourism with the 
concerned Land Owning Agencies and at other forums. 

ComplaInts regarding Lo.. of Parcels 
and Goods 

*364. SHRI DALPAT SINGH PARSTE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of complaints that have been lodged 
to Railways about the lost parcels and goods carried by 
the goods trains involved in accidents; 

(b) the details of the value of parcels and goods 
lost during the last three years, year-wise and zone-
wise; and 

(c) the details of the final disposal of such 
complaints? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) to (c) In the case of aCCidents, claims! 
complaints are filed for the compensation for the loss of 
parcels and goods carried by goods trains involved in 
accidents. The statement indicating number of such 
claims, their value and final disposal is enclosed. 

Ststement 

Claimsicomp/llints IfIgIIrding loss 01 plI/'Cels and goods involved in goods train accidents 

Railway Year No of Claimsl Value/claim Disposal 
Complaints of loss Amount paid Aemarks 

~n As.) (in As.) 

2 3 4 5 6 

Central 2005-06 24 47,66,554 Repudiated as time-barred. 

2006-07 51,537 Closed for want of 
documents. 

2007-08 2 3,23,617 63,847 One case closed for want 
of documents from the party 

Total 27 51,41,708 63,847 

Eastern 2005-06 nil nil 

2006-07 3 1,98,000 Under process 

2007-08 nil nil 

Total 3 1,98,000 

East Central 2005-06 nil 

2006-07 nil 
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2 3 4 5 6 

2007-08 nil 

Total nil 

East Coast 2005-06 nil 

2006-07 nil 

2007-08 nil 

Total nil 

Northern 2005-06 nil 

2006-07 2 20,38,936 Pending for want of 
documents from the party 

2007-08 nil 

Total 2 20,36,936 

North Central 2005-06 nil 

2006-07 nil 

2007-08 nil 

Total nil 

North Eastem 2005-06 nil 

2006-07 7 12,94,815 3,61,539 2 claims paid; rest 
(3,28,840+32699) 5 are pending 

2 nil Goods delivered to party. 
No claim due. 

17,63,558 Under proc:ees 

2007-08 nil nil 

Total 10 30,58,373 3,61,539 

North East Frontier 2005-06 nil 

2006-07 nil 

2007-08 nil 

Total nil 

North Western 2005-06 nil 

2006-07 nil 

2007-08 nil 

Total nil 
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2 3 4 5 6 

Southern 2005-06 nil 

2006-07 20,78,676 11,26,007 

12,57,500 Pending for want of 
documents from the party 

2007-08 nil 

Total 2 33,36,176 11,26,007 

South Central 2005-06 nil 

2006-07 nil 

2007-08 nil 

Total nil 

South Eastern 2005-06 nil 

2006-07 nil 

2OQ7-08 nil 

Total nil 

South East Central 2005-06 nil 

2006-07 nil 

2007-08 nil 

Total nil 

South Western 2005-06 nil 

2006-07 36,05,077 23,06,437 

2007-08 nil 

Total 36,05,077 23,06,437 

Western 2005-06 nil 

2006-07 1 26,63,776 Settlement at fmal stage 

2OQ7.Q8 nil 

Total 26,63,776 

West Central 2005-06 nil 

2006-07 nil 

2007-08 nil 

Total nil 

Grand total 46 2,00,40,046 38,57,830 



47 APRfl 17, 2008 48 

Incidents of Theft at Metro Airports 

"366. SHR RANEN BARMAN: 
SHRI BALASHOWRY VALLABHANENI: 

Will the Minister of CIVIL AVIATION ~ pleased to 
state: 

(a) the number of incidents of theft registered at 
the airports in Delhi. Mumbai. Koikata and Chennai during 
the last one year; 

(b) the total value of losses to the passengers due 
to the theft; 

(c) whether inquiries have been conducted in this 
regard; 

(d) if so, the outcome thereof; and 

(e) the steps takenJbeing taken by the Government 
to stop the incidents of theft at the airport? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Airport-wise details of number of theft cases registered 
and consequential loss suffered by passengers during 
the last one year are as under:-

Delhi-79 cases. As. 57.80 lalths 

Mumbai-37 cases, Rs. 481.25 lakhs 

Kolkata-4 cases, Rs. 0.47 lakhs 

Chennai-18 cases, As. 8.48 lakhs 

(c) and (d) Investigation has been undertaken in all 
the cases. In some cases charge-sheets have been filed 
whereas in the remaining cases the investigation is still 
in progress. 

(e) To curb incidents of theft at the airports all 
loaders are frisked thoroughly before and after the 
loading. Vtgilance has been enhanced. Loading/unloading 
of checked-in baggage is done under the supervision of 
security. Automated In-line Baggage X-ray Screening 
System is being installed at major airports. Close Circuit 
TVs (CCTVS) are being extensively used at airports. In 
house vigilance tearns have been positioned by the 
airlines at major airports. In addition, the scheduled 
domestic airlines have issued advisori" to the 

passengers not to carry Jewellery or cash in their 
checked-In-baggage. 

[TranslationJ 

FarmeR to Folks Programme 

"369. SHRI KAlLASH MEGHWAL: Will the Minister 
of FOOD PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether the Government has launched a public 
awareness programme named 'Farmers to Folks' to 
publicize importance of food processing industries at a 
large scale; 

(b) H so, the outcome thereof alongwlth the present 
status of the industry; and 

(c) the details of the proposed programmes and 
schemes for making the food processing industries more 
effective and employment oriented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) With a view to create 
awareness among the general public about the various 
aspects of processed foods, the Ministry of Food 
Processing Industries. under its Plan Scheme of 
Promotional Activities regularly carries out various public 
awareness activities. These are done in the form of 
media advertisements about the various Plan schemes 
and programmes implemented by the Ministry, consumer 
awareness of the advantages and conveniences of 
processed food and also various safety regulations 
governing food products. The Ministry also organizes! 
participates In Workshops, Seminars. Exhibitions/Faira and 
provide6 financial support to eligible organizations to 
organize such events which are a very useful platform 
to spread awareness. exchange and share new ideas 
and new developments in the food processing sector as 
well as attract Domestic & Foreign Direct investments. 
These events also serve as an important source of 
information for prospective entrepreneurs. 

The Ministry has spent As. 7.50 crores in 2006·07 
& Rs. 6.92 crores in 2007-08 on the Scheme of 
Promotional Activities. The Parliamentary Standing 
Committee for Demand for Grant has strongly 
recommended enhancing the budget atlocation for this 
Scheme. 
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With increasing awareness, food processing sector 
has shown significant growth during the recent past. The 
processing sector has grown @ 13. 14% in 2006-07 
against @7% in 2002-03. Micro, Small and Medium 
(MSME) Food ProceSSing Units have gone up from 16.5 
lakhs by end of 11th five Year Plan. large and Medium 
scale food processing units approved for setting up were 
241 in 2003-04. This number has grown upto 270 units 
in 2005-06 (growth of 9.31%). Vision document prepared 
by the Ministry envisages to increase the level of 
processing of perishable food from 6% to 20%, value 
addition from 20% to 35% and share in global food 
trade from 1.5% to 3% by 2015. Foreign Direct 
Investment in FPI sector also increased from Rs. 1 n 
crores in 2002-03 10 Rs. 441 crores in 2006-07. FPI 
sector provies employment to 13 million people directly 
and 35 million indirectly. Large and medium scale 
employment in FPI is growing at 25% per annum. The 
Budgetary allocation of the Ministry of Food Processing 
Industries has been increased from Rs. 650 crores during 
the 10th Plan to As. 4031 crores for the 11th Plan. 

(c) The Ministry under its Plan Scheme for 
Technology UpgradationlModemizationlEstablishment of 
Food Processing Industries extends financial assistance 
in the form of grant in aid for setting up/modernization! 
upgradation of food processing industries. The Ministry 
also extends financial assistance for setting up Food 
Testing Labs, implementation of quality systems such as 
Hazard Analysis and Critical Control Point (HACCP), ISO 
9000, Good Hygiene Practices (GHP) and Good 
Manufacturing Practices (GMP), promotion of ~esearch 
and Development, Capacity building for Human Resource 
Development. 

The Ministry also proposes to implement a revamped 
scheme in the 11th Plan for Infrastructure Development 
under which, il envisages giving enhanced financial 
assistance for setting up Mega Food Parb upto Rs. 50 
crores, cold chain infrastructure, value added centres, 
packaging centres upto Rs. 10 crores & modemization 
of abattoirs upto Rs. 15 crores. The scheme will provide 
backward and forward linkages as well as a reliable 
and sustainable supply chain. 

The Ministry got the Food Safety and Standards 
Act, 2006 enacted in August 2006. The Act will enable 
in removing multiplicity of food laws and regulatory 
agencies and will provide single window to food 
processing sector. 

All these initiatives are expected to further boost 
the growth of food processing industries, which is one 
of the highest labour intensive industries of our economy. 

[English} 

Functioning of BRPSE and BIFR 

*374. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) the functions of the Board for Reconstruction of 
Public Sector Enterprises (BRPSE) and the difference 
between BRPSE and Board for Industrial and Financial 
Reconstruction (BIFR); 

(b) the manner in which BRPSE and BIFR take 
decision for revival or disposal of any units; 

(c) the details of the cases referred to BRPSE so 
far during the last five years; and 

(d) the action taken by BRPSE on these cases? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN 
DEV): (a) Board for Reconstruction of Public Sector 
Enterprises (BRPSE) was constituted by Central 
Govemment in December 2004 as a part-time advisory 
body to advise inter alia on the revival and restructuring 
of sick Central Public Sector Enterprises (CPSEs). Board 
for industrial and Financial Reconstruction (BIFR) was 
set up as a staMory body by the Central Govemment 
in 1987 under section 4 of the Sick Industrial Companies 
(Special Provisions) Acl to look into the cases of sick 
industrial companies with a view to either sanction 
rehabilitation schemes for them or recommend winding 
up where their revival is not feasible. While the 
jurisdiction of BIFR extends to public and private sector 
sick industrial companies, BRPSE deals with industrial 
as well as other Central Public Sector EnterpFises. 

(b) The concerned administrative ministries/ 
departments, after due consultations with all the stake 
holders, prepare and submit BRPSE a comprehensive 
proposal duly appralsed/veHed by independent 
consultants/operating agencies in the format prescribed 
by BRPSE. The proposals are discussed in the meeting 
of the Board wherein the representatives of the 
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concerned administrative ministry, the Chief Executive of 
the concerned CPSE and the representative of the 
consultants/operating agencies also attend and explain 
all aspects of the proposal including justifications for the 
concessions sought from Govemment and sustainabillty 
of the revival of the CPSE. The Board discusses the 
proposals in detail in the meeting and thereafter makes 
its recommendations to the Govemment either for revival 
or for closure of the concerned CPSE. 

BIFR after registering the admissible references 
received from sick industrial companies allocates' to 
different Benches which initiate the process of inquiry. 
During the process of inquiry, series of hearings are 
held to decide on (a) maintainability of the reference, 
and (b) to explore the possibilities of revivaVrehabllitation. 
Operating Agencies are also appointed to prepare a Draft 
Rehabilitation Scheme (DRS) in consultation with 
concerned parties for the revival of the company. Based 
on the consent of all concemed, a Rehabilitation Scheme 
for revival of the company is sanctioned by BIFR. If 
BIFR is of the opinion that the sick industrial company 
is not likely to make its net worth positive within a 
reasonable time while meeting all its financial obligations 
and not likely to become viable in future, it may 
recommend to the concemed High Court for its winding 
up. 

(c) and (d) 61 proposals of CPSEs have so far 
been referred to BRPSE for its consideration. The Board 
has given its final recommendations in respect of 
51 cases of CPSEs (revival of 49 CPSEs and closure 
of 2 CPSEs). In addition, BRPSE has also recommended 
to the Govemment to accord 'in principle' approval for 
reversal of its earlier decision to close the units of 
Fertilizer Corporation of India Ltd. and Hindustan Fertilizer 
Corporation Ltd. so as to explore various options for 
their revival. 

Chllf'glng of u .. rs Development Fee from 
Outbound P.ssengers 

"375. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government proposes to charge user 
deveJoprnent fee from the passengers using new airports 
in the country; 

(b) if so, the details thereof; and 

(c) the reasons for charging user development fee 
when the Government has been already charging airport 
tax from the passengers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) An 
airport operator is entitled to collect User Development 
Fee (UDF) at such rate as the Central Govemment may 
specify. This has been mandated in the Aircraft Rules, 
1937. 

(c) Passenger Service Fee (PSF) 0 200/- per 
passenger Is being charged at all the airports. PSF is 
towards provIaion of security and passenger facilitation 
whereas UDF is a fee leviable to meet cost and recovery 
gaps, if any. 

Introduction of New Superfast TraIn. 

·376. SHRI G. M. SIDDESWARA: 
SHRI RAM PAL SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(8) the number of new trains including superfast 
trains announced in the Railway Budget during Ihe lasl 
three years; 

(b) whether the Railways have introduced all such 
trains that have been announced in lhe Budgets; 

(c) if so, the details thereof, year-wise; 

(d) if not, the reasons for not fulfilling the Budget 
announcements; and 

(e) the steps being taken/programme prepared to 
Introduce the remaining trains? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (.) to (c) Out of a total of 154 pairs of new 
trains had been 8MOUI'IC8d in the last three year Railway 
Budget Speeches. 147 pairs have been introduced. The 
year-wise position is 88 under.-

(Trains in pairs) 

Year Announced Implemented Remaining 
in Budget 

2005-06 54 51 3 

2006-07 55 53 2 

2007-08 45 43 2 

Total 154 147 7 
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(d) The details of the trains not introduced so far are as under:-

SI.No. From To Nature Reasons for non-Introduction 

Veer 2005-01 

1. Rupsa Bangri Posi Diesel Multiple Units Introduced between Rupsa and Baripada. 
Gauge Conversion work between 
Baripada-Bangriposi is under progress. 

2. Mangalore Shravan Abelgola Passenger Introduced between Mangalore & Hassan. 
Commissioner of Railway's Safety sanction 
for Hassan-Shravanbelagola is under 
process as land slips in cuttings are being 
attended to. 

3. Yeavantpur Mangalore Express (via Arsikere) The introduction is getting delayed 
primarily to observe the behaviour of ghat 
section during the coming monsoon and 
for completion of capacity enhancement 
works including strengthening of land slip 
prone areas and boulder faU areas. 

Veer 2006-07 

4. Kumarghat Agratala Express 

5. Jogbani Kolkata Express 

Veer 2007~8 

6. Chennai Egmore Nagore Express 

7. Bhubaneshwar Rameshwaram Express 

(e) Works are being expedited for Gauge conversion 
of the above mentioned sections to introduce the train 
services. 

Setting up of Regulatory Authority for Steel 

·3n. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI CHANDRA BHUSHAN SINGH: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Government proposes to set up a 
~ulatory authority to contain steel prices in the country; 

Due to non-completion of construction 
work of new line between Ambasa and 
Agartala. 

Sanction of Commissioner of Railway 
Safety is to be obtained for Jogbani-
Katihar converted line. 

Due to non-completion of Gauge 
Conversion works between ViUupuram and 
Mayiladuthurai. 

Due to non-completion of Gauge 
Conversion works between Villupuram and 
Mayiladuthurai. 

(b) if so, the details thereof alongwith the outcome 
of the consultations made in this regard; 

(c) whether the Indian steel alliance have objected 
to the said move of the Government; 

(d) if so, the details thereof; and 

(e) the likely impact of setting up of the regulatory 
mechanism on the investment proposals which are in 
the pipaline and on the rising prices of steel? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
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PASWAN): (a) At present, Government has no formal 
proposal for setting up of a regulatory authority to contain 
the steel prices in the country. 

(b) Does not arise in view (a) above. 

(c) and (d) Based on media reports about a proposal 
to set up an independent regulator to monitor and 
regulate steel prices, the Indian Steel Alliance (ISA) has 
written to the Government that it is perturbed by such 
reports and any such attempt would be retrograde and 
will adversely impact on the growth and development of 
steel industry in India. 

(e) Does not arise in view of (a) above. 

Global Conference on 'Responsible Tourlam' 

*378. SHRI K. FRANCIS GEORGE: Will the Minister 
of TOURISM be pleased to state: 

(a) whether Incfla hosted a Global Conference on 
'Responsible Tourism' a10ngwlth Department of Tourism, 
Government of Kerala in Koehi recently; 

(b) if so, the main theme of the conference and the 
decision arrived at in promoting sustainable tourism; 

(c) whether the Government has taken any steps to 
implemllnt the 'Cape Town Declaration' of 2002 for 
adopting good practices in the tourism industry; and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d) Yes, 
Sir. The main theme of the conference was responsible 

tourism which fOCU888 on 8U8taInab1e local, social. and 
economic development and environmental austaJnabHby. 
The conference came up with recommendations and 
action plans for ensuring the same. 

Through the National Touriam Policy, 2002, the 
Ministry of Tourism has adopted good practices for 
ensuring responalble and auatalnable tourism, 8uch 88 
development of a community oriented approach, 
community Involvement, auatalnable use of I'88OUrt:e8 etc., 
which are also the guiding principles of the Cape Town 
Declaration 2002. 

Rail ProJecta to connect Porta to Hlntertands 

-379. SHRI BRAJA KISHORE TRIPATHY: WiH the 
Minister of RAILWAYS be pleased to state: 

(a) the details of the progress 80 far made on the 
portlhinter1and rail connectivity projects in various parte 
of the country, particularly In Haridaspur-Paradeep, 
Daitari-Banapanl sections of Orleea; 

(b) the details of funda allocated for each of such 
projects during 2006-07 and 2007-08; 

(e) the details of the expenditure Incurred and the 
progre88 made In the projects till date; and 

(d) the time by which these projects are Ukely to be 
completed? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) to (d) Under National RaIl Vlkaa Yojrla 
(NRVY) , RaIlways have taken up projects of New Une, 
Gauge Conversion and Doubling for 8trengthenlng 
connectivity to various portsIhInteriand in the country. 
The details of these projects are given as under: 

Port ConntlctMty Wor.ts {SIInctIontJd) 

(Re. in crore) 

S.No. Project Plan Length Cost Outlay Outlay Anl Exp. Status and Targets 
head fill Kms) ()6.()7 07-(18 88011 wherever fixed 

31.03.08 

2 3 4 5 6 7 8 9 

1', Obulavaripalle- New Line 113 697.52 10 10 70 Work in prognI88. 23 Ian to be 
Krishnapatnam commiS&ioned in 2008-09. Balance 

90 km to be oommiaaioned in 
2010-11. 
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2 3 4 5 6 7 8 9 

2. Panvel-Karjat New Line 28 137.44 0.01 136.62 Completed. 

3'. Daitari-Banspani New Line 155 850.69 155.85 15 761.45 Completed. 

4'. Haridaapur-Paradeep New Line 62 594.34 44 20 113.50 Land acquisition, earthwork and 
construction of bridges in progI888. 
Target 2009-10 

5'. Angul-Suklnda ,New line 98 344 20 12 32.87 Final Location SUIVSY in progress. 
Plans and estimates have been 
taken up. Target 2009-10 

8'. Bharuch-Samni-Dahej Gauge 82.36 156.68 10 2.6 0.97 Final Location Survey completed. 
Conversion The project is to be implemented 

through a Special Purpose Vehicle. 
Target 2009-10. 

T. Delhi-Rewari 2nd line Gauge 83 143.88 40 10 134 Completed. 

Conversion 

8. Mansi-Sahanla and Gauge 142 330.51 20 40.15 151 Mansi-Saharaa completed. Balance 

Saharaa-Dauram Conversion targeted for 2008-09. 
MacIIepur-Pumia 

9. Gonda-Gorakhpur Gauge 260 381.17 5 25 151 Earthwork, bridgeworka, ballasting, 

loop with Conversion ara in pmgress. 
Anandnagar-Nautanwa 

10. RanpMurkongaelek Gauge 510.3 915.7 10 22 24 The project has been declared as 
aJongwith linked fingers Conversion "National Project". Work has been 

taken up. 

11'. Gandhidham-Palanpur Gauge 313 451.52 65 0.40 440 Completed. 

Conversion 

12. Surendranagar- Gauge 38S 463.53 5 30 446.04 Completed. 

Bhavnagar-Rajula- Conversion 
Mahuwa with the 
extn. upto Pipavav 
& SIhor-PaJiIana 

13'. Arasiker&-Hassan- Gauge 236 347.44 0.01 326 Completed 

Mangalore Conversion 

14'. Elhlldi-Samdari Gauge 223 337.4 115 110 199.66 Earlhwort, bridgeworks, ba8asting, 

Conversion track Unking 818 in progr88&. Target 
2008-09. 

15', Ajmar-PhuIera- Gauge 294.97 716.64 270 125 395.01 Earthwork, BridgeworIcs, baIasting, 

RiIgu&-Rewari Convenion track Mnking 818 in progress. Target 
2008-09. 
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2 3 4 

16'. CuddaIore-Saiem Gauge 191 
via VriddhachaIam Conversion 

17. Thanjavur·Vdlupuram Gauge 192 
Conversion 

18'. PanvehJasai.JNPT Doubling 28.5 

19. ~ck- Doubling 43 
Raghunathpur 

20. Rahama-Paradeep Doubling 23 

21. Rajatgarh-Nergundi Doubling 28 

22'. Panskura-Haldia PH-! Doubling 14 

23'. Barauni-Tdrath by-pas$ Doubling 14 

24'. Hospet-Gunlakal Doubling 115.4 

5 6 

337.17 80 

362.43 100 

53.25 8 

180.2 10 

79.41 5 

84.99 0.2 

35.02 0.5 

15.37 2.38 

268.23 60 

7 

30 

75 

2 

2.16 

5.25 

0.1 

0 

8 

8 

311.07 

342.62 

88.M 

180 

n.20 
83.M 

30.42 

12.1 

246 

9 

Completed 

Earthworlt, bridgeworks, belluling, 
track linking are in pIOgI88S. Target 
2008-09. 

Completed. 

Completed. 

CompIaled. 

Completed 

CompIetad. 

Completed. 

Completed. 

Port ConnecIMty WOIb (Un.nellon,d) 

1. Surat-Hazira New Line 36.36 138.4 

2. New Line 50 

'~ project being done by RVNL. 

Infraatructure Faclllti.. for Tourlam 

-380. SHRI NIKHIL KUMAR: Will the Minister of 
TOURISM be pleased to slate: 

<a) . whether the Union Government has recently 
decided in principle that the Infrastructure facllitlea at 
Tourist Spots need to be upgraded to give a boost to 
tourism; 

(b) if so, the details thereof aJongwith the reaction 
of the State Governments thereon; 

(c) whether smaller tourist spots have been identified 
where infrastructure facilities would be provided; and 

(d) if so, the details thereof and the amount likely 
to be invested thereon? 

Issue of FInal AlIgnment pencing 
wIIh GoY!. 01 Gujaral The project 
is to be implementad through a 
SpecIaJ Purpoee VehIcle (SPV). 

PIarming lor \he line wID depend 
the port concession to be awarded 
by Govt. of Orissa. 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): <a> to (d) 
Upgradatlon of infrastructure facilities at tourist spots Is 
primarily the responsibility of State GovemmentslUnion 
Territory Adminiatratlons. Ministry of Tourism, however, 
provides financial aasIstance to StateslUnlon Territories 
on the basis of project proposals received from them 
under the 8Cheme of 'ProductIInfrastructure Development 
for DestinatIon8 and Circuits' In accordance with scheme 
guidelines subject to availability of funds and inter-se 
priority. During the 10th Five Year Plan, 1160 projects 
for Ra. 2011.67 crore were sanctioned to different States! 
Union Territories in the country for development and 
promotion of tourism. During 2007..()8, 277 projects for 
As. 645.13 ClOre including for projects of Infrastructure 
development of destinations and clrcutta have been 
sancIioned. 
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Seaplane Services for Islands 

3552. SHRI MILIND DEORA: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Govemment is planning to introduce 
special Seaplane services for Lakshadweep Islands on 
the line of the Maldives Air Taxi; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes same facility 
for the people of Andaman and Nicobar Islands; 

(d) if so, the details thereof; and 

(e) the time by which the facility proposed to be 
introduced among the Islands? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Pawan 
Hans Helicopters Ltd (PHHL) is examining the option to 
operate seaplane services in Lakshadweep Islands. 

(b) Modalities are being examined in consultation 
with Lakshadweep Administration. Govemment has also 
relaxed the Foreign Direct investment norms recently for 
Seaplane services to 100% in order to encourage 
investment In this sector. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Durgapur Steel Project HospHaI 

3553. SHRI SUNIL KHAN: Will the Minister of STEEL 
be pleased to state: 

(a) whether the Durgapur Steel Project main hospital 
has full-fledged Intensive Care Unit, Radiology Unit and 
NCU Unit; 

(b) if 50, the reasons for non-availability of machines, 
equipments and facilities which are necessary for the 
treatment; 

(c) whether there is shortage of doctors and staff in 
the said hospital; 

(d) if so, the details thereof and reasons therefor; 
and 

(e) the steps taken/proposed to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) Yes, Sir. 

(b) Does not arise. 

(c) to (e) DSP Hospital has 130 doctors and more 
than 600 staff which Includes. Nursing, Paramedical and 
other supporting staff. In order to improve the overall 
services to the patients, human resource requirements 
are periodically assessed and gaps if any, are met 
through selective recruitment, redeployment, qutsourcing 
etc. Some of the actions initiated are: 

• 18 Doctors have already been recruited in the 
last financial year. 

• Action for recruitment of 28 paramedical staff is 
in progress. 

• The entire housekeeping and cleaning activities 
of the hospital have been outsourced to Mis. 
Sulabh International, an organization of 
International repute. 

Concurrently, concerted efforts are being made to 
induct specialists like cardiologist, urologist and 
neurologist etc. but the same have not yielded desired 
results. Further, in such cases where specialist attention 
is required in these areas. after preliminary investigation, 
patients are referred to specialty hospitals outside 
Durgapur also. 

/TfllnsIIltionJ 

MIsuse of Scheduled Cutes and Scheduled Tribes 
(Prevention of Atrocitlea) Act 

3554. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the local court in Delhi and any other 
court has wamed of strict action against misusing 
Scheduled Castes and Scheduled Tribes (Prevention of 
Atrocities) Act during the last three years; 

(b) if so, the details thereof; 

(c) whether there Is any legal provision to prevent 
the misuse of above said Act; and 
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(d) if so, the details thereof? 

THE MINISlI"ER OF STATE IN THE MINISTRY OF 
SOClAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No such direction 
has been given by a Court in Delhi. 

(b) Does not arise. 

(c) and (d) The objective of the Scheduled Castes 
and the Scheduled Tribe (Prevention of Atricitles) Act, 
1989 is to prevent the Commission of offences of 
atrocities against the members of the Scheduled Castes 
and the Scheduled Tribes. The cases registered under 
the Act and put to trail in the Courts are subject to 
judicial process ending in either conviction or acquittal. 

[English] 

011 ExtractIon 

3555. SHRI G. KARUNAKARA REDDY: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state:-

(a) whether there is plenty of oil trapped in shale of 
coal in Karnataka; 

(b) if so, the details thereof; 

(c) whether the Govemment has any plan to extract 
shale oil from these places; and 

.' 

(d) if so, the details of Govemment policy and the 
strategy in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The question presumbly relates to Oil Shale. 
There is no report of Oil Shale deposit in the state of 
Karnataka. 

(b) and (e) In view of the above, question does not 
arise, 

(d) There are reported occurrences of Oil Shale 
associated with coal in Assam: No aseessment has been 
made about oil reserves in Shale/Coal. Directorate 
General of Hydrocarbons (DGH) has initiated action to 
take up studies on resource estimated of Oil Shale 
deposits and Syncrude potential in north eastem part of 
India, 

/T1lInM1ion] 

Stop.-. of Tnl .. 

3556. DR. SATYANARAYANA JATIYA: Will the 
MinIster of RAILWAYS be pIeaeed to state: 

(a) the action taken on the demand made for 
providing stoppages of 930319304 Ratlam-Bhopal Intercity 
Express at Khuchard in Rattam RaIlway DivIeIon stoppage 
and of 2465/2466 Indore-Ranthumbore Express at 
VIkramgarh AIot In Kola railway dlvialons and to extend 
the 193A1194A Jaipur-Kota-ShMIgarh pasaenger train 
upto Ratlam; and 

(b) the details of the facilities provided at Shamgam-
Ratiam and Ratiarn-UjJaln railway sections under the 
above mentioned railway divisions in Railway Budget for 
2008-09 with a view to increase the passenger facilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Stoppages of 93031 
9304 Ratlarn-BhopaJ Intercity Express at Khachrod & 
246512466 Indore-Jodhpur Ranthambhore Express at 
Vikramgarh Alot have been examined but not found 
commercially' justified. 

Extension of 1931193A1194 Shamgarh-Kota-Jalpur 
Expraea upto Ratlam has not been found operationally 
feaalble at present. 

(b) FoRowIng train facilities serving Sharmgarh-Ratiam 
and Ratlam-Ullaln sections have been announced in 
Railway Budget 2008-2009: 

New Trains: 1. Surat-Muzaffarpur Expraae (weekly) 
2. tnctor.Udalpur Exp .... via RatIam (Tri-
weekly) 

Increase in Frequency: 294712948 Ahmedabad-Palna 
Azlmabad Express-from weekly to bl-weekly. 

All minimum eesential amenities have already been 
provided .. per norma at railway stations on Shamgarh-
Ratlam section and Ratlam-Ujjain section. Further, 
augmentation of passenger amenities at railway stations 
is a continuous proc:ees and is undertaken through 
Annual Works Prograrnrne depending upon availability 
of funds, other relative priorities and increase in 
paaaenger traffic. Moreover, following enhancement of 
passenger amenities is planned: 
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(i) Upgradation of all low and medium level 
platforms at "S" category stations; 

(ii) Upgradation of existing low level platforms to 
medium level and eXisting medium level 
platforms to high level at "D" category stalions; 

(iii) Provision off some platform shelter at all "D" 
category stations; 

(iv) Provision of platform shelter (size 250 sqm to 
500 sqm) as per requirement at "S" category 
stations and 

(v) Provision of foot over bridge at all "S" and "D" 
category stations having high level platforms. 

{English} 

Irregularities In Allotment of Petrol 
Pump. by BPCL 

3557. SHRIMATI JAYABEN S. THAKKAR: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether Petroleum Ministry had conducted a 
vigilance inquiry in August 2007 about irregularities in 
allotment of petrol pumps by Sharat Petroleum 
Corporation Ltd. (SPCL); 

(b) if so, the details thereof; and 
I 

(c) the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Yes, Sir. 

(b) After enquiry, it was established that there is a 
violation of multiple dealership norms In awarding retail 
outlets in Ludhiana to MIs. Salasar Power Point and 
MIs. Salap Power Point. 

(c) The process of issuing show cause notices to 
the defaulting officers by SPCL is in progress. 

Quote In the Government Loans for Minorities 

3558. SHRI DHARMENDRA PRADHAN: Will the 
Minister of MINORITY AFFAIRS be pleased to state: 

(a) whether the Govemment has taken a decision 
to reseve 15 percent in all kinds of Govemment loans 
and grants for making compulsory allocation for 
minorities; 

(b) if so, the details thereof; and 

(c) the provision for the same in the Eleventh five 
year plan? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY): (a) to (c) There is no decision to reserve 
15 per cent of all kinds of govemment loans and grants 
for the minorities. However. it is proposed to step up 
priority sector lending to the minorities, by pubflC sector 
banks, to 15 per cent by 31st March, 2010, under the 
Prime Minister's New 15 Point Programme for the 
Welfare of Minorities. 

New Rail Une from Harpalpur to Hamlrpur 

3559. SHRI RAJNARAYAN BUDHOLlA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether representations have been received from 
the people's representa~·/es to lay down a new rail from 
Harpalpur railway station to Hamirpur railway station; 

(b) if so, the details thereof; and 

(c) the action taken by the Railway thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes, Sir. A request 
has been received regarding new railway line between 
Harpalpur station and Hamirpur Road. No survey has 
been done -. for Harpalpur-Hamirpur Road. In the past, 
based on demands, a survey for new line from Hamirpur 
to Hamirpur Road (6 kms.) was conducted in 2000-01. 
As per the survey report, cost of cosntruction of new 
line was assessed as Rs. 15 crore with a negative rate 
of retum. The project could not be taken up due to its 
unremunerative nature and constraint of resources. 

[English} 

Increase in the Oil Production by OPEC 

3560. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether any request has been made by India to 
OPEC for increasing its oil production so as to contain 
the price of crude in the intemational market; 
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(b) if so, the details thereon; 

(c) whether the issue of reducing the price or 
increasing the production of crude oil has come up in 
the. last OPEC intemational seminar held in Vienna; and 

(d) if so, the response of OPEC in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): <a) to (d) No, Sir. However, while addressing 
the OPEC intemational Seminar held in September, 2006 
at Vienna, Austria, Union Minister of Petroleum & Natural 
Gas had raised the issue of soaring oil prices. He had 
stated that Oil security is not just 011 supply security. 
6ven with the secure oil supply source, a developing 
country may n?t be in a position to procure adequate 
OIl unless price is affordable. So the price stability has 
become an important constituent of oil security. Given 
Jhe vital role of energy prices in the encomic and social 
well being of the common man, it is imperative to provide 
oil at affordable prices and this is becoming increasingly 
difficult given the present oil price scenario. 

[TlBnsJalion} 

FacUlties for Rail OffIcers 

3561. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the rules and criteria for providing carriage and 
saloon for officers in Superfast passenger trains; 

(b) whether such coaches can be attached in auses 
of long waiting list; 

(c) if so, whether such facilities can be provided to 
the officers even by causing inconvenience to the 
passengers: and 

(d) the action taken by the Railways in such cases 
if taken place? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Carriages/saloons are 
attached in trains including superfast trains, except some 
prohibited trains like Rajdhani, Shatabdi, Janshatabdi etc. 
subject to operational feasibility, to facilitate inspectations 
by railway officials. 

(b) To clear waiting list, priority Is given to attach 
extra coache8 taking into account the operational 
feasibility and 8tock availability. However, In 80me 
cases carriages are al80 attached at times for Inspection 
purp08es which i8 an e8.entlal aspect of railway 
wortdng. 

(c) No, Sir. 

(d) Does not arise. 

[English} 

Prices of MedIci.,.. 

3562. SHRI UDAY SINGH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has no policy to stop 
the threat of low prices to Indian active pharmaceutical 
Ingredient manufacturers (API's) In our country and 
abroad; 

(b) if so, whether medicines from China are being 
offered at Cheap rates in comparison to Indian medicines 
in focus countries of Africa: and 

(c) the steps taken by the Govemment In the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE>: (a> to (el The Government of India has 
been gMng some protection by \evying Anti-dumping and 
other related duties. The Directorate General Anti 
Dumping under Ministry of Commerce and Industry, 
initiates proceedings wherever complaints are received 
by them of Buch dumping and may levy anti-dumping 
duties. Besides this, registration for all imports 01 bulk 
drugs is compulsory with Drug Controller General (India) 
under the Foreign Trade Policy. 

Phone Battery Charging FecIlItiH 

3563. SHRI VIJOY KRISHNA: Will the Minister of 
RAILWAYS be pleased to Btate: 

(a> whether mobile phone battery charging facilities 
are available in the train compartments; 
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(b) if so, the details thereof; 

(c) whether Railways have any plan to InstaJl plug 
points for the purpose in the sleeper coaches al8o, 
especially in the long running trains; 

(d) if so, the details along with the time schedule 
for complete installation of the facility in all such coaches; 
and 

(e) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes, Sir. These 
are being provided progressively on reserved 
accommodation coaches. A statement on the approved 
scale of provision is placed below: 

Class 

1st AC 

2nd AC 

3rd AC 

Executive Chair Car 

AC Chair Car 

Sleeper Class 

No. of charging points 

2 points per 4 berth & 1 point 
in the coupe 

1 point in each cubicle (for 6 
passengers) 

2 points both together inside 
each cubicle (for 8 passengers) 

1 point on either side for each 
row 

1 point each on either side of 
alternate rows. 

2 points at a common location 
near toilet area at one end of 
the coach. 

About 5487 coaches have been provided with mobile 
charging points. 

(d) The provision of mobile charging points in 
coaches Is being progressively carried out depending 
upon availability of funds. 

(e) Does not arise. 

/Translahonj 

CNG Facility for Mahllrnhtre 

3564. SHRI TUKARAM GANGADHAR GAOAKH: WlH 
the Minister 01 PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the name of the districts of Mahansshtra where 
CNG link and supply facility has been provided; 

(b) the details of the places where such faCIlity Is 
available and related industry could be established; 

(c) whether the Government of Maharashtra has 
forwarded the name of any specific industrial area in 
this regard to the Union Government; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Mahanagar Gas Limited (MGL), a 
Joint Venture of GAIL (India) Limited with British Gas, is 
currently supplying Compressed Natural Gas (CNG) to 
automobile consumers in Mumbai, Thane and Mira-
Bhayandar. MGL is currently operating 128 CNG stations 
catering to 1,84,684 vehicles. 

Further, Maharashtra Natural Gas Umited (MNGL), 
a JV of GAIL with BPCl, is implementing the City Gas 
Distribution project for supply of PNG to domestic, 
commercial, industrial sectors and CNG to automobile 
consumers in Puna. 

(c) and (d) No such proposal has been received 
from the Government of Maharashtra. 

Ho .. et. for Student. of Backward Classes 

3565. SHRt RAKESH SINGH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Gvoernment has provided its share 
of amount to States for construction of hostel having 
100 seats for students of backward classes; 

(b) if so, the State-wise details thereof; 

(c) if not, the reasons therefor; 

(d) whether the Gvoernment is considering to release 
its share soon keeping in view the increase in the cost 
and its impact on the construction; and 

(e) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (e) Under the 
scheme of hostels for OBC boys and girts, 50% central 
assistance is provided to the States and 100% to the 

UTs & Central Govt. Institutione for construction of a 
maximum 100 stated hoat.... The detalla of funds 
provided to the States for conetructIon ofhostela having 
100 seats for OBC atuden1B during last 3 years 8re 
given In the Statement encIoeed. 

HostBis for SIudtInts 01 BllclcwBrd CIasstIs 

SI.No. StateNTs 

1. Andhra Pradesh 440.00 

2. Bihar 

3. Gujarat 

4. Kerala 48.50 

5. Orissa 

6. Tripura 38.84 

Total 527.34 

LPG Connection. In Punjab and ~ 

3566. SHRI AVINASH RAI KHANNA: 
SHRI V.K. THUMMAR: 
SHAI HARISINH CHAVDA: 

No. 01 
HoetaI 

40 

1 

42 

Win the Minister· of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the district-wise number of gas connections 
provided in Gujarat and Punjab at present; 

(b) the district-wise number of applications in the 
waiting list for gas connectiona; and 

(c) the number of gas connections allotted in Punjab 
and Gujarat, year-wsle, company-wise, dIstricI-wIae? 

207.79 

37.52 

245.31 

2006-07 

No. of 
Hostel 

.. 

5 

275.00 

107.50 

382.50 

(Rs. In Iakha) 

2007..()8 

No. of 
HoeteI 

22 

3 

25 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Public Sector Oil Marketing Companies 
(OMCs) have reported that .. on 1.4.2008, they were 
serving 5344103 and 7412515 domestic LPG customers 
in the States of Gujarat and Punjab reapectively. The 
district-wise details are available with the Directors 
(Marketing) of the concemed OMCs. 

(b) At present. new LPG connections are available 
acrose the counter for genuine domestic customers and 
there Is no waiting list pending with the 0MCt for release 
of new LPG connections in the States of GuJarat and 
Punjab. 
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(c) OMCs have reported that they have releued 
189524, 206458 & 276707 and 171970, 269931 new 
LPG connections during the years 2005-06, 2006-07 and 
2007-08 in the States of Gujarat and Punjab respectively. 
The district-wise details are available with the Directions 
(Marketing) of the concerned OMCs. 

Food Processing Industries In Bihar 

3567. SHRI GIRIDHARI YADAV: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) the nurnber of food processing industries running 
in Bihar presently; 

(b) the industry-wise, quantum-wise and item-wise 
export during theiast three years and the amount of 
forex earned; and 

(c) the steps taken to enable these Industries to 
face competition in the international market and also to 
provide financial assistance to them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) Ministry of Food Processing Industries 
extends financial assistance in the form of grant-in-aid 
to implementing agencies/entrepreneurs for Technology 
Upgradation/Modernization/Establishment of Food 

Processing Units. Food Proceasing Industries are both 
In organized and unorganized sectors and as such data 
on food processing units in the country, including that of 
Bihar, is not centraHy maintained. However, since 1999-
2000 upto 2007-08, 22 appliations claiming grant for 
Setting UplExpansionlModemization of Food Processing 
Industries in Bihar have been received in the Ministry. 

(b) The exports of various processed food items 
industry/item-wise for thelast three years namely 
2004-05, 2005-06 and 2006-07 is given in the Statement 
enclosed. 

(c) In order to promote exports of processed food 
items and to assist the industries to face competition in 
the international market, the Government has been 
providing support to exporters through various financial 
assistance schemes. These include scheme for 
Infrastructure Development, Scheme for Market 
Development, Scheme for Quality Development, Scheme 
for Research and Development and Scheme for Transport 
Assistance implemented by the Agriculturai an.d 
Processed Food ProductS Export Development Authority 
(APEDA). In addition, through Agri Export Zones the 
Government of India haS been promoting qualitative 
production of processed food items for exports. 
Government has also beeD assisting exporters towards 
participation in irnportnat trade fairs abroad, organizing 
Buyer Seller Meets and publicity. 

Stlttement 

Export PerfonnsrJCe 

(Quantity in MTs, value in crores) 

Item 2004-05 2005-06 2006-07 

Qty. Value Oty. Value Oty. Value 

2 3 4 5 6 7 

ProceIMd Fruita I VegeIIbIeI 

Dried & Preserved Gevetabies 339802.51 817.22 566238.30 1459.17 366319.79 1194.71 

Mango Pulp 95857.00 315.72 134613.20 364.24 156835.51 505.83 

PICkle & Chutney 71975.51 129.35 135381.85 260.98 145216.00 293.59 

Other Processed Fruit& & Vegetables 84646.21 289.00 107335.24 370.21 129110.05 508.14 

Totll for Proceaed Fruits • Vegetab/eI 592281.23 1551.29 943568.59 2454.60 797481.35 2502.27 
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2 3 

BufIaIo Meat 337777.65 1774.52 

SheepIGoa\ Meat 9024.49 81.27 

Poultry Products 277744.46 160.79 

Dairy Products 42160.06 358.69 

Animal Casings 552.73 12.64 

Processed Meat 1359.70 9.45 

NaIUlaI Honey 10523.24 68.27 

Total for AnIIMI Products 679142.33 2~5.63 

Groundnu1s 177154.08 547.02 

Guafgum 131299.98 689.48 

Jaggery & COllfectiollery 40561.49 106.23 

CocOa ProciK:ts 2313.30 27.66 

CenIaI Preparations 51803.14 292.04 

Alcoholic & Non Ak:h. Beverages 30748.49 117.74 

Miscellaneous Preparations 54397.88 232.15 

ToIII for Other ProceuecI Foods 4811Z78.36 2012.32 

Source: Apeda 

{English] 

Helicopter ServIce for North-Eut 

3568. SHRI NARAYAN CHANDRA BORKATAKY: WiD 
the Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment proposes to improve 
the helicopter service for connecting remote regions of 
North-East States; 

(b) if so, the details thereof; and 

(e) the plan chalked out by the Government in this 
regard in the Eleventh Five Year Plan period? 

4 5 6 7 

459937.63 2629.57 494111.48 3211.1'0 

7177.51 80.37 5481.55 63.OS 

145889.00 167.58 710880.12 315.90 

59745.73 552.28 37391.11 395.15 

1125.82 17.51 435.98 9.51 

'256.04 2.43 825.01 6.80 

16769.23 116.22 8135.60 60.92 

690900.96 3565.96 1257260.85 4063.03 

190053.34 513.69 251428.65 798.46 

186718.40 1049.23 189304.36 1125.79 

112644.06 269.97 455935.85 873.46 

2147.09 21.83 2691.00 35.08 

78880.63 393.96 1080062.69 462.71 

SSS32.46 160.48 28778.68 116.61 

49606.69 225.77 57696.80 223.65 

673512.67 2634.13 2OIICIII.03 3635.16 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEl): (8) to {c) 
Pawan Hans Helicopters Umited (PHHl) has provided 
helicopters on long term lease to Govemments of 
Meghalaya, Sikkim, Arunachal Pradesh. NagaJand and 
Trlpura. Helicopters have also been provided to Ministry 
of Home Affairs on wet lease basis. The regular services 
are operated by the respective State Govemments as 
per their requirements and not by PHHL directly. Besides 
this, PHHL provides suitable helicopters to meet the 
requirements of States on wet lease basis. 

Shortage of TI'IIInecI Pltot. 

3569. SHRI E.G. SUGAVANAM: WlII the Minister of 
CIVIL AVIATION be pleased to state: 
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(a) the number of pilots in the country those have 
so far trained under CAT IVIII operations during the last 
three years; 

(b) whether the Govemment has taken any steps to 
get trained more pilots to meet the shortfall of trained 
pilots; 

(c) If so, the detaHs thereof; and 

(d) if not, the reasons therefor? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
CIVIL AVIATION (SHAI PRAFUL PATEL): (a) 1116 Indian 
Pilots in the country have so far trained under CAT-II/III 
operations during the last three years. 

(b) and (c) Yes, Sir. The Airlines Operators are 
encouraged to train their pilots for operations in low 
visibility conditions. Right schedules tolfrom fog bound 
airports are approved on the b~sis of number of pilots 
trained by the operators for low visibility operations. Only 
such pilots who are CAT ""11 qualified, are approved as 
InstructorlExamlner so as to ensure that more trained 
pilots are available for Cat-Will operations during low 
visibility conditions. 

(d) Does not arise. 

Ranchl-Bhubaneswar Garfb Hath 

3570. SHAI TATHAGATA SATPATHY: Will the 
Minister of RAILWAYS be pleased to state: , 

(a) whether the proposed Aanchi-Bhubeneswar Garib 
Aath has started its joumey; 

(b) if not, the reasons therefor; and 

(e) the time by which the proposed train would be 
on the tracl<? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
RAILWAYS (SHAI R. VELU): (a) Yes, Sir. 283112832 
Aanchi-Bhubaneswar Garib Aath Express has already 
been introduced from 08.03.2008. 

(b) and (c) Do not arise. 

{Tf'IlI1S/ationJ 

Development of Tourfst Spots In Maharashtra 

5371. SHRI TUKARAM GANPATRAO RENGE PATIL: 
Will the Minister of TOURISM be pleased to state: 

(a) whether the Govemment of Maharashtra has sent 
any proposal for development of several tourist places 
in the State; 

(b) if so, the details of the said proposal; and 

(e) the action taken by the Govemment in this 
regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHAIMATI AMBIKA SONI): (a) to (c) 
Development and promotion of places of tourist Interest 
is parimarly undertaken by the State GovemmentslUnion 
Territory Administrations themselves. However, the 
Ministry of Tourism provides Central Financial Assistance 
to the State GovemmentslUnion Territory Administrations 
including the State of Maharashtra for Productl 
Infrastructure development of tourist destinations/circuits. 

The project proposals which are, complete in all 
repsects, are appraised on the basis of Inter-se-priority 
and funds are released, subject to availability under the 
respective head. 

During the 10th Five Year Plan, the Ministry of 
Tourism has sanctioned projects worth As. 8267.75 lalch 
for development of tourism in the State of Maharashtra. 

In 2007-08, the following projects, which were 
complete as per guidelines, have been sanctioned to 
the State of Maharashtra: 

SI.No. Name of the project Amount 
(Rs. In lakh) 

1. Development of Art & Craft 386.62 
village at Mumbai 

2. Destination development of 498.40 
Mandhardev, Tal-wai, 
District Satara 

3. Integrated development of 374.22 
Bhandardara Tourist Circuit, 
Ahmednagar 

4. Setting up of the Institute of 1000.00 
Hotel Management at Solapur 

5. Chlkhaldhara festival 5.00 

6. Kalidas festival 5.00 

7. EHora festival 10.00 
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[English} 

Publtc-PrIvete Pertner8hlp In Tourl.... In North 
Eastern RegIon 

3572. SHRI M.K. SUBBA: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government of Assam and other 
North Eastem (NE) States, have come up with a proposal 
for a Public-Private partnership for setting up an 
international tourist destination in the heart of Bodoland, 
with a five star hotel-curn-caslno in Gangtok and a resuH-
cum-goH course-cum airstrip in Arunachal Pradesh with 
infrastructure development in the NE; 

(b) if so, the details of the proposals and the 
response of the private sector for such participation; and 

(c) the reaction of the Govemment thereon? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (c) The 
development and promotion of tourism is primerily 
undertaken by the State GovemmentslUnion Territories 
themselves. However, the Ministry of Tourism provides 
financial assistance for development of tourism 
infrastructure on the basis of project proposals received 
from the State GovemmentalUnion Territories under the 
following schemes: 

(i) Product/Infrastructure Development for 
Destinations and Circuits 

(ii) Large Revenue Generating Projects 

Proposals which are complete in all respect as per 
guidelines are processed on inter-se priority basis and 
funds released subject to availability under the reapective 
head. 

No propo&al has been submitted by the Government 
of Assam or other North Eastem (NE) States, for a 
Public-Private partnership for setting up an international 
tourist destination in the heart of BodoIand, with a five 
star hotek:um-casino in Gangtok. The Government of 
Arunachal Pradesh has forwarded proposals regarding a 
golf resort and air connectivity. However, these proposaJs 
could not be sanctioned as the required documents such 
as detailed project reports and source of funding by 
public financial institutions, etc. have not been submitted. 

Ministry of Tourism, Govemment of India has 
sanctioned projecta to the tune of As. 392,04.64 lakh in 
the Tenth Plan As. 227,44.31 Iakh in the year 2007-08 
for devetopment and promotion of tourism In the North 
Eastem Region. 

Old Age Homes 

3573. SHRI GANESH SINGH: WHI the Minister of 
SOCIAL JUSTICE AND EMPOWERNMENT be pleased 
to state: 

(a) whether the Govemment Is providing funds to 
the States to run old age homes; 

(b) H 80, the details thereof; and 

(c) the details of the amount santloned by the Union 
Govemment for Madhya Pradesh and Uttar Pradesh 
during the last three years to run old age homes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) The 
Govemment does not provide funds difectfy to the State 
Govemments for running old age homes. However, the 
financial assistance Is provided to the Non-Govemmental 
Organizatlon8 for running old age homes under the 
scheme -Integrated Programme for Older Persons-. 

(c) The details of the amount sanctioned to the Non-
Governmental Organization in Madhya Pradesh and Uttar 
Pradesh during the last three yeara .... given below: 

Year 

2005-06 

2006-07 

2007-oB 

Sanctioned amount 
(Rupees in Iakhs) 

Madhya Pradesh Uttar Pradesh 

7.65 74.68 

2.76 

8.02 

96.41 

53.52 

H&r ... ment by APF and GAP 

3574. SHRI CHANDRA DEV PRASAD RAJBHAR: 
WKI the Minister of RAILWAYS be pleased to state: 

(8) whether Railway PoIice/GRP are harassing the 
passengers of unreserved compartments in North Eastern 
Railways and they do not hesitate in kitJing the person 
oppoaIng to them; and 
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(b) if so, the steps being taken by the Government 
to check such harassment by Police/GRP? 

THE MINISTER OF STATE IN THE MINSITRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

/English/ 

Financial Beneftt to CPSU's Employees 

3575. SHRI L. RAJAGOPAL: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether some financial benefit has been 
extended to profit making CPSUs in the country; 

(b) if so, the details of CPSUs going to extend this 
benefit to their employees; 

(c) whether the financial benefit is applicable to the 
Board Level functionaries, executives below the board 
level and the supervisors only; and 

(d) if so, the details alongwith the steps taken! 
proposed to be taken to extend the same benefit to 
workers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI RAGHUNATH JHA): (a) Yes, Sir. 

(b) The merger of IDA equal to 50% of the basic 
pay w.eJ. 01.01.2007 hes been allowed to employees 
of Central Public Sector Enterprises (CPSEs) following 
1997 IDA pattem of pay scales that are not loss making 
and are in a position to absorb the additional expenditure 
on account of said merger from their own resources 
without any budgetary support from the Government and 
also to employees in the IDA pattern pay scales in the 
Food Corporation of India. This benefit has also been 
extended to the employees of CPSEs following CDA 
pattern of pay scales on the same conditions w.e.f. 

1.4.2004. 

(c) and (d) This benefit is applicable to all the 
employees including workmen of the CPSEs. 

{T1WI8I81ion/ 

IncluaJon of Sickle Cell Patients In the List of 
Handicapped Persona 

3576. SHRI HANSRAJ G. AHIR: WiD the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Govemment is considering to include 
sickle cell patients in the list of Handicapped persons; 

(b) whether the State Govemments have also sent 
any proposal to the Govemment in this regard; 

(c) if so, the details thereof; and 

(d) the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (d) The definition 
of disabilities has been given in "the Persons with 
Disabilities (Equal Opportunities, Protection of Rights and 
Full Participation) Act, 1995", and the National Trust Act, 
1999. Both these Acts deal with disabiliti~s and not with 
disease. 

{English/ 

Helicopter ServIces at Hyderabad Airport 

3577. SHRI G. NIZAMUDDIN: WiD the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether Helicopter Services are going to be 
made available in Hyderabad to ferry the passengers to 
the new International Airport from various parts of the 
Hyderabad cily; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

Setting up of MRO 

3578. SHRIMATI C.S. SWATHA: Will the Minister 
of CIVIL AVIATION be pleased to state: 
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(a> whether there is no unit for maintenance, repair 
and overhauling (MRO) of aircraft at present in the 
country; 

(b) if so, whether the Government proposes for 
setting up of such a unit in the country; 

(c) if so, the details thereof; 

(d) whether the Government has since identified any 
location for setting up the Unit; and 

(e) if so, details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) 
Maintenance, Repair and Overhaul (MRO) facilities for 
aircraft are presently available In the country. 

(b) to (e) Government per se does not have any 
plans to set up such a unit. However, the National 
Aviation Company of India Umited (NACIL) has plans 
for setting up of MRO Joint Ventures with MIa. BoeIng 
(at Nagpur) and Airbus. Besides, Mis. Lufthansa and 
MIs. Hawker Pacific have also proposed MRO. at 
Hyclerabad and Delhi respectively for various types of 
aircraft. 

. Export of Drugs and Formulations 

3579. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether a wide range of drugs and formulations 
are being exported to various countries; 

(b) if 80, the details thereof alongwith the foreign 
exchange earned therefrom during each of the last 1hree 
years; 

(c) whether the Indian drug industry is in a position 
to meet the entire demand of the drug formulations 
meant for export; 

(d) if so, the details in this regard; and 

(e) the steps taken by the Government to increase 
export of Indian drugs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) to (e) Exports of large number of Indian 

drugs .... deetlnedto more than 200 countr1e8 around 
the globe Including highly regulated markets of US, 
Europe, Japan, Germany, RUl8ia, U.K Canada, China, 
BrazH. AustralIa etc. ApproxImate exports figures of Drugs 
and Pharmaceuticals for the last three years are as 
under:-

Value figures in Rs. crores 

2004-05 2005-06 2006-07 

17857 22216 24942 

Incian drug .marUacturing companies have developed 
capacity and capability to cater to most of the Export 
demand In the last few years. Now, India has the highest 
number of US FDA approved planta outside USA. 

The Government of India has taken a number of 
measures for export promotion under the Foreign Trade 
PoHcy, which, interalia include the followlng:-

(1) Assistance to States for developing Export 
Infrastructure and Allied Activities (ASIDE). 

(2) Market Acceea Initiative (MAl) 

(3) Market Development AsaIstance (MDA). 

(4) Meeting Expenses for trade related mailers. 

(5) Reorganization of Towns of Export Excellence 
and asaIstanoe to exporters. 

(6) Brand Promotion and Quality. 

(7) Modernization and upgradatIon of Test Houses. 

(8) Setting up a special Economic Zones in the 
country (SEla). 

(9) Formation of Pharmaceutical Export Promotion 
Council (Pharmexcil). 

Train from Colmbatore to Kanyakumarl 

3580. SHRI M. APPADURAI: WHI the Minister of 
RAILWAYS be pleased to state: 

(a, whether the Railways propose to introduce a 
night Irain from Coirnbatore to Kanyakumari via Palsnl, 
Dindigul, Madurai, Rajapalaysm, Tlrunelveli which caters 
the need of thousands of businessmen, pilgrims. officers, 
tourists etc. 
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(b) if 80, the details thereof; and 

(c) if not the tlmeframe for its Implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) No, Sir. At present there 
is no proposal to introduce the Coimbatore-Kanniyakumari 
train as Podanur-Palanl-Dlndigul section is Metre Gauge 
and Dindigul-Kanniyakumari section Is Broad Gauge. 

(b) and (c) Do not arise. 

SettIng up of Mega ChemIcal Industrial Estate 

3581. SHRI HITEN BARMAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Govemment has started the process 
to set up mega chemical industry estates in coastal 
States with adequate port facilities to tum the country 
Into South Asia's Petrochem-hub; 

(b) If so, whether there is a proposal to have a 
mother complex which would provide proper linkage to 
other allied units; 

(c) if so, the details thereof; and 

(d) It not, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) to (c) Yes Sir, the Cabinet has 'ecently 
approved the Policy for setting up of Petroleum, Chemical 
and Petrochemical Investment Regions (PCPIR). The 
PCPIR is a specifically delineated investment region 
having an area of about 250 sq. kms (with at least 40% 
area earmarked for processing activfties). Each PCPIR 
would have a refinery/petrochemical feedstock company 
as an anchor tenant. Applications received from interested 
State Governments for setting up PCPIRs are to be 
considered in terms of the PCPIR Policy. 

(d) Does not arise in view of above. 

Dlbrugarh Airport 

3582. OR. ARUN KUMAR SARMA: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether due to land dispute with the Ministry of 
Defence, the construction of Oibrugam Airport has been 
delayed by years; 

(b) if so, whether the neccessary clearance from 
the Ministry of Defence hes been obtained In this regard; 

(c) If so, details thereof and the target set for 
completion of the project; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) The Issue relating to release of about 6 acres 
of land for extension of the runway has since been 
sorted out with the Ministry of Defence. 

(c) and (d) A new terminal building and a new apron 
have already been constructed and would become 
operetional by June, 2008. With the release of defence 
land, the extension of runway from 6000 feet to 7500 
feet Is expected to be completed by December, 2009. 

WIdow Complimentary Railway Passes 

3583. SHRIMATI JAYAPRAOA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of applications for window 
complimentary railway passes for the year 2008 pending 
with the Eastern Railways; 

(b) the applicant-wise details thereof; and 

(c) the steps taken or proposed to be taken to 
dispose them off expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Nil. 

(b) and (c) 00 not arise. 

Losses to HPCL 

3584. SHRI K.C. PALLANI SHAMY: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Hindustan Petroleum Corporation 
Umited (HPCL) is running into losses; 

(b) if so, the details thereof for the last three years, 
till date and the reasons therefor; 
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(c) whether any steps have been taken to improve 
the efficiency and profits of HPCL; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) No, Sir. Hindustan Petroleum 
Corporation Umited (HPCL) has eamed profit during the 
last four year as per details given below: 

Year 

2004-05 

2005-06 

2006-07 

April-Dec., 2007 

Profit (As. in Crores) 

12n.33 

405.63 

1571.17 

750.37 

(c) to (e) HPCL has taken a number of staps to 
improve Its efficiency and profitability, including utilization 
of its reflne~ beyond their installed capacities resulting 
in improved Gross Refining Margin (GRM). The market 
sal~ of HPCL has also increased from 19.42 MMT 
during 2005-06 to 21.69 MMT in 2006-07. Mart<et sales 
of HPCl during April-December 2007 was 17.94 MMT 
showing a growth of 11.57% over the corresponding 
period of its previous year. 

Indo-l~an Gas Pipeline 

3585. SHRIMAn JHANSI LAKSHMI BOTCHA: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether India did not attend three meetings 
scheduled in Islamabad and cId not respond to an Iranian 
offer for holding a Trilateral meeting in Tehran; 

(b) if so, the reasons therelor; 

(-=) whether India is opposed to Pakistan's demand 
for a transit charge for gas; and 

(d) the time by which the project will be functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DlNSHA 
PATEL): (a) and (b) Iran proposed to hold tha Seventh 

Trilateral Meeting In Tehran during last week of 
September 2007. Subsequently, Iran proposed to hold a 
meeting of the Oil Mlnlaters of Iran, Pakistan and India 
on February 12-13, 2008 at Tehran. However, 
Govemment decided that a bilateral meeting between 
India and pakistan should precede the trilateral meeting, 
as bilateral issues, such as transportation tariff and transit 
fee, needed to be resolved first. Certain technical and 
commercial issues relating to the project were also 
required to be discussed with Pakistan. Therefore, India 
did not participate in the trilateral meeting in Tehran. 

Regarding the bilateral meeting between India and 
Pakistan, It has been agreed to hold oIIIcIal level meeting 
between India and Pakistan on April 16-17, 2008 at 
Islamabad and. thereafter, a Ministerial-level meting also 
at Islamabad on April 25, 2008. 

(c) Pakistan Is demanding transit fees for passage 
of natural gas through Pakistan territory. The Issue will 
be discussed in the forthcoming bilateral meetings 
between India and Pakistan. 

(d) Such multilateral projects Involve protracted 
discu88lOna, as aU the aspects have to be carefully 
examined and deliberated upon to the aatiefactlon of the 
participating countries to protect each country's Interests 
and to avoid any problema In the future In the SUCQeS8fu1 
operation of the project. 

Working of Aviation Academies 

3586. SHRIMATI MANEKA GANDHI: WIll the Minister 
of CIVIL AVIATION be pleased to state: 

(a) the number of flying academies have been given 
permia8lon to operate in the country; 

(b) whether some Irregularities have been found in 
the working of the Aviation Academies in the country; 

(c) If so, the details thereof particularly about the 
working of the Carver Aviation Academy In Baramati, 
Maharashtra;and 

(d) the action taken by the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) At present 
there are 43 flying clubs out of which 28 are in Public 
Sector and 15 in Private Sector. 
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(b) to (d) Reports of malpractices by the Chief Flying 
Instructor (CFI) of MIs. Carver Aviation Academy were 
duly investigated by Directorate General of Civil Aviation 
(DGCA). Investigation revealed irregularity in the 
functioning of the academy, including improper logging 
of flying records, issue of fake certificates, non-
compliance of rules and procedures, unauthorised night-
flying, manipulation of records and lack of proper 
monitoring system. Pending investigation, the licence of 
the academy was suspended by DGCA. The CFI status 
of Capt. Ashim Taxali was withdrawn. However, in view 
of the fact that the management of the institute 
themselves detected the malpractices and reported to 
the local police authorities and keeping in view the career 
prospects of trainees enrolled with the institute, the 
suspension of the licence was revoked after assurance 
from the academy of a strict monitoring system. DGCA 
has been directed to ensure that these systems are in 
place. 

/Translation! 

Allotment of Petrol Pumps 

3587. SHRI HEM LAL MURMU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

<a) whether the attention of the Government has 
been drawn towards the news Item published in 'Dainik 
Jagran' dated December 14, 2007 "Sansad Hamle Me 
Saheed KI Wldhwa Ke Daavaon ko Sarkar Nel Galat 
Thehraya"; 

(b) if 80, the details thereof and the reasons for the 
delay of six years in operation of petrol pumps and in 
allotment of land for this purpose; and 

(c) the details of anotment of petrol pumps and 
places at which other facilities are to be given, acquisition 
of land and data of operation of petrol pumps? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) This Ministry had &Hotted nine (9) 
retail outlet (RO) dealership under the erstwhile 
Discretionary Quota Scheme of the Govemment to the 
dependants of martyrs who have laid down their lives 
while defending terrorists attack on Parliament on 
13.12.2001. An these ROs except the one allotted to 
Smt. Munesh Devi, widow of late Shri Desh Raj have 
been commissioned. Letter of intent (LOI) for allotment 

of RO dealership was issued to Smt. Munesh De"i by 
Indian Oil Corporation Umited (IOC) on 10.12.2002. 'After 
regular follow up by 10C, the Noida Authority offered a 
site for setting up of the RO on 2.11.2004 at Sector-10S 
in Noida, which Smt. Munesh Devi refused to accept. 
On the request of the LOI-holder, another plot of land 
at the same Sector, was subsequently allotted by Noida 
authority on 27.2.2007. The LOI-holder has given her 
consent for this site on 12.5.2007. Possession of the 
site has been taken by 10C on 27.12.2007. Cleatance 
from Police, District Supply Officer, City Magistrate and 
Fire Department have been obtained; the RO is likely to 
be commissioned shortly. 

[English} 

VIolation of Terms and Conditions by OMDC 

3588. SHRI ANANTA NAYAK: Will the Minister of 
STEEL be pleased to state: 

(a) whether the Orissa Minerals Development 
. Company Ltd. (OMDC) has violated the terms and 
conditions of mining leases resulted in huge loss of 
revenue to the State exchequer; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken by the 
Union Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) No, Sir. Orissa 
Minerals Development Company Ltd. (OMDC) has not 
violated the terms and conditions 6f the mining lease. 

(b) and (c) Do not arise. 

Outsourcing of USFD Machines 

3589. SHRI A.K. MOORTHY: Will the Minister of 
RAILWAYS be pleased. to state: 

(a) the year when ultrasonic flaw detection (USFO) 
outsourcing was started; 

(b) the details of Indian/Foreign firm doing the 
Ultrasonic Raw Detectors (USFO) outsourcing works; 

(c) the reasons for inviting open tender when oniy 
one firm is doing work; 
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(d) the steps taken to bring other firms, in order to 
increase the area of competition in the interest of the 
Raitways; 

(e) whether even now, after change of guidelines 
also, only single firm can qualify the tender conditions; 
and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) In the year 2003-04, 
outsourcing of Ultrasonic Aaw Detection (USFD) testing 
of track was started. 

(b) Presently only one firm viz. MIs Sperry Rail 
International, UK, through their Indian agent MIs Khyati 
Nilum Associates Pvt. Ltd, New Delhi, is carrying out 
the worf( of USFO testing of track on service contract. 

(c) The reason for inviting open tender is to permit 
even other interested parties capable of USFD testing 
of rails and meeting the eligibility criteria can also 
participate in the tender. 

(d) The eligibility criteria is revised to encourage 
more firms to participate in tender of USFO testing of 
track on service contract. 

(e) and (f) The intention of revising the eligibility 
criteria is to bring more vendors for USFD testing to 
prevent the monopolistic situation. It is not possible to 
comment whether one firm or more than firm can qualify 
as this wiH depend upon the firm quoting the tender 
invited by the Zonal Railways. 

Weffare of Shepherd Community 

3590. SHRI HARIBHAU RATHOD: WiH the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government had decided to 
constitute a Development and Finance Corporation to 
provide credit, exclusively to the Shepherd community 
at concessional rates; 

(b) if so, the present status of the same; 

(c) whether necessary infrastructure for proper 
working of this Corporation has been provided by the 
Government; 

(d) if not, the reasons therefor; and 

(e) the other steps proposed to be taken by the 
Government to give benefits to Shepherd Community in 
India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a, No, Sir. 

(b) and (c) Do not arise. 

(d) and (e) The Government has set up the National 
Backward Classes Fmance and Development Corporation, 
with an objective to promote economic and~ 
activities for the benefit of members of the target groups 
of Other Backward Classes including Shepherd 
Community through State Channelising Agencies. 

Allotment of Land tor Setting up ot Small and 
Medium Enterprl ... 

3591. SHRI M. SREENIVASULU REDDY: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a> whether the drug and pharmaceutical 
manufacturers association has requested the Union 
Government or the Government of Andhra Pradesh to 
allocate 1000 acres of land near Ongole in Andhra 
Pradesh for setting up of amalt and medium enterprises 
exclusively; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Government and 
Govemment of Andhra Pradesh thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND M1NISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) and (c) This Department has not 
received any request from Pharmaoeutlcal Manufacturers 
Association for aHocating 1000 acres of land near Ongole 
in Andhra Pradesh for setting up of small and medium 
enterprises exclusively. 

/TfllnslslionJ 

Helicopter ServIce for U1.tImIkhIInd 

3592. PROF. VIJAY KUMAR MALHOTRA: Will the 
Minister of CIVIL AVIATION be pleased to state': 
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(a) whether the Government of Uttrakhand have 
submitted any proposal to the Union Government 
requesting them to provide helicopter services to cross 
over about 70 kms. distance from Mangti to lipulekh 
Pass in Pithoragarh district to reach Kailash Mansarover; 

(b) if so, the details of that proposal; 

(c) whether the Union Govemment propose to clear 
the said proposal of helicopter service immediately so 
that the pilgrims could avail the benefit of helicopter 
service from this year itself; 

(d) If so, the details thereof; and 

(e) if not, the action plan woft( to improve the 
concf!tion of ·Yatra Marg"? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) to (e) Do not arise. 

Unllceneed catering Services 

3593. SHRI MOHAN SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether unlicensed catering coaches were being 
attached with some long distance trains under North 
Eastern Railway and Central East Railway and food was 
being sold to the passengers of these trains from these 
Illegal bogies; 

(b) if so, the names of trains with unlicensed catering 
bogies that had been attached in past; 

(c) whether the senior officers of the department 
are hands in glove in conducting these bogies; 

(d) whether the Railways are checking in all the 
RaIlway zones; 

(e) if so, the names of RL:lway division under which 
unlicensed Railway bogies were found selling food; 

(f) whether the Railways propose to check the 
contractors engaged in the running above illegal catering 

coaches; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (g) The information 
is being collected and will be laid on the Table of the 
House. 

[Eng/ish} 

Separate Quota for VIIlmlkls and Safal 
Karmacharl Communities 

3594. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Valmiki communities in the north 
comprising of scavengers and safai karmacharies are 
now demanding exclusion of creamy layer within the SC 
quota and claiming for a separate quota within SC quota 
for Valmikis and Safai karmachari communities; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No such 
representation has been received in the recent past. 

(b) and (c) Do not arise. 

[Tnms/s/ion} 

Refund Cases of uaed Tickets 

3595. SHRI V.K. THUMMAR: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the cases of receiving refund for the 
ticket used for performing journey have come to light; 

(b) if so, the details thereof; 

(c) the total number of officafS of Railways found 
guilty in such cases during last three years and the 
action against them; and 

(d) the nature of the said action thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) The information 
is being collected and win be laid on ~e Table of the 
House. 
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[English} 

Bed Roll Scam In IRCTC 

3596. SHRI GURUDAS DASGUPTA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether bedroll scam has been unearthed in 
the Indian Railway Catering and Tourism Corporation 
(IRCTC) misappropriating lakhs of rupees of the 
Railways; and 

(b) if so, the details thereof and action being taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. No 
such bed-roll Scam misappropriating lakhs of rupees of 
the Railways in Indian Railway Catering and Tourism 
Corporation (IRCTC) has been unearthed. Certain 
irregularities in 'the collection charges of bed-roIl were 
detected during a surprise inspection, for which 
disciplinary action is being taken against the employees 
found responsible. 

{Translation} 

Gas Extraction In Kerala, Konkan Basins 

3597. SHRI BHUBANESWAR PRASAD MEHTA: Win 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to slate: 

(a) whether there is a proposal to grant specIaJ R&D 
status to certain private companies for carrying out gas 
extraction works in Kenda. Konkan Basins; 

(b) if so, the details thereof; 

(c) whether ONGC has not been found eligible for 
grant of this status; 

(d) if so, the details thereof; 

(e) whether the Government has received the names 
of some private companies for grant of such special 
status; 

(f) if so, the details thereof; and 

(g) the sources from where such names have been 
received? 

THE MlNtSTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (g) Proposal for grant of special R&D 
status to exploration blocks of Kerala-Konkan basin held 
by Oil & Natural Gas Corporation Ltd., (ONGC) and 
Reliance Industries Limited (RIL) was considered by the 
Govemment. Since, the proposal was not in line with 
the PSC provision, It was not agreed to. 

[English} 

ElectrHlcatlon of W ... m Corridor 

3598. SHRI BASUDEB ACHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the news-item appeared in 'Business 
Line' on January 8th, 2008 captioned, "Railways willing 
to electrify Westem corridor to get Jepaneae funding"; 

(b) if so, the facts of the matter reported thereIn; 
and 

(c) the steps takenlproposed to be taken by the 
Railway in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a> Yee, Sir. 

(b) " Is reported In the new.-ttem that trials for 
running ,double steck container trains on flat wagons 
under electric traction are- propoeec:l by Indian Railways 
and that electrification of the Western Corridor Is linked 
to Japaneee Government funding of the Corridor. Other 
details of the trIaJa proposed including section identified 
for the trials have also been indicated in the article. 

(e) RaIlways propoee to conduct triai8 in association 
with Japanese experts to conflnn double steck container 
trains ruming on flat wagons under electilfled traction. 
As regards funding, the Dedicated Freight Corridor 
Projects are propoeed to be financed through a mix of 
internal generation, market borrowings, budgetary and 
non-budgetary resources Including multilateral and 
bilateral funding. 

{Translsl/onj 

Norma for Supply of LPG to Dletributora 

3599. DR. SHAFIQUR RAHMAN BARQ: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 
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(a) the norms for supply of gas to the distributors 
by Oil and Gas (LPG) companies; 

(b) whether there Is a provision for subsequent 
supply of gas to the consumers after a minimum of 
21 days from the last supply; 

(c) if so, the reasons therefor; 

(d) whether It has come to the notice of the 
Govemment that the Oil and Natural Gas companies 
supply LPG of only 3000 consumers to the distributors 
l~ place of names of 5000; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) LPG supplies to distributors are being made 
by the Public Sector Oil Marketing Companies (OMCs) 
through Indigenous production and imports in accordance 
with the genuine requirement of customers registered 
with the LPG distributors. 

(b) No, Sir. Refill supplies of domestic LPG to the 
registered customers are being made through the LPG 
distributors appointed by the OMCs as per the genuine 
requirement of the customes. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

Atrocities against se 

3600. SHRt KASHIRAM RANA: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the incidents of harassment and killing 
of dalit families have increased recently in the country 
as has been published in "Dainik Jagran" on 14 March, 
2008; 

(b) if so, the State-wise number of incidents of 
harassment and killing of dalit famUies came to light 
during the last three years and current year in the 
country; and 

(c) the action taken against the guilty persons in 
each case? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No Sir, only a 
specific incident of atrocity In Aminabad Village, Etawah, 
uttar Pradesh was reported in "Dainlk Jagran", Delhi 
Edition, dated 14.3.2008. 

(bj and (c) Thtl Scheduled Castes and the 
Scheduled Tribes (Prevention of Atrocities) Act, 1989 is 
implemented by the concemed State Govemme~ts and 
Union Territory Administrations. The StateiUnion Territory 
wise, number of cases registered under the Act as well 
as number of cases ending in conviction during the year 
2004, 2005 and 2006 under the Act are given in the 
statement enclosed. 

Statement 

StlltalUnion Tsnftory-wistl numb6r of CIISSS mgisltVfHi snd ending in conviction under /he Schsduled Castes lind 
/he SchtltitJlBd Tribes (Prtlvention of Atrocities) Act, 1989 during the yBIIr 2004, 20()5 I117d 2006 

----------------------------------------------- ~ 
SI. Name 01 Number 01 cases registered Number 01 cases ending in 
No. StatelUnion under the Scheduled Castes conviction under the 

1. 

2. 

Terillory and the Scheduled Tribes Scheduled Castes. and the 
(Prevention of Atrocities) Aa, Scheduled T nbas 

2 

Andhra Pradesh 

Arunachal Pradesh 

2004 

3 

2236 

o 

1989 (Prevention of Atrocities) 

2005 

4 

3571 

56 

2006 

5 

4579 

Zl 

2004 

6 

85 

o 

Act, 1989 

2005 

7 

290 

7 

2006 

8 

261 

2 
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2 3 4 5 8 7 8 

3. Assam 0 498 526 0 30 41 

4. Bihar 1785 1811 2097 15 153 178 

5. Chhattisgarh 769 950 1027 95 278 2n 

6. Goa 0 3 4 0 0 0 

7. Gujarat 1070 1538 1155 30 41 46 

8. Haryana 61 288 283 3 . 21 13 

9. Himachal Pradesh 22 60 107 5 19 

10. Jharkhand 232 592 620 6 48 40 

11. Kamataka 1232 1913 1918 24 64 45 

12. Kerala 374 427 439 55 71 44 

13. Marilya Pradesh .135 5970 5711 102. 1858 1902 

14. Maharashtra 922 1057 1284 74 42 52 

15. Manipur 0 0 "26 0 0 0 

16. Meghalaya 0 0 0 0 0 0 

17. Mizoram 0 0 0 0 0 0 

18. Nagaland 0 0 11. 0 2 17 

19. Orissa 1407 2041 1502 53 160 163 

20. Punjab 68 139 184 5 I 

21. Aajaslhan 5391 4657 48n 517 11.1 1104 

22. Sikkim 0 29 2 0 7 0 

23. Tamil Nadu 891 1207 931 62 331 171 

24. Tripura 50 23 0 0 0 

25. Uttar Pradesh 2863 4375 4838 1176 2514 2361 

26. Uttarakhand 133 100 69 37 31 33 

27. West Bengal 28 24 20 0 2 

28. Andaman and Nicobal 2 17 0 0 0 
Islands 

29. Chandigarh 0 0 2 0 0 
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2 3 4 

30. Dadra and Nagar Haveli 0 4 

31. Trlpura 2 

32. Uttar Pradesh 9 21 

33. lakshadeep 0 0 

34. Pondicherry 0 2 

Total 23,629 31,387 

The Scheduled Castes and the Scheduled Tribes 
(Prevention of Atrocities) Act, 1989 does not extend in 
the State of Jammu and Kashmir. 

[English] 

Sale of Medicln.. at exorbitant Prices 

3601. DR. VAlLABHABHAI KATHIRIA: Will the 
Minl8ter of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether out of 2600 variety of drugs prices fixed 
by the National Pharmaceutical Pricing Authority, 87% of 
drug variety prices are 50% to 500% more in the market. 

(b) if so, the details thereof and reasons therefor; , 
(c) whether the ointment for skin diseases, drops 

for eyes, pain killer tablets and blood pressure merficines 
are all sold at an exorbitant prices by the companies; 
and 

(d) if so, the remedial measures taken/proposed to 
be taken. by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANOIQUE): <a) to (d) National Pharmaceutical Pricing 
Authority (NPPA) has no specific information that out of 
2800 variety of drugs prices fixed by the National 
Pharmaceutical Pricing Authority, 87% of drug variety 
prices are 50% to 500% more in the market. 

The 74 bulk drugs specified in the First Schedule of 
the Drugs (Prices Control), Order, 1995 (OPCO, 95) and 
the formulations based thereon are under price control 

5 6 7 8 

3 0 0 0 

0 0 0 

21 0 2 2 

0 -0 0 2 

0 0 0 0 

32,407 3,259 7,110 6,782 

and their prices are fixed/revised by the National 
Pharmaceutical Pricing Authority (NPPA) in accordance 
with the provisions of the OPCO, 95. For any violation 
of prices by NPPA, action is taken under provisions of 
para 13 of OPCO, 1995. 

Prices of non-Scheduled formulations are fixed by 
the manufactures themselves keeping in view the various 
factors like cost of procluctlon, marketing/selling expenses, 
R&D expenses, trade commission, market competition, 
product innovation, product quality etc. The Govemment 
takes corrective measures where the public interest is 
found to be adversely affected. 

011 Tankers near Murmogao Port Trust 

3602. SHRI FRANCISCO COSME SARDINHA: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a> the number of oi: companies having their oil 
tanker near Murmogao Port Trust; 

(b) whether some oil companies have dismantled 
their oil tanks; 

(c) if so, the details thereof; 

(d) whether the Government is aware that Zuari 
Industries Ltd. has established an oil tanks farm for the 
oil companies at Sancoale, Zuari Nagar; 

<e) the details of oil companies that have shifted to 
the Zuari Industries Ltd. farm at Sancoale, Goa; and 

(I) the time by which remainder of the oil tanks will 
be decommissioned and dismantled from Vasco-da-
Gamma and be shifted to Zil farm? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) Indian Oil Corporation (IOC) ls having 
its oil storage tanks at Vasco location near Murmogao 
Port in Vasco Da Gama. Goa. IOC is revamping the 
Vasco location and in the process some of the storage 
tanks have been dismantled. The details of storage tanks 
dismantled by 10C are as under:-

Tank No Capacity (In Kl) Product 

01 5252 Furnace Oil (FO) 

02 6900 Furnace Oil (FO) 

03 6288 Furnace Oil (FO) 

08 13610 Naphtha 

13 1392 Kerosene (SKO) 

14 7225 Kerosene (SKO) 

20 2800 Ught Diesel 011 (LDO) 

(d) to (t) The Zuari Indian Oil Tanking limited 
(Z10Tl). a joint venture of Zuari Industries limited (ZlL) 
and Indian Oil Tanking limited (IOTL) has constructed 
storage and terminal facflities for petroleum products at 
SancoaIe. Zuari. As IOC's Vasco location is fully operating 
and their requirement of petroleum products for Goa 
State is met from 10C Vasco location. IOC has no plans 
to decommission their Vasco location and shifting to Zil. 

Hindustan Petroleum Corporation Limited (HPCl) has 
reported that they have made the arrangements with 
MIs ZIOTl from April. 2004. ZIOTl is having storage 
tanks for storage of Petrol, Diesel and Kerosene. 
Presently, HPCl is utilizing services of infrastructures 
provided by ZIOTl for storage. filling and delivery of 
Petrol, Diesel and Kerosene. HPCl is having storage 
tanks for storage of lDO and FO near Murmogao Port 
Trust. Storage tanks near Murrnugao Port Trust are being 
cUll"ently used for the purpose of storage and delivery 
of Black Oils like LDO and FO. There is no immediate 
ptan to de-commission these tankages and shItttng to 
ZIOTl farm for black oils. 

Bharat Petroleum Corporation Umited (BPCl) have 
reported that they had no storage at Vasco and were 
taking storage assistance ex-IOC Vasco tHI May 2004. 
Since May 2004, storage assistance is being taken from 
the tenninal at Sancoale of MIs ZIOTl. 

Allocation of PetrollDlnellLPG O' ...... hlp 

3603. ADV. SURESH KURUP: win the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether preference is given to women in the 
allocation of petroVdieseVlPG dealership/distributorship; 
and 

(b) if so, the details of such allotment. made during 
the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) As per extant guidelines for selection of 
Retail Outlet (RO) delaerships and LPG distributorships 
adopted by the public sector oil marketing companies, 
viz., Indian Oil Corporation Limited (IOC), Hindustan 
Petroleum Corporation Limited (HPC) and Bharat 
Petroleum Corporation Limited (BPC), the percentage of 
reservation for different categories of persons is as 
follows: 

Scheduled CasteIIScheduIe Tribes (SCIST) 

Defence calegDry (DC) 

Paramililary/PolioalGovemmem Personnel (PMP) 

Physically Hancicapped Persons (PH) 

FNedom f'91tenI (FF) 

Outstanding Sports Persons (OSP) 

33% of the dealershlpatdistributCQhips in each of 
the above categories are reserved for women belong to 
that category. 

(b) 2567 Retail Outlets and 40 lPG distributorships 
were allotted by the OMCs to women under different 
categories during the last three years, i.e. 2005-06, 2006-
07 and 2007-08 (AprlI-December, 2007). 

Natlorntl Backward C ...... Commlulon 

3604. SHRIMATI RANJEET RANJAN: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the post of Member-Secretary is lying 
vacant in the National Backward Classes Commission; 

(b) if so, the reasons therefor; 

(c) whether the Member-Secretary of National 
Backward Classes C0mmi8sion has been appointed from 
the backward class since the year 1 ee3 to till date; and 
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(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) The post 
of Member Secretary, National Commission for Backward 
Classes (NCBC) had fallen vacant on 09.08.2007, when 
the earlier Member Secretary completed his tenure. 
Member Secretary of the National Commission on 
Denotified Nomadic and Semi-Nomadic Tribes is holding 
the additional Charge of the Member Secretary, NCBC. 

(c) and (d) In terms of Section 2 (d) of the National 
Commission for Backward Classes Act, 1993, an officer 
of the Central Govemment who is or has been in the 
rank of Secretary to the Govemment of India can only 
be appointed as Member Secretary of the Commission. 
The Act does not specify any other criteria. 

Route 

Attari (India)-Wagah (Pakistan) 

Munnabao (India)-Khokrapar (Pakistan) 

Gede (India)-Oarsana (Bangladesh) 

Singhabad (lndia)-Rohanpur (Bangladesh) 

Petrapole (India)-Benapole (Bangladesh) 

Radhlkapur (India)-Birol (Bangladesh) 

Mahisasan (India)-Shahbazpur (Bangladesh) 

Raxual (Indla)-Birgunj (Nepal) 

The agreement with Bangladesh for introduction of 
passenger train services between Kolkata and Dhaka 
Cant!. via Gede-Darsana route for which dialogue was 
going on has been concluded recently. 

Name of the Country 

Bhutan 

Name of survey for New Une 

2 

Hasimara (India) to Phuentsholing 

B8narhat (India) to Samtse 

(Translation) 

Rail Routes connecting Neighbouring Countries 

3605. SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
SHRI SANJAY DHOTRE: 

Win the Minister of RAILWAYS be pleased to state: 

(a) the details of rail routes connecting neighbouring 
countries alongwith those for which a dialogue is going 
on; and 

(b) the country-wise details of the agreements Signed 
by the Railways with other neighbouring countries in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The details of 
the existing rail routes connecting neighbouring countries 
viz. Pakistan, Bangladesh and Nepal are as under: 

Remarks 

Used for both Passenger and Goods Traffic 

Used for Passenger Traffic only 

Used for both Goods and Passenger Traffic 

Used for Goods Traffic only 

Used for Goods Traffic only 

Closed for gauge conversion on Indian side on 1.4.2005 

Not operational since December 1996 due to breaches 

Used for Goods Traffic only 

Apart from existing lines, sUlVey has been conducted 
for new rail links with Bhutan, Nepal and Bangladesh 
are as under: 

Kms. 

3 

Rangia (India) to Samdrupjongkhar (Bhutan) 

Kokrajhar (India) to Gelephu (Bhutan) 

Pathsala (India) to Nanglam (Bhutan) 

18 

16 

60 

70 

40 
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2 3 

Nepal Nepalganj Road (India) to Nepalganj (Nepal) 

Nautanwa (India) to Bhairawaha (Nepal) 

12 

15 

Jogbani (India) to Biratnagal' (Nepal) 17 

New Jalpaiguri (India) to Kakrabitta (Nepal) <46 

Bangladesh 

Jayanagar (India) to Bardibas (Nepal) 

Agartala (India) to Akhaura (Bangladesh), 
Survey in India Territory completed 

70 

12 

[English! 

One Thousand One Pillar Temple In KarMtakll 

3606. SHRIMATI MANORAMA MADHAVARAJ: Will 
the Minister of CULTURE be pleased to state: 

(a) whether the Government has any proposal to 
renovate famous one thousand one pillar Jain Temple in 
Kar1<ala, Karnataka; and 

(b) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) There 
is no such proposal as the one thousand one pillar Jain 
Temple in Karilala. Karnataka is not a CentraBy protected 
monument. 

Muslim Women Working In the Beedl Industry 

3607. SHRI FRANCIS FANTHOME: Will the Minister 
of MINORITY AFFAIRS be pleased to state: 

(a) any specific steps that have been initiated by 
the Ministry to provide easy credit to Muslim women 
working in the "beedi" industry in the country; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAY): (a) to (c) This Ministry does not have any 
scheme for providing credit facilities to people working 
in specific industries. However, National Minorities 

Development & Finance Corporation (NMDFC) has been 
providing micro-credit to self-help groups (SHG). 
consisting of a large number of women belonging to 
minority communities, through non-governmental 
organizations (NGOs). Micro-credit, to the extent of 
Rs. 25,000 per member of the SHG is available through 
the NGOs for various income generating activities, 
including "beedI roHing". The micro credit Is avaHable on 
concessional terms. 

Old RaIlWilY Bridges In Punjab 

3608. SHRI ZORA SINGH MAAN: WiN the Minister 
of RAILWAYS be pleased to state: 

(a) the details of road over bridges which have 
outlived their lives in the State of Punjab; 

(b) the details of road over bridges between 
Ferozepur City and Ferozepur Cantt; and 

(c) the action plan formulated to replace such 
bridges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No woft( of Road overl 
under bridge (ROB/RUB) has outlived its life in Punjab. 
Life of ROB/RUB is assessed on condition & functional 
basis. AU these works are in sound position. 

(b) There is an old ROB which is being replaced as 
new woft( having been sanctioned by State Govemment 
as a 'deposit woft(' at the cost of Rs. 15.80 Cr. 

(c) Suitable & Adequate Mechanism already exists 
to take care of every road over & under bridge on 
Railways. These are inspected regularly and repairl 
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strengthening and rehabilitation work is taken up 
immediately, where required. 

Gauga Conversion between Ahmedabad and 
Udaipur 

3609. SHRI RATILAL KALIDAS VARMA: 
SHRI MAHESH KANODIA: 
SHRI BHUPENDRASINH SOLANKI: 

Will the Minister of RAilWAYS be pleased to state: 

(a) the present status of the work of gauge 
conversion between Ahmedabad and Udaipur; 

(b) the total allocation of funds and expenditure 
incurred on this project so far; 

(c) whether the costs are being shared between the 
State Govemment and the Railways for this project; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VElU): (a) The gauge conversion 
of Ahmedabad-Himmstnagar-Udaipur (299.20 km) has 
been included in the Budget 2008-09 at an anticipated 
cost of Rs. 742.88 crore to be funded through normal 
budgetary support. The work would be taken up once 
Budget is passed by Parliament. 

(b) No expenditure has been incurred on this project 
so far. I 

(c) No, Sir. 

(d) Does not arise. 

Indian Oil Corporation 

3610. SHRI RUPCHAND MURMU: Will the Minister 
of RAilWAYS be pleased to state: 

(a) whether Indian Oil Corporation Ltd. (IOCl) has 
conveyed to Indian Railways to stop fuel supplies to rail 
locomotives; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Railways to meet the 
situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VelU): (a) No, Sir. 

(b) and (c) Do not arise. 

Sale of the Lands of Central Pub":: Enterprises 

3611. SHRI N.N. KRISHNADAS: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the Govemment has decided to sell the 
lands of Central public enterprises to compensate the 
losses of certain public enterprises in the country; 

(b) if so, the details thereof; and 

(c) the details of the CPSUs whose land has been 
sold out during the last three years and the total amount 
realised In each case? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI RAGHUNATH JHA): (a) and (b) Based on the 
recommendation of Board for Reconstruction of Public 
Sector Enterprises (BRPSE), Govemment has approved 
revival of 28 CPSEs, which includes disposal of surplus 
land in the cases like those of National Textiles 
Corporation and its subsidiaries, Praga Tools Ltd., 
Richardson & Cruddas Ltd., Central Inland Water 
Transport Corporation Ltd., Hindustan Antibiotics Ltd., 
Cement Corporation of India Ltd., HMT Machine Tools 
Ltd., Heavy Engineering Corporation Ltd., Hindustan 
Organic Chemicals Ltd., etc. 

(c) Details of sale/disposal of surplus land by 
concerned CPSEs and the amount realised there from 
is not maintained centrally. 

FDI In Aviation Industry 

3612. SHRI IQBAL AHMED SARADGI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment is planning to increase 
the FDI limit in certain specific sectors of the aviation 
industry including maintenance, repair and ov .. rilaul 
facilities, pilot training schools and cargo operations; 

(b) if so, the details thereof; 

(c) whether the FDI limits in the passenger segment 
would remain the same till the time the industry is mature 
enough; 

(d) if so, the details there,f; and 
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(e> the time by which the final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) The 
Government has taken decision on Policy for Foreign 
Direct Investment (FOI) in Civil Aviation Sector as under:-

Airports 

Greenfield Projects: FDI upto 100% is aJ10wed under 
the automatic route 

Air Transport Services 

(I) Scheduled Air Transport ServicelDomestlc 
Scheduled Passenger Air1ine-FD1 upto 49% and 
investment by Non-resident Indians (NRI) upto 
1000k aHowed on the automatic route. 

(ii> Non-Scheduled Air Transport Service/Non-
Scheduled airlines. Chartered airlines and Cargo 
airlines: FDI upto 74% and investment by Non-
resident Indian (NRI) upto 100% allowed on the 
automatic route. 

(iii) Helicopeter services/seaplane services requiring 
DGCA approval - FOI upto 100% allowed on 
the automatic route. 

Other services under Civil Aviation Sector 

(il Ground Handling Services: FDI upto 74% and 
invastment by Non-resident Indians (NRI) upto 
100% allowed on the automatic route. This win 
be subject to sectoral regulations and security 
clearance. 

(ii) Maintenance and Repair organizations; flying 
training Institutes; and technical training 
institutions - FDI upto 100% aJ10wed on the 
automatic route. 

Supply of Iron Ore 

3613. SHRI PRABHUNATH SINGH: Will the Minister 
of STEEL be pleased to state: 

(a) whether the Government has received any 
request from the Indian Chambers of Commerce to 
prioritise supply of iron ore to domestic steel producers 
and at a reasonable price; 

• 

(b) if so. the details thereof; 

(c) the reaction of the Government thereon; 

(d) the number of companies having captive mining 
leases as of now; 

(e> the production achieved out of the above mining 
leases during the last three years; and 

(f) the measures taken or proposed to be taken to 
ensure maximum mining operations In the leased mines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) Yes. Sir. The 
Government has received a Report of Indian Chamber 
of Commerce (ICC) on Iron ore recently (in April. 2008). 

(b) The recommendations contained in the Report 
of the ICC are given in the statement enciosed. 

(c) as far as recommendations regarding export of 
iron ore are concerned. the poRcy regarding export of 
iron ore has been considered by the Government. It 
has been decided that even though conservation of iron 
ore re&flurces of the country is of paramount importance. 
the same may not be achieved by banning or capping 
the export of iron ore but by taking recourse to 
appropriate fiscaJ measures. Presently. Govt. of India has 
imposed an export duty of As. 300 per tonne on export 
of all varieties 0' Lumps and on export of 62% and 
above Fe content flOes and an export duty of As. SOl 
• per tonne on iron ore fines having Fe content less 
then 62%. 

As regards recommendations pertaining to iron ore 
mining/prospecting leases. it is informed that the mineral 
concessions for iron ore are granted in accordance with 
the provisions of the Mines & Mineral (Development & 
Regulation) Act, 1957 and Rules made there under. The 
Government is fuDy aware of the need of long term 
availability of adequate quantity of good quality iron ore 
for domestic steel industries and the need to maximise 
domestic value addition. In this regard. the Government 
has approved National Mineral Policy 2008 and along 
with it. has also given In-principle approval to the High 
Level Committee's (Hoda Committee) recommendations 
on the basis of consultations with State Govemments. 
Inter-Ministerial consultations and recommendations of the 
Group of Ministers (GOM). which takes care of the 
interests of value adders in grant of mineral concessions 
for iron ore . 
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As far as iron ore linkage is concemed, it may be 
stated that NMDC, India's largest iron ore producing 
company and a major PSU under Ministry of Steel, 
accord priority to domestic steel industry for supply of 
iron ore by entering into long term agreements with major 
domestic steel producers. However, as far as pricing of 
its products is concemed, it may be stated that after 
de-regulation of steel industry, prices of iron ore are 
governed by market forces and demand supply scenario 
and the company is free to fix prices based on 

Name of the company 

Indian Iron & Steel Co. Ud. 

Jindal Steel & Power Ud. 

Sharda Energy & Minerals Ud. 

Orissa Mining Corpn. Ud. 

Steel Authority of India Ltd. 

Tata Iron & Steel Co. Ltd. 

Visvesvaryaya Iron & Steel Plan 

Total 

(Source: Ministry of Mines) 

2004-05 

1992 

2030 

76 

413 

19922 

10730 

39 

35202 

(f) The production of iron ore is directly related to 
its demand. Presently, the total production of iron ore in 
India is quite high in comparison to the demand of 
domestic iron and steel industries and iron ore in large 
quantity is being exported. For example, during 2006-
07, the country produced 181 million tonne of iron ore 
out of which, domestic steel industry consumed about 
68.504 million tonne of iron ore (estimated), whereas 
93.79 million tonne of iron ore was exported (Provisional). 
Further, it may be mentioned that Govemment has 
approved National Mineral Policy, 2008, so as to attract 
technology and investment on the required scale in 
exploration and mining, optimize extraction of resources 
in volume & value, and deveiop the mining sector up to 
its potential so as to enable it to contribute substantively 
to the country's GOP. 

(Source: Ministry of ~ines for production and 
domestic consumption and Department of Commerce for 
Export) 

intemational market scenario and terms and conditions 
of its long term agreements. it is, however added that 
long term agreement prices of iron one of NMDC are 
presently much lower than spot prices of iron ore 
prevailing in the market. 

(d) and (e) As per the available information, a 
statement of iron ore production in captive mines during 
the last three years and in 2007-08 (upto December' 
2007) is given below: 

(Quantity in 000 tonnes) 

2005-06 2006-07 2007-08 
(Prov.) (Upto Dec' 07) 

2961 1962 2347 

1845 2277 1465 

171 196 114 

461 380 35 

20952 21587 16270 

10594 10070 7639 

36984 36472 28250 

Statement 

Policy Recommendations made in the Report of 
InoIBn Ch8mber of Commerce 

1. Iron Ore Export 
1.1 Exports of iron ore with Fe above 62% shouid 

be banned with immediate effect. 

1.2 Exports of iron ore with Fe below 62% should 
be regulated and canalized by govemment of 
India and subsequently should be phased out 
in a progressive manner, reducing 15% ~.tery 

year to zero by 2013. 

1.3 Export tax of 25% ad-valorem should be applied 
for exports of iron ore in the interim period. 

2. Iron Ore MlnlngIProspectlng Leases 
2.1 The Govemment should allocate iron ore mines 

to iron and steel producing companies to meet 
their requirement for 25 years, with priority given 
to units under DTA versus SEZlEOU. 
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2.2 MUPL should be recommended to iron and steel 
companies once they have invested 25% of their 
proposed capital and should be allotted to them 
once they have invested 50% of their proposed 
capital. 

2.3 Time-frame for allotting MUPL needs to be 
shortened and brought strictly in line with 
standards of 3-6 months. 

2.4 The Government should monitor operations of 
allocated rnining leases. If there is no significant 
activity in 2 years then the Government should 
take back the mining lease. 

2.5 Mining leases should only be renewed by the 
Government if there is value-addition being done 
by the company to the extent justified by the 
size of the reserve in the lease area. 

2.6 Existing iron and steel companies already having 
captive mining leases should not be granted 
fresh mining leases simply based on their 
proposed expansion plans. Some of these 
companies have been holding on to several 
mining leases for many decades without canying 
out any significant mining operations and have 
been getting their mining leases renewed from 
time to time under one pretext or the other. 
The State Govemments should be directed to 
refrain from recommending repeated renewal of 
such mining leases so that the new and up-
coming iron and steel companies could be 
offered these blocks. 

2.7. For value additon, transfer of mining leases 
should be encouraged. Any individual 
proprietorship/partnership firm or private limited 
company should be encouraged to transfer its 
PUML to an iron and steel producer provided 
they do not exceed the iron ore requirement 
criterion laid down by Government. 

2.8 Existing large mining lease holders of over 
80 miNion ton deposits of iron ore should value-
add the fines and low grade ores by putting 
inter/pellet plants andlor beneficiation plants. 
else their mining leases should not be renewed 
after the expiry of the current term. 

29. Mineral Concession Act and MMRO Act needs 
to be amended to accommodate above 
recommendations and to minimize the iron ore 
blocks getting locked-up in prolonged litigation 
which can choke up the industrial and economic 
development of the country. 

3. Iron Ore LInkage 

3.1 The Government of India must·1saue a directive 
to all public sector mining companies such that 
they must accord priority for supply of iron ore 
(sized ore and fines) for domestic industry under 
long term contracts wherein pricing can be linked 
to the cost of mining plus a reasonable ROI. 
Such prices may be subject to cost escalation 
annually. 

Airport at Jharauguda 

3614. SHRI B. MAHTAB: Will the Minister of CIVIL 
AVIATION ba pleased to state: 

(a) whether the site for construction of a civIl airport 
at Jharsuguda area in Orissa been identified; 

(b) if so, the details thereof and the time by which 
the work in this regard is likely to be started; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
Jharsuguda Airport belonging to Airports Authority of India 
(MI) is non-operational for the last two decades. On a 
request from the Orissa State Govemment, AAI have 
planned to develop the existing airport for schedule flight 
operation. The State Government has been requested 
to provide 815 acres of land for the proposed 
development. 

Underground Natural Gas Storage 

3615. SHRI A. SAl PRATHAP: WIH the Minister of 
PETROLEUM AND NATURAL GAS be pleased to slate: 

(a) whether the Government has decided to develop 
underground natural gas storage facilities to meet 
requirements of seasonal demand variations; and 

(b) if stl, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) and (b) The Ministry has constituted a 
Committee for preparation of Pre-feasibility Report! 
Detailed Feasibility Report for setting up of Strategic 
Natural gas storage facilities. The Committee comprised 
of members from OIOB, GAIl, OGH, and ElL. 0108 
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has taken up the preparation of Pre-feasibiHty Report 
through ElL. 

[Trans/sUon} 

Memorandum of Understanding between 
IAF and PHHL 

3616. SHRI PANKAJ CHOWDHARY: Win the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether in -view of the incr~sing demand of 
Helicopter pilots any Memorandum of Understanding has 
been signed between Indian Air Force and Pawan Hans 
Helicopters Ltd. (PHHL); 

(b) if so, whether the Indian Air Force pilots who 
are on the verge of their retirement will be allowed to 
fly the planes of PHHL under the said MoU; 

(c) if so, the details th&reof alongwith the salient 
features, of the MoU; and 

(d) the time by which the above MoU will be made 
effective? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 
Pawan Hans Helicopters Limited (PHHL) has signed an 
Memorandum of Understanding (MoU) with Indian Air 
Force (IAF) on 15.2.2008 for inducting IAF pilots into its 
stream on mutually agreed terms and conditipns. 

(b) and (c) Pursuant to the MoU, IAF will provide 
suitable pilots who can be spread as per the qualifying 
requirements in order to meet in part the vacancies 
created due to fleet expansion plan of PHHL. Such 
arrangement will promote mutual benefits to both the 
organisations. The IAF pilots will get opportunity for 
growth and longer, fruitful, second career upto 65 years 
of age. Similarly, PHHL will also be benefitted by 
augmenting their strength of qualified pilots. 

(d) MoU has already been signed on 15.2.2008. 

(English} 

Allocation of Blocks for Exploration to GSPCL 

3617. SHRI HARILAL MADHAVAJIBHAI PATEL: Win 
the Minister of PETROLEUM AND NATURAL GAS be 
plea$6d to state: 

(a) whether the State Govemment of Gujarat has 
made a request for allocation of blocks for exploration 
of Oil and Gas to the Gujarat State Petroleum 
Corporation Ltd. (GSPCl) on nomination basis in the 
areas of Saurashtra and Kutch Regions of the State; 
and 

(b) if 80, the action taken by Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Yes Sir, 

(b) Under New Exploration Licensing Policy (NELP), 
launched in 1977, the Government of India adopted 
international competitive bidding system for offering 
acreages for exploration and productio'1 of oil & gas in 
the country, NELP has provided a level playing field 
wherein bids are invited from private and public sector 
companies-both Indian as well as foreign. 

Even National Oil Companies, viz. Oil and Natural 
Gas Corporation (ONGC), Oil India Ltd. (OIL) etc. are 
not awarded blocks on nomination basis as they have 
to compete with other private/public sector companies 
under NELP. Therefore, it would not be possible to 
allocate any block to Gujarat State Petroleum Corporation 
(GSPC) on nomination basis. 

Global Service Mobile Facility In the Railways 

3618. DR. K. DHANARAJU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether Global Service Mobile (GSM) facility has 
been introduced in Indian Railways; 

(b) if so, the details thereof; 

(c) whether trials have been completed; and 

(d) if so, the details of fund allocated for this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Global System for Mobile communications-Railway 
(GSM-R) based Mobile Train Radio Communication 
system has been sanctioned on 3200 Route Kilometers 
(RKMs) of Indian Railways. 

(c) The wor1\: has been commissioned on 265 RKMs 
of Eastem Railway, 150 RKMs of Northeast Frontier 



119 APRIL 17, 2008 120 

Railway. 315 RKMs of North eentr.I RaIlway. Balance 
wont is under various 8Iagea of execution. 

(d) This wen has been sanctioned at an approximate 
cost of As. 284 eroras. So far Re. 179 erores fund has 
been utilized tor this proiec:t. Rs. 61 erores has been 
proposed for the year 2008-09. " 

SettIng up of 500 0peratI0MI Alrporta 

3619. SHRI PRABODH PANDA: 
DR. M. JAGANNATH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government plans to set up 500 
operational Airports in various parts of the count1y during 
next 10 to 12 years; 

(b) If so, the detaiI8 thenIof; and 

(e) the strat.gy chalked out for setting up of these 
airports in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) There is 
no such specific proposal under the considendIon of the 
Govemment. 

(b) aiId (c) Do not arise. 

Land AcquIred on Temporwy bale 

51.No. Year No. of Cases Amount (As.) 

1. 2005-06 1357 4,67,12,374 

2. 20()6.()7 1295 7,26,39,724 

3. 2<X&07 1333 5,57,64,532 
, 

4. 2007-08 1435 8,13,91,875 

\ 

, 

5. 2007-08 1410 8,63,40,072 

[T,.,.allonj 

RIIhabIUtation of People by ONGC '. 

3620. SHRI JIVABHAI A. PATEL: 
SHRI HARISINH CHAVDA: 

Wi" the Minister of PETROLEUM AND NATURAL 
GAS be pIeued to atate the aasIstance provided by Oil 
and Natural Gas Corporation (ONGC) to the people who 
have lost their lands due to land acqulsttlon In Mehsana 
for carrying out gas and oil activities during the last 
three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): The lands have been acquired by Oil and 
Natural Gas CoIporatIon Limited (ONGe), Mehsana Asset 
aa per the preva/llng laws for the PUIPON of Oil & Gaa 
exploration and production In and around Mehsana 
District. The lands are lnltiaiiy acquired on temporary 
baaia for which the Iandownera are compensated by 
payment of rents and crop compensation, If any. After 
discovery of hydrocarbons the lands are acquired on 
permanent basis as per the rate fixed by State 
Govemment. 

The details of compensation paid during last three 
years are as follows: 

Remart<a 

Paid 

Paid 

Rent revision arrears w.e.f. 1.1.2003 paid 

Payment has been made in 1428 cases. Remaining 
7 are recenIIy acquired cases for which demand 
has not been raised by Special Land Acquisition 

Officer (SPLAO). Payment will be made 88 and 
when demand is raised by SPLAO. 

Rent revision arrears w.e.f. 1.1.2006 paid in 
2007-08. 
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Land Acquired on Permanent baa.a 

SI.No. Year No. of Cases Amount (Rs.) Remarks 

1. 2005-06 Nil o 
2. 2006-07 2 2,17,068 Paid 

3. 2007-08 5 26,11,692 Paid 

[English} 

Electrification of Rail Una by NTPC 

3621. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Union Government is planning rail 
line electrification ftom New Delhi to Ahmedabad, 
Mehsana to Jamnagar, with' help of NTPC Ltd; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor and the solutions 
thereof; and 

(d) the time by when it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. The 
route from New Delhi to Ahmedabad via Vadodara is 
atready electrified. There is, however, no pt-oposaI to 
electrify Mehsana-Jamnagar section with help of NTPC 
Ltd. or otherwise. 

(c) The choice of electrification of a section is based 
on a number of factors like economic viability and 
operational flexibility etc. 

(d) Does not arise. 

{TraJ1$/8tion} 

Security Arrangements on the Monuments 

3622. SHRI RAMDAS ATHAWALE: Will the Minister 
of CULTURE be pleased to state: 

(a) whether the Government has formulated any 
scheme to provdie special security arrangement for 
important culttural and religious places in the country; 
and 

(b) if so, the State-wise details of the locations 
selected under the said scheme? 

THE MINISTER OF TOURISM AND MINI$TER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) While 
no formal scheme has been formulated, Archaeological 
Survey of India has deployed a mix of regular watch & 
ward staff of the ASI, private security guards and State 
Police personnel for security of 3667 centrally protected 
monuments. In addition, CISF personnel has been 
deployed at selected monuments. It is the constant 
endeavour of the ASI to maintain these monuments in 
good shape through structural conservation, chemical 
preservation and environmental development which are 
taken up as per requirements on side subject to 
availability of funds. Fencing of the protected areas has 
also been stepped up to prevent encroachments. 

Child Abuse by Tourists 

3623. DR. LAXMINARAYAN PANDEY: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Govemment is aware of the fact 
that incidents of child abuse by tourists are increasing 
on a large scale in those places where tourism is 
developingg in the country; 

(b) if so, the details thereof; 

(c) whether according to the report of "Traffickingg 
in Women and Children in India" child abuse by tourists 
are taking very serious tum in the country; 

(d) if so, the details thereof; 

(e) whether the Government is contemplating to 
enact a law in order to punish the tourists and guides 
indulging in child abuse activities; and 

(f) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d) Ministry 
of Tourism does not compile the data on incidents of 
child abuse or trafficking in women and children in India 
by tourists. 

(e) and (f) 'Public Order' and 'Police' are State 
subjects as per the Seventh Schedule to the Constitution 
of India and as such, registration, investigation, detection, 
and prevention of crime, including cases relating to 
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crimes against women and children is primarily the 
responsibility of the State Govemments. The Government 
of India has been issuing guidelines from time to time 
to make concerted efforts to improve the administration 
of Criminal Justice System and to take effective 
measures to control crime against vulnerable sections 
including women and children. 

{Englishj 

Bhavnagar Airport 

3624. SHRI RAJU RANA: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Govemment is in receipt of the 
completion report from Bhavnagar Airport authority 
regarding night landing facility; 

(b) if so, the details thereof; 

(c) the time by which the concerned authority would 
be in a position to give the clearance sanction letter for 
night landing facility to start at Bhavnagar Airport; 

(d) the details of the modernisation plan of 
Bhavnagar Airport; and 

(e) the time by which the new fights are proposed 
to be started from the said airport? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir. The work of providing Night Landing Facilities 
namely, High Intensity Runway Lights. Apron and Taxiway 
edge lights and Simple Approach lights has been 
completed. The re-Iocation of Precision Approach Path 
Indicator (PAPI) is likely to be completed by 31.5.2008. 

(c) Ground Lighting Facility has already been made 
operational w.e.f. 01.4.2008, Directorate General of Civil 
Aviation (DGCA) is in the process of carrying out 
inspection of the remaining equipments forming part of 
night landing facilities. After DGCA's clearance, the night 
landing facilities would be made operational. 

(d) Construction of a new Terminal Building. 
extension of runway and provision of CAT-I approach 
light system will be taken up after the required additional 
land measuring 490.36 acres is made available free of 
cost and free from all ellQ,lmbrances by the State 
Govemment to Airports Authority of India. 

(e) Govemment have laId down route diape.-.al 
guidelines with a view to achieve better regulation of air 
transport services taking into account the need for air 
transport services of different regions of the country 
including North·East region. It is however, up to the 
airlines to provide air services to specific places 
depending upon the traffic demand and commercial 
viability. As such airlines are free to operate anywhere 
in the country including Bhavnagar subject to compliance 
of route dispersal guidelines issued by the Govemment 
in this regard. 

YHhventhap ........... lore ExpreA 

3625. SHRI D.V. SADANANDA GOWDA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the reasons for delay in starting the train No. 
651516516 Yashvanthapura-Mangalore Express (Daily) via 
Aresikere even though it was included in the railway 
budget for the year 2004-05; and 

(b) by when this train service is likely to be 
commenced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Introduction of 65151 
6516 Yesvantpur-Mangalore Express via Arslkere is 
getting delayed primarily to observe the behaviour of 
ghat section during the fourth coming monsoon &888011 

and also for completion of capacity enhancement works 
between Arsikere·Haasan and Hasean-Kankanadi 
including strengthening of land aIIp prone and boukter 
fan areas. 

(b) A finn decision for introduction of the train would 
IaIg8Iy depend on the behaviour of the section during 
monsoon and completion of ongoing worb. 

Coal Converalon Technology 

3626. SHRI ASADUDDIN OWAISI: Will the Mlnlater 
of PETROLEUM AND NATURAL GAS be pleased to 
slate: 

<a) whether due to the Increasing crude 011 prices, 
India and European Union have begin exercise of close 
cooperation in clean coal conversion technology and 
transfer of advanced technologies through joint ventures; 

(b) if so, the details thereof; 
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(c) whether India has made strong pitch for 
investment of European gas companies In gas distribution 
network during the recent wortdng group meet of India 
and EU energy panel. 

(d) if so, to what extent the increased collaboration 
with EU is likely to help in restricting petroleum products; 
and 

(e) the other agreements reached between the two 
in oil sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) India and European Union (EU) 
have exchanged information and identifying areas for 
possible joint cooperation in January 2008. Some joint 
studies are planned to be undertaken in this sector. 

(c) to (e) During India and European Union (EU) 
Energy panel meeting held in November 2007, Indian 
side Impressed on EU side that given their expertise in 
gas use in EU countries, India offers a lot of opportunities 
for the EU industry. It is, however, early to asses impact. 
if any, of EU response. No agreement has been signed 
between India and EU in oil sector. 

Helicopter Service to difficult Tel11lln Areas 

3627. SHRI MANORANJAN BHAKTA: Will the 
Minister of CIVIL AVIATION be pleased to state: 

I 

(a) whether the Government is considering to 
introduce helicopter services to the inaccessible and 
dlfficult terrain areas in the Union Territory of Andaman 
and Nicobar Islands to ferry the local people; 

(b) if so, the details thereof; and 

(c) the time by when these are likely to be 
introduced? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
Pawan Hans Helicopters Ltd. (PHHL) has provided one 
Dauphin SA 365 N helicopter on long term lease basis 
to the Andaman & Nicobar Administration w.e.!. 25th 
March, 2003 and it is being utilized for inter-island 
services connecting Car Nicebar .. campbell Bay and Hut 
Bay etc. for VIP transportation and medical evacuation 
etc. The Administration has been operating regular 

passenger flights by helicopter. The average utilization 
of the helicopter has been 100 hrs. per month. Pawan 
Hans Helicopters Ltd. (PHHL) has also provided one 
additional Dauphin helicopter to A & N Administration 
with effect from 27 Jan 05 to meet additional 
requirements of the Administration. In addition to the 
above arrangement, a proposal for acquisition of 2 Nos. 
of medium helicopters and 2 Nos. fixed wing aircraft by 
Andaman and Nicobar Islands is under consideration of 
the Government. 

{Tf11ns1alionJ 

Public Transport Vehicle for Disabled 

3628. SHRI SUBHASH MAHARIA: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government has stopped 
manufacturing public transport vehicles for disabled; 

(b) if so, the reasons therefor; 

(c) the organisation presently manufacturing public 
transport vehicle for disabled; 

(d) whether any scheme is being formulated to 
provide any other facility for the welfare of the disabled 
in future; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMi JAGADEESAN): (a) to (c) MIs Maruti 
Udyog Ltd. and MIs Hyundai Motors India Ltd. 
manufacture vehicles for the physically challenged people. 

(d) and (e) For the mobility of persons with 
disabilities, assistance is provided to eligible persons 
under Assistance to Disabled Peraons for PurchaseIFltting 
of Aids/Appliances (ADIP) Scheme. 

Profit Earned by Factories of SAIL 

3629. SHRI AJIT JOGI: Will the Minister of STEEL 
be pleased to state: 

(a) the locations where Steel Authorrity of India Ltd. 
has set up factories in the country; 
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(b) the profit earned by these factories during each THE MINISTER OF STATE IN THE MINISTRY OF 
of the last three years; and STEEL (KUNWAR JITIN PRASADA): <a) and (b) The 

Iocation-wlae detalle of the Steel Plants under the St .. 1 
(e) the amount out of the profrt eamed by Bhital Authority of India Ltd. and the profit before tax (PBT)I 

Steel Plant In Chhattisgarh re-invested in the State during Loss eamed by these plants during the last three years 
the said period? are as under: 

(Rs. in eroree) 

Plants ProfM.* befoIe lax 

2004-05 2OOS-06 2006-07 2007-08 

1. Bhilai Steel Plant Bhilai, ChatIisgaJh 4042 2781 4272 3367 

2. DurgapurSteelPIant Durgapur, West Bengal 784 261 624 888 

3. ~ Steel Plant Rourke\a, Orissa 1045 497 1336 1018 

4. Bokaro Steel Plant Bokaro, Jhalthand 3290 2056 2737 2034 

5. Indian Iron & Steel Company Bumpur, Wast Bengai 47 -258 -250 -113 
limited (ISP)" 

6. AJIoy Steel Plant Durgapur, West BengaJ -42 19 14 0.1 

7. Salem Steel Plant Salem, TamiInaI1J 3 -67 118 73 

8. VlSYeSVaryB Iron & Steel Plant Bhadravati, Kamataka ·24 14 -41 ·18 

~ISCO. a subsidiary company of SAIL was merged with SAIL in 2005-06. 

Apart from the above, SAIL has one subsidiary i.e. 
Maharashtra Electrosmelt Ltd. located at Chandrapur, 

Maharashtra Eiectrosmelt Ltd. 65 

(e) (i) The investment made in Chattisgarh State 
by Shllai Steel plant on Capital Expenditure 
and expenditure on Corporate Social 
Responsibility (CSR) during last three years 
is as follows: 

Year Amount (As.lCrore) 

2004-05 154.50 
2005-06 236.51 

2006-07 427.68 
2007-08 651.42 

Maharuhtra. The profit of the subsidiary is as fonowa: 

(Rs. in crores) 

2005-06 2006-07 2007-08 

32 28 36 

(ii) In addition to above (i), a sum off As. 5 
erore has been paid to Railways during 
2006-07 and a .um of Rs. 48 crore has 
been paid to Railways during 2007-08 for 
construction of the DaUi-Rajhara-Rowghat-
Jagdalpur Railway line. 

(Hi) SAIL Board, in its meeting held on 3rd 
April 2007 had approved in principle the 
modernisation and expansion plan of asp 
at an indicative coat of As. 11262 crore 
(net of cenvat). 
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Propo,,'a from the State Govemment. 

3630. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of TOURISM be pleaaed to state: 

<a) whether the Union Government has received 
some proposals regarding development of tourism from 
various State Governments; 

(b) If so, the details of the projects submitted by 
each of the said State Governments during the last three 
years and the current year; 

(c) whether the Government has sanctioned the aaIcI 
projects; 

(d) If 80, the arnount of funds sanctioned for the 
said projects; and 

(8) the tIme by when the said projects are likely to 
be completed? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a> to (e> 
Development of Tourism Is primarily undertaken by the 
State Governments/Union Territory AdmlnistratiOk"ls. 
Ministry of Tourism, however, provides financial assistance 
to States/Union Territories on the basis of project 
proposals received from them in accordance with scheme 
guidelines aubject to avaUablHty of tunda and Inter ... 
priority. State-wlae details of projects sanctioned by 
Ministry of Tourism during the last three years for 
development and promotion of tourism are given in the 
statement enclosed. 

Implementation of projects is also the. f88ponsibility 
of State GovernmentslUnion Territory Administrations. 
Ministry of Tourism, however, monitors and reviews the 
projects through site visits and review meetingII from 
time to time. 

ThtI ProjtJcls SllllCtiontHI by Mini8by 01 Toutism frrvn 2()(J5..()6 to 2fJ07-tJ8 

(As. In takh) 

2005-06 2006-07 2007.()8 

S1.No. StateAJT No. of Amount No. of Amount No. of Amount 
Projeda Sanc:d. Projects Sanc:d. Projeda Sanc:d. 
Sanc:d. Ssnc:d. Sanc:d. 

2 3 " 5 6 7 8 

1. Andhra Pradesh 7 2615.82 3 1540.56 9 2629.48 

2. Assam 10 2140.00 9 2453.39 5 1271.90 

3. Arunachal Pradesh 10 2240.16 12 1887.80 10 3330.12 

4. Bihar 3 1212.23 2 1937.29 3 1194.75 

5. Chatttsgarh 7 1775.59 16 3540.17 4 1274.09 

6. Goa 10.00 0 0.00 0 0.00 

7. GUJarat 5 2011.58 7 443.65 5 ~76.58 

8. Haryana 7 639.71 5 1836.16 11 2260.27 

9. Himachal Pradesh 6 1645.00 8 1871.00 12 2286.22 

10. Jammu and Kaahmir 22 6656.01 29 5233.82 36 6851.15 
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, 2 3 4 5 6 7 8 

11. Jharkhand 5 1227.27 3 956.35 7 1130.47 

12. Kamataka 8 1706.52 4 1323.89 5 2004.71 

13. Kerala 13 4858.88 18 4474.02 10 3124.31 

14. Madhya Pradesh 12 3047.39 10 3668.47 16 3952.66 

15. Maharashtra 9 2075.04 13 2839.05 5 1279.44 

16. Manlpur 2 49.80 9 939.35 5 1110.77 

17. MeghaJaya 5.00 9 1435.29 2 674.40 

18. Mizoram 10 2273.41 9 2613.38 5 1692.94 

19. Nagaland 9 2528.97 8 2340.32 21 2241.35 

20. Orissa 10 2309.61 13 2826.84 12 2376.30 

21. Punjab 5 1437.87 13 3223.37 397.89 

22. Rajasthan 7 2591.87 8 953.84 2 1554.46 

23. SIkIdm 14 2844.56 13 2609.42 27 6036.48 

24. Tamil Nadu 19 4264.62 11 1866.41 13 2831.80 

25. Tripura 3 716.26 4 291.27 11 1110.76 

26. UttaranchaJ 13 2738.00 16 1907.50 5 2081.04 

27. Uttar Pradesh 18 3905.23 7 3329.06 7 2833.03 

28. west Bengal 5 989.35 10 2978.32 12 3243.17 

29. Andaman and Nicobar 6.25 0 0.00 0 0.00 

30. Chandigarh 13.70 2 15.00 2 20.00 

31. Dadar and Nagar Haveli 2 29.79 0 0.00 0 0.00 

32. Delhi 2 20.00 5 2400.09 7 749.08 

33. Daman and Diu 4 262.28 0 0.00 0 0.00 

34. Lakshadweep 0 0 7.00 782.73 

35. Pondicherry 2 469.39 500.00 6 1610.88 

Total 253 61316.96 278 64242.08 277 64513.23 
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(Eng/ish! 

Aviation Infrastructure In NE Region 

3631. SHRI NAVEEN JINDAL: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the aircraft movement In the North-East 
region has increased during the last three years; 

(b) if so, the details thereof; 

(c) whether the steps are being taken to expedite 
the setting up of adequate aviation infrastructure in the 
region including new greenfield airports; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir. The Total number. of aircraft movement were 
33019 in 2004-05, 34036 in 2005-06 and 42069 in 
2006-07 in N.E. Region. 

(c) and (d) Yes, Sir. The details of ongoing 
development works at various airports undertaken by 
Airports Authority of India (AAI) are given as under: 

(A) Runways Works 

Extension of Runways has been completed at 
Agartala Airport, extension of Runways is in Progress at 
Guwahati and Silchar Airport. Extension of Runways is 
at planning stage at Dibrugam and Barapanil (Shillong) 
Airport. 

(B) Apron Works 

Extension of Apron Work is in progress at Agartala, 
Dibrugam, Guwahati and Silchar Airport and at planning 
stage at Imphal, Diampur and Barapani (Shillong) Airport. 

(c) Terminal Building 

New Terminal BuildinglExpanslon of Existing Terminal 
Building is in progress at Oibrugam, Barapani (Shillong) 
and Imphal Airport. Expansion of existing Terminal 
Building is at planning stage at Agartaia, Guwahati and 
Dimapur Airport. New Terminal Building is at planning 
stage at Jorhat and Bagdogra Airport. 

(D) G .... n Field AIrports 

The following Green Field Airports are at planning 
stage: 

Pakyong (Sikkim), Ita nagar (Arunachal Pradesh), 
Kokrajhar (Assam) and Cheithu (Nagaland) Airport. Green 
Field Airport at Tura (Meghalaya) has been completed 
and is suitable for operation of 20 seater aircraft in fair 
weather conditions. Besides these, development of non-
operational airports at Tezu, Passigha.1, Rupsi, Kamalpur 
and Kailashar are also being planned. 

Allotment of Petrol Pumps/LPG Agencies 
to SClSTIOBCs 

3632. SHRI RAM CHANDRA PASWAN: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the number of applications received by the 
Government from SC/ST/OBCs for allotment of petrol 
purnpslLPG (Liquified Petroleum Gas) agencies since 
year 2004 to till date, State-Wise; 

(b) the number of petrol pumps/LPG agencies 
allotted to SC/ST/OBCs during the last three yeers, State-
wise and company-wise; and 

(c) the number of petrol pumpslLPG agencies likely 
to be allotted to SC/ST/OBCs during the current year, 
State-wise and company-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) The selection of dealers/distributors 
of petroleum products are done by the public sector oil 
marketing companies (OMCs)viz., Indian Oil Corporation 
Limited (IOC), Hindustan Petroleum Corporation Limited 
(HPC) and Bharat Petroleum Corporation Limited (BPC) 
in accordance with objective and transparent guidelines 
laid down by them for the purpose. These guidelines 
provide for 50% reservation of retail outlet dealerships, 
LPG distributorships and SKO-LDO dealerships for 
different sections of society as under.-

(i) Defence personnel SOh. 

(ii) Freedom Fighters 2% 

(iii) Outstanding Sports Persons 2% 

(iv) f'aramilitarylPolicefGovernment Personnel 8% 

(v) PhysicaUy Handicapped Persons 5% 

(vi) Scheduled castes/Scheduled Tribes 25% 
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33% of the dealerships/distributorships in all 
categories mentioned above will be reserved for women 
belonging to that category. 

State-wise number of applications received under 
various categories, including SCIST category for allotment 
of. retail outlet dealerships and LPG agencies and 
allotments made by the OMCs are available with the 
Director (Marketing> of the OMCs concerned. 

(c) It is not possible to indicate a precise time-
frame for the allotment of retail outleta/LPG 
distribI.norshi during the currant year 88 the selection 
process adopted by OMCs involves various stepelike 
issue of advertisement, scrutiny of applications and 
documents, holding of interviews of the eligible 
candidates, release of merit panels, field investigation in 
respect of the selected candidate, etc. 

Study on Viability of Undertakings 

3633. SHRI RAYAPATI SAMBASIVA RAO: WiN the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a> whether the Government has conducted any 
extensive study to known whether the existing 
undertaking under the Ministry are a viable undertakings 
or profit-making undertakings; 

(b) if so, the details thereof; 

(c) whether the Government had conducted such a 
study previously also; 

(d) if so, the findings of studies conducted in this 
regard; 

(e) whether the Government has implemented any 
of the recommendations of the study conducted in this 
regard; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI RAGHUNATH JHA): (a) and (b) Since the adoption 
of the National Common Minimum Programme (NCMP) 
in May 2004 all sick/loss making PSEs are revieWed for 
their revivaVrestructuring by the Board for Reconstruction 
of Public Sector Enterprises (BRPSE). Out of 27 such 

PSEs under the Department of Heavy 'nduatry; 
recommendations of the SRPSE have been received in 
25 cues as per statement enclosed. 

(c) to (f) No composite and comprehensive study 
has been done for all PSEs prior to the above BRPSE 
exercise. However, restructuring/revival was undertaken 
in the past from time to time In specific cases. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Andrew Yule & Co. Ud 

Bridge & Roof Co. Ltd. 

HInduatan Salts Ltd. 

BBJ Construction Co. Ltd. 

praga Tools Ud. 

HMT (Bearings) Ltd. 

Heavy Engineering Corp. Ltd. 

Braithwaite & Co. Ltd. 

9. Cement Corporation of India Ltd. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

HMT (MT) Ltd. 

Bharat Pumps & Compressors Ltd. 

Bharat Heavy Plate & Vesaela Ltd. 

Bharat Wagon & Engineering Co. Ltd. 

Tungabhadra Steel Products Ltd. 

Richardson & Cruddas Ltd. 

Bharat Opthalmic Glass Ud. 

17. Bharat Yantra Nigam Ltd. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

Tyre Corporation of India Ltd. 

HMT Ltd. 

Trlvenl Structural Ltd. 

HMT (Watches) Ltd. 

Napa Ltd. 

HMIT (Chinar Watches) Ltd. 

Hindustan Cables Ltd. 

Instrumentation Ltd. 
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Development of Rourkela Airport 

3634. SHRI JUAL ORAM: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Government has a llroposal to 
develop Rourkela Airport and revive air services from 
there; 

(b) if so, the details alongwith the fund provision 
made for the purpose in 2008-09; and 

(c) if not the steps taken to examine the proposal 
as the route may be proved profitable due to various 
facts? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Rourkela 
airport belongs to Steel Authority of India Limited (SAIL). 
There is no proposal for development of this airport by 
Airports Authority of India (AAI). 

(b) and (c) Do not arise. 

Food Parks 

3635. DR. THOKCHOM MEINYA: Will the Minister 
of FOOD PROCESSING INDUSTRIES be pleased to 
state: 

(a) the number of Food Parks to be set up in the 
country during the 11th Ave Year Plan; I 

(b) the details including the places where they are 
likely to be set up; 

(c) the amounts allocated so far for this programme; 

(d) whether these Food Parks include cold storages; 
and 

(e) if 80. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (e) Ministry of Food Processing 
Industries (MFPI) has developed a scheme for providing 
financial assistance tor establishment of Mega Food 
Parks which envisages a well-defined agrilhorticultura!-
prOC~ing zone containing state of the art processing 
facilities with support infrastructure and well established 
supply chain. During the nth Five Year Plan, 30 Mega 

Food Parks are proposed to be established with financial 
assistance of MFPI. The scheme aimS to provide a 
mechanism to bring together farmers. processors and 
retaUers and link agricultural production to the market 
so as to ensure maximization of value addition, 
minimization of wastages and improving farmers' income. 
The primary objective of the scheme is to facilitate 
establishment of an integrated value chain. with 
processing at the core and supported by requisite forward 
and backward Inkages. The scheme envisages initiatives 
led by prospective private investors after creating a 
Special Purpose Vehicle (SPV) with all stakeholders and 
assisted by MFPI for implementation of the project. 

The scheme is project oriented. The locations of 
the Mega Food Parks have to be selected on demand-
driven cluster based approach with delineated supply 
chain and well supported by pre-feasibility studies. Totai 
fund amounting to As. 2613 crore has been ailocated 
for infrastructure Development Scheme including Mega 
Food Park for 11th Plan period. Mega Food Park will 
have need based common infrastructure facilities 
depending upon the functionai requirements of the project 
and may Include cold stora~es. 

/TrsnsIstionJ 

New LPG Connections 

3636. CH. MUNAWAR HASSAN: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the number of cooking gas dealers of various 
companies in Dehradun. Rishikesh and Hardwar in 
Uttarakhand; 

(b) the total number of cylinders issued to the said 
dealers by various companies between January 1, 2007 
and March 31. 2008, month-wise; 

(c) the number of connections released by each 
agency during the said period, month-wise; 

(d) whether the Government is aware that because 
of undeclared ban by the companies new connections 
are not being released to the consumers; 

<e) if so, the reasons therefor alongwith the 
guidelines being issued to the companies by the 
Government for making gas connections avai~le to the 
consumers on demand; and 
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(f) the time by which supply of gas is likely to be 
ensured on demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Public Sector Oil Marketing Companies 
(OMCs) have reported that as on 1.4.2008 there are 
28. 6 and 12 LPG distributorships in Dehradun, Rishikesh 
and Harclwar respectively. 

(b) and (c) OMCs have reported that the distributors 
have uplifted a total number of 2410717, 456987 and 
1001101 LPG cylinders in Dehradun, Rishikesh and 
Haridwar respectively during the period 1.1.2007 to 
31.3.2008 we have enroHed 15216, 4727 and 7078 new 
domestic LPG customers in Dehradun, Rishikesh and 
Han:flWar respectively during the same period. Month· 
wise details are avaHable with the Directors (MlIJ't(etIng) 
of concerned OMCs. 

(d) to (f) Public Sector 011 Marketing Companies 
(OMCs) have reported that at present, there is no overall 
shortage of LPG in the country and LPG supplies to 
distributors are being made by the OMCs through 
indigenous production and imports in accordane with the 
ge~uine demand of customers registered with the LPG 
distributors. 

At present, new LPG connections are available 
across the counter for genuine domestic customers and 
supply of LPG connection is regulated under the 
provisions of the Liquefied Petroleum Gas (Regulation 
of Supply and Distribution) Order, 2000 (Control Order). 

{English} 

Modernisation of the Railway Station under 
Southern Railway 

3637. SHRI PANNIAN RAVINDRAN: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the details of railway stations under Southern 
Railway which have been selected for modemization 88 

announced in the last Railway Budget: and 

(b) the details of stations where work has already 
been commenced particularly Thiruvananthapuram Central 
Railway St.ation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) On Southem 
Railway, 25 and 22 stations were identified during 2006-
07 and during 2007 -os respectively for modernisation 
work. The details of the stations identified are as under: 

DurIng 2OCJ6.07 

1. Chengalpattu 

2. Katpadi 

3. Tambaram 

4. Chennai Egrnore (II Entry) 

5. Tiruttani 

6. Erode 

7. CoImbatore 

8. Palghat 

9. Calicut 

10. Mangalore 

11. Emakulem 

12. Trichur 

13. Quilon 

14. Thiruvanathapuram Central 

15. Kanyakumari 

16. Pudicherry 

17. Vridhachalam 

18. Tiruchchirappalli 

19. Thanjavur 

20. Kumbakonam 

21. Dindigul 

22. Madurai 

23. Tiruneiveli 

24. Tuticorin 

25. V1rudhunagar 

DurIng 2007-08 

1. Chenna; Beach 

2. Arnbur 
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3. Jolapet 

4. Puttur 

5. Sullurpetta 

6. Salem 

7. Tiruppur 

8. Shoranur 

9. Kannur 

10. Thalassery 

11. Emakulam 

12. Kottayam 

13. Chengannur 

14. Nagercoil 

15. Srirangam 

16. Mayiladuthurai 

17. Thiruvarur 

18. Nagapattinam 

19. Rameshwaram 

20. Karaikkudi 

21. Palani and 

22. Ramanalhapuram. 

Work of modemisation at all the above 47 railway 
stations including Thiruvanathapuram Central railway 
station has already been commenced. 

Enforcement of Non-Smoking Law 
In Railway Coaches 

3638. SHRI EKNATH MAHADEO GAIKWAD: WiD the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have enforced the non-
smoking law in the Railway coaches; 

(b) if so, the details thereof; 

(c) the details of passengers caught while smoking 
in the Railway coaches particularly in NCR of Delhi 
Division and Mumbai; 

(d) the details of revenue that has been earned by 
imposing fine for smoking from these regions; and 

(e) the steps taken by the Govemment to stop 
smoking in the trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. VELU): (a) and (b) Yes, Sir. 
Smoking in trains and railway premisses has been made 
a punishable offence under the provisions of Railways 
Act, 1989 and The Cigarettes and other Tobacco Product 
(Prohibition of Advertisement and Regulation of Trade 
and Commerce, Production, Supply and Distribution) Act, 
2003. 

(c) and (d) Passengers caught smoking in the railway 
coaches and premises are charged as per relevant 
provisions of the law. However, no separate statistics 
are maintained in this regard. 

(e) Aegular drives are conducted to check smoking 
in the trains by the staff from the Commercial, Operating 
and Security departments who have been empowered 
to take action against the offenders as per law. In 
addition, public are educated through various media, not 
to smoke in railway premises including railway coaches 
and by displaying notices at prominent places both at 
the stations and inside the coaches. 

Compensation for LosaIDamage to 
Air Paaengera 

3639. SHAI SUAESH PAABHAKAR PRABHU: 
SHRI K.C. PALLANI SHAMY: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the detaiis of passenger injured/died on board 
or at the airport in the last four years; 

(b) the details of the circumstances leading to these 
incidents; 

(c) the compensation paid to the passengers relatives 
during the said period; 

(d) the details of the medical facilities are being 
provided at aU the airports; 

(e) whether the mecflcal facilities in India are at par 
with the international standards; 
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(I) if so, the details and if not, the reasons therefor; 
and 

(g) the steps taken/proposedto be taken by the 
Government to provide adequate medical care 
compensation at par with the International standards? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (g) Death 
due to natural causes does not come under the definition 
of aircraft accident and hence Directorate General of 
Civil Aviation (DGCA) does not maintain statistics/data 
of the same. However, DGCA has issued directions to 
all airlines operating long haul flights to provide necessary 
medical advice to their passengers to avoid instances of 
deep-vein thrombosis, which is identified as possible 
cause of sudden discomfort in long haul flights. All 
airlines operating long haul have confirmed introclucing 
necessary medical advice suggesting light exercise to 
passengers during in-flight passenger briefing. 
International Civil Aviation Organisation (ICAO) has not 
prescribed any standards for availability of the medicaJ 
facility at the airport. Medical facility for first aid is 
available at all airports. For further treatment, if required, 
p8ssengers are shifted to the nearby hospitals including 
civil hospitals. 

Air Servtce from Koikala 

3640. SHRI SUNIL KHAN: . Win the Minister of CIVIL 
AVIATION be pleased to state: 

(a) the time by which Kolkata Airport is proposed to 
be revived; 

(b) whether number of flights have been withdrawn 
from Koikata Airport and about 15 State capitals have 
no direct flight from Kolkata specially services of Air 
India; 

(c) if so, the details thereof and the steps taken to 
provide air service from Kolkata Airport; and 

(d) the time by which the Greenfield Airport of Andal 
is proposed to be constructed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) An Inter-
Ministerial Group (IMG) has approved the Action Plan 
for development of Kolkata airport at a total cost of Rs. 
1942.51 crore. The airport development is programmed 
to be accomplished by June, 2010. 

(b) and (c) At present, KOlkata Is directly air linked 
with Agartala, AizwaJ, Ahmedabad, Bagdogra, Bangalore, 
Bhubaneswar, Chennai, Delhi, Dlbrugarh, Dimapur, 
Guwahati, Hyderabad, Imphal, Jaipur, Jamshedpur. 
Jorhat. Lucknow. Mumbai. Nagpur. Patn&, Port Blair. 
Raipur, Ranchl, Shillong, Silchar and Vlzag. 

Govemment has laid down route dispersal guidelines 
with a view to achieve better regulation of air transport 
services taking into account the need for air transport 
services of different regions of the country including 
North-East region. It is, however, up to the airlines to 
provide air eervices to specffic places depending upon 
the traffic demand and commercial viebIIfty. As such. the 
airlines are free to operate anywhere in the country 
subject to compliance of route dispersal guidelines Issued 
by the Govemment. 

(d) On a request of Govemment of West Bengal, 
Airports Authority of India (MI) has prepared an on-site 
inspection report for establishment of a new Greenfield 

. airport at Andal near Asansol. MI h.. brought out 
several issues which need to be addressed. The Airport 
Promoter has been advised to addrees these issues while 
preparing the project report. 

{TransIIItionJ 

DeeNa.. In CUstom Duty 

3641. SHRI THAWARCHAND GEHLOT: Will the 
Minister of CHEMICALS AND FERTIUZERS be pleased 
to state: 

(a) whether the protection provided to the 
petrochemical indu8trie8 is diminishing due to sharply 
decreasing custom duty; 

(b) if so. the details thereofj 

(c) whether the petrochemicallnduatry is in crisis 
due to anomaly in the structure of VAT, higher rates of 
tax on inputs and products. wide disparity in taxes from 
one State to another; and 

(d) if so, the action taken by the Government to 
provide protection to the petrochemical industries and 
rationalise the duties and tax structure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
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STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDfQUE): (a), (b) and (d) The Petrochemical Sector 
is de-licensed and de-regulated. Currently most of the 
petroChemicals products attract custom duty between 5 
to 10%. The current peak rate of custom duty is 10%. 
Department of Chemicals & Petrochemicals trhough a 
consultation process with the stakeholder industry 
association recommends corrections in the dutyltax 
structure to Ministry of Finance during the pre-budget! 
post-budget exercise on an annual basis. 

(c) This is a State subject. 

Providing LPG Connection to Uttar Praduh 

3642. SHRI RAJNARAYAN BUDHOLlYA: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to etate: 

(a> whether the Govemment propose to formulate 
any action plan to provide cooking gas connection at 
village level in Hammirpur, Mahoba, Banda, Chitrakoot, 
Jdaun, Jhansi and Lalltpur districts of Bundelkhandarea 
of Uttar Pradeeh; and 

(b) if so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) At present, new LPG connections 
are available across the counter for genuin6 domestic 
customers and supply of LPG connection is regulated 
under the provisions of the Liquefied Petroleum Gas 
(Regulation of Supply and Distribution) Order, 2000 
(Control Ordar). 

Govemment have given freedom to OMCs to set up 
LPG distributorships in accordance with their commercial 
assessment and locations are identified by them on the 
basis of available refin sale potential for sustaining an 
independent distributorship. However, Govemment have" 
advised OMCs to draw up Marketing Plans for covering 
semi-urban and rural areas. The details of existing & 
proposed distributorships is given in the statement 
enclosed. Advertisement for the proposed distributorships 
was released in the month of September, 2007. 

The setting up of LPG distributorships is a 
continuous process and involves identification of suitable 
locations, arranging land for setting up of godown, 
obtaining various statutory clearances, etc. 

Statement 

Dill8ils ot Existing and Propos8d DistributotShips 

District No. of Existing No. of Proposed 
Distributorships Distributorships 

Jhansi 21 2 

Lalltpur 5 

Banda 7 

Jalaun 11 

Mahoba 4 

Chitrakoot 3 

Hamirpur 7 

Total 58 6 

{Englishj 

Inclusion In THchlng Syllabus the 
Discovery of an Ancient Fort 

3643. SHRI MILIND DEORA: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the discovery of an ancient fort on the 
outskirts of Bhubaneshwar at Sishupalgarh the remains 
of a 2,500 year old city is an important matter as can 
be consider~ for inclusion in the teaching syllabus of 
history books at school/college level as was the case 
with Harappa and Mohan Jodaro: 

(b) if so, the details thereof; 

(c) whether any further study is being done on the 
findings; and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d) The 
recent excavation carried out at an early historic period 
site of Sisupalgarh by Deccan College, Puno suggests 
that its earliest date may go back to 2500 years ago. 

It is premature to consider the inclusion of the 
findings from Sishupalgarh in the teaching syllabus of 
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history books at school/college level, as the said 
excavation at Sishupalgarh is yet to be formally reported 
upon by Deccan College, Pune. 

Trade Margins on Drugs 

3644. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the details of controlled and control-free drugs 
"nd branded and non-branded drugs; 

(b) the existing policy on pricing of each category 
of drugs; 

(c) whether any proposal has been received by the 
Govemment for imposing trade margins on each category 
of drugs both for wholesale and retail; and 

(d) if so, the details thereof and the reaction of the 
Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICAlS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHR! B.K. 
HANDIQUE): (a) to (d) The 74 bulk drugs specified in 
the First Schedule of the Drugs (Prices Control) Order, 
1995 (DPCO, 95) and the formulations based thereon 
are under price control and their prices are fIXed/revised 
by the National Pharmaceutical Pricing Authority (NPPA) 
in accordance with the provisions of the DPCO, 95. 
Under Para 19 of the DPCO, 95, 16% margin to retailer 
is allowed in respect of Scheduled formulations. 

Prices of non-Scheduled formulations· are fixed by 
the manufactures themselves keeping in view the various 
factors like cost of production, marketin9'selling expenses, 
R&D expenses, trade commission, market competition, 
product innovation, product quality etc. The Govemment 
takes corrective measures where the public interest is 
found to be adversely affected. 

It has been noticed by the National Pharmaceutical 
Pricing Authority (NPPA) that some companies provide 
high trade marigins to the wholesalers and retailers in 
respect of branded-generics and generic-generic 
medicines of certain non-Scheduled formulations. 
However, this segment forms a small portion of total 
pharma market in the country. 

The Draft National Pharmaceuticals Policy, 2006 
proposes to streamline the systern of trade margins by 
capping the trade margins. 

The PoUcy was submitted before the Cabinet for itS 
approval. The Cabinet considered the Polley in Its 
meeting held on 11-1-2007. It was decided that the 
matter may, in the first instance, be considered by a 
Group of Ministers (GOM). GOM has since been 
constituted and has held three meetings so far on 
1<}-4-2oo7, 12-9-2007 and 30-1-2008. GOM is yet to 
make Its recommendations to the Cabinet. 

Allotment of Ga. Agency 

3645. SHRI AVINASH RAI KHANNA: Win the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
&tate: 

(a> whether the Union Government has any proposal 
to open/allot a gas agency at Balachaur District 
Nawanshahr in Punjab, Nurpur Bedi District Ropar, 
Garhshankar District Hoahlarpur; and 

(b) if so, the time by which it is likely to be allotted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Government have given freedom to 
Public Sector Oil Marketing Oil Marketing Companies 
(OMCs) to set up LPG distributorships in accordance 
with their commercial assessment and locations are 
identified by them on the basis of available refill sale 
potential for sustaining an independent distributorship. 

The consumers of Balachaur, District Nawanshahr; 
Nurpurbedi, District Ropar and Garhshankar, District 
Hoshiarpur are being catered by the tree LPG 
distributorships of the OMes. 

OMCs have been advised to conduct a survey for 
feasibility of opening of LPG distributorships at Balachaur 
in District Nawanshahar, Nurpur Bedi in District Roper 
and Garhehankar in Dlstrict Hoshiarpur in the Stale of 
Punjab. 

[T1lII1SIa/ionj 

Dirty Condition of Benhll and Jamut Railway 
Stationa 

3646. SHRI GIRIDHARI Y AOAV: Will the Minister 01 
RAILWAYS be pleased to state: 
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(a) whether Railway Stations in Banha and Jamui 
districts of Bihar remain dirty and lack basic amenities; 

(b) If so, the reaction of the Railways in this regard; 
and 

(c) the steps taken by the Railways in this regard 
during the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) There is no district 
called Banha in Bihar. However, Jhajha, Gidhaur and 
Jamui are important stations in Jamui district of Bihar 
falling in Danapur Division. The stations are maintained 
clean on regular basis and all minimum essential 
amenities have been provided at these stations. 

[English! 

Revamp of the Tourism Website 

3647. SHRI E.G. SUGAVANAM: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the tourism industry is facing increasing 
competition from different countries in attracting foreign 
tourists; 

(b) if so, the details thereof; 

(c) whether there is any proposal to relocate tourism 
offices abroad; 

(d) if so, the details thereof; 

(e) whether there is also proposal to revamp the 
Government's tourism website and making it more user 
friendly for wider access to tourism destinations; and 

(f) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) 
According to the United Nations World Tourism 
Organization (UNWTO),s world tourism barometer, 
international tourism arrivals expanded by 6% In 2007 
with arrivals reaching close to 900 million. The fastest 
growing region is Asia and the Pacific and countries of 
this region are competing for larger numbers of the 
international tourist arrivals. 

(e) and (d) No, Sir. However, a new Indiatourism 
office has been opened in Beijing (China) on 7th Apnl, 
2008. 

(e) and (f) Maintenance and revamping of the 
wabsite of Ministry of Tourism is an on-going process in 
order to make it updated and user friendly. Ministry of 
Tourism's website www.incredibleindia.org received the 
National Award for E-governance for best Government 
website in 2007. 

Flight from Kolkats to New York 

3648. SHRI RANEN BARMAN: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether Air India plans to start a direct flight 
from Kolkata to New York on all the seven days of the 
week; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Doss not arise. 

(e) The traffic potential from Kolkata and the 
surrounding areas is presently not considered sufficient 
to support a direct flight on this route. 

011 Pricing Policy 

3649. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether petroleum products like petrol, diesel, 
LPG etc. are being sold to the consumers in the country 
on the basis of import price despite the fact that there 
is huge domestic investment in the refineries in the 
country; 

(b) if so, the names of the beneficiaries of such 
huge domestic investment; 

(c) the reasons for not percolating these benefits 
down to the common consumers in the country; 

(d) whether the Government would conSider to 
fonnulate a new oil pricing policy to safeguard the interest 
of the consumers in the country; and 

(e) if so, the details thereof? 
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THE MINISTER 'OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS <SHRI DINSHA 
PATEL): <a) to <e) While abolishing the Administered 
Pricing Mechanism <APM) effective 1st April 2002, the 
Govemment decided ttlat pricing of an other petroleum 
products, except PDS Kerosene and Domestic LPG, 
would be determined by market factors. In order to 
provide kerosene and LPG at affordable prices, the 
Govemment formulated subsidy schemes which are in 
operation since April 2002. 

In order to formulate a long-term pricing policy, the 
Government had constituted an Inter-Ministerial 
Committee on 'Pricing and Taxation of Petroleum Product' 
under the Chairmanship of Dr. C. Rangarajan, Chairman, 
Economic Advisory Council to the Prime Minister. The 
Committee submitted its Report on 17.2.2006. The 
Government had accepted the following recommendations 
of Dr. Rangarajan Committee Report; 

(i) Pricing of petrol and diesel on Trade Parity basis 
which shaD be a weighted average of Import 
Parity and Export parity prices in the ratio of 
80:20. 

(ii) Reduction of Custom Duty on petrol and diesel 
from lOOk to 7.5%. 

(iii) In principle revision to restrict subsidized PDS 
kersosene to BPL families only. 

Accordingly, the pricing of petrol and diesel was 
changed from Import Parity to Trade Parity basis 
(weighted average of import and export parity price in 
the ratio of 80:20). The Custom Duty on petrol and 
diesel was reduced to 7.5% from 10% with effect from 
16.6.2006. 

The interest of the consumers is already being 
protected by the Government under the current pricing 
policy. The duties on sensitive petroleum products namely 
petrol, diesel, domestic LPG and PDS kerosene have 
been rationalized to mitigate the impact of high 
international oil prices on their retail seUing prices. The 
ad-valorem component of Excise Duty on unbranded 
petrol and unbranded diesel has been abolished with 
effect from 1.3.08. The Customs Duty and Excise Duty 
on domestic LPG and PDS kerosene were also abolished 
with effect from 1.3.2005. Further, consequent to 
enactment of Finance Bill 2006, domestic LPG becomes 
-Declared Goods· under CST Act and the maximum 

SaIea TuNat rate Is 4% effective 19.04.06 acroaa all 
the StateaJUnion Territories. 

Moreover, in view of the steep Increase in 
intemational oil prices since 2004, the Govemment took 
a conscious decision not to pass on the increase In 
intematlonal on prices to the consumers. To deal with 
the steep escalation in Intematlonal oil prices, the 
Govemment has adopted the principle of burden sharing 
between the Govemment, the oil PSUs and consumers 
to protect the interests of the common man and 
wlnerable sections of society, as also the financial health 
of OMCs. The Govemment has issued Oil Bonds and 
the Upstream Oil Companies have also contributed by 
offering discount on crude oil and petroleum products to 
partially compensate the under-recoveries of OMCs. 

The prices of domestic LPG and PDS kerosene 
which are considered as common man's fuela have not 
been increased since November, 2004 and March 2002 
respectively, despite steep Increase in the Intematlonal 
oil prices. Petrol and diesel priCes are also highly 
subsidized. 

[T~lionJ 

Exodus of Plio .. 

3650. SHRI G.M. SIDDESWARA: wm the Minister 
of CIVIL AVIATION be pleased to state: 

<a) the amount Incurred by the Government on the 
training of pilots of the Govemment owned airtines during 
each of the last three yea.. till date; 

(b) whether the Government Is aware that these 
pilots are lured by private airtines with lucrative offers; 

(c) if so, the detalI8 thereof; and 

(d) the steps being taken by the Govemment for 
the protection of interest of the pilots and also that of 
Govemment owned airtines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a> The 
expenditure Incurred on training of Pilots during 2005-
06, 2006-07, 2007-08 was Rs. 13.20 crores, Rs. 10.75 
crores, Rs. 17.89 crores respectively by the erstwhile 
Air India and Rs. 11.28 erores, As. 30.62 crores, and 
Re. 15.08 crores respectively by erstwhile Indian Airtlnes. 
Beadies, Alrtlne Allied Services limited, a subsidiary of 
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erstwhile Indian Airlines, incurred an expenditure of 
Rs. 193.24 Iakhs during 2005-06, Rs. 107.81 lakhs during 
2006-07 and Rs. 300.00 Iakhs during 2007-08 on training 
of its pilots. 

(b) No, Sir. 

(c) Does not arise. 

(d) Besides providing job security, the Public Sector 
airlines have taken various steps to improve the service 
conditions of its pilots. Some of the steps taken are as 
follows: 

(i) Keep the emoluments at comparable levels vis-
a-vis the established Indian carriers; 

(ii) Revision of Loss of license Insurance and 
Insurance Coverage for pilots to provide them 
high degree of securitY; 

(iii) Retain services of pilots beyond the age of 
superannnuation subject to the validity of the 
license; 

(iv) Revision of Productivity Linked Incentive and 
other allownaces. 

Further, In order to check poaching of Pilots, 
Directorate General of Civil Aviation (DGCA) has also 
issued a Civil Aviation Requirement (Section 7, Series 
oX" Part II) in September, 2005, whereby a Pilot intending 
to resign from an airlines is required to give a notice of 
six months to his employer. 

Foot OYerbridge at Mau Station 

3651. SHRI CHANDRA DEV PRASAD RAJBHAR: 
Win the Minister of RAILWAYS be pleased to state: 

<a) whether foot overbridges has been constructed 
only over two platfonns out of four at Mau Station; 

(b) if so, whether the Railways propose to construct 
foot overbridge over the rest of the platforms; and 

(c) if so, the time by which these are likely to be 
constructed? 

THE MINISTER OF. STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU)·. (a) Mau railway station has 

a main platfonn (Platform No.1) and an island platfonn. 
The Island platform accommodates Platform nos. 2 & 3 
on one face and Platform no. 4 on other face. A foot 
over bridge connects the main platform and island 
platfonna and thus is serving all the four platforms 
already existing. 

(b) and (c) Do not arise. 

Exploration In RaJ •• than by ONGC 

3652. SHRI KAILASH MEGHWAL: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether Oil and Natural Gas Cotporation (ONGe) 
had started excavation for oil exploration at Marubhumi 
Rashtriya Udyan situated near Jodhpur in Rajasthan 
which is a prohibited area without getting prior approval 
of the forest department; 

(b) if so, the time of commencement of excavation 
and the time by which it was stopped and the amount 
spent thereon till then; and 

(c) the action takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI D:NSHA 
PATEL): (a) to (c) No, Sir. Oil and Natural Gas 
Corproation (ONGC) has no exploration activity at 
Marubhmi Rashtriya Udyan situated near Jodhpur in 
Rajasthan. 

Scrap Cutting Work 

3653. SHRI SANTOSH GANGWAR: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether scrap cutting work is carried out at 
Izzatnagar Depot (North East); 

(b) if so, the nature of the said work; 

(c) whether any changes are being proposed therein; 
and 

(d) if so, the details thereof? 



155 APRIL 17, 2008 156 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Scrap CUtting is not 
being done at Izzatnagar Depot (North East) by Railway. 

(b) However, scrap cutting of sold lots is being done 
at Izzatnagar Depot only by the scrap purchasers in 
some cases like condemned rolling stock etc. as 
permmed by railways to facifrtate loading. 

(c) No, Sir. 

(d) Does not arise. 

Pending RaIlway Protects In Madhya Pradesh 

3654. SHRI RAMPAL SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a large number of Rail Projects relating 
to Madhya Pradesh are pending clearance with the Union 
Government; 

(b) if so, the details thereof and the reasons 
theerefor; and 

(c) the time by which aU above pending projects 
relating to Madhya Pradesh State are likely to be given 
approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A project pending 
for clearance is that project which has been included in 
Budget with the proviso that work would be taken up 
after obtaining requisite approval and for which approval 
is awaited. There is no such pending project in Madhya 
Pradesh. However, there are certain new proposals 
pertaining to projects for which survey has been done 
and decision will be taken in due course after finalization 
of survey reports based on results of the survey. The 
proposal of Manmad-Indore new line has been processed 
for necessary approval. 

/English} 

ProfitILo.. Incurred by the Railways 

3655. SHRI CHANDAAKANT KHAIRE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the profltlloss incurred by the Railways during 
the last three years; 

(b) whether· the Railways have fixed any target to 
increase its profit in the coming years; 

(c) if SO, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Surplus generated 
by the railways durlngg the last three years are as 
under:-

Year Amount (As. In erore) 

2006-07 10206.32 

2005-06 6193.32 

2004-05 2074.23 

(b) and (e) Yes, Sir. The Indian Railways have fixed 
the revised target of surplus of Rs. 13534.08 crore for 
2007-08 and Rs. 11788.74 erore surplus target for 
2008-09. 

(d) Does not arise. 

Expo .... of DIIUs MCI EMU. 

3656. SHRt S.K. KHARVENTHAN: WUI the Minister 
of RAILWAYS be pleased to state: 

(a) whether the RaIlways have got overseas orders 
for export of DIesel Multiple Units (DMUs) and Electrical 
Multiple Units (EMUs): 

(b) if so, the details thereof along with the revenue 
earned by the Railways during the last three years; 

(c) whether the Rallwaya have taken any steps to 
further promote its exports to various other countries; 

(d) if so, the details thereof: and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. An 
order from Angolan Railways for 2 DMU rakes has been 
executed. Value of the order Is Rs. 18,48 Crores. A 
~ner of intent has also been received from Sri Lankan 
Railways for the supply of 16 rakes of BG DMU coaches. 
No order for EMU Coaches has been received so far. 
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(c) to (e) Export of RaHway rolling stock is done 
through the Public Sector Undertakings (PSUs) of Indian 
Railways i.e. RITES Umited and IRCON Intemational 
Umited. 

{Tf'lII18IBtionJ 

Pa.senger Coaches and Goods Wagons 

3657. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether new passenger coaches and goods 
wagons have been made available to rail divisions during 
the last three years including the current year; and 

(b) if so, the zone-wise and year-wise details thereof, 
particularly in the Westem Central Railway? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The numbers 
of new passenger coaches and goods wagons allotted 
to the Zonal Railways during the last three years 
including the current year are detailed in the statement 
enclosed. 

Statement 

AlIotmtll1t of PlISSBnger Coaches duting last thrse JIfNIIS including Current Y98r 

Rly. CR ER ECR ECoR NR NCR NER NFR NWR SR SCR SER SECR SWR WR WCR 

2OQS.()6 92 129 169 117 270 'l:f 59 108 132 225 157 153 86 109 134 75 

2006-07 103 141 167 107 372 34 74 123 48 300 112 45 78 186 236 30 

2007-08 156 175 309 82 304 75 201 155 208 198 173 213 50 223 203 97 

2Q08.()Q 20 0 24 18 0 0 2 0 0 6 0 2 4 0 2 16 
(upto 10.04.20(8) 

AlIotmtInt of PIIIIStN1!JtN Coafhtts duting Isst thrse JIfNIIS including CUmlnt Y98r 

AIy. CR ER ECR ECoR NR NCR NER NFR NWR SR SCR SER SECR SWR WR WCR 

2OQS.()6 0 599 824 1167 0 1568 0 0 1327 0 0 462 400 2266 0 1086 

2006-07 86 520 729 2347 70 2182 479 631 1015 568 0 0 780 942 0 1886 

2007-08 0 0 509 1452 0 919 0 0 6n 0 0 280 904 238 0 601 

2008.()9 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 

(up\o 10.04.20(8) 

CR Central RaIlway NWR North Western RailWllY 

ER Eastem Railway SR Southern Railway 

ECR East Central RaHway SCR South Central Railway 

ECOR Eaat Coast Railway SER South Eastern Railway 

NR Northam Railway SECR South East Central Railway 

NCR North Central RaIlway SWR South Western Railway 

NER North Eaatem RaIlway WR Western RaIlway 

NFR Northeast Frontier Railway WCR West Can1ra1 Railway 
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/English/ 

Incidents of AccidentalTechnlcal Snagl 
Force landing 

3658. SHRt K.C. PALLANI SHAMY: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the flights of Air India, Indian Airlines 
and other private airlines have involved in any accidents{ 
technical snaglforce landing in the last six months; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken by the Government to avoid the 
recurrence of such incidents in the future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEl): (a) and (b) 
There had been no accidantsllorced landing incidents 
with respect to Air India, Indian Airtines and other private 
airlines in last six months. During this period, there were 
technical snags involving some aircraft systems such as 
auto pilot, elec1rical system, hydraulic system etc. These 
snags were rectified as per guidance prescribed in the 
various Manuals depending on the type of aircraft. 

(c) Action is always taken on the recommendations 
emanating from the investigations of accidentlincident to 
avoid the recurrence of similar incidents in future. 
Technical snags were also analysed and necessary steps 
were taken to prevent recurrence of such snags by 
changing the frequency of inspections, ensuring 
compliance of service bulletin issued by manufactures, 
changing maintenance frequency of components etc. 

RaIlway Ovebrldgea and Level Crossing. 

3659. DR. ARUN KUMAR SARMA: Win the Minister 
of RAILWAYS be pleased to state: 

(a) the status of execution of ROBs and level 
crossings taken up in various parts of Assam during last 
three years and target set for incomplete works; 

(b) the details of pending proposals of ROBs and 
level crossings which are yet to be taken up stating the 
causes of delay; 

(c) new proposals if any under consideration of the 
Railways; 

(d) whether the RaIlways have modified the policy 
pertaining to the share of funding ROBs and level 
crossings; 

<e) if so, details thereof; 

(f) whether the Railways have simplified procedure; 
and 

(g) if so, the detalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) 6 works of ROBs (Road 
over Bridges) are being executed at present in Assam 
out of which 5 works are proposed for completion during 
financial year 2008-09. 12 worf(s are being executed by 
National Highway Authority of India (NHAI) and 9 works 
are being executed on Deposit tanna basis in the State 
of Assam. One work being done on cost sharing basis. 
Only one temporary level crossing was opened in Assam 
during last 3 years (in 2007-08) for construction of ROB 
(Road over Bridge). 

(b) Three proposals have been recently received 
from State Government of Assam for ROBs viz at 
Bharalumukh in Guwahati city. Bijnl between Bitnl-
Chaparakata and another between Badarpur-Silchar. 
Similarly 2 proposals for opening of level crossings are 
under consideration. 

(c) No new proposals of ROB is under consideration 
at present. However, one propoaal of Level crossing at 
Rangiya is under process. 

(d) No policy change has been enacted so far. 

(e) Does not arise. 

(f) No, Sir. 

(g) Does not arise. 

Availability of Ethanol 

3660. SHRI BRAJA KISHORE TRIPATHY: 
SHRI NAND KUMAR SAl: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to State: 

(a) whether the Government have any mechanism 
to assess the Indigenous availability of ethanol In the 
country; 
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(b) if 50, the details in this regard; 

(c) the estimated quantity of ethanol required per 
annum for supply of 5% ethanol blended petrol in the 
country; and 

(d) the details of the steps taken by the Govemment 
to meet the requirement of ethanol for the said purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) The required quantity of ethanol for 
5% blending with petrol is procured on the basis of 
open tender system. The requirement of ethanol for the 
tree year period is 180 crore litres 5% blending wfth 
petrol. The OMCs have been able to contract 
140.4 crore litres. They have so far procured 29.5 crore 
litres under the programme (as on 31.03.2008). 

However, the shortfall in procurement of ethanol is 
due to leviesltaxes on ethanol imposed by the different 
States. The matter has been taken up with the concerned 
State Government to reduce/remove the duties & taxes 
on ethanol meant for doping with petrol. Some of the 
States like Chhattisgarh, West Bengal, Madhya Pradesh 
and Jharkhand have recently exempted/reduced the 
import and export fee. 

Sourcing of Casting by Foreign MNCs 

3661. SHRI M. SREENIVASULU REDDY: Will the 
Minister of STEEL be pleased to state: 

(a) whether many foreign muhinational companies 
are sourcing their casting from India but our shdre in 
the world casting market is rather smal~ 

(b) if 80, the facts thereof; and 

(c) the measures being taken to increase 
substantially the casting industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) and (b) As per 
the available information, export of iron castings during 
the year 2006-07 and April-February period of 2007-08 
are as under:-

Year 

2006-07 

April 2007 -February, 2008 

(Source: JPC) 

Quantity (in tonnes) 

4849 

882 

The indian casting industry due to its technological 
strength in the field has advantage over other dev.eloping 
countries in exports. This is evident from the current 
trend of increase in outsourcing by internationat 
manufacturers of engineering products from India 
(Source:-DIPP Annual Report 2007-08). 

(c) The casting industry is eligible for automatic 
approval up to 100% Foreign Direct Investment. 

{Translation! 

Authorisation of Deihl Police Personnel 

3662. SHRI HARIKEWAL PRASAD: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Constables and Head Constables of 
Delhi Police are authorized to travel by Rajdhani Trains; 

(b) if so, the rules thereof; 

(c) whether these rules are being violated in 
Rajdhani Rail service which causes a lot of inconvenience 
to the passengers as they forcibly deprive them of their 
seats and take undue advantage of police uniform; and 

(d) if so, the steps taken by the Railways to check 
such activities of Police personnel in trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) No such case has been reported over Northem 
Railway in the year, 2008 in this regard. 

(d) Although no such incident has been reported, 
yet the Railway administration has instructed VigiJane, 
Commercial and Railway Protection Force/Government 
Railway Force to keep a close watch on such incidents 
and take legal action against the offenders. 

Awareness Programmes by the Railways 

3663. SHRI HEMLAL MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have launched any 
awareness campaign to protect the train passengers from 
the gang of robbers who loot with sedatives in trains 
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and railway premises; 

(b) if so, the total number of persons against whom 
cases have been registered and those against whom 
action has been taken in this regard; and 

(c) the details of treatment given to the affected 
railway passengers in the railway hospitals and other 
hospitals and assistance provided by the Railways to 
them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. Railways have 
launched passengers awareness programme to protect 
the train passengers from drugging gangs. 

(b) " is pertinent to mention that maintenance of 
law and order is a State subject and power to investigate 
in IPC crimes are vested with Police. Registration and 
detection of IPC crimes is the responsibility of 
Government Railway Police which works under the 
control of the State Governments and as such, Ministry 
of Railways has to depend largerty on themf or control 
of crime over Railways. 

Inspite of the above fact, Railways is supplementing 
the efforts of the State Governments in controlling crime 
on the Railways by deploying Railway Protection Force 
staff to escort trains for security of passengers. 

During the year 2007, 714 cases of drugging of 
Railway passengers were reported. 304 persons involved 
in these cases were arrested by Railway Protection Force 
and handed over to the Government Railway Police for 
further legal action under the provisions of laws. 

(c) Affected train passengers requiring medical 
treatment have been attended on trains, Railway stations 
and at the Railway Hospitals by ti IG Railway Medical 
Officers. Supportive treatment was given with stomach 
wash, I.V. Fluids. Injections, Antibiotics in Railway 
Hospitals. After rendering First Aid, affected passengers, 
where necessary, were referred to the nearest 
Government Hospitals. 

[English} 

Working Conditions In Asbestos factories 

3664. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Government has conducted a study 
through the Institute of Occupational Health on the 
betterment of wor1dng conditions In asbestos factories in 
India. 

(b) if so, whether It is proper on enlist the support 
of the asbestos Industry against whom UN has imposed 
sanctions world wide; 

(c) if so, the reaction of the Government thereto; 

(d) whether the study report is likely to be presented 
at the forthcoming Rotterdam Convention 01 the UN 
Chemical Review Committee; and 

(e) If SO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) to (e) Yes Sir. The National Institute of 
Occupational Health (NIOH), Ahmedabad has been 
entrusted with a study on environmental and health 
impacts of the usages of Chrysotile Asbestos with an 
~ective to find out the concentration of asbestos fibres 
in the work zone and to assess the health status of the 
workers and the residents in the vicinity of the industry. 

Out of a total of Rs. 59.66 lacs allocated for the 
study by Department or Chemical and Petrochemicals, 
the Asbestos Cement Products Manufactures Association 
has contributed Rs. 16 lacs to ensure their co-operation 
and access to the factories. NIOHIs a body under Indian 
Council of Medical Research (ICMR), Ministry of Health 
& Family Welfare. 

Since the NIOH study is still under progress, no 
report was presented before the Chemical Review 
Committee of Rotterdam Convention held at Geneva 
during March 10-13, 2008. 

[Trsnsllltion} 

SeIzed Naptha In Gut-at 

3665. SHRI V.K. THUMMAR: 
SHRI MANSUKHBHAI O. VASAVA: 

Win the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a> whether a large quantity of Naptha has been 
seized in Gujarat; 
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(b) if 50, the details thereof; 

(c) the number of persons caught for involvement in 
this illegal work during the last three years; and 

(d) the action taken by the Govemment against the 
guiity persons alongwith the rules under which such 
action has been taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Public Sector 011 Marketing Companies and 
Govemment of Gujarat have reported that they have not 
seized any quantity of Naptha in Gujarat. 

(b) to (d) Does not arise, in view of reply to part 
(a) above. 

Regletratlon of NGO. 

3666. SHRIMATI RANJEET RANJAN: 
SHRI BALESHWAR YADAV: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the number of NGOs registered with the Ministry; 

(b) the number of NGOs being run by OBCsI 
Scheduled Castes; I 

(e) the details thereof; 

(d) the total grant-in-aid given to those NGOs during 
the last three years; 

(e) whether any NGOs has been found involved in 
bungling of grant-in-aid provided to it; 

(f) if 50, the detaHs thereof; and 

(g) the action taken by the Govemment to probe 

into the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No NGO Is 
registered with the Ministry of Social Justice & 

Empowerment. 

(b) and (e) Release of grant-in-aid under the 
schemes is not linked with member of NGOs having 
affiliation to eny particular caste/category. Therefore no 
such data is maintained in the Ministry. 

(d) to (g) Information is being collected and wHl be 
laid on the table of the House. 

[EngHshJ 

Manufacturing of Antl-Hamophlllc Factor 

3667. SHRI ABU AYES MONDAL: WiD the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Govemment proposes to manufacture 
Anti-Hemophilic Factor (AHF) for the Hemophilia patients 
in the country; end 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDICUE): (a) and (b) The Office of Drugs Controller 
General (India) has informed that they have not received 
any proposal In this regard from the Government of India. 

Naptha Mixed Petrol 

3668. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Govemment are aware of the fact that 
Naptha is mixed with Petrol; 

(b) if so, the percentage thereof; 

(e) whether the smoke emitted from the Naptha 
mixed petrol is harmful to health and environment; 

(d) if so, the nature of ill effects of the Naptha 
mixed smoke on health; and 

(e) the details of the steps Govemment have taken 
to check such aduHeration? 
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THE MINISTER OF STATE-IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) The possibility of mixing of Naptha 
with petrol by some unscrupulous elements cannot be 
ruled out owing to substantial price differential between 
petrol and Naptha and the easy miscibility of Naptha 
with petrol. 

(c) and (d) Yes, Sir. If petrol is mixed with Naptha, 
it affects the Octane Number and thereby combustion, 
which leads to increase in unburnt Hydrocarbon and 
Carbon-monoxide emissions. 

(e) Government have issued the Naptha (Acquisition, 
Sales, Storage and Prevention of Use in Automobile) 
Order, 2000 under the Essential Commodities Act, 1955 
to prevent diversion and misuse of Naptha for 
adulteration. State Governments have been empowered 
under this Order to take action in the case of 
malpractices/irregularities. Also, the 011 Marketing 
Companies (OMCs) take action against their dealers 
under the Marketing Discipline Guidelines (MDG), for 
adulteration in petrol. 

Ha ..... ment of Foreign Tourist. 

3669. SHRI DALPAT SINGH PARSTE: 
SHRIMATI KARUNA SHUKLA: 
SHRI SHRIPAD YESSO NAIK: 

WID the Minister of TOURISM be pleased to state: 

(a) whether cases regarding the crime against 
tourists particularly foreign tourists, have corne to the 
notice of the Union Government; 

(b) if so, the details in this regard as coIJected from 
the StatellJT Governments for the last three years, State-
wise and year-wise; 

(c) whether some foreign tourists have even died in 
such incidents; 

(d) if so, the details thereof for the last three years, 

State-wise; 

(e) whether the Union Govemment has issued new 
guidelinesldirectionslsugoeations to the States in this 
regard recently; and 

(f) if so, the detaiI8 thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (f) Public 
Order and 'Police' are State subjects as per the Seventh 
Schedule of the Constitution of India and as such, the 
registration, investigation, detection and prevention of 
crime, including crimes against tourists, is the primary 
responsibility of State GovernmentsiUnion Territory 
Administrations. The data on incidents of crimes against 
tourists, including foreign tourists is not compiled by 
Ministry of Tourism. Following recent media reports 
regarding harassment with tourists in India, the Ministry, 
of Tourism discussed the issue of safety and security of 
tourists with Secretaries of Tourism of States/Union 
Tenitories and representatives of Ministry of Horne Affairs 
and Ministry of Defence. Ministry of Tourism in 
consultation with Ministry of Home Affairs, Ministry of 
Defence and State GovernmentslUnlon Territories Is in 
the process of framing guidelines for formation of a 
Tourist Security Organization comprising mainly of Ex-

. ServicefT!8n for the safety and security of tourists. 

{Tnmsllllion] 

UeelSupply of Gas .. Fuel 

3670. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH "LALAN": 

Win the Minister of PETROLEUM AND NATURAL 
GAS be pJeased to state: 

(a) whether gas is main source of fuel in the country 
and its demand exceeds supply; 

(b) if so, the delails in this regard; 

(c) whether the Govemment has selected certain 
sectors on priority for use of gas keeping in view the 

Hmit8d availability of gas; 

(d) if so, the names of the said sectors; and 

(8) the percentage of gas consumption In each of 
the said sectors in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
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PATEL): (a) and (b) According to the report of Working 
Group on Petroleum & Natural Gas for XI Plan, natural 
gas fulfills about 8.5% of the energy needs of the 
country. The estimated demand of natural gas for 2007· 
08 was 179.17 Million Standard Cubic Meters per day 
(mmscmd). As against this, the present total availability 
of natural gas in the country is 114.74 mmscmd. 

(c) to (e) Government has been giving priority, inter 
alia to Fertilizer and Power sectors for supply of natural 
gas. Presently Fertilizer and Power sectors consume 
around 29% and 40"'" of the natural gas available for 
distribution in the country. 

/English/ 

M.C. Gupta Committee on Deihl Public Ubrary 

3671. SHRI ANANTA NAYAK: 
SHRI FAGGAN SINGH KULASTE: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the M.C. Gupta Committee has 
recommended Delhi Public Library (DPL) should have a 
two-tier management structure comprising of an enlarged 
board and an executive committee with the creation of 
a Director General post as its member-secretary; 

I 

(b) if so, the details thereof; 

(c) whether the review committae also recommended 
the creation of an additional post of director and the 
two directors will have an equitable work distribution; 

(d) if so, the details thereof; 

(e) whether the Govemment has examined and takan 
a final decision on the recommendation of the M.C. 
Gupta Committee, especially the reconstitution/expansion 
of the members of Delhi Library Board (DLB); and 

(f) if so, the details of action so far taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM AND MINISTER OF STATE IN THE MINISTRY 
OF CULTURE (SHRIMATI KANTI SINGH): (a) to (d) Yes, 

Sir. The M.C. Gupta Committee had recommended that 
DPL should have a two-tier menagement structure 
comprising of an enlarged Board and a smaller functional 
body to be known as Executive Committee. It is 
recommended that the strength of the Board may be 
raised to thirty (30) with the Director General (a new 
post) as member secretary. 

The Committee had also recommended that DPL 
should have a seven member Executive Committee 
headed by the Director General. The Review Committee 
recommends the creation of two senior positions a 
Director General and an additional post of Director. The 
two Directors will have an equitable work distribution. 

(e) and (f) Delhi Public Ubrary is an autonomous 
body governed and administered by the Defhi Library 
Board. The Defhi Public Ubrary will take necessary action 
on the recommendations. 

/Translation/ 

International Flights from Indore 

3672. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Union Government prop ,sas to 
introduce intemational Flights from Indore Airport in 
Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Air 
India Express has plans to introduce flights from Indore 
to Dubai via Nagpur on availability of customs and 
immigration facilities at Indore Airport. 

Handling of Cargo by Air India 

3673. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI HARISINH CHAVDA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(8) whether cargo handling of Air India is worse 
than that of private airlines; 
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(b) if so, the reaction of the Government thereto; 

(c) the number of baggages lost by Air India during 
the last two years and the number of baggages not 
retrieved and those found broken: and 

(d) the corrective measures taken/proposed to be 
taken to improve the standard of cargo handling by Air 
India in comparison to other airlines of the world? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) During 2006. 132 baggage were lost and 3688 
were reported brokenldamaged on the erstwhile Air India 
network. During 2007. 158 baggage were lost and 2844 
were reported broken/damaged. 

(d) The following systems are in place to improve 
the standard of Cargo handling by Air India: 

(i) All stations are to, 

(a) ensure baggage connected alongwith 
passenger; 

(b) ensure correct tagging of baggage; 

(c) ensure correct Ioadingloff-loading of baggage; 

(d) optimize usage of the World Tracer System 
for effective tracing. 

(ii) Implementation of Cargo Automation for speedy 
and acurate transactions in fifty domestic stations 
and three intemational stations. 

(iii) Provision of worldwide Track-and-trace facility in 
Cargo Automation. 

(iv) Provision and access to FIRM allotment of 
cargo space by providing internet booking 
access to the remotest parts of !he countTy 
through Cargo Automation. 

[English! 

WHhdrawal of Tax Rebate on Commlulonlng 
of new Reflneri .. 

3674. SHRI KISHANBHA: V. PATEL: 
SHRI B. MAHTAB: 
SHRI NAND KUMAR SAl: 
SHRI TATHAGATA SATPATHY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

<a) whether the Government has withdrawn the tee 
rebate on commlaalonlng of new mlnel'ies in the country; 

(b) if 110, the details thereof; 

(c) whether Indian Oil Corporation Pradeep refinery 
will suffer loss due to such withdrawal of tax rebate; 

(d) if 50, the details thereof and the reaction of IOC 
thereto: 

(e) whether the project will be delayed as a result 
of Govemment's latest deciSion; and 

(f) if not, the time by which the construction work at 
the site would be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Presently, Section 8O-IB (9) provides 
that the amount of deduction to an undertaking which 
begins commercial production or refining of mineral oil 
shall be 100% of the profits for a period of seven 
consecutive asse8sment year8 including the initial 
assessment veer. However, with the introduction of the 
proposed Sunset Clause in the Budget 2008-09, the tax 
holiday will stand withdrawn if refining of mineraI oil 
begins after 1.4.2009. 

(c) and (d) Indian 011 Corporation (IOC) has infonned 
that due to withdrawal of the tax rebate, there would be 
financial implications for its Paradeep Refinery and it 
would adversely impact the Project's Intemal Rate of 
Return (IRR). IOC has as 8uch represented for 
withdrawal of the proposed amendment 

(e) and (f) IOC has also informed that based on 
the Detailed Feasibility Report (DFR), the Board of 
Directors of IOC in its meeting held on 25.3.2006 have 
accorded in-principle approval to the Paradeep Refinery 
Project at an estimated investment of As. 25,646 crore 
with completion schedule as October, 2011, conSisting 
of 15 MMTPA refinery integrated with petrochemicals viz. 
paraxylene, polypropylene and styrene. The final 
investment approval for the project is expected to be 
obtained during 1 at quarter of 2008-09 based on the 
:t 10"k cost estimate after completion of Front End 
Engineering Design (FEED) which is under finalization 
of IOC. With this, no delay is expected in implementation 
of the project. 
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Agreement for BMiruch-DaheJ Railway Una 

3675. SHRI RATILAL KAUDAS VARMA: 
SHRI MAHESH KANODIA: 

Will the Minister of RAILWAYS be pleased to state: 

<a) whether stake holder agreement has been signed 
between GMB, Dahej SEZ limited, GNFC, Adani Port 
and RVNL for gauge conversion of Bharuch-Dahej railway 
line; 

(b) if so, the time limit for implementation of the 
project; 

(c) whether it is also feasible to integrate this corridor 
with dedicated freight corridor between Delhi and 
Murnbai; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Tmetrame can be decided only after signing of 
Concession Agreement. 

(cl and (d) As per present plan, the Bharuch-Dahej 
line will have connectivity to the Dedicated Freight 
Corridor (OFC) through the nearest junction points on 
the DFC. 

Separate Food Processing Policy 

3676. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether separate policy for food processing would 
attract investors and encourage setting up of food 
processing units; 

(b) if so, the details thereof; 

(c) the response of the State Governments on issue 
of framing separate policy, State-wise; 

. (d) whether the Union Govemment is planning to 
develop new technologies to minimize the wastage of 
perishable food items; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (e) Ministry of Food Processing 
industries with the intention to make concerted efforts 
for development and growth of food processing sector is 
encouraging states to frame Food Processing Industrial 
Policy for their respective States. This will facilitate the 
State to create enabling environment for creating rural 
infrastructure, raise level of processing and generate farm 
level employment keeping in view their distinct agro 
climatic scenario and availability of rural infrastructure. 
VIsion 2015 Document has been finalized by the Ministry 
of Food Processing Industries (MFPI), which envisages 
tripling the size of the processed food sector by 
increasing the level of processing of perishable from 6% 
to 20%, value addition from 20% to 35% and share in 
global trade from 1.5% to 3% by 2015. An integrated 
strategy for promotion of agri business-Vision, Strategy 
and Action Plan for the food processing sector has also 
been approved by the Govemment. To minimize the 
wastage of perishable food items the Ministry has 
developed strategic initiatives like setting up of Mega 
Food Parks and Integrated Cold Chain Infrastructure 
during the 11th Plan. 

As per information available, Andhra Pradesh and 
Kamataka have a separate food processing poli!:y for 
the State. Bihar, Punjab, Madhya Pradesh, Tamil Nadu 
and Kerala have taken steps to develop food processing 
policy for their States. Uttar Pradesh and West Bengal 
have set up separate Department of Food Processing 
for a sector specific approach. Ministry of Food 
Processing Industries is organizing a meeting of the 
States Ministers of Food Processing shortly for better-
coordinated efforts for development and growth of the 
food processing sector. 

fTrsnsIalion/ 

Rlae In the international Prices of Steel 

36n. SHRI RAJIV RANJAN SINGH "LALAN": Will 
the Minister of STEEL be pleased to state the .. .dent of 
rise in international prices of steel at various phases 
during the period from March, 2004 to February 20087 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): The Intemational 
prices of steel (CIS FOB Export PtictIJ on quarterly basis 
from March 2004 to February 2008 is given in the table 
below: 
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Merchant Bar 

March, 2004 44G-45O 

June, 2004 380-390 

Sept., 2004 43G-45O 

Dec., 2004 420-440 

March 200S 420-440 

June 2005 41G-430 

Sept 2005 38()..4()() 

Dec. 2005 380-400 

March 2006 400-420 

June 2006 480-500 

Sap. 2006 500-470 

Dec. 2006 47G-SOO 

March 2007 47G-5OO 

June 2007 560-S70 

Sept. 2007 560-570 

Dec. 2007 560-580 

Feb. 2008 72G-760 

Source: Metal Bulletlr. 

{English} 

... schedullng of Air India Domestic ServI~ 

3678. SHRI N.N. KRISHNADAS: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether Air India have re-scheduJed its certain 
domestic services recently; 

(b) if 80, the details thereof; and 

(c) the criteria or methodology adopted to re-
schedule its Existing Domestic Services? 

(Price range In $/lonne) 

HR Colla CR Colis 

48G-570 56G-600 

47G-530 520-560 

55G-62O 590-650 

48()..6()() 57G-69O 

515-590 600-680 

440-450 56G-640 

400-425 500-S35 

360-390 46G-48O 

400-450 490-535 

55G-S70 590-640 

460-S10 640-580 

480-530 56().6oo 

526-580 800-660 

52G-580 580-650 

53().6()() 630-640 

580-620 650-680 

760-790 820-860 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) Yes, Sir . 

(b) Details are given in the statement enclosed. 

(c) The rescheduling is planned basically due to 
constraints such as shortage of aircraft, crew, 
engineering, Airport constraints, prolonged Inclement 
weather over certain places, etc. The rescheduHng is 
finalized on the basis of inputs from Operations, 
Engineering Headquarter., the regions and after 
confirming finally with the Commercial Headquarters. 
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Sector 

Mumbai-Yizag-Mumbai 

Delhi-Sural-Delhi 

De\hi-Yadodara-Delhi 

Mumbai-Ahmedabad-Mumbai 

Pune-Hyderabad-Pune 

KoIkata..Jaipur Ahmedabad-Kotkata 
Ahmedabad-Koikata 

Kotkala-Ahmedabad-
Jaipur-Kolkata 

Chemai-Bangalore-Chennai-
Bhubaneswar-Kolkata & retum 

CHAITRA 28, 1930 (~ 

Frequency 

Daily 

Frequency reduced 
from daily to four 
lIights per week. 

Daily 

Daily 

Twice weekly 

Thrice weekly 
weekly 

Four flights 
per weekly 

Four lIights per 
week with 
8737 aircraft 

Statement 

Date of 
wHhdrawal 

7/11/07 

7/11/07 

10.12.07 

10.12.07 

10.12.07 

10.12.07 

10112/07 

Mid Dec 07 

178 

Remarks/Current Status 

IC5131514 (Mumbal-Yizag-Mumbai) merged with 
IC 617161S (Mumbai-Hyderabad-Mumbai) to operate 
as Mumbai-Hyderabad-Vizag and retum on daily 
baais w.e.t. 7/1112007. 

Four flights per week operated upto 29MOOS with 
A319 aircraft. Delhi-Surat-Delhi route taken over 
by Alliance Air to operate six lIightlwk with CRJ 
aircraft w.e.t. 30.3.2008. 

IC8191820 & IC6101604 restored w.e.t. 

30.3.08 on daHy basis with A 320 aircraft. 

Withdrawn due to Pune airfield closure. 

IC267 restored w.e.t 261212008 

IC269 restored w.e.t. 261212008 

Due to withdrawal of 8737 ale from passengers' 
services, the route taken over on A 319 ale w.e.f. 
1S.2.0S on daily basis up 10 29.3.08. Effective 
30.3.08 this service is operating daily as Kolkata-
Bhubaneswar-chennai & retum by A320 ale. 

Following domestic flights were rescheduled from January, 200S onwards: 

Sector 

Koikata-Guwahati-Kolkata 

Guwahati-Sitchar-Guwahati 

Sinchar-lmphaI-8inchar 

OeIhi-GwaIior-BhopaI & Vice-versa 

Oelhi-Kullu-Delhi 

DethI-Kanpur-AJIahabad & vice versa 

Frequency 
j 

Reduced from dalty to 
5 per week 

-do-

Reduced from daily to 
4 per week 

4 daysla week 

Reduced to 2 per week 

Daily 

Private Compenlu for Development of Private 
SIding In Railway Land 

3679. SHRI BASU DEB ACHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

Remarks/Current Status 

North Eastern Schedule restructured in consultation with North 
Easlem Council. 

Route restruclured to oommence operations to DelhH3walior-
Jl..R & vice versa. 

Due to grounding of one ATR aircraft 

Route restructured to openIte as Delhi-Kanpur-ARahabad-Delhi. 

(a) whether there is any laid down policy which 
allows private companies to develop private sidings in 
railway land; 

(b) if so, the details thereof; 



179 APRIL 17, 2008 180 

(e) zone-wise details of private-sidings in railway land 
developed so far and approved for development; 

(d) whether this poficy is uniformly adopted by all 
zonal railways; and 

(e) if not, the reasons theretO\'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) to (e) As per policy on 

Railway 

Eastem Railway 

Northem Railway 

North Central Railway 

North Eastem Railway 

_ Northeast Frontier Railway 

North Westem Railway 

Southern Raitway 

South Central Railway 

South Eastern Railway 

Western Railway 

Total 

No. of Sidng 
Developed 

4 

7 

7 

o 
19 

9 

4 

o 

52 

However, the entire issue of laying of private sidings 
In ralway land and the conditions thefeof is under review. 

Domestic carrie,. 

3680. SHRI IQBAL AHMED SARADGI: Will the 
Minister of CIVil AVIATION be pleased to state: 

(a) whether relaxing the five-year norm for domestic 
carriers to fly overseas has been formulated in the new 
policy; 

(b) if so, the details thereof; and 

(c) the time by which the new policy is proposed to 
be announced In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) The 
New Civil Aviation Policy is presently under consideration 
of a Group of Ministers (GoM). 

licensing of railway land for commercial plots etc., annual 
licence fee for land used to lay private sidings is 6% of 
the land value. As per another circular for development 
of goods sheds/sidings in railway premises, private 
investment is permitted without any right for exclusive 
use and assets so created will belong to the Indian 
Railways. 

Zone-wise details of private sidings in railway land 
as per the available information, is as under: 

No. of Sidings on different Total 
stages of approval 

0 4 

4 11 

0 7 

0 19 

0 9 

2 

0 

54 58 

0 0 

60 112 

freight for s.n Tranaportatlon 

3681. DR. VALLABHBHAI KATHIRIA: 
SHRI RAJU RANA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the present rate of railway freight for sail 
transportation; 

(b) whether the Government of India is considering 
to reduce the freight as salt is basic and important 
product both for human consumption as weD as industrial 
use; 

(c) Is there any difference In freight rate between 
salt for human consumption and industrial use; and 

(d) the freight rates during last four years? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) At present the Salt for 
transportation In train load Is charged at Class 110 except 
for Salt for industrial use which is charged at Class 
120. 

(b) Presently there is no such proposal under 
consideration. 

(c) Yes, Sir. 

(d) From 01.4.2004 to 31.3.2005, Salt for industrial 
use was charged at CIasa 115. From 01.4.2005, it is 
charged at Class 120. Salt other than Salt for industrial 
use was charged at Class 90 from 01.4.2004 to 
14.1.2006. It was revised to class 100 from 15.1.2006. 
It was further revlaed to CIa88 110 from 01.6.2006. 

[Translation] 

Renovation of Petrol Pumps In Maharashtra 

3682. SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
SHRI SANJAY DHOTRE: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Hindustan Petroleum Corproation Ltd. 
has renovated the petrol pumps in Maharashtra; and 

(b) if so, the district-wise details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Hindustan Petroleum Corporation 
Limited (HCPL) has renovated/modemized 165 of its 
Petrol Pumps in Maharashtra during the last three years 
as per district-wise details given in the statement 
enclosed. 

DIstTIct-wistl dtII8iIs 01 HPCL PeIIT)/ Pumps Modemized/Renovsled in Msharsshlrs 

SI. No. Name of District 2005-06 2006-07 2007-08 

2 3 4 5 

1. Mumbal 2 0 

2. Puna 8 8 2 
j 

3. Latur 0 0 0 

4. KoIhapur 0 0 0 

5. Aurangabad 10 9 

6. Jalna 0 2 

7. Naaik 6 3 5 

8. Ahmednagar 4 3 5 

9. Nanded 0 2 2 

10. Nagpur 4 3 2 

11. Yavatmal 

12. Amravati 2 2 

13. Chandrapur 4 2 
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, 2 3 

14. Wardha 

15. Jalgaon 

16. Akola 

17. Raigad 3 

18. Thane 9 

19. Sangli 

20. Solapur 

21. Satara 3 

22. Usmanabad 0 

23. Ratnagiri 0 

24. Seed 3 

25. Ohule 

26. Buldhana 3 

27. Washim 2 

28. Parbhani 0 

29. Nandurbar 0 

30. Bhandara 0 

31. Hingoli 0 

Total 71 

[English} 

campaign. Launched for Promotion of Tourism 

3683. SHRt A. SAl PRATHAP: Will the Minister of 
TOURISM be pleased to state: 

(a) the number of campaigns launched in the recent 
past to promote tourism in the country; and 

(b) the impact of these campaigns to boost tourism? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) The 
Ministry of Tourism regularly undertakes Incredible India 
media campaigns in print, TV, internet and outdoor media 

4 5 

2 

3 

0 

2 2 

2 9 

0 0 

0 0 

0 0 

0 0 

0 

3 0 

0 0 

2 0 

0 0 

4 0 

2 0 

0 

54 40 

to attract inbound tourists. The Minillby of Tourism aIao 
undertook media carnpalgn8 In the domeetic marbt to 
promote products such as Adventure Tourt.m, Rural 
Tourism, Eco Tourism, 90cieI Awarene.. Campaigns 
against Graffiti and Garbage at monuments etc. The 
Indiatourlsm offices in the country and abroad also do 
extensive promotion and publicity through road shows, 
joint advertlaing with tour operatora. familiarization toura 
of travel media and tour operatora, participation in travel 
faira and distribution of publicity meterial. 

Foreign tourist arrivals have increaaed from 
3.46 million In 2004 to an eetimated 5 millon in 2007. 
India's foreign exchange earnings through tourism grew 
from US $ 6.17 bilHon (Rs. 27944 ClOre) In 2004 to an 
estimated US$ 11.62 bHlion (Ra. 47925 ClOre) in 2007. 
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Cartel of Steel Companlee 

3684. SHRIMATI MANEKA GANDHI: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of STEEL be pleased to state: 

(a) the corresponding cost of various inputs vis-a-
vis the selling price of steel and operating profit of the 
ten biggest steel companies in India during each of the 
last three years; 

(b) whether the Govemment is aware of any cartel 
tormed by steel producing companies to keep the prices 
high; 

(c) if so, the details thereof; and 

(d) the action taken by the Govemment to prove 
into the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) The inputs cost, 
sales of products & services and profit after tax of the 

top ten India steel companies, as per their Annual 
Reports, for the years 2006-07, 2005-06 and 2004-05 
are given company-wise in Statement-I. It may however, 
be noted that the selling price of various steel producl!i 
by the steel companies is determined both through long-
term agreements as well as retail market prices. Since 
the long-term agreement is a contract price, it varies 
between the companies and also between the customers. 
Ministry of Steal monitors the retail market price of 
representative steel products in various retail markels. 
The price movement of the nine representative categories 
of steal products, in April this year and preceding 
3 years, as observed in Mumbai retail market is given 
in Statement-II. 

(b) The Steel prices are detern:'ined by market 
factors such as demand and supply situation, internationaJ 
price as per landed cost of imports and the cost of 
input materials. However, no evidence on carteiisation 
by steel companies in determining the stttel prices has 
been brought to the notice of the Ministry of Steel. 

(c) and (d) Does not arise in view of the (b) above. 

Stlltement I 

StBeI AuHlotily of India Limited 

Summarised Profit & loss Figures in Crore , 
2006-07 2005-06 2004-05 

Sales of Products & Services 39188.66 32555.15 33482.65 

Other Income & stock adjustment 2247.47 2614.40 1859.33 

Material Consumption 13276.20 12462.40 10294.29 

Employee Cost 5087.42 4204.37 4604.24 

Power & Fuel 2578.84 2614.30 2400.28 

Excise Duty 5265.54 4449.47 3397.97 

Other Expenses 4261.90 3919.89 3340.88 

Depreciation 1211.48 1257.10 1204.68 

Interest 332.13 484.00 636.44 

Taxes 3220.33 1706.80 2568.76 

Profit after Taxes 6202.29 4071.22 6894.44 
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TIIIII SINI LimIIfId 

Summarised Profit & Loss Figures In Crore 

2006-07 2005-06 2004-05 

Sales of Products & Services 19762.57 17144.22 15876.87 

Other Income & stock adjustment 516.14 359.67 466.16 

Material Conswnption 3572.06 3024.38 3020.42 

Employee Cost 1606.93 1404.28 1410.11 

Power & Fuel 1027.84 897.57 nS.30 

Excise Duty 2210.55 2004.83 13n.92 

Other Expenses <4606.49 4039.33 3653.42 

Depreciation 819.29 n5.10 618.78 

Interest 173.90 118.44 186.80 

Taxes 2039.50 1733.58 1823.12 

Profit after Taxes 4222.15 3506.38 3474.16 

JSW StINll LimIItJd 

Summarised Profit & Loss Figures In Crore 

2008-07 2005-06 2004-05 

Sales of Products & Services Q337.34 6766.09 7035.90 

Other Income & stock adjustment 105.15 513.81 58.05 

Material Consumption 4029.95 3112.05 2887.97 

Employee Cost 175.47 127.04 107.21 

Power & Fuel 393.10 415.76 541.67 

Exciscl Duty 742.90 585.99 356.54 

Other Expenses 1288.12 971.78 898.54 

Depreciation 498.23 405.82 359.64 

Interest 399.54 360.32 469.87 

Taxes 823.18 444.61 602.50 

Profit after Taxes 1292.00 856.53 870.11 
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Rsshtriys 18pIIf NigtJm Ltd. 

Summarised Profit & Loss Figures in Crore 

2006-07 2005-06 2004-05 

Sales of Products & Services 9150.57 8490.88 8181.34 

Other Income & stock adjustment 660.97 447.44 286.31 

Material Consumption 3884.31 3625.99 2685.02 

Employee Cost 740.94 572.34 490.25 

Power & Fuel 242.95 235.10 216.06 

Excise Duty 1217.91 1176.73 821.50 

Other Expenses 1103.07 992.02 1006.89 

Depreciation 351.60 415.57 983.06 

Interest 48.42 31.06 11.11 

Taxes 858.91 637.14 245.67 

Profit after Taxes 1367.43 1252.37 2008.09 

Essar SltJeI Limhed -

Summarised Profit & Loss Figures in Crore 

2006-07 2005-06 2004-05 

Sales of Products & Services 9000.46 6850.45 6533.25 

Other Income & stock adjustment 891.88 297.88 96.58 

Material Consumption 5747.74 3725.28 3100.37 

Employee Cost 152.80 99.75 76.C9 

Power & Fuel 503.22 424.98 369.25 

Excise Duty 806.11 667.87 416.54 

Other Expenses 750.03 629.70 928.46 

Depreciation 631.04 482.10 394.29 

Interest 617.94 422.67 550.73 

Taxes 246.97 165.80 203.95 

Profit after Taxes 436.49 530.18 590.15 
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/spill /ndtI$tritI$ Lid. 

Summarised Profit & Loss F.lgures In Crore 

~7 2005-06 2004-05 

Sale6 of Products & Services 8378.44 5580.02 6459.39 

Other Income & stock adjustment 137.05 125.52 23.54 

Material Consumption 3702.04 2910.12 3025.88 

Employee Cost 185.34 131.55 112.43 

Power & Fuel 849.88 832.91 

Excise Duty 889.80 821.28 381.31 

Other Expenses 2140.24 881.34 465.03 

Depreciation 623.83 571.43 435.99 

Interest 990.87 936.81 534.06 

Taxes 12.90 -384.18 199.48 

Profit after Taxes -9.53 -812.87 698.06 

JindsI SIJIinItIu Lid. 

Summarised Profit & L088 Figures in CtQnt 

2008-07 2005-06 2004-05 

Sales of Pr0duc:t8 & Services 5267.80 3484.81 3422.42 

Other Income & stock adjustment 18.93 19.47 5.87 

Material Consumption 3037.19 1991.25 2035.28 

Employee Cost 73.51 53.47 48.04 

Power & Fuel 436.12 300.74 229.29 

Excise Duty 390.30 311.47 227.38 

Other Expenses 505.43 425.78 375.12 

Depreciation 216.10 138.11 130.99 

Interest 70.35 55.04 26.18 

Taxes 204.72 80.49 111.98 

Profit after Taxes 353.01 159.73 2<15.85 
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Shushan StNI & Strips Limited 

Summarised Profit & Loss 
RgUr8S in Crore 

2006-07 2005-06 2004-05 

Sates of Products & Services 4202.05 3070.38 2867.90 

Other Incom~_ & stOck adjustment 125.61 -63.16 171.36 

Material tonsumption 2937.92 2068.10 2208.78 

Employee Cost 51.01 36.43 23.61 

Power & Fuel 147.70 126.60 108.31 

Excise Duty 364.33 2n.64 185.78 

Other Expenses 168.17 90.00 101.59 

Depreciation 208.92 165.76 164:72 

Interest n.25 83.03 80.83 

Taxes 59.11 5.21 12.30 

Profit after Taxes 313.26 154.45 153.35 

Jindal SftHII & Power Limited 

Summarised Profit & Loss Figures in Crore 

2006-07 2005-06 2004-05 
I 

Sales of Products & StlrvIcea 3919.79 28n.95 2449.87 

Other Income & stock adjustment 28.97 186.28 20.17 

Material Consumption 783.38 450.35 341.67 

Employee Cost 93.70 72.81 48.45 

Power & Fuel 341.27 420.14 429.07 

Excise Duty 399.98 287.70 185.15 

Other Expenaea 898.85 798.90 569.70 

Depreciation 336.47 219.17 ~52.48 

Interest 150.27 87.31 65.76 

Taxes 241.85 154.91 162.06 

Profit after Taxes 702.99 572.94 515.70 
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UItIII1I G61rM. Lid. 

Summarised Profit & Loss FtgUI'es in Crore 

2006-07 2005-06 2004-05 

Sales 01 Products & SelVices 2679.90 1897.06 2156.11 

Other Income & stock adjustment 4.40 9.60 5.38 

Material Consumption 2010.60 1366.09 1650.67 

Employee Cost 28.42 23.53 17.03 

Power & Fuel 

Excise Duty 104.61 108.86 64.40 

Other Expenses 268.92 211.09 229.99 

Depreciation 49.02 37.99 32.20 

Interest 109.25 n.44 64.48 

Taxes 0.42 7.33 8.05 

Profit after Taxes 113.06 74.33 94.67 

Stlttement " 

RtIIaiI Pries of ssItJct SIIItII Itt!Jms lit Mumbtli 

(In RaAonne) 

Period Pig Iron TMT Wile Rods Rounds PlaIN HRCoI CRCoiI GP SheeII Pencil 
LMGr. IV 10mm 8mm 16mm 12mm 2.5mm O.63mm O.83mm IngoII 

BIeeI 
100mm 

April, 2005 20200 30500 29200 30000 36125 36750 41000 41000 26200 

April, 2006 16900 26250 V75D 26000 327511 32000 34000 37SOO 22150 

April', 2fXfl 19000 302SO 28250 29500 34500 34500 38500 41000 25075 

Apri. 2008" 29100 49000 42500 44000 42750 42250 45250 48000 38250 

"1st April 2008 

(Source: ERU/JPC) 

Note: (I) Pric:as are Inclusive of Excise Duty and Sa/e8 Tax. 

(H) AD prices are indicative. 



197 CHAITRA 28, 1930 (SsJaiJ 198 

New Traina, Incr .... In Frequency of Trains and 
Additional Coaches for Qularat 

3685. SHRI HARILAL UADHAVJI BHAI PATEL: 
SHRIMATI JAYABEN B. THAKKAR: 

(b) the steps being taken by the Railways on the 
demands of these associations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

Will the Minister of RAILWAYS be pleased to state: 
(b) The proposals received from various Railway 

Passenger Associations of Gujarat have been examined 
and action as found feasible and justified taken. The 
following train facilities have been provided in Gujarat 
during 2007-08: 

(a) whether various railways passenger associations 
of Gujarat have represented to the Railways authorities 
for starting of new trains/increase in frequency in trains! 
additional coaches in various trains; and 

New Traina 

S.No. Train No. From To 

1. 298912990- Sandra- Ajmer/Udaipur 

2995AI2996A 

2. 911319114 Vadodara Bhilad 

3. 915119152 Gandhidham Palanpur 

4. 299312994 Jaipur Bandra (T) 

5. 1049/1050 Shri Chhatrapati Ahmedabad 

Sahu Uaharaj (T)-

6. 209A1210A Mahesana Viramgam 

Extenaion 

S.No. Train No. From To 

1. 916519166 Ahmedabad Faizabad 

2. 6509/6510 Ajmer Bangalore 

3. 7541753 Valsad Sanlan 

Frequency 

S.No. Train No. From To Type 

1. 931119312 Indore Pune Express 

2. 284312844 Puri Ahmedabad Express 

Type Frequency 

Express Tri-weekly 

Express Daily 

Express Daily 

Garib Rath Tri-weekly 

Express weekly 

Passenger Special (daOy) 

Name Upto 

Sabarmati Express Varanasi 

Exprass Mysore 

MEMU Umbergaon 

From To 

Bi-weekly Tri-weekly 

Tn-weekly Four days in a week 
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The following train facilities serving Gujarat have also been announoed in Railway Budget 2008-09: 

New Traina 

S.No. From To Type Frequency 

1. Kamakhya Gandhidham Exp ..... Weekly 

2. Amritsar KochuveIi Express Weekly 

3. Surat Muzaffarpur Expreaa Weekly 

4. Yesvantpur Jodhpur Express Weekly 

5. Ahmedabad Mumbai AC Exprees Weekly 

6. Ahmedabad Patan Passenger (after gauge conversion) Daily 

7. KochuveIi Dehradun Express Weekly 

8. Dabhoi Pratapnagar Passenger (after gauge convenslon) Dally 

Extension 

S.No. Train No. From To Type Frequency 

1. 673316734 

2. 109511096 

Madura! 

Pune 

Manmad 

Ahmedabad Veraval 

Frequency 

S.No. Train No. From To 

1. 244912450 N"1ZIIIIUdIIn Madgaon 

2. 294712498 Ahmedabad Patna 

3. 243112432 Nizamuddin Thiruvananthapu 

4. 926!W270 POtbandar Motihari 

HelplIne for Foreign Tourl •• 

3686. DR. K. DHANARAJU: Will the Minister of 
TOURISM be pleased to state: 

(a> whether the Government proposes to form any 
special cell for the redressal of the grievances of foreign 
tourists; 

(b) if so, the details thereof; 

(c) whether the Government proposes to create a 
national Help Une number to help the foreign tourists to 
curb the situation of herassment of foreign tourists; 

Type From To 

Goa Sarnpark Kl'lnIi Express Weekly Bi-weeIdy 

Azimabed ExpreeI Weekly Bi-weeIcIy 

RajIIIani Express Bi-weeIdy Tri-weekIy 

Exprass Weekly Bi-weekIy 

(d) if so, the details thereof; and 

(e) the number of foreign tourists visited the country 
during the last three years, tiU date? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d) The 
Ministry of Tourism has a Complaint CeO for the redre8sa1 
of grievances of tourists, including foreign tourists. This 
0811 functions In coordination with the field offlces of 
Ministry of Tourism, concerned Ministries, Stales 
Governments and concerned organizations. 'Public order' 
and 'Police' are State subjects, as such, the prevention 
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of crime, including crimes against women tourists is the 
primary respon81bllity of State Governments/Union 
Territones. 

(e) The number of foreign tourists who visited the 
country during the last three years, till date is as follows:-

Year 

2005 

2006 

20070 

20080 

Foreign Tourist Arrivals (In Millions) 

3.92 

4.45 

5.00 

1.66 Million (Jan. to March) 

o Provisional 

Rehabilitation Centres 

3687. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVIPRAKASH VERMA: 
SHRIMATI PRIYA DUTT: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Government has taken steps to 
launch drug awareness campaign among the young 
people; 

(b) if so. the details thereof; 

(c) whether the Government is aware that certain 
commonly used medicines and chemicals like cough 
syrups. paints etc. are being used as drugs. particularly 
by the young generation; 

(d) if so, the details thereof; 

(e) whether street children and children with 
disabilities are more vulnerable to such drug abuse; 

(f) if so, the steps takenlbeing taken to protect such 
children from drug abuse; 

(g) whether the Govemment proposes to make a 
special provision for Integrated Rehabilitatien Centre for 
Addicts; and 

(h) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Yes Sir. 
The Govemment of India under its Scheme of Prevention 
of Alcoholism and Substance (Drug) Abuse is providing 
financial assistance to Non-Govemmental organizations 
for running CounseUing Centres and De-addiction centres 
for drug abuse awareness generation for all categories 
of people including youth. A National Drug Awareness 
Campaign is launched every year on the occasion of 
Intemational Day against Illicit Trafficking and Drug Abuse 
on 26th June and special camps are organized for 
making people aware about the ill effects of drug abuse. 
Similarly information, education and communication 
materials have been developed to impart knowledge 
about drugs through radio. television newspapers and 
other mass media. 

(c) and (d) There is no authentic data to conclusively 
indicate that certain commonly used medicines and 
chemicals like cough syrups, paints etc. are being used 
as drugs, particularly by young generation. AIsQ in this 
regard no survey has been conducted. 

(e) and (I) There is no specific data either for street 
children or disabled children. On the face of it, street 
children are more vulnerable than children living in 
homes. However, the same cannot be said for 
vulnerability of disabled children. The Ministry of Women 
and Child Development are implementing an Integrated 
Programme for Street Children under which one of the 
components aims at reducing the incidence of drug and 
substance abuse among children. 

(g) and (h) The Ministry has been implementing the 
Scheme of Prevention of Alcoholism and Substance 
(Drugs) Abuse through its De-addition Centre, which itself 
are working as Integrated Rehabilitation Centre for 
Addicts. 

Post Matrlc Scholarships 

3688. SHRI HARIBHAU RATHOD: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether any amount has been earmarl<ed for 
Maharashtra in regard to Post Matric Scholarship for 
oac during current financial year; 

(b) if SO. the time by which the outstanding amount 
will be reimbursed; 
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(c) whether the amount for current financial year 
wi" be released; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (d) The funds 
under the Scheme of Post-Matric Scholarship for OBC 
students will be released to the States including the 
State of Maharashtra on receipt of proposals from the 
State Governments within the budgetary aHocation of Rs. 
134.00 crores during the current financial year. 

[Translation] 

Share of Food Processing Industry In World Trade 

3689. SHRI KASHIRAM RANA: 
SHRI JIVABHAI A. PATEL: 
DR. DHIRENDRA AGARWAL: 

Will t!"le Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a> whether despite being a major producer of 
vegetables and fruits the share of this country is almost 
negligible in the Food Processing Industries of the world; 

(b) if not. the India's share in the Food ProcessIng 
Industries of the World during the last three years; 

(c) the reasons of less share therefor; 

(d) the steps taken by the Government to· increase 
this share; and 

(e) the success achieved by the Government 80 
tar? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (e) India is the second largest 
producer of truits and vegetables in the world. However, 
India's export of processed food in global trade is only 
1.5%. Non availability of adequate infrastructure facilities, 
lack of adequate quality control and testing facilities, 
non-availability of sufficient quantity of raw matn" of 
processable varieties, lack of continuous product 
innovation and ability to deal in volumes, high packaging 
cost etc. are some of the reasons of India's low share 
of food processing industries in the world. 

Ministry of Food Proc:aasing Industries provides 
financial assistance in the form of grant under the 
Scheme of Technology Upgradation/Modernization1 
Establishment of food processing Industries for promotion 
of fruits & vegetables processing units. Under this 
Scheme, the Ministry extends financial asaIstance to tood 
processing units in the form of grant-in-aid 025% of 
the cost of Plant and Machinery and Technical Civil 
Works subject to maximum of As. SO.OO lakhs in general 
areas or 33.33% subject to maximum of As. 75.00 Iakhs 
in difficult areas. In order to ensure speedy disbursement 
of the financial assistance. The Ministry has decentralized 
the disbursement procedure through banks under the 
Scheme of Technology Upgradation/Modernlzation! 
Establishment of food processing Industries w.e.f. 
1.4.2007. Besides, under Mini Mission IV of Technology 
Mission of Integrated Development of Horticulture in North 
Eastem States, Sikkim. J&K, Uttraldtand and Himachal 
Pradesh, higher level of assistance 050% upto 
Rs. 4 crores for promotion of new units and upto As. 1 
crore for upgradationlmodemlzation of units Is available 
for processing of horticulture produce. 

Since one of the major constraints for tow level of 
processing in agro-food products 18 lack of infrastructure 
such as cold chain facilttles and Inefficient supply chain. 
the Ministry has developed comprehensive Cold Chain 
Infrastructure Scheme, during the XI Plan, for creating 
integrated cold chain infrastructure at different Iev.-
farm level primary processing centre-cum-cold chain, 
collection/aggregation centres and Strategic Distribution 
Centres. The initiative being undertaken by the Ministry 
are aimed at filling the gaps In the supply chain, 
strengthening of cold chain Infrastructrue leading to 
overall development of food pl'OC'9SSing Industries and 
reduction In wastages. 

Ministry has also identified thrust areas for strategic 
intervention for the 11 th Plan, by establishing Mega Food 
Parks, Cold-chain/value addition and preservation 
infrastructure, capacity building by setting up of National 
Institute of Food Technology, EntrepreneurshIp & 
Management (NIFTEM) and establishmentlupgradation of 
Quality Control Laboratories, which could result in 
increasing the level ot processing, value addition of food 
products. including perishables. 

The export of processed fruit and vegetable products 
has increased from 385984.29 MT (As. 1100.57 crores) 
during 2001-02 to SOI826 MT (Rs. 1359.54 crores) during 
2005-06. 
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{English} 

011 exploration by ONGC In Arabian Sea 
and Bay of Bengal 

3690. SHRI JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Oil and Natural Gas Corporation has 
made a lot of efforts for oil exploration in the Arabian 
Sea and the Bay of Bangal since 2000; 

(b) if 80, the details thereof; 

(c) the total amount spent on these projects till date; 

(d) the details of the results achieved so far in 
respect of oil exploration; and 

(e) the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Yes, Sir. Oil and Natural Gas 
Corporation (ONGC) has made efforts for oil exploration 
in Arabian Sea and Bay of Bengal since 2000. In the 
Arabian Sea, the total exploratory inputs expended by 
ONGC from 2000 to 2008 (as on 01.04.2008) includes 
57,959 Line Kilometre (LK) of 20 seismic and 55716.6 
square kilometre of 3D seismic data acquisition and 
drilling of 140 wells. 

In the Eastern Offshore (including Krishna Godavari, 
Cauvery, Mahanadi, Bengal and Andaman basins) in Bay 
of Bengal, total exploratory inputs expended by ONGC 
from 2000 to 2008 (as on 01.04.2008) include 40,723 
LK of 2Daelsmic and 54,168.5 square kilometre of 3D 
seismic data acquisition and drilling of 69 wells. 

(c) The total expenditure on exploration (including 
depreciation) by ONGC during 2000-01 to 2006-07 in 
Arabian Sea was Rs. 8165.71 crores and in Bay of 
Bengal was Rs. Sn4.85 crores. 

(d) and (e) In the Arabian sea, out of total 
140 wells drilled during 2000 to 2008 (as on 01.04.2008), 
45 wells proved to be hydrocarbon bearing. Accretion 
made in terms of inplace hydrocarbons is 404.64 Million 
Metric Tone (MMT) of Oil Equivalent of Gas (O+OEG) 
as on 01.04.07. 

In the Bay of Bengal (Including Krishna Godavari, 
Cauvery, Mahanadi, Bengal and Andaman basins) out of 
69 wells driUed,32 proved to be hydrocarbon bearing. 
Accretion made in terms of inplace hydrocarbons is 
186.83 MMT (O+OGC) as on 01.04.2007. 

AIr Services from Jamnagar 

3691. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment proposes to start air 
services of public/private airlines from Jamnagar to 
various destinations in the country; 

(b) if so, the details thereof, destination wise; 

(c) if not, the reasons therefor; and 

(d) the steps taken/proposed to be taken to arrange 
the public or private air services for the passengers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
The National Aviation Company of India Limited operates 
daily services between Jamnagar and Mumbai with A-
319 aircraft. 

(c) Does not arise. 

(d) The Govemment has laid down route dispersal 
guidelines with a view to achieve better regulation of air 
transport services taking into account the need for air 
transport services of different regions of the country. II 
is, however up to Ihe airlines to provide air services to 
specific places depending upon the traffic demand and 
commercial viability. As such, the airlines are free to 
operate anywhere in the country subject to compliance 
of route dispersal guidelines issued by the Government. 

Safety Audits In 011 and Gas Installations 

3692. ADV. SURESH KURUP: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether regular safety audits are conducled in 
the oil and gas installations in the country; 

(b) H so, the details thereof; 

(c) the general findings of such audits during the 
last three years; and 
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(d) the follow up actions taken by the concerned 
companies in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL):~a) to (d) Oil Industry Safety Directorate (OlSO), 
a technical directorate under the Ministry of Petrolelm'l 
and Natural Gas, formulates and coordinates the 
implementation of a series of seH regulatory measures 
aimed at enhancing the safety in the oil and gas Industry 
in India. OISO conducts regular safety audits of oil & 
gas instaUations, both upstream and downstream, in the 
country. 

During last three years, OISO has conducted 
foHowing safety audits: 

Sector 2006-07 2007-OS 

Exploration & Production 

0nIh0re 40 S1 58 

8 

Refinely 12 11 6 

7 8 3 

22 24 12 

1750 kms 1898 kms 1454 kms 

The general findings of such audits in various oH & 
gas installations are as below: 

1. Non adherence to operating proceduresllaid 
down norm. 

2. Poor inspection and maintenance of facilltles. 

3. DeficielICies in fire ~ and protection system. 

4. Inadequate training. 

The recommendations of the safety audits are 
complied in a time bound manner. These 
recommendations are regularly reviewed by the 
concerned company. Further, OISO regularty follows up 
the compliance of the recommendations and reviews the 
same with senior officials of the concerned company. 

Ethanol Blended Petrol 

3693. SHRI ASAOUDOIN OWAlSI: WI the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has set deadline of 
October 2008 for oil firms to begin saBing 10% blended 
fuel also known as E10; 

(b) if so, whether there are some bottlenecks in 
meeting the given deadline; 

(c) if 80, the details thereof; 

(d) whether oit firms are fll'lding it difficun to meet 
blending requirement of 5% ethanol; 

(e) the total demand likely to be of ethanol by 
October 2008; and 

(f) the steps taken or being taken by the Government 
to meet the requirement of oil companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) to (c) The C8binet Committee on Economic 
Affairs (CCEA) decided on 9.10.2007 to make 10% 
blending optional from October, 2007 and thereafter 
mandatory from October 2008. Since the issue of 
modiftcation of the engines are involved for 10% blending, 
IOC (R&~) Bureau of Indian Standards (8IS) and Society 
for Indian Automobiles Manufacturers (SIAM) have been 
requested to study the iseue and to f1na1i8e the technical 
specifications for the implementation of ethanol with petrol 
in consultation with all the stake holders. 

(d) to (f) At present, 5% ethanol mixed petrol is 
being sold and total requirement of ethanol for 5% 
blending In notified States and Union territories Is 
60 Crore litre per year which comes out to approx. 
1600 KL per day. As against indwtry'. requirement of 
180 crore Illres of ethanol for a period of three years, 
the Oil Marketing Companies {OMes) have been able 
to contract for 140.4 crore litres and they have so far 
procured 29.5 erore litres under the programme (as on 
31.03.2008). However, the shortfall is due to levlesltaxes 
on ethanol imposed by the different States. The matter 
has been taken up with the concerned State 
Governments to reduce/remove the duties & taxes on 
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ethanol meant for doping with petrol. Some of the States 
like Chhattisgarh, West Bengal, Madhya Pradesh and 
Jharkhand have recently exempted/reduced the import 
and export fee. 

Food Processing Industrlea In Andaman and 
Nlcobar Islanda 

3694. SHRI MANORANJAN BHAKTA: Will the 
Minister of FOOD PROCESSING INDUSTRIES be 
pleased to state: 

(a) whether the Government has received 
representations and proposals from the Andaman and 
Nicobar Administration for setting up of Food Processing 
Industries in the Union Territory 01 Andaman and Nicobar 
Islands; 

(b) if so, the details thereof; and 

(c) the financial assistance provided in this regard 
during the last three years including the current year, 
scheme-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) No proposal has been received 
by the Ministry of Food Processing Industries from 
Andaman and Nicobar Administration for setting up of 
Food Processing Industries in the Union Territory of 
Andaman and Nicobar Islands. 

MoU between RINL and the Government 

3695. SHRI UDAY SINGH: Will the Minister of 
STEEL be pleased to state: 

(a) whether the Rashtriya Ispat Nigam Umited (RINL) 
and the Government has recently entered into a 
Memorandum of Understanding to produce various variety 
of steel; 

(b) if so, the salient features of the MoU; 

(c) whether MoU between RINL and the Govemment 
is going to meet the shortage of steel In the open 

maritet; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISr~Y OF 
STEEL (KUNWAR JITIN PRASADA): (a) and (b) A 
Memorandum of Understanding (MoU) between Rashtriya 
Ispat Nigam Limited (RINL) and the Govemment for the 
year 2008-09 was signed on 19.3.2008. The MoU has 
Performance Evaluation Parameters as per guidelines 01 
Department of Public Enterprises for the year 2008-09 
classified as Static Financial parameters, Dynamic 
parameters, Sector specific and Enterprises specific 
parameters. As per the MoU signed, the Budget 
estimates for the year by RINL for Gross Sales and 
Gross Margin are Rs. 10,500 crores and Rs. 2300 crores 
respectively. RINL also envisages Rs. 17 crores lor 
Research & Development and the production 01 
3.08 miHion tonnes of Saleable Steel during 2008-09. 
The Project Implementation Milestones are also included 
as MoU parameters. 

(c) and (d) Achievement of the production targets 
fixed in the MoU signed would ensure greater supply 
and thus bridge the demand supply gap to a certain 
extent. 

{Translationl 

VRS for Surplua Employees In CPSUs 

3696. SHRI AJIT JOGI: Will the Minister of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pleased 
to state: 

(a) whether the Govemment proposes to offer special 
Voluntary Retirement Scheme to overcome the problem 
of surplus employees in Central Public Sector 
Undertakings (CPS Us); 

(b) If so, the details thereof; and 

(c) the steps taken/proposed to be taken for the 
welfare of the surplus employees in the CPSUs';' 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI RAGHUNATH JHA): (a) and (b) Govemment had 
announced a Voluntary Retirement Scheme (VRS) in 
1988. The Scheme has been revised in 2000 to make 
it more efficacious having regard to both, the interests 
of the employees and the need to enable CPSEs to 
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rationalize their surplus manpower. The managements 
of CPSEs introduce the VRS with the approval of their 
Boards and the administrative Ministries. 

(c) The Scheme of Counselling, Retraining and 
R~ (CRR) for the separated employees of 
CPSEs is being implemented in order to equip them 
with skills so that they may engage themselves in income 
generating activities. 

Review of Performance of Public Sector 
fertilizer PI."ts 

3697. SHRIMATI KlRAN MAHESHWARI: Win the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Government has reviewed the 
performance of public sector fertiflzer plants of the 
country during the last three years and current year; 

(b) if 80, the details thereof; 

(c) the plant-wise profits earned or loss incurred by 
these plants during the said period; 

(d) the reasons for Iosee8 incurred by the8e plants; 
and 

(e> the steps taken by the Government to make the 
loss-making plants profitable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIOUE): (a) to (e) Yes, Sir. The Govemment ia 
reviewing the performance of PubHc Sector Fertilizer 
Plants on a regular basis through review meetings. The 
MOU targets and related Issued are reviewed on a 
regular basis from time to time. 

The plant-wise profits eamed or loss Incurred by 
these fertilizer plants during the last three years are 
given in the enclosed Statement. 

The reasons for losses Incurred by the plants and 
the steps taken by the Government to make the 
loss making plants profitable are indicated against 
each of the los8 making PSUs in the Statement 
encIoaed.. 

S,.,.",.", 

Name of the Company 

1 

RashIriya Chemic:aIs & 
Fertlizers Ud. (Ref) 

ProjecI& and 
Fertilizers Ud. (Ref) 

NaIionaI FeItiIzBfs 
l1d. (NFl) 

Year 

2 

2004-05 
2OQ5.06 
2006-07 
2007.()8 

2004-05 
2005.()8 

2006-07 
2007.()8 

2004-05 
2005-06 
2O!J6..07 
2007.()8 

ProfitJloss 

3 

As. 140.96 cr. 
As. 147.96 cr. 
As. 148.74 cr. 
As. 147.00 cr. 
(p«MsionaJ) 

As. 10.06 cr. 
As. 10.64 cr. 
RI. 11.20 cr. 
As. 12.57 cr. 
(ProviosionaI) 

As. 214.55 cr. 
As. 179.30 cr. 
As. 263.67 cr. 
As. 11.84 cr. 
(provIsionaJ) 

Reasons for su.p. taken by 
losses, If any the Government 

4 5 

Not applicable Not appIcabIe. 

Not applicable Not appIic:abIe 

Not applicable Not applicable 
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ferti1iUr CoIporItion of 
India Ud. (Fell) 

HindusIan Fertilizer 
Corporation Ltd. 
(HFCl) 

Madras Fertilizers lid. 
(Mfl) 

Fertilizera and 
Cllemiclll TIIIYIIICOI8 
Ltd. (FACT) 

2 

2004-05 
2005{)6 

2006-07 
2007-08 

2004-05 
2OOS-08 
2006-07 
2OON18 
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3 

(-) Rs. 1209.10 cr. 
(-) Rs. 1298.32 cr. 
(-) Rs. 1422.62 cr. 

Rs. (-) 878.00 cr. 
Rs. (-) 964.63 cr. 
As. (-) 1065.12 cr. 

(-) As. 58.39 cr. 
(-) As. 131.74 cr. 
(-) As. 114.78 cr. 
H As. 140.33 cr. 
(provisional) 

Rs. (-) 145.43 cr. 
Rs. (-) 134.70 er. 
Rs. (-) 114.70 er. 
Rs. (-) 191.01 cr. 
(pro¥isionaI) 

4 

All plants 01 the company 
remain closed since April, 
2002. The BIFR 
recommended winding up 
01 the company in 2004 
The proceedings are 
pending before the Delhi 
High Court in Company 
Petition (CP) No. 
18312004. The major 
liabillty is on account of 
interest accrued over the 
years. 

All plants 01 the company 
remain ctsoed since April, 
2002. The matter 01 
winding up of the 
company is before the 
Board for Industrial and 
Financial Reconstruction 
(BIFR) 

The reasons for losses 
inClude high investment 

5 
/ 

Pursuant to the Government 
decision dated 12.4.2007 the 
feasiblility of revival of various 
units. of the company are being 
examined subject to the 
confirmed avialability of gas. 

Pursuant to the Government 
decision dated 12,4.2007 the 
feasibility 01 revival of various 
units of the company are being 
examined subject to the 
confirmed availabHity of gas 

A financial restructuring 
package for revival of MFL is 

during 1993 and 1998 for under consideration by the 
revamp of ammonia and Govemrnent 
urea plants end under 
recovery in cost of 
production of urea and 
complex fertilizers 

The reasons for 
losses include usage of 
costly naphtha as 

During 2006 a financial 
restructuring package was 
sanotioned by the Government 

feedstock, steep incAI8Se to FACT inYoMng waiver all all 
in the prices of furnace outstanding interest as on 
oil and other raw material 31.3.2005 amount to As. ss.n 
and inadequate cr.; and penal intenIst thereon; 
compensation for· complex conversion of 50% of the 
fertilizers under the price outstanding GOI loan of Rs. 
concession scheme 584.60 cr. (Le. As. 292.30 cr.) 

into equity capital, write of 
non-plan loan of As. 60 cr. 
given for VRS; write off of 
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1 2 3 4 s 

balance outstanding GOt loan 
of Rs. 232.30 cr. IS on 
31.3.2005 
During the financial year 2007-
08. !he Government sanctioned 
Re. 200 cr. to FACT as a 0ne-

time interim grant for 
SUIIaining the opendion& of the 
company. 

BrahmaputIa Valley 
Fertiizer Corporation 
Ltd. (BVFCl) 

2004-05 
2005-06 
2006-07 
2007-08 

As. 22.54 er. 
Rs. (-) ft9.77 cr. 
Rs. (-) 62.37 cr. 
Rs. (-) 93.00 cr. 
(provisional) 

Due to limitation in Feasibility of retrofitting! 
supply 01· natural gas. the upgreding of ammonia and 
plants are running at 50% urea plant is being explored. 
load resulting in hiPr 
cost of production; 
interruption in plant 
operation due to low 
supply of naturel gas; 
h9l energy consurnptial 

. due to otd technology. 
equipment breakdown. 
and high interest liability 
on Govemment of India 
loan. etc. 818 !he main 
reasons for IoIaeI. 

Pyrites Phosphates and 
Chemicals Ud. (PPCl) 

The company has been doled aInce 2002. The Patna ~ Court in Compa.-,y Petition (CP 1412002) has 
0RieIBd wincing up of the company and has appointed 0IfIc:iaI Liquidator. 

[English} 

AutomIdIon of Level Croutnga 

3698. SHAt HAVEEN JINDAL: Will the Minister of 
RAILWAYS be pleased to state: 

<a> whether there are plans for automation of level 
crossings like in other developed counlries; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a> and (b) Automation of 
Level Crossing on Indian Railways ('R) has been done 
by providing electric lifting barriers which is operated 

through buHonIswitch instead of mechanically operated 
lifting barriere. Electric lifting barriers are being 
progressively provided on IR and about 500 level 
crossings have already been provided with eIectItc lifting 
barriers. 

Louea Incurred In the Food Procenlng Induatrlea 

3699. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of FOOD PROCESSING INDUSTRIES be 
pleased 10 state: 

(a) whether the Govemment has provided any 
facilities of refrigeration in the rural areas for the 
benefit of food processing industries during the last three 
years; 
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(b) If so, the details thereof; 

(c) the details of the amount of losses incurred in 
the food processing sector during the last three years; 
and 

(d) the steps taken by the Government in this 
regard? 

THE....MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) Ministry of Food Processing 
Industries (MFPI) had been providing financial assistance 
in the form of grant-in-aid upto 25% of the cost of plant 
& machinery and technical civil works in general areas 
and 33.33% in difficult areas with a common ceiling of 
Rs. 75 Iakhs under the Cold Chaina component of 10th 
Plan Scheme. The assistance under the scheme was 
limited to cold storages for non-horticulture produces, 
special type of cold storages with controlledlmodified 
atmosphere technology, cold storages as integral part of 
processing· units or as a common facility in food parks. 
MFPI had assisted 16 cold storage projects during last 
three years (from 2005-06 to 2007 -OS) involving financial 
assistance of Rs. 5.70 crore. 

(c) and (d) According to the Vision 2015 document, 
wastage of Agricultural food items (including frujts) is 
estimated to be about As. 58,000 crore annually, 
occurring at various stages of handling after harvesting 
due to lack of adequate post-harvest infrastructure, lack 
of cold chain facilities, transportation, proper storage 
facilities etc. 

Government has formulated and implemented several 
Plan Schemes to provide financial assistance for the 
estabIiahment and moderniZation of food processing units, 
creation of infrastruc:ture, support for R&D, human 
resource development besides other promotional 
measures aimed at reducing wastages, enl)anCing value 

addition and increasing shelf life. 

MFPI has developed a scheme on Mega Food Parks 
for 11th Plan which aims to provide a mechanism to 
bring together farmers, processors and retailers and link 
agricultural production to the market so as to ensure 
maximization of value addition, minimization of wastages 

and improving farmers' income. Mega FOOd Park 
envisages a well-defined agrilhorticultural-processing zone 
containing state of the art processing facilities with 
support infrestructure and well established supply chain. 
The primary objective of the scheme is to facilitate 
establishment of an integrated value chain, with 
processing at the core and supported by requisite forward 
and backward linkages. Further, a comprehensive Cold 
Chain Infrastructure Scheme has also been developed 
for 11th Plan for creating integrated cold chain 
infrastructure at different levels-farm level primary 
processing centre-cum-coJd chain, collection/aggregation 
centres and Strategic Distribution Centres. These 
initiatives are aimed at filting the gaps in the supply 
chain, strengthening of cold chain Infrastructure leading 
to overall development of food processing industries and 
reduction in wastages. 

Recruitment of North East States People 
In the Ranways 

3700. SHRI FRANCIS FANTHOME: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways are aware of the fact that 
the recruitment of people from the North-East States is 
the lowest in the Indian Railways; 

(b) if so, the details thereof; 

(c) the steps takenlbeing taken to increase the 
recruitment from these States in the Railways; 

(d) whethdr the Railways has examined the 
prospectus of the establishment of a recruitment centre 
in Guwahati and Dtbrugarh for this purpose; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Domicile-wise 
data of recruitment done on the railway is not maintained, 
therefore, it is not possible to ascertain the shortage in 
recruitment of persons belonging to a particular area. 
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(c) Wide publicity is given while filling up vacancies 
in Group 'C' &. '0' posts on the railways by way of 
publication of notification in the Employment News, 
national and local dailies in line with guidelines of 
Department of Personnel & Training (which is the nodal 
department) and all those (including persons from North 
East States) who apply are considered for appointment 
on the railways. 

(d) to (f) A Railway Recruitment Board (RRB) and A 
Railway Recruitment Cell (RRC) for conducting 
recruitment exercise for filling up of Group 'C' & 
Group '0' posts respectively are functional at Guwahati 
and there is no proposal to establish either RRB or 
RRC at Dibrugarh since they are catering well to 
requirement of zonal railway in that region. 

Demand of LNG 

3701. SHRI JUAL ORAM: WiJJ the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

<a) ttK:I total demand of liquefied Natural Gas (LNG) 
in the country during the Eleventh Plan; 

(b) the expected production of LNG by Gas Authority 
of India Ltd. (GAIL) Oil and Natural Gas Corporation 
(ONGC) and other PSUs in that Plan; 

(e) whether the Govemment continue to import LNG 
to meet country's domestic demand; and 

(d) if so, the MoU signed/proposed to be signed for 
the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Demand of LNG is not assessed separately. 
" depends on the overall demand of natural gas in the 
country. According to the Report of Working Group on 
Petroleum and Natural Gas Sector for XI Plan, the 
demand of natural gas al the end of XI plan, is expected 
te be 279.43 Million Standard Cubic Metres per Day 
(MMSCMD). 

(b) LNG is not produced in the country, it is Imported 
into the country and, thereafter, converted to Regasified 

LNG (RLNG). The Wortdng Group Report has projected 
LNG imports during 2011-12 of 23.75 Mmion Metric Tonne 
(MMT), which translates to about 83.12 MMSCMD of 
RLNG. 

(c) Government intends to continue to bridge the 
gap between demand and supply, inttIr.,. through LNG 
Imports. 

(d) Patronet LNG Limited (PLL) signed a contract 
with RasGas, Qatar in July 1999 tor import of 7.5 MiUion 
Metric Tonnes per Annum (MMTPA) LNG for a period of 
25 years. As per the contract, supply of 5 MMTPA LNG 
commenced in 2004 and the supply of remaining 
2.5 MMTPA will commence in 2009. Further, Petronet 
LNG Ltd. (PLL) has signed a contract with RasGas, 
Qatar in July 2007 for supply of 1.25 MMT LNG for a 
period of 1 year. 

A Sale-Purchase Agreement (SPA) was singod on 
13th June, 2005 in Tehran for 5 million metric tannes 
per annum (MMTPA) of LNG between the National 
Iranian Gas Export Company (NIGEC) and the Indian 
Consortium of GAIL (India) limited (GAIL), Indian Oil 
Corporation (IOC) & Bharat Petroleum Corporation 
limited (BPCL). The contract period is for 25 years, 
beginning from the last quarter of 2009. Slmuftaneously, 
the parties have also signed a side letter to the LNG 
SPA on 13th June, 2005. as per which NIGEC desired 
to obtain the approval of their parent company. National 
Iranian Oil Company (NIOC), for the SPA to become 
effective. NIGEC has not conveyed NIOC's Board 
approval till now. 

3702. SHRI PRABHUNATH SINGH: WIA the Minister 
of RAILWAYS be pleased to state: 

(a) whether about 18,000 level er08slngs are 
unmanned; 

(b) whether the percentage of accidents has 
increased at unmanned level croesings; and 

(c) if so, measures taken to man unmanned leval 
crossings to check loss lives and property? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) As on 01.04.2008 there 

(b) 

Year 2000-01 

Total Aocidents 473 

Unmanned Level Crossing Accidents 73 

Unmanned Level Crossing Accident [m "/0) 15.43 

The percentage of unmanned level crossing 
accidents over (otal accidents had shown an increasing 
trend upto year 2006-07, it has come down in 2007-08 
from 36.92"10 to 33.51"10. 

(c) 

(1) Proper Road signs have been provided on the 
approaches to level crossings so that the road 
vehicle drivers are made aware of the existence 
of level crossings. 

(2) Speed breakers/rumble strips have been 
provided on the approaches to level crossing 
gates so that the road vehicle drivers are 
reminded to reduce their speed. 

(3) Whistle Boards are also provided alon~de the 
rail track on approach to level crossings. The 
train drivers are required to whistle right from 
the whistle board till such time the train crosses 
the level crossings gate in order to warm the 
road users about the approaching train. Periodic 
drives are launched for checking whether the 
drivers are whistling from such Whistle Boards. 

(4) To educate the road drivers about safety at 
unmanned level crossings, publicity campaign is 
launched through various media like Quickies on 
TV. cinema slides. posters, talks on radio, 
newspaper advertisements and street plays. 

(5) Since accidents at unmanned level crossings 
take place due to negligence of road users, the 
State Govemments can help by exercising strict 
checks while Issuing driving licenses, specially 
to drivers of trucks, buses and other heavy 

are 17,966 unmanned level crossings on Indian Railways 
(excluding Canal and '0' class cattle crossings). 

2OOH)2 

415 

80 

19.28 

2002..()3 2003-04 20()4.{)5 2005-06 2006-07 2007-08 

351 325 324 234 195 194 

82 86 65 65 72 65 

23.36 26.46 27.78 27.78 36.92 33.51 

vehicles. All Chief Secretaries have been 
requested to co-operate in educating the road 
users. 

(6) Road users must realize that a train traveling at 
90 KMPH covers 25 meters per second. Thus, 
although to the road users, the train appears to 
be 200 meters away, in terms of time it is only 
8 seconds away. This message is being 
conveyed to them progressively by various 
publicity measures. 

(7) Joint ambush checks with civil authorities to nab 
errant road vehicle drivers under the provisions 
of Motor Vehicle Act, 1988 and the Railways 
Act, 1989 are being intensified. 

(8) Village panchayats are involved in their public 
awareness programmes. 

(9) The Safety posters are being put up at level 
crossings and Village Panchayat Offices 
progressively. 

(10) The Safety posters are being put up 
progressively at retail fuel pumps. 

(11) The ~el crossing gates are progressively being 
manned in a phased manner where justified. 

(12) Retro-reflective boards are being provided on 
the crossings for improving the visibility during 
the night-time. 

Buddhist Tourist Circuit 

3703. SHRI VIJOY KRISHNA: Will the Minister of 
TOURISM be pleased to state: 
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(a) whether the Government is considering to link 
Buddhist tourist circuit in India with foreign such centres 
in Japan, Thailand and Sri lanka; 

(b) if so, the details thereof; 

(c) whether the Buddhist hubs in Bihar, Orissa and 
UP are also proposed to be linked with these countries 
under the above project; and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SON I): (a) to (d) Ministry 
of Tourism promotes and publicizes all tourist attractions 
in the country including the Buddhist sites, in major 
source markets. In addition, a major integrated campaign 
titled 'Walk with the Buddha' was launched to showcase 
Buddhist sites in India in the predominantly Buddhist 
source markets in Far East and South East Asis. 

Tourism products including Buddhist hubs in India 
are also being promoted through bilateral agreements 
and multilateral forums such as ASEAN (Association of 
South East Asian Nations), SASEC (South Asia Sub-
regional Economic Cooperation), BIMSTEC (Bay of 
Bengal Initiative for Multi-Sectoral Technical and 
Economic Cooperation) and SAARC (South Asian 
Association for Regional Cooperation) through distribution 
of brochures; posters. Compact Disc Roms and other 
collateral in the membclr countries. 

CPSEs I.' Kamataka 

3704. SHRI G. KARUt r' 'RA REDDY: Will the 
Minister of HEAVY 1"'U:--1 RIES AND PUBLIC 
ENTERPRISES be pleased ~ state: 

(a) the details of the Central Public Sector 
Enterprises (CPSEs) functioning in the State of 
Kamalaka; 

(b) the economic status of each of the CPSEs In 
the State; 

(c) the efforts proposed to be made to revive ana 
sick CPSEs in the State; 

(d) whether number of CPSEs set up in Karnataka 
is very less than compared to other States; and 

(e) if so, the reasons therefore and the steps 
proposed to be taken more CPSEs in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI RAGHUNATH JHA): (a) and (b) As on 31.3.2007. 
16 Central Public Sector Enterprises (CPSEs) were 
having their registered offices in the state of Kamataka, 
out of which 12 CPSEs made profit and 4 Incurred losses 
during 2006-07. The enterprise-wise details are given in 
the enclosed Statement. 

(c) Out of the 4 loss incurring CPSEs, namely, HMT 
Watches Limited, HMT Machine Tools Limited, 
Tungabhadra Steel Products Limited and ITI Limited, first 
3 were referred to the Board for Reconstruction of Public 
Sector Enterprises (BRPSE) for considering their revival 
proposals and for making recommendations to the 
Government. The BRPSE has made recommendations 
for revival of Tungabhadra Steel Products Umiled and 
HMT Machine Tools Limited, which have been approved 
by the Government. BRPSE has also made 
recommendations for revival of HMT Watches limited. 
In regard to ITI Limited, the Government had approved 
the revival of this company in December, 2004. 

(d) and (e) There are 98 CPSEs that are having 
their presence in the state of Karnataka with a gross 
block of Rs. 32726 crore as on 31.3.2007. The 
enterprise-wise details of CPSEs in Kamataka vis a vis 
in other states are given in Statement 13 of Volume I 
of the Public Enterprises Survey, 2008-07, which was 
laid in the Parliament on 28.2.2008 and Is now a public 
document. 

StlJtement 

SI.No. 

1. 

2. 

List of Kamataka based CPSEs with Net ProfiVLoss N end TumoVtlf' 11$ on 31.3.2007 

Name of the CPSEs 

2 

Antrix Corporation Ltd. 

BEML Ltd. 

Net ProfltlLoss(-) 

3 

10559 

20943 

Turnover 

4 

60546 

260179 

(As. in Iakh) 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

2 

Bharat Electronics Ltd. 

Hindus!an Aeronautics Ltd. 

HMT (International) Ltd. 

HMT Ltd. 

HMT Machine Tools Ltd. 

HMT Watches Ltd. 

ITI Ltd. 

Kamataka Antibiotics & Pharmaceuticals Ltd. 

Kamataka Trade Promotion Organisation Ltd. 

Kudremukh Iron Ore Co. Ltd. 

Mangalore Refinery & Petrochemicals Ltd. 

STCL Ltd. 

Tungabhadra Steel Products Ltd. 

Vignyan Industries Ltd. 

Total 

Tourism Development In North Eastern Region 

3705. SHRI SUNIL KHAN: I 
SHRI NARAYAN CHANDRA BORKATAKY: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government is planning to have a 
big campaign on tourism promotion in China recently; 

(b) if so, the details thereof; 

(c) whether any of the tourist destinations in North 
Eastern Region also figure in the campaign; and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SON I): (a) to (d) The 
Ministry of Tourism regularly undertakes the Incredible 
India media campaign in important source markets 
including China. Recently, an India tourism Office has 
been opened in Beijing for promotion of inbound tourism 
from China. The Ministry of Tourism promotes tourist 
spots of the country, including tourist sites in the North 

3 

71816 

114876 

137 

5430 

(-)14978 

(-)19581 

(-)40526 

420 

98 

13n 

52552' 

1200 

(-)3750 

104 

200227 

4 

395270 

n8361 

3145 

22729 

25655 

3688 

181833 

13112 

323 

26744 

3237688 

100904 

511 

2451 

5113139 

Easte!1l Region, in all international markets through 
production and distribution of Publicity material, 
dissemination of information through the website and 
publicity campaigns in the print and electronic media. 

Setting up of Centre. of Excellence 

3706. SHRI E.G. SUGAVANAM: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there is a proposal to set up 'Centres 
of Excellence' in various parts of the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATUHAL GAS (SHRI DINSHA 
PATEl): (a) and (b) The Ministry of Petroleum and 
Na1ural Gas is setting up the Rajiv Gandhi Institute of 
Petroleum Technology (RGIPT) at Jais, District Rai Bareli. 
Uttar Pradesh, as an "Institute of National Importance" 
through an Act of Parliament. The RGIPT Act, 2007. 
Clause 10(4) of the RGIPT Act empowers the Board to 
establish campus and academic centres at any place 
within India. On successful establishment of RGIPT, 
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depending upon the requirement. the Institute would 
consider setting up of branches in other parts of the 
country. 

Boys Hostel for Scheduled CUt .. 

3707. SHRI JASUBHAI DHANABHAI BARAD: Will 
. the Minister of SOCIAL JUSTICE AND EMPOWERMENT 

be pleased to state: • 

(a) whether the State Government of Gujarat has 
submitted any proposal for Central assistance to 
Schedule Castes Boy's Hostel at Morbi and ldar and 
Ideal Residential School at Mehsana and ldar; 

(b) if so, the details thereof; 

(c) whether the Government has considered the 
request of State Government of Guiarat; and 

(d) if so, the time by which final decision in this 
regard is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Yes. Sir. 

(b) to (d) The Government of Gujarat had sent 
proposal for construction of hostel for SC boys during 
2002-03 at Morbi & Mehsana for which central share of 
Rs. 1,00.39,650/- was sanctioned. Out of this, 
Rs. 77,00,0001- (Rupees seventy sevenlakh only) were 
released during 2002-03 and remaining amount of 
As. 23.39,6501- (Rupees twenty three Iakh thirty nine 
thousand six hundred and fifty only) has been released 
during 2007-08. No proposal has been received for Govt. 
boys hostel at ldar. The Government of Gujarat had 
also sent the proposals for ideal residential school at 
Mehsana and ldar (Sabarkantha) during 2005-06. Grant-
in-aid of As. 87,08.5001- (Rupees eighty seven lakh eight 
thousand and five hundred only) for ideal residential 
school at ldar has been released by the Ministry during 
2007-08. 

Railway Crossings on National Highways 

3708. SHRI G.M. SIDDESWARA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the details of railway crossings on national 
highways in different parts of the country. particularly in 
Karnataka; 

(b) the steps taken by the Railways to build lInderl 
over bridges on these highways; and 

(c) the time by which construction of theae bridges 
will be started/completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) State-wise figure of 
level crossings is not maintained. However, as on 
01.04.2008, there were 497 level crossing on National 
Highways on Indian Railways. 

(b) Railways construct bridge proper across tracks 
and approaches are constructed by National Highway 
Authorities (NHAI). Railways sanction worb as and when 
sponsored by NHAI. At present therefore 222 works of 
Road Over BridgeslRoad Under Bridges (ROBs/RUBs) 
sanctioned on National Highways In the country. 

(c) Railways take up construction of their portion of 
works as soon as these are sanctioned and General 
arrangement drawings, combined Estimates are approved 
by both sides. All our efforts are made to complete 
Railway portion to work before or simultaneously with 
the work of approaches done by National Highway 
Authorities (NRAI). 

{Translationj 

Traina to Darbhanga (Blhllr) 

3709. SHRI CHANDRA DEV PRASAD RAJ8HAR: 
Will the Minister of RAILWAYS be pleased to state: 

(a) the time frame by whk:h a Rajdhani Express 
between Deihl to Darbhanga is likely to be introduced; 

(b) whether people of Mithalanchal, central ministers, 
elected members of Parliament and members of 
Legislative . Assembly had demanded for above said 
Rajdhanl Express; 

(c) if so, the details thereof; 

(d) whether demand for extension of Lichhavl 
ExpreulSaptkranti up to Darbhanga has been lootted 
into; 

(e) if 10, any decision has been taken in this regard; 
and 

(f) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) There Is no proposal 
for introduction of Rajdhani Express between Delhi & 
Darbhanga. 
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(b) and (c) Requests for introduction of new train 
services including Rajdhani Express are received at 
various levels viz. division level. headquarter level and 
Railway Board level form public. However, this data is 
not maintained. 

(d) to (f) Extension of 4005/4006 New Delhi-
Samastipur Lichavi Express and 255712558 Sapt Kranti 
Express has been examined but not found feasible, at 
present, due to operational and resource constraints. 

Post Matrlc Scholarship In Rajasthan for SC 

3710. SHRI KAILASH MEGHWAL: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) the year-wise details of the amount sanctioned 
and the number of students beenfited under the Post 
Matric Scholarship Scheme for students for Schedule 
Castes in Rajasthan State during the last five years; 

(b) whether many eligible applicants remained 
deprived of scholarship due to reduction in sanctioned 
amount each year; 

(c) if so. the details thereof; 

(d) whether adequate funds are likely to be made 
available to ensure award of scholarship to all eligible 
applicants; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Year-wise details 
of the central assistance released and the number of 
students benefited under the Post Matric Scholarship 
Scheme for students of Scheduled Castes in Rajasthan 
State during last five years are as under: 

Year Central assistance Number of students 
released benefited 

(Rupees in lakhs) 

2003-04 1207.70 83948 

2004-05 1157.87 79985 

2005-06 1508.34 70411 

2006-07 3804.48 126544 

2007-08 3204.42 139198 

(b) and (c) Under the scheme central assistance is 
released on the basis of proposals received from the 
State Govemments/Union Territory Administrations. The 
scheme is implemented 'through them and they maintain 
data. 

(d) Yes, Sir. 

(e) Does not arise. 

[Eng/ish! 

CrIteria for Allowing Prlvete Airlines to Fly 
International Destinations 

3711. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the criteria for allowing the private airlines to fly 
intemational destinations; 

(b) whether the Govemment has relaxed the criteria 
while permitting any private airlines in the recent past; 
and 

(c) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) As per the 
current Government policy, Indian scheduled carriers 
having continuous operators of 5 years in the domestic 
sector and having a minimum fleet size of 20 aircraft 
are eligible to operate on intemational routes. 

(b) No, Sir. 

(c) Does not arise. 

Commercial Utilization of Surplus Land 

3712. SHRI S.K. KHARVENTHAN: Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleased to state: 

(a) whether a number of Central Public Sector 
Undertakings (CPSU) are having huge areas of unused 
surplus lands; 

(b) if so, the details thereof; 

(c) whether the Government has any proposal for 
commercial utilization of surplus lands held by CPSUs; 
and 
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(d) if so, the t'9venue likely to be generated to the 
CPSUs as a resutt thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI RAGHUNATH JHA): (a) and (b) The details of 
land are maintained by concerned Central Public Sector 
Enterprises (CPSEs). Identification of the surplus land is 
done by CPSEs based on their present and future 
business plans/projects. 

(c) Commercial utilization of surplus lands is decided 
by the CPSEs after approval from the appropriate 
authority. In case of the sick companies, approved t'9vival 
packages in some cases also include disposal of surplus 
land. 

(d) Revenue likely to be generated from saleldisposal 
of such lands depends upon various factors such as 
location, its status like free-hoIdl\ease-hoId, land use 
permission etc. 

{Translation] 

Gauge Conversion 

3713. SHRI RAGHUVEER SINGH KOSHAl: Win the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is still a great length of narrow 
gauge and meter gauge rail lines in the country; 

(b) if so, the details thereof; 

(c) whether the Railways has plans for converting 
these lines into broad gauge at the earliest; 

(d) if so, the zone-wise details of the length of 
existing narrow gauge and meter gauge raU lines; and 

(e) the names of the rail lines out of the above 
which have been approved for gauge conversion 
aIongwith the number of the rail lines which are being 
considered for approval in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. As on 
1.4.2007, Indian Railway had 10621 Km. Meter Gauge 
(MG) and 3013 Krn. Narrow Gauge (NG) lines. Further, 
about 1549 Km has been completed in 2007-08. 

(c) As mentioned in the Railway Budget Speech 
2007-oa, all efforts would be made to convert all MGt 
NG lines into BG during 11th Five Year Plan period. 

(d) Zone-wise details of MGlNG Hnes is given as 
under: 

Zone Meter Gauge Narrow Gauge 

Central 572.52 

Eastern 132.53 

East Central 655.48 

East Coast 90.20 

Northern 11.27 260.85 

North Central 46.48 288.59 

North Weetem 2342.67 

North Eastern 1723.75 

Northeast Frontier 1614.07 87.84 

Southem 1741.00 

South Central 650.49 

South Eastern 37.42 

South East Central 757.23 

South Western 276.00 

West Central 

Westem 1588.97 786.67 

(8) Names of the gauge conversion approved 
projects which have been been Included in the various 
Budgets and are in progress is given In Railway Budget 
Documents for the year 2008-09. Proposals for gauge 
conversion of Ahmedabad-Botad & Dhasa-Jetalsar have 
also been processed for necessary approval. 

{EngIlshJ 

Low eoat Airport. 

3714. SHRI K.C. PALLANI SHAMY: Will the Minister 
of CIVIL AVIATION be pleased to state: 
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(al whether many of the State Governments in the 
country have identified sites for setting up of low cost 
airports; 

(b) if so, the details alongwith its present status 
thereof, State-wise; and 

(c) the time by which the low cost airport are likely 
to be set up particularly in Tamil Nadu? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
Creation of airport infrastructure is a capital intensive 
venture with long gestation period. The airport 
infrastructure is created as per standards and norms 
recommended by ICAO. There is no concept of a low 
cost airport. 

Sattara Institutions of Assam 

3715. DR. ARUN KUMAR SARMA: Will the Minister 
of CULTURE be pleased to refer to Unstarr~ Question 
No. 1373 dated the 8th March, 2007 regai'ding Sattara 
InstiMions of Assam and state: 

(a) whether Govemment has examined the project 
report submitted by the Government of Assam for 
assistance to Sattara Institution of Assam for promotion 
of their art forms as well as for improvement of basic 
infrastructure and preservation of heritage properties; , 

(b) if so, the details thereof indicating the amount 
already allocated and utilizations made so far; 

(c) if not, the reasons therefor; and 

(d) the time by which it is likely to be materialized? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SON I): (a) to (d) The 
project report submitted by the Govemment of Assam 
has been examined in the Ministry of Culture. It was 
found that it is not feasible to include this project within 
the parameters of the existing schemes of the Ministry. 
However, the Ministry has strongly supported the proposal 
and sent the same to the Planning Commission for its 
consideration. The Ministry of Culture has suggested 
constitution of an Expert Group consisting of eminent 
members from various fields such as Archaeology, 
Anthropology, Performing, Arts, etc. for the purpose. 

[TrtlnsllllionJ 

Drilling of 011 Wells by ONGC 

3716. SHRI SANTOSH GANGWAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

<a) the total number of oil well drilled under the 
programme of drilling of oil well in 200 meters deep 
water by Oil and Natural Gas Corproation (ONGC) during 
the last 10 years; 

(b) the details relating to depth and area of each 
well, the expenditure involved therein along with the 
avialability of oil and gas; 

(c) whether incentives and disincentives for the 
officers are attached with these success and failure of 
these programmes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DlNSHA 
PATEL): (a) and (b) During last ten years (1997-2007) 
as on 1.4.2007 ONGC has drilled 49 offshore exploratory 
wells, out of which one well was drilled in the water 
depth of less than 200 m. The remaining 48 wells wert. 
drilled in more than 200 m water depth. 

Out of the total 49 wells drilled in deepwater during 
the period (1997-2007), 34 wells were drilled in the KG 
offshore, two wells in Cauvery offshore, ten wells in 
westem offshore and three wells were driUed in Mahanadi 
offshore. As a result of these efforts ONGC has made 
18 discoveries in KG Offshore (Oil & Gas 2, Gas 16) 
and one gas discovery in Mahanadi offshore. The basin-
wise details regarding water depth, drilled depth and 
hydrocarbon status are indicated in the enclosed 
Statement I and II. 

(c) and (d) ONGC follows a rigorous procedure for 
release of exploratory locations (both in onland or 
offshore areas of explanatory locations (both in onland 
or offshore areas) wherein after detailed analysis and 
deliberation with the representative of concerned Basins! 
Institutes the proposal is put to the Director (Exploration) 
who is the final approving authority for release of these 
locations. 
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In ONGC. there are set guidelines fOf approbation 
of good work and disapprobation for work not property 
done and these guidelines ~fe strictly adhered to. 
However, in case of exploration for oil and gas eac;tl 
basin has its own inherent problem and discovery of 
new fields is a matter of risk, size and the number of 
opportunities. Even with best efforts. The results are not 
always commensurate with the inputs, in any fixed time. 
The continuance of any exploratory effort is primarily 
guided by the prevailing geological knowledge, which is 
a dynamic process that involves rigorous refinement at 
every incremental stage of data acquisition, processing 
and interpretation; and is succeeded by data integration 

and model building. The identlfted proepectlve areas are 
then foHowed by exploratory drilUng to confirm presence 
of hydrocarbon. The programme is further reviewed 
considering the leeds/geo-scientific data. Even when an 
exploratory well goes dry it provides significant sub-
surface information that may lead to future prospect 
generation which eventually may prove hydrocarbon 
bearing. ONGC works with mandate of having direct 
responsibility of exploration and exploitation and it cannot 
concentrate solely on the prospective segment of the 
basin. With the responsibUity of narrowing down the 
hydrocarbon demand-supply gap in the country, ONGC 
has to go in for high-risk ventures also. 

Statement I 

Basin-wise list of explol'lltoty weNs drilled in tJeepwal8r by ONGC during 
IIIst ten yrNIrs (1997-2007) lIS on 1.4.2007 

51. No. Basin Well No. PEL.JNELP Year W.O. DO (m) Status 
Name (m) 

2 3 4 5 6 7 8 

1. Krishna- G-1-8 KG-05-DW-IV 1998-99 ·506 2817 Dry 
Godavary 

2. G-19 KG-OS-OW-IV 1999-00 267 2517 011 & Gas 

3. 1<0-1-1 KG-08-OW 2000-01 844 3445 Gas 

4. KD-1-2 KG-OS-DW 2000-01 650 2725 Dry 

5. GD-l-1 KG-OS-DW..JH 2001-02 677 2705 Gu 

6. G-l-10 KG-OS-OW-IV 2002-00 282 2617 Oil & Gas 

7. G-l-11 KG-05-DW-IV 2002-00 420 2564 Gas 

8. GD-1-2 KG-OS-DW-III 2003-04 751 2517 Duty 

9. G-4-2 IG 2003-05 429 2672 Gas 

10. KD-2-1 KG-OS-DW 2004-05 1463 3950 Dry 

11. GD-2·1A KG·08-OW·1JI 2004-05 653 2700 Dry 

12. KD-3-1A KG-05-DW·ExIn 2004-05 1731 4314 Dry 

13. GD-3-1 KG-OS-OW-III 2004-05 1036 1814 Dry 

14. GO-~1A KG-OS-DW-III 2004-05 808 2814 Dry 
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2 3 4 5 6 7 8 

15. KO-4-1 KG-OS-OW 2004-05 1153 3314 Dry 

16. G-4-3 IG 2004-05 524 3017 Gas 

17. GD-4-1 KG-Os-DW-III 2004-05 845 2429 Dry 

18. Vashista-1 A KG-OS-OW-IV 2004-05 553 2449 Gas 

,q. L-1-1A KG-OWN-98/5 2005-06 2554 4767 Dry 

20. Vashista-2 KG-Os-DW-IV 2005-06 689 2614 Gas 

21. Vashista-3 KG-OS-OW-IV 2005-06 822 2214 (ST) Dry 

22. G-4-4 IG 2005-06 331 3234 (ST) Gas 

23. 1<0-1-3 KG-OS-OW 2005-06 572 4259 Gas Ind. 

24. 0-1 KG-OWN-9812 2005-06 603 2416 Gas 

25. K-l KG-0WN-9814 2005-06 2678 7094 Dry 

26. A-1 KG-OWN-9814 2005-06 778 2996.5 Dry 

27. A-1 KG-OWN-9812 2005-06 720 2609 Gas 

(KG-OWN-9812-A-AA) 

28. U-1 KG-OWN-9812 2005-06 1265 2435 Gas 

(KG-OWN-9812-U-AA) 

29. W-l KG-OWN-ed12 2005-06 1283 2670 (ST) Gas 

(KG-OWN-9812-W-AA) 

30. KG-OWN-9812-E-1 KG-DWN-9812 2005-06 703 2450 Gas 

(Deep & Shallow) 

31. GO-6-1 KG-Os-DW-III 2005-06 1043 3848 Gas Ind. 

32. KG-OS-OW-S-l G-1 (ML) 2()(MH)7 515 2774 Gas 

33. KG-OWN-9812-G-l KG-OWN-9812 2006-07 946 2530 Gas Ind. 

(KG-OWN-9812-G-AA) 

34. KG-OWN-9812-l:!D-AA KG-OWN-9812 2()(MH)7 2841 3868 Gas 

35. KG-OWN-2002l1-E.l KG-OWN-200211-E 2007-08 2478 3675 Dry 

36. Western KKDW-A-l KK-DW-A 2000-01 897 4123 Dry 

offshore 
37. GKOW-Al GK-DW-I 2003-04 1860 6050 Dry 
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38. GS-DW·2A·1 GS-DWN-2OOOI1 2004-05 3008 3916 Dry 

39. OWRo-t BB-OS-OW-li 2004-05 1090 5405 Dry 

40. BR-DW-4-1 MB_DWN-2OOOI2 2004.()5 2378 3250 Dry 

41. GS-OW5-1 GS-DWN-2OOOI2 2004-05 2545 3838 Dry 

42. GS-DW1-1A G5-DWN-200011 2004-05 2839 3834 Dry 
(GSDOO1 NBAA) 

43. KKD-1A KK.QIfshore 2004-05 1054 3772 Dry 

44. KS-1·1 GK-DW.f 2004-05 2035 4624 Dry 

45. Cauvery CDW1-1A CY-OIS-DW·VII 1998-99 n1 2122 Dry 
(Surrendered) 

46. CY-OW-F-1 CY~N-2000101 2005-06 948 3552 Dry 

47. Mahanadi MNO-1 MN"()SN·2OOOI2 2005-06 795 3039 Dry 

48. MDW-2AI2B MN-OSN·200012 2006-07 2064 Gas 
(ShaIIowJDeep)' 
MN-OS-BA 

49. MDW-3 NEC-DWN-200212 2006-07 1067 2185 Dry 

Statement 1/ 

OR and Natural Gas CotpOnJtion Ltd. 
Cost 01 DBtIpWllter WeMs Drilled during 1997-2007 

(As. in crore) 

51.No. WeD No. PELINELP Name Year Csot 

2 3 4 5 

Krishna Godavari Basin 

1. G-t8 KG-OS·OW-IV t998-99 74.02 

2. G-1-9 KG-OS-OW-IV 1999-00 82.42 

3. KD-l-1 KG-OS·OW 2()oo'Ol 68.43 

4. KD-1-2A KG-OS·OW 2000-0t 45.54 

5. GO-1-l KG-OS-OW-III 2001-02 7S.n 

6. G-l-10 KG-OS-OW-IV 2002-03 71.11 



241 Wni'Mn Answets CHAITRA 28, 1930 (Saka) to Ollt1stions 242 

2 3 4 5 

7. G-1-11 KG-OS-OW-IV 2002-03 47.02 

8. GO-1-2 KG-QS-OW-III 2003-04 41.05 

9. G-4-2 IG 2003-04 65.43 

10. KO-2-1 KG-OS-OW 2004-05 159.35 

11. GO-2-1A KG-OS-OW-III 2004-05 44.09 

12. KD-3-1A KG-OS-OW-Extn. 2004-05 86.56 

13. GO-3-1 KG-OS-OW-III 2004-05 70.99 

14. GO-5-1A KG-OS-OW-III 2004-05 55.84 

15. KO-4-1 KG-OS-OW 2004-05 45_8 

16. G-4-3 IG 2004-05 41.56 

17. GO-4-3 KG-OS-OW-m 2004-05 38.23 

18. Vashista-1 A KG-OS-OW-IV 2004-05 110.94 

19. KG-OWN-98/5-L-1 KG-OWN-9815 2005-06 187 

20. Vashista-2 KG-QS-OW-IV 2005-06 75.49 

21. Vashista-3 KG-<j>S-OW-IV 2005-06 39.03 

22. G-4-4 IG 2005-06 54.51 

23. KD-1-3 KG-QS-OW 2005-06 94.62 

24. KG-OWN-9812-0-1 KG-OWN-9812 2005-06 94.62 

25. KG-OWN-98/4-K-1 KG-OWN-98/4 2005-06 43.18 

26. KG-OWN-98/4-A-1 KG-OWN-98/4 2005-06 91.43 

27. KG-OWN-98/2-A-1 KG-OWN-98/2 2005-06 64.59 

28. KG-OWN-9812-U-1 KG-OWN-9812 2005-06 85.05 

29. KG-OWN-9812-W-1 KG-OWN-9812 2005-06 88.67 

30. KG-OWN-9812-E-1 KG-OWN-9812 2005-06 74.62 

(shallow) 
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31. GD-6-1 KG-OS·OW-III 2005-06 220.95 

32. KG·OW·S-l Gl MI 2006-07 53.23 

33. KG·DWN-98/2-G-l KG·DWN-9812 2006-07 53.23 

34. KG·OWN-9812-UD-l KG-DwN-9812 2006-07 230.25 

Western Offshore 

35. KKOW-17-A KK·OW-12117 1997·98 23.83 

36. KKDW·A-l KK·OW·A 2000-01 67.67 

37. GKDW·A-l GGK·OW·I 2003-04 154.06 

38. GS·OW-2A-l Gs-DWN-2OOOIl 2004-05 27.86 

39. DWRO-l-1 BB-08-0W-1I 2004-05 201.32 

40. BR-BW-4-1 MB-DWN-2000/2 2004-05 28.87 

41. GS·DW-5-1 Gs-DWN-2OQI2 2004-05 36.78 

42. G8-DW1-1/A G8-DWN-2OOOIl 2004-05 64.19 
GSDOOl NBAIl A 

43. KKD-1A KK-Offshore 2004-05 103.95 

44. K8-1-1 GK-OW-l 2004-05 48.73 

Cauvery Offshore 

45. CDW-1A-l CY-08-OW-VII 1998-99 36.12 

46. CY·DW-F-1 CY·OSN-2000/1 2005-06 45.71 

Mahanadi Offshore 

47. MN-OSlA-l (MDW-1) MN-OSN-2000fl 2005-06 27.92 

48. MD-OSIB1 (MDW2A) MN-OSN-2000fl 2006-07 28.72 

MN·OS-82 (MOW-2B) MN-OSN-200012 2008-07 12.98 

49. MDW-3 NEC-DWN-200212 2006-07 47.47 
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Electric Power 

3717. SHRI HEMLAL MURMU: Will the Minister of 
RAILWAYS be pleased to &tate: 

(a) the details of funds allocated and released for 
upgradation and development of power capacity in railway 
quarters, railway complexes and other places including 
renewal of old electric wires and power connections in 
every railway divlsionlzone (zonal railway) during the last 
three years and current year till date; 

(b) the details of funds spent by each zone and 
division for this purpose during the above period; 

(c) whether there are problems in power supply and 
distribution due to non-renewal of old electric wires and 

power connections in quarters and offices of Indian 
Railways; and 

(d) if so, the effective measures taken by the 
Railways in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) A statement is 
attached. 

(c) and (d) No major problem has been encountered 
as replacements are planned on age-cum-condition basis 
and wherever additional infrastructure is required. Utmost 
care is taken to ensure safety of the system. 

Statement 

Details of the fund aRotmant and expenditure on works sanctioned during the last three years and till date are 
as under: 

(Fig. in lakh) 

SI.No. Zonal Rly. Fund Allotment Fund Utilized 

2004-05 2005-06 2006-07 2007-08 2004-05 2005-06 2006-07 2007-08 

1. CR 157.80 327.09 330.80 412.58 159.82 324.n 322.98 189.67 

2. ER 454.75 390.15 634.16 630.52 387.67 359.63 563.28 366.63 

3. EeR 268.64 233.53 165.66 309.89 268.64 157.53 80.00 216.00 

4. ECOR 325.64 439.54 672.55 981.95 116.9 2n.81 319.46 232.46 

5. NR 500.00 552.00 676.00 750.00 478.00 532.00 698.00 650.00 

6. NCR 82.00 113.97 242.89 225.62 n.56 64.31 In.38 227.90 
I 

7. NER 196.35 132.58 188.09 265.73 195.42 112.92 168.11 114.96 

8. NFR 230.34 302.4 350.12 491.39 168.67 244.63 331.01 261.80 

9. NWR 421.56 540.31 836.16 644.24 420.14 406.6 851.33 373.74 

10. SR 215.28 296.24 315.47 549.41 233.94 238.39 363.72 396.60 

11. SCR 135.00 132.00 126.00 175.19 155.71 96.30 134.74 242.13 

12. SER 181.68 213.75 335.51 484.64 139.14 179.33 247.02 91.01 

13. SECR 126.30 408.41 518.82 391.45 149.23 441.71 572.01 240.98 

14. SWR 45.24 51.52 168.36 121.06 61.02 167.00 114.07 65.03 

15. WR 103.50 124.89 95.69 102.30 93.30 114.90 76.46 129.55 

16. WCR 115.94 201.91 157.33 1~.23 73.68 223.11 126.45 246.75 

Total 3560.02 4460.29 5813.61 6735.20 3178.84 3940.94 5146.02 4045.21 

CR-Central Railway NER-North Eastem Railway SECR-South East Central Railway 
ER·Eastem RaHway NFR-Northeast Frontier Railway SWR-South Westem Railway 
ECR-East Central Railway NWR-North Westem Railway WR-Westem Railway 
ECOR·East Coast Railway SR-Southem Railway WCR-West Cen1r8l Railway 
NR-Northem Railway SCR-South Central Railway 
NCR-North Central Railway SER-South Eastem Railway 
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DI8ContInuanC8 of Navratna Statu. of 
Stete-owned 011 Companl •• 

3718. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Department of Public Enterprises 
has sought discontinuance of Navratna status for the 
State-owned oil companies; and 

(b) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) No, Sir. 

(b) Does not arise in view of reply to part (a) above. 

ComprehensIve Policy for Foreign tourlata 

3719. SHRI DALPAT SINGH PARSTE: Will the 
Minister of TOURISM be pleased to state: 

(a> whether the Union Government proposes to 
frame a comprehensive policy in consultation with Ministry 
of Home Affairs and StateIUT Governments to provide 
adequata security to the tourists particularty women and 
foreign. tourists at different tourist locations in the country; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefore? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATl AMBIKA SONI): (a) to (c) 'Public 
Order' and 'PoIice' are State subjects as per the Seventh 
Schedule to the Constitution of India and as such, 
registration, investigation, detection, and prevention 01 
crime, including cases relating to crimes against foreign 
and women tourists is primarily the responsibility of the 
State Governments. However, Ministry of Tourism in 
consultation with Ministry of Home Affairs, Ministry of 
Defence and State GovemrnentslUnion Territories is in 
the process of framing guidelines for formation of a 

Tourist Security OrganIzation comprIsing mainly 01 
Ex-Servicemen for the safety and security of tourislS. 

Protected Monument. In RaJuthan 

3720. SHRI DUSHYANT SINGH: WiH the Minister of 
CULTURE be pleased to state: 

(a) the details of Centrally protected monuments In 
Rajasthan; 

(b) the amount spent on the preservation and 
maintenance of these monuments during the last three 
years; and 

(c) the revenue eamed by the Government from 
these monuments during the last three years? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): Ca) The details of 
CentraHy protected monumenta are given in enclosed 
statement. 

(b) The amount spent on preservation and 
maintenance 01 these monuments during the last three 
years is as under: 

SI. No. Year 

1. 2005-06 

2. 

3. 

2006-07 

2007-08 

Amount Spent (As. In lakhs) 

285.00 

302.00 

285.00 

(c) There are 3 ticketed monuments In Rajasthan. 
The revenue earned from these monuments during the 
last three years is as under: 

SI.No. 

1. 

2. 

3. 

Year 

2005-06 

2006-07 

2007-08 

Revenue Earned 

47.89 lakhs 

51.90 Jakhs 

55.92 lakhs 

List of Centrally PfOItIcted MonumenllV'Sltfls in Rsjasthan 

SI.No. Name of the monument/site Locality District 

2 3 4 

1. Ajmer 

2. "jrner Ajmer 
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3. Delhi Gate GOIIslBting 01 one Archway Ajmer Ajmer 

4. Gateway 0/ Taragarh HUI Ajmer Ajmer 

5. Marble Pravilions and Balustrade on Ana sagar Bund and Ruins 0/ Ajmer Ajmer 
the Marble Hamam behind the Ana sagar Bund 

6. Saheli Bazar Buitdings in Daulal Bagh Ajmer Ajmer 

7. Tombs 01 Abdulla Khan and his wile Ajmer Ajmer 

8. Tomb 0/ AIlauddin Khan known as 'Sola Thumba' Ajmer Ajmer 

9. TripoIiaGate Ajmer Ajmer 

10. Kos Minar erected by Emperor Akbar Jaipur-Ajmer road Ajmer 

11. Kos Minar erected by Emperor Akbar Jaipur-Ajmer road Ajmer 

12. Baori on Jaipur-Ajmer road Ajmer Ajmer 

13. Kos Minar erected by Emperor Akbar Chhatri Ajmer 

14. Sarai Chhatri Ajmer 

15. Kos Minar erected by Emperor Akbar Ghughra Ajmer 

16. Kos Milar erected by Emperor Akbar Hoshiara Ajmer 

17. Kos Milar erected by Emperor Akbar Hoshiara Ajmer 

18. Kos Minar erected by Emperor Akbar Kair Ajmer 

19. Kos Minar erected by Emperor Akbar Khanpura Ajmer 

20. Mahal Badshahi Pushkar Ajmer 

21. Brahma Tempte Pushkar Ajmer 

22. AnciaIt Site Bhangadh Alwar 

23. Shiva Temple Neelkanth (Alwlr) AIwIr 

24. Ancient Remains Pandrupol Alwar 

25. LaIMasjid Tljara Alwar 

26. Siva Temple and Ruins Arthuna Banswara 

27. Ancient· Remains Vllhaldeva Banswara 

28. Ruins 01 Temples AtruiGaneshganj Baran 

29. Yupa PiHars Badva Baran 

30. Temple (12th century) Baran Baran 

31. Ancient Ruins and Structural Remains Krishna-vilas Baran 

32. Old Temple, Statues and Inscriptions Shergarh Baran 
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33. Akbar's Chhatri Sayan. 8haratpur 

34. Ancient Fort with its monuments Bayana Bharatpur 

35. Jahangir's Gateway Bayana Btlaratpur 

36. JIIajri Bayana Bharatpur 

37. locl1i's Minar Bayana Bharatpur 

38. Sarai Sad-ul-lah Bayana Bharatpur 

39. Usa Mancir Bayana Bharatpur 

40. Delli Gate out side Ih8 Bharatpur fort Bharatpur Bharatpur 

41- Faleh Burj near Allah Gate Bharatpur Bharatpur 

42. Fort waDs incIIdng Chowburja gate and Approach Bridges Bharatpur Bharatpur 
at the ChowbuIja and Ashtalllatu Gates 

43. Jawahar Burj and Ashtadhatu Gateway inside the Bharatpur fort Bhandpur 8h8tIIpur 

44. Moat surrouncing the fort waG Bharatpur Bharatpur 

45. Brahmabad kIgah Brahmabed (Bayana) 8haratpur 

46- Islam Shah's gate 8ayIna BharaIpur 

47. . Deeg Bhawans (Palaces) Deeg IhraIpur 

48. Looted Gun Deeg Bheratpur 

49. Marble ..IlOOIa Deeg Bharatpur 

SO. Chaurasi Khamba Temple Kaman 8hanItpur 

51. Ancient Mound MaIah 8haratpur 

52. Ancient Mound Noh BIIaratpur 

53. CoIos&at Image of Yalalha Noh Bharatpur 

54. La! MahaI Rupvas BhIratpur 

55. MahakaI and two other temples BijoIia BhiIwara 

56. Rod! inecripIion (121h century) BijoIia BhiIwara 

57. Rock Inscription withil the Paraswanath Temple compound (121h CAD.) BijoIia BtIIIwara 

58. Ancient'TempIe known as Kaner-ld-Pulli Khadipur 'IiIIage Shilwara 

59. Bhandasar Jain Temple Bikaner 8ilcaner 

60. Jain Temple of Susani goddess Morkhana Bikaner 

61. Wall Paintings of Hardoti School in the Palace Bundi 8imcI 

62. Ancient Mound KaIhawfai PatIn BundI 
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63. Ancient Mound Nainwa Bundi 

64. GhateIhwaI Temple Badoli Chitlaurgarh 

85. Kund Badoli Chiltaurgarh 

86. Shrinagar Chawri BadoIi Chiltaurgarh 

67. Temple 01 Aahtamata Badoli Chittaurgarh 

68. Temple 01 Ganesh BadoIi Chiltaurgarh 

89. Temple 01 Seshasllayan Badoli Chiltaurgarh 

70. Temple 01 Shiva and Kund Badoli ChiItauIgarh 

71. Temple 01 Trimurli BadoIi Chiltaurgarh 

72. Temple of Varnanevatar known as Narad Temple Badoli Chiltaurgarh 

73. Fort 01 a Chiltaur as a whole Chitlaur-garh Chiltaurgarh 

74. Manal (MahanaJ) Temple and Math Menal Chiltaurgarh 

75. Ancient Site and Remains together with adjacent area Hagari Chiltaurgarh 

76. Hathiwada enclosunt with Inscription together with adjacent land -do- Chiltaurgarh 

n. Archaeologic:aJ Sites and Remains al Jeora NiIodhlJeora Chitlaurgarh 

78. Ancient Mound Abaneri Dausa 

79. Baori Abaneri Dausa 

80. Harsat Mata-ka-Mandit Abaneri Dausa 

81. Banjaron-ki-Chhatri containing two pillars similar to ,the raMing pillars Lalsot Dausa 

01 Bharhul Stupe 

82. Ancient Mound Maheshra Dausa 

83. Ancient Mound Raniwas Dausa 

84. Ancienl Mound Sikrai Dausa 

85. Babur's Garden (Charbagh) Jhor (DhoIpur) DhoIpur 

86. Jogni-Jogna Temple Sone-ka-Gurja (Dholpur) DhoIpur 

87. Sher Garh Fort Dholpur DhoIpur 

88. Jain Temple Inscription Baroda Dungarpur 

89. Somnath Temple Deo Somnath Dungarpur 

90. Ancient Mound Baror Ganganagar 

91. Ancient Mounds Bhannar·Theri Ganganagar 

92. Two Ancient Mounds Sinjar Ganganagar 
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901. Ancient Mound Chak-8ll Gangenagar 

94. Two Ancient Mounds Mathula GIngInIgIr 

95. Ancient Mounds Rang MIhal Ganganagar 

96. AncIent Mound Tarkhanwala Dera Ganganagar 

97. Ancient Mounds BadopaJ Hlnumangarh 

98. Ancient Mounds Bhadraka~ Hanumangam 

99. Ancient Mounds DhokaI Hanumengam 

100. Fort Bhatner Hanurnangam Hanumangafh 

101. TI,,_ Ancient Mounds KaIIbengan HanumangartI 

102. Ancient Mounds MInak Hanumangam 

103. Ancient Mounds Munda Hanurnangafh 

104. Ancient Mounds Peer SUltan HInumangarh 

105. Ancient Mound PIIibIIIgIII'I Hanurnengarh 

106. Jama Mlsjid Amber JaIpur 

107. Lumi Hanlin's Temple Amber JIipur 

108. Sri Jagat Siromaniji Temple Amber JIIpur 

109. Sun Temple Amber Jaipur 

110. Excavated site 8airaI (Vtrltnagar) Jaipur 

111. Punderikji-ki-Haveti-Paintings in a I0OI'II ~ (JIIpur) JaIpur 

112. Temple containing Frasm Paintings GuItajI (Jaipuf) Jiipur 

113. Excavated site Sarnbhar Jaipur 

114. Fort incItdng Ancient Temples Jaisalmer Jai&aImer 

115. Ancient Site LodnNa Patan Jaisalmer 

116. Buddhist caves and Pilar Blnnayaga (Dag) Jhalawar 

117. Caves 01 Niranjani etc. EIinnayaga (08g) JhaIawar 

118. Ancient Ruins Dalsagar (Gangadhar) Jhalawar 

119. Ancient Ruins OhucIIafiya(Dag) JhaIawar 

120. Buddhist Caves Hathiagor Jhaiawar 

121. Old Temples near the Chandrabhaga Jhalrapatan Jhalawar 

122. Buddhist Caves, PiIIafS & Idols KoIvi (DIg) Jhalawar 

123. Fort Mandor Jodhpur 
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124. Wall Paintings on the palace of maharaja Gopal La! Karauli Karauli 

125. Siva Temple & two unpublished Gupla Inscriptions Charchoma Kola 

126. Temple, Fortwan & Statues Darraor (Mukundara) Kola 

127. Temple with Inscription Kanswa Kola 

128. Archaeological Site and Remains Gilund (Bhagawanpura) Rajasamand 

129. Fort of Kumbhalgarh as a whole Kumbhal-garh Rljasamand . 

130. Ghat wi1tI Inscriptions, Pavilions and Toranas Nav ChovoiIi Rajasamand 

131. Chetak Samadli Nathadwara Rajasamand 

132. Badahahi Bagh Khamner Rajasamand 

133. . Haldighatl Khamner Rajasamand 

134. Ralcla Talai Khamnor Rajasamand 

135. Ranthambhor Fort Ranlham-bhor Sanl Madhopur 

136. Jain Temple A1anpur (Sawai Madhopur) Sani Madhopur 

137. Persian Inscription in a 8aori Alanpur (Sawai Madhopur) Sawal Madhopur 

138. Hal'lhnath Temple Sillar Sikar 

139. Bisal DeojI's Temple Bio1aIpur Tonk 

140. Ancient Mound Bundwali Doongari Tonk 

141. Ancient Mound Gariagam (Newai) Tonk 

142. Devapura Barodia Mounds Jhalai Tonk 

143. Ha1hi Bhlla Khera (Kakor): Tonk 

144. Ancient Mound Nagar Tonk 

145. Excavated Site Nagar Tonk 

146. Mend Kill Tal Inscription Nagar Tonk 

147. Vupa Pillars in Bichpuria Temple Nagar Tonk 

148. Inscriptions in fort Nagar Tonk 

149. Inscription Pannr Tonk 

150. Excavated site Rairh (Nellllai) Tonk 

151. Kala Pahar Temple Todarais singh Tonk 

152. Kalyanraiji's Temple Todarais singh Tonk 

153. Laxmi Narainjfs Temple locally known as Gopinathp's Temple Todarai& singh Tonk 

154. Pipaji's Temple Todarais singh Tonk 
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155. Old SaDri locally known as Hadi-Rani-ka4<und 

156. Ancient Ruins 

157. Sas Bahu Temple 

158. Pralap Samadhi-Ruined Palace of Maharana Pralap 

159. Hawa MahaI known as Roathi Rani ka Mahal 

160. Mahal knOwn as Hawa Mahal 

161. Magazine Building in Akbar Fort 

50 Seater Aircraft Service for Trtpura 

3721. SHRI RANEN BARMAN: 
SHR1 NARAHARI MAHATO: 
SHRI HITEN BARMAN: 
SHRI SUBRATA BOSE: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) 'whether the Government is aware that the people 
of Tripura, particularly the students from Tripura pursuing 
studies in other States of the North-East are facing great 
troubles for not having air.flights between Agartala and 
Silchar and Agartala and Imphal; 

(b) if so, whether 50 seater aircraft will be deployed 
at least twice a week in the above sectors with an 
immediate effect; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
Alliance Air, a subsidiary of National Aviation Company 
of India Umited. under an MOU with North-East Council 
(NEC) operates a fleet of four ATR (48 &eater) aircraft 
in the North East Region exclusively. The routes and 
schedule of these aircraft are decided with the approval 

of NEC. At present, Alliance Air operates thrice weekly 

3 4 

Toda18is &ingh Tonk 

KaIyanpur Udalpl.lr 

Nagda UdaIpur 

Sarada Chavand Udaipur 

VaerpuIa (Jalsamand) Udaipur 

VeerpuI8 (Jaisamand) Udaipr 

Ajmer Ajmer 

service on Silchar-Agartala-Silchar route with ATR aircraft 
and IndiGo airlines operates 4 flights per week on 
Koikata-Agarta1a-lmphaJ.Kolkata sector and 3 flights per 
week on KoIkata-lmphaI-Agartaia-Koikafa sector. 

(d) Does not arise. 

Fund. for DPL 

3722. SHRI ANANTA NAYAK: WKI the Minister of 
CULTURE be pleased to state: 

(a) the total budget for Delhi Public library (OPL) 
for the last 10 years; 

(b) the amount spent by the DPL on books and 
reading materials during the above period; and 

(c) the reaction of the Govemment towards the low 
expenditure on reading materials by DPL? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM AND MINISTER OF STATE IN THE MINISTRY 
OF CULTURE (SHRIMATI KANTI SINGH): (a) and (b) 
The totel budget for Delhi Public Ubrary, for the last 10 
years and the amount spent by DPL on books and 
reading materials for the above period may be secn in 
the enclosed statement. 

(c) The Book Advisory Committees could not meel 
regularly during that period. Now, since 2007. the Book 
AdviSOry Committees have held regular selection 
meetings. 
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Statement 

Totlll Budget of DPL for the Illst 10 yelllS (Pllln & Non-Plan) 

(Rs. in Iakhs) 

Year Plan Non-Plan Total 

1998-99 75,80,000.00 4,83,00,000.00 5,58,80,000.00 

1999-2000 80,00,000.00 4,00,00,000.00 4,80,00,000.00 

20()()'01 86,00,000.00 4,70,00,000.00 5,56,00,000.00 

2001-02 56,00,000.00 5,00,00,000.00 5,56,00,000.00 

2002-03 1,00,00,000.00 5,00,00,000.00 6,00,00,000.00 

2003-04 1,19,16,116.00 4,75,00,000.00 5,94,16,116.00 

2004-05 1,50,00,000.00 5,62,00,000.00 7,12,00,000.00 

2005-06 1,50,00,000.00 5,80,00,000.00 7,30,00,000.00 

2006-07 2,00,00,000.00 6,35,00,000.00 8,35,00,000.00 

2007-08 1,00,00,000.00 6,45,62,879.00 7,45,62,879.00 

Amount Spent by DPL on Books ami Reading Ma/srial for /he last 10 YealS 

As. In Lakhs 

Year Plan (Books) Non-Plan (Newspapers & Periodicals) Total 

1998-99 56,71,463.00 4,70,486.80 61,41,949.80 

1999-2000 38,88,51)2.00 3,03,183.18 41,91,685.18 

2()()()'01 2,55,888.00 4,95,769.04 7,51,657.04 

2001-02 41,93,560.00 3,31,995.85 45,25,555.85 

2002-03 31,35,433.00 4,79,681.08 36,15,114.08 

2003-04 9,22,403.00 3,63,670.75 12,86,073.75 

2004-05 5,95,383.00 4,35,814.00 10,31,197.00 

2005-06 96,00,950.00 3,91,795.00 99,92,745.00 

2006-07 99,99,443.00 6,45,000.00 1,06,44,443.00 

2007-08 1,03,35,436.00 6,03,274.00 1,09,38,710.00 
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{Tmnslalion} 

Conatructlon of Railway Station 

3723. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to construct a 
station between Laxmibai Nagar and Mangella railway 
stations on the Indore-Devas-Ujjain section of Western 
Railway; 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No. Sir. 

(b) Does not arise. 

(c) No such proposal has been received in this 
regard. 

Air ServICH from Small Airports 

3724. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI JIVABHAI A. PATEL: 
SHRI HARISINH CHAVDA: 
SHRI AJIT JOGI: 
SHRt V.K. THUMMAR: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the steps taken by the Government to start air 
services from small airports of the country; 

(b) the names of the small airports from where air 
services has been started during the last three years 
alongwith the names of the sectors on which such 
services have been started; and 

(c) the steps takenlproposed to be taken to start air 
service from Disa Airport? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) Government 
has laid down foute dispersal guidelines with a view to 
achieve better regulation of air transport services taking 
into account the need for air transport services of 
different regions of the country including North-t:ast 
region. It is however. upto the airlines to provide air 
services to specifIC places depending upon the traffic 

demand and commercial vlabllitty. As such, the airlines 
are free to operate annywhere In the country subject to 
compliance of route dlapersal guidelines issued by 
Govemment. To fncrease the air connectivity between 
smaller cities. Government has now introduced the 
concept of scheduled regional airlines with a view to 
promote air connectivity within a region. expand air travel 
services for Tier II and Tier III cities and between specific 
regions. There are four regions Identified as North. South, 
West. East/North-East coinciding with the Flight 
Information Regions (FiRs) as defined by the Airports 
Authority of India (MI). The regional airlines are not 
permitted to operate on category I routes. However. the 
regional airlines of the southern region which has 3 
metros would be allowed to operate between the metros 
within the southem region namely Bangalore. Chennai 
and Hyderabad. 

(b) At present. scheduled air services are available 
tolfrom following 79 cltl •• : Agartala. Agaatl. Agra. 
Ahmedabad. Alzwal, Allahabad, Amritaar. Aurangabad. 
~. ~anaaJore, 8elgaum. Bhavnagar. Bhopal. 
Bhubaneahwar. Bhuj. Calicit, Chandlgarh. Chennai; 
Cochin. Colmbatore. Dehradun. Deihl. Dharamshala. 
Dibrugarh, Dimapur, Diu. Goa, Gorakhpur. Guwahati. 
Gwalior. Hubli. Hyderabad. Imphal. Indore, Jabalpur, 
Jaipur. Jammu. Jamnagar. Jamshedpur, Jodhpur. Jorha!, 
Kanda, Kanpur, Khajuraho. Ko/hapur. KoIkata, Kullu. Leh. 
Ulabari. Lucknow, Madura!, Mangalore. Mumbal. Napur. 
Pathankot. Patna, Porbandar. Port BlaIr. Puna. Raipur 
Rajamundry. Rajkot, Ranchi, ShIUong. Shimla, Silchar, 
Srinagar, Surat, Those. Tirupati. Trlchi. Trlvandrum, 
Tuticorin, Udaipur. Vadodara. Varanasi. Vidyanagar. 
Vijayawada. VlZSg. The information regarding names of 
the smaH airports from where air services has been 
started during the last three years aIongwith the names 
of the sectors on which such services have been started 
are being collected. 

(c) At present. No Scheduled airline is operating 
any air service tolfrom Disa airport. However, the airlines 
are free to operate anywhere In the country depending 
upon the traffic demand and commercial viabHIty subject 
to compUance of route dispersal guidelines issued by 
Govemment. 

{English} 

Sate of Natural Compresaed Gu by IOL 

3725. SHRI KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a) the rate at which IGL is buying and selling 
Compressed Natural Gas (CNG) in the NCT Deihl; 

(b) whether IGL is making huge profit margin to the 
tune of about 57%; 

(c) if so, the details thereof; and 

(d) the reasons for making such huge profit by IGL? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Indraprastha Gas Umited (IGL) is buying 
natural gas from GAIL (India) Umlted 0 As. 52201MSCM 
(thousand standard cubic metres) at calorific value of 
8422 KcalfSCM. The seHing price of Compressed Natural 
Gas (CNG) Is fixed after considering various costs viz., 
gas cost, compression charges, operation and 
maintenance cost, safety related cost, selling and 
distribution cost, depreciation and income tax. At Present, 
IGL is selling CNG in NCT of Delhi 0 As. 18.9OIkg, 
which is inclusive of excise duty of Rs. 2.38Jkg. 

(b) No, Sir. 

(c) and (d) Does not arise. 

New Parameters for Off Take of Urea from 
Oversee. Joint Venture. 

3726. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to &tate: 

(a) whether the Government proposes new 
parameters for off take of urea from overseas joint 
ventures; 

(b) if so, the details in this regard; 

(c) the reasons for introducing new parameters; 
and 

S1.No. Name of Year 01 
the inclusion 

project inllle 
Budget 

2 3 

(d) the extent to which new norms will bridge the 
gap In demand and supply of Indigenous urea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) to (d) Govemment is in the process of 
finalizing a policy for attracting new investments in the 
fertilizer sector both within the country and abroad. At 
this stage, the Govemment is looking into various options 
for offtake of urea from joint venture abroad, with an 
aim to encourage setting up of Joint Venture capacities 
abroad. 

{Ttanslationj 

Railway Projects In Madhya Pradesh 

3727. SHRI RAMPAL SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of the railway projects under 
construction in Madhya Pradesh; 

(b) whether these projects are running behind the 
schedule; 

(c) if so, the reasons therefor; 

(d) the steps taken by the Railway for early 
completion of these projects; 

(e) whether the Railways have given approval to 
raise the height of various railway platforms in Madhya 
Pradesh; and 

(f) if so, the progress made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) The details of 
ongoing projects faDing partlylfully in Madhya Pradesh 
are as under: 

Length Anticipated Expenditure Budget 
(in klns) Cost upto Outlay 

(As. in crore) 31.3.2007 2008-09 
(As. in crore) (As. in crore) 

4 5 6 7 

New Line 

1. Guna-Etawah via 1985-86 348.25 540.96 388.64 50 
Shivpur-Gwallor-Bhind 

2. Lalitpur-Satna, Rewa-Singrauli 1997-98 541 925.00 176.8 60 
& Mahoba-Khajuraho 
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3. 

4. 

5. 

1. 

2. 

3. 

2 

Dahod-Indore via Sardarpur, 
Jhabao & Ollar 

Ramganj Mandi-Bhopal 

Chhota Udepur-Dhar 

Jabalpur-Gondia inc\. 
Balaghat-Katangi 

Chhindwara-Nagpur 

Ratlam-Mhow-Khandwa-Akola 

3 

1989-90 

2000-01 

2007-08 

Gauge Conversion 

1996-97 

2005-06 

2008-09 

4 5 6 7 

200.97 678.56 56.07 20 

262 726.05 67.38 30 

157 570 0 14 

285 511.86 240 60 

149.52 618 13.38 80 

472.64 1421.25 o 32.94 

DoubIlngl3rd Line 

1. 

2. 

3. 

Kalapipal-Phanda 

Akodia-Mohemed Khera-
Shujalpur 

Bhopal-8ina 3rd Line 

1990-91 41.49 

~ 13.15 

2008-09 143 

125.n 92.7 4.99 

34.4 10.67 5 

428 o 50 

Raflway EIec:trIfIc8tIon 

1. 

2. 

Bina-Kota 

Ujjain-Indore & 

Dewas-Maksi 

2006-07 

2006-07 
(Suppl.) 

Actual expenditure incurred during 2007-08 will be 
known after finalization of the yearly accounts. The works 

are being progreued as per the availability of resources. 

Bhind-Etawah section of Guna-Etawah new line is 

delayed due to delay in clearance of Wild Life Sanctuary 

land. The land has been obtained recenUy after clearance 

of Central Empowered Committee. Mahoba-Khajuraho 

was targeted for completion by March 2008 and the 
same has been delayed due to failure of contracts and 

no response in risk & cost tender. The works are being 

expedited for early completion. 

(e) and (f) The information is being collected and 
wiu be laid on the Tabel of the Sabha. 

3003 168.49 0.5 33.84 

115 67.36 o 27.68 

{EnglishJ 

Bid for Operating Stake In email onahore Blocka 

3728. SHRI BASU DEB ACHARlA: WHI the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether attention of the Government has been 
drawn to the news item appeared in "Business Line" on 
January 19, 2008 captioned "GAIL" eyes operating stake 
in small onshore bloctal"; and 

(b) if so, the facts of the matter reported therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
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PATEL): (a) and (b) Under New Exploration Licensing 
Policy (NELP), launched in 1997, the Governrnent of 
India adopted International competitive bidding systern 
for offering acreages for exploration and production of 
oil & gas in the country. NELP has provided a level 
playing field wherein bids are invited from private public 
sector companies both Indian as well as foreign. No 
National Oil Cornpany including GAIL (India) Ltd. etc. is 
awarded blocks on nomination basis as they have to 
compete with other private/publicsector companies under 
NELP. Evaluation of bids is carried out by adopting a 
transparent and quantitative bid evaluation criteria. 57 
blocks (29 onland consisting 9 ·S· type blocks i.e. small 
size less than 200 sq. km. and remaining 20 A & B 
type oniand blocks, 19 Deep water blocks and 9 Shallow 
water blocks) are on offer under Seventh round of NELP 
(NELP-VI/) for exploration oil and gas. The bids for 
NELP-VI/ are due for submission on 25th April, 2008. 

ComprehensIve Aviation EmIssion Study 

3729. SHRI IQBAL AHMED SARADGI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government proposes to carry out 
a detailed and comprehensive aviation emission study 
to gauge the level of harmful gases and environmental 
impact arising from its rapidly-expanding aviation sector; 

(b) if so, whether a meeting was held in thel month 
of February, 2008 in this regard; 

(c) if so, the details and the outcome of the meeting; 

(d) whether any final decision has been taken in 
this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir. 

(c) to (e) The Government has decided to undertake 
a baseline study for ascertaining emissions from civil 
aviation in India. The Bureau of Energy Efficiency under 
the Ministry of Power has been mandated to carry out 
the study. The Terms of Reference of the Study are 
being worked out in consultation with the stakeholders. 

Pennl .. lon of Railway Crossings for Various 
Purposes 

3730. DR. VALLABHBHAI KATHIRIA: 
SHRI MADHUSUDAN MISTRY: 
SHRI P.S. GADHAVI: 
SHRI RAJU RANA: 
SHRI GANESH SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether a number of proposals for permission 
of railway crossings for various purposes including water 
supply projects are pending with railway authorities in 
various divisions and Bhavnagar division in particular; 

(b) if so, the details thereof, division-wise; and 

(c) the time by when the clearance will accorded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Information is 
being collected and will be laid on the Table of the 
Sabha. 

{Tmns/stionj 

Domestic and International Flights from 
Mahareshtre 

3731. SHRIMATI BHAVANA PUNDALIKRAO 
GAWAU: Will the Minister of CIVIL AVIATION be pleased 
to state: 

(a) whether the Government proposes to introduce 
direct domestic flights to other States of the country as 
well as international flights to foreign countries from 
Aurangabad, Pune and Nagpur in Maharashtra; 

(b) if so, the details thereof; 

(c) if not, the reasons therebr; and 

(d) the steps taken by the Government for 
Introducing the siad domestic flights from Aurangabad, 
Pune and Nagpur? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) While 
the National Aviation Company of India Limited does not 
have immediate plans to introduce more air services 
from Aurangabad, Pune and Nagpur due to non 
availability of spare capacity, lufthansa airlines of 
Germany have proposed operations on Pune-Frankfurt 
route with an all Business class A-319 aircraft. 
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/EngIish] 

Price. of Steel 

3732. SHRIMATI MANEKA GANDHI: Will the Minister 
of STEEL be pleased to state: 

(a) whether the steel prices of varieties have 
increased by more than 40% in the last one month; 

(b) if so, the details thereof and reasons therefor; 

(c) the action taken by the Government to bring 
down these prices; 

(d) whether the Government proposes to reduce or 
withdraw the custom duties to ease the imports of steel; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) The retail prices 
of representative category of steel items at four metros 
on 1 st March 2008 and 11 th April 2008 is given in the 
enclosed statement. The data in the table indicates that 
there is a wide fluctuation in price movement of different 
steel products. 

(b) The rise in price of steel is attributable to various 
factors both in the supply side as well as the demand 
side. On the supply side, rise in price of steel can be 
attributed to a steep rise in the price of critical input 
materials such as iron ore, coking coal and metcoke in 
domestic and international markets. On the demand side 
the mismatch in demand and supply is the main reason 
for the rise in steel prices. 

(c) In a liberalized acenario ;he price of steel is 
determined by the interplay of the market forces, 
Nonetheless. the Government has taken the following 
measures for stabilizing the steel prices In the domestic 
market. 

(i) The Govemment has over the years reduced 
the import duty on steel to the current level of 
5%. 

(Ii) The import duties on steel making Inputs have 
also been reduced over the years and also 
exempted in case of coking coal. In cue of 
iron ore it has been reduced to 2%. 

(iii) In the Union Budget Proposet 2008-09. the 
Import duty on melting 8CI8p has been reduced 
from 5°,{, to NIL 

(iv) In order to case the supply of Iron ore to 
domestic steel producers Government has 
imposed an export duty at the rate of Rs. 300 
per tonne on export of all verieties iron ore 
lumps. Export duty has also been imposed at 
the rate of As. 300 per tonne on export of iron 
ore fines with more than 62% Fe content and 
at the rate of As. 50 per tonne on export of 
iron ore fines with leas than 62% Fe content. 

(v) General Rate of Excise Duty has also been 
reduced from 16% to 14% in the Union Budget 
Proposal 2008-09. 

(vi) DEPB benefits on export of various categories 
of steel products have been withdrawn w.e.f. 
27.03.2008. 

(d) and (e) The Govemment is closely monitoring 
the movement in steel prices and win take appropriate 
fiscal measures, if necessary. 

Statement 

KoIbta 
11 th April 2008 
1st April 2008 

1 st March 2008 

Madre/ Ptice Inclusive 01 Tues & DutitJs 

Pig Iron TMT 10 Wue Rounds 16 PfateI HR 
LM mm Rods 8 mm 12 mm Coils 

Gr. IV 

31475 

33300 
25775 

mm 0.63 mm 

2 3 

43525 44000 

45625 455500 
36625 3n5O 

4 

40175 
44125 
36675 

5 

45175 
48000 
39750 

6 

45375 

44625 
39750 

(Rs./Tonne) 

CR GP Sheets Pencil 
Coils 0.63 mm Ingot 

7 

50000 
4n5O 
42750 

8 

51500 

49250 
48000 

9 

31400 

34000 
30250 
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2 3 

Deihl 

11th April 2008 34500 46325 4400 

1st April 2008 34000 51600 SOOOO 

1.lt March 2008 27250 41975 41000 

Mumbal 

11th April 2008 34000 47700 43250 

1 st April 2008 29100 49000 42500 

1st March 2008 22775 38750 35350 

Chenna! 

11 th April 2008 35530 48963 48100 

1st April 2008 28700 49750 43700 

1st March 2008 21000 39250 37000 

HelIcopter Services 

3733. OR. K. DHANARAJU: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether helicopter services especially in the 
activities of tourism and adventure sports In the country 
has improved compared to the last three years; 

(b) if so, the details thereof; 

(c) whether helicopters are to be pressed into service 
to cater to the short distance fliers; 

(d) if so, the details thereof; 

(e) whether any study has been made to improve 
tourism by deploying more helicopters in the country; 
and 

(I) If so, the details and the guidelines issued by 
the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) At 
present, Pawan Hans Helicopters Ltd. (PHHL) is providing 
helicopter on the long tann lease to Govt. of Meghataya, 
Sikkim, Arunachal Pradesh, Tripura, Nagaland. Andaman 

4 5 6 7 8 9 

44500 46700 48500 52000 51SOO 38600 

49000 48900 48000 51000 51800 41700 

41000 38050 37400 40800 46400 37500 

45050 NA 44350 49300 52000 38600 

44000 42750 42250 45250 49000 38250 

37450 37450 38475 39775 45750 30100 

45763 47650 46275 52000 58750 36400 

46000 46000 45500 46000 48500 40500 

38250 37500 37500 41000 49000 29000 

and Nicobar Island. and Lakshadweep Administration. The 
regular passenger services are being run under the 8geis 
of the respective State Govts.lAdmlnistrations as per their 
requirements. PHHL also provides helicopters to private 
parties during Amamath Dham yatra season. PHHL has 
been recently awarded the contract by Shri Mata 
Vaishnodevi Shrine Board of deployment of 2 Bell 
helicopter for running passenger services on Katra-
Sanjlchhat-Katra sector. 

Pawan Hans Helicopters Ltd. (PHHL) also operate 
passenger services from Augustmuni to Kedamath & 
Badrinath Dham twice in a year and also plans to further 
connect to important adjoining tourists/religious places in 
Uttaranchal such as Ghagharia. Hemkund Sahib. Shirdi 
from MumbailPune in Mahareshtra etc. In addition. some 
non-scheduled operators viz. Jagson Airlines. Deccan 
Aviation. Prabhatam Aviation. Himalayan Helisking, etc. 
are also carrying out operations with helicopteF.; and 
Mis. Himalayan Helisking is engaged in adventure sports 
also. 

(c) and (d) Pawan Hans . Helicopters Ltd. (PHHL) 
has plan to construct heliport at Delhi. NOIDA and 
Gurgaon. sUbject to aRotment of land by the concemed 
State Govt. for providing short distance services by 
helicopters. 
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(e) and (f) Pawan Hans Helicopters Ltd. (PHHL) 
has engaged the services of a Consultant to make 
Business Plan for Pawan Hans covering Evaluation of 
PHHL's current position in Indian Helicopter Industry. 
developing a business strategy for next 10 years 
including requirement for financial and human resources 
and the funding plan. 

Joint Venture between OHGC and British Gas 

3734. SHRI MANORANJAN BHAKTA: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government is assessing the 
proposal of Oil and Natural Gas for the joint venture 
with British gas company; 

(b) if so, the details thereof; and 

(c) the details of benefits likely to be achieved there 
from? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) The Government has not approved 
the proposal of Oil and Natural Gas Corporation Limited 
(ONGC) for alliance with British Gas Exploration & 
Production India Limited (BGEPIL) for exploration and 
development of three deep water blocks in the Krishna 
Godavari basin. The farm-in strategic alliance proposal 
in respect of BGEPIL was not adequately responsive in 
comparison to terms being offered during the open 
bidding process under New Exploration Licensing Policy 
(HELP). Therefore, Government decided that it would 
not be appropriate to accept the proposal at such a 
stage when our NELP process has achieved good 
credibility and support worldwide based on a transparent 
open bid system and speedy decision making process. 
The above blocks could be offered in the upcoming 
rounds of NELP as and when their exploration tenures 
come to an end. The Government has consistently been 
following a fuDy transparent and open methodology for 
awarding exploration blocks under NELP, and this has 
enhanced the image of Government among global 
investors. 

{Trsn.sltltion} 

Food Proc .... ng lnduWles In .. .,..thw .... 

3735. SHRI TUKARAM GANPAT RAO RENGE 
PATtL: Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government has received any 
proposal from Marathwara Agriculture University regarding 
setting up of food park in Parbhani; 

(b) if so, the details thereot; and 

(c) the steps taken so far regarding approval of the 
said proposal and the outcome thereof tift date? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBOOH 
KANT SAHAY): (a) to (c) Ministry of Food Prxessing 
Industries (MFPI) has received a proposal from 
Marathwada Agricultural University for establishment of 
Food Park at Parbani. in April 2008. MFPI had been 
prOviding financial assistance in the form of grant-in-aid 
for setting up of Food Park under its Plan scheme during 
10th Five Year Plan 025% of project cost in general 
areas and 33.33% of project cost in difficult areas, 
subject to maximum of As. 4 00 crore for creation of 
common facUities such as power supply, water supply. 
cold storage, warehousing facilities, effluent treatment 
plant. food testing analytical laboratories, common 
processing facilities etc. 10th Plan period has come to 
an end on 31st March, 2007. and MFPI has developed 
a revamped scheme for providing financial assistance 
for establishment of Mega Food Parks in the country 
during 11th FJVe Year Plan. The appItcant organization 
is being requested to submit • fresh proposal conforming 
to the guidelines of the new Mega Food Park scheme. 

{EngHsh} 

ServIce Protection CIa .... 

3736. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJlRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(8) whether the Union Government had inserted 
service protection clause st the time of formation 01 
Airports Authority of India; 
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(b) if 80, the details thereof; 

(c) whether the Union Government has inserted 
service protection clause at the time of privatization of 
Delhi and Murnbai Airports; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the steps taken by the Union Govemment to 
protect the services of Delhi and Mumbai Airports? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI .PRAFUL PATEL): (a) and (b) 
Yes, Sir. Section of Airports Authority of India (AAI) Act, 
1994 provides the necessary service protection to every 
officer or other or other employee of AAI. 

(c) to (f) Yea, Sir. Operation, Management and 
Development Agreements (OMDA) have been signed 
between AAI and the two Joint Venture Companies 
(JvCa) to whom Delhi and Murnbai airports were handed 
over on 03.05.2006. These JVCs have to absorb a 
minimum of 60% of the general employees (below OGM 
level) and make offer on terms that are no less attractive 
in terms of salary position etc. than the current 
employment terms to be determined on cost to cost to 
company basis. Those not absorbed or not willing to be 
absorbed in the JVC will continue to be AAI employee 
and would be re-deployed at other units of MI. 

o.vetopment of Tourlam Infraatructure 

3737. SHRt PRABHUNATH SINGH: Win the fflinister 
of TOURISM be pleased to state: 

(a) whether the Government has formulated any plan 
to develop tourism infrastructures in economically 
backward States having abundant tourism 'iaJ; and 

(b) if so, the details of States identifi .. 
purpose? 

Ir the 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) and (b) 
Development of tourism is primarily undertaken by the 
State GovernmentS/Union Territory Administrations. 
Ministry of Tourism, however, provides financial assistance 
to States/Union Territories on the basis of project 
proposals received from them in accordance with scheme 
guidelines subject to availability of funds and inter-se 
priOrity. State-wise details of projects sanctioned by 
Ministry of Tourism for development and promotion of 
tourism during 2007-08 are given in the enclosed 
statement. 

SJ.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

Statement 

PmjfICls Sanctioned by Ministry 01 Tourism 
during 2007-08 

(Rs. in Lakh) 

SlaleJUT Number of Projects Amount 
Sanctioned Sanctioned 

2 3 4 

Andhra Pradesh 9 2629.48 

Arunachal Pradesh 10 3330.12 

Assam 5 1271.90 

Bihar 3 1194.75 

Chandigarh 2 20.00 

Chhatlisgarh 4 1274.09 

Delhi 7 749.08 

Gujaral 5 576.58 

Haryana 11 2260.27 

Himachal Pradesh 12 2286.22 

Jammu and Kashmir 36 6851.15 

Jharkhand 7 1130.47 

Kerala 10 3124.31 

Kamataka 5 2004.71 

lakshadweep 782.73 

Maharashlra 5 1279.44 

Manipur 5 1110.n 

Meghalaya 2 674.40 

Mizorarn 5 1692.94 

Madhya Pradesh 16 3952.66 

Nagaland 21 2241.35 

Orissa 12 2376.30 

Puducherry 6 1610.88 

Punjab 397.89 
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25. 

26. 

V. 

28. 

29. 

30. 

31. 

2 3 

Rajasthan 2 

Sikkim 27 

Tamil Nadu 13 

Tripura 11 

Uttar Pradesh 7 

UtIaraktland 5 

West Bengal 12 

Total 2n 
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4 

1554.46 

6036.48 

2831.80 

1110.76 

2833.03 

2081.04 

3243.17 

64513.23 

promote the places of Buddhist interest in the country; 

(b) if so, the flnanctaI aselstance given to various 
States during the last three yeatS, till date; and 

(c) the infrastructures developed in Lalitgiri, Udaygiri 
and Ratnagiri in Orissa to facilitate Buddhist p~rirns 

and tourists at those places? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) Ministry of 
Tourism is promoting India as a country of diverse 
attractions including Buddhist herttage sites. The Ministry 
undertakes campaigns in the print, internet and electronic 
media in cIomeatic and 0YefH8S mart<et8 for this PUlllOse. 

Promotion of Buddhist Tourism 

3738. SHRI JUAL ORAM: Will the Minister of 

(b) State-wise details of projects sanctioned by 
Ministry of Tourism to State GovemmentslUnion Territory 
Administrations for development and promotion of tourism 
during the last three years are given in the statement. 

TOURISM be pleased to state: (c) The fonowlng projects have been sanctioned for 
developmentlupgradation of infrastructure at Lalitgiri. 
Udaygiri and Ratnagri in Orissa. (a> whether the Government has taken steps to 

Year 

2005-06 

Project 

Integrated development of Buddhist circuit of Lalitgiri, 
Ratnagiri. Udaygiri and Langudi 

Integrated development of Bhubaneshwar-Ohauti-Puri-Konark: 
circuit inctuding Khandagiri-Udaygiri Caves 

Statement 

(As. In lakh) 

Amount sanctioned 

740.67 

720.09 

The ProjBCIs SsnctionBd by Ministty of Tounsm from 2005-06 to 2()f)7-otJ. 

(Rs. In Lakh) 

S.No. StateJUT 2005-06 2006-07 2007-08 

No of Amount No of Amount No. of ' Amount 
projects Sancd. Projects Sancd. Projects Sancd. 
Sancd. Sancd. Sancd. 

2 3 4 5 6 7 8 

1. Andhra PTadeah 7 2615.82 3 1540.56 9 2629.48 

2. Assam 10 2,140.00 9 2453.39 5 1Z71.90 

3. Arunachal Pradesh 10 2240.16 12 1887.80 10 3330.12 
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1 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22-

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Bihar 

ChhattiIgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jhartdland 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mimram 

NagaIand 

Orissa 

Punjab 

Rajulhan 

Silddm 

TamO Nac1I 

Tripura 

Uttaranchaf 

UIIar Pradesh 

Weal Bengal 

Andaman and Nicobar 

Chandigarh 

Dadar and Nagar Haveli 

Delhi 

Daman and Diu 

Pond!cheny 

Total 

3 

3 

7 

5 

7 

6 

22 

5 

8 

13 

12 

9 

2 

10 

9 

10 

5 

7 

14 

19 

3 

13 

18 

S 

2 

2 

4 

o 
2 

253 
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1212.23 

lnS.59 

10.00 

2011.58 

639.71 

1645.00 

6,656.01 

1227.27 

1706.52 

4858.88 

3047.39 

2075.04 

49.80 

5.00 

2273.41 

2528.97 

2309.61 

1437.67 

2591.87 

~844.56 

4264.62 

716.26 

2738.00 

3905.23 

989.35 

6.25 

13.70 

29.79 

20.00 

262.28 

o 
469.39 

61316.96 

5 

2 

16 

o 
7 

5 

8 

29 

3 

4 

18 

10 

13 

9 

9 

9 

8 

13 

13 

8 

13 

11 

4 

16 

7 

10 

o 
2 

o 
5 

o 
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6 

1937.29 

3540.17 

0.00 

443.65 

1836.16 

1871.00 

5233.82 

956.35 

1323.89 

4474.02 

3668.47 

2839.05 

939.35 

1435.29 

2613.38 

2340.32 

2826.84 

3223.37 

953.84 

2609.42 

1866.41 

291.27 

1907.50 

3329.06 

2978.32 

0.00 

15.00 

0.00 

2400.09 

0.00 

7.00 

500.00 

64242.08 

to QuesIions 

7 

3 

4 

o 
5 

11 

12 

36 

7 

5 

10 

16 

5 

5 

2 

5 

21 

12 

2 

27 

13 

11 

5 

7 

12 

o 
2 

o 
7 

o 

6 

8 

1194.75 

1274.09 

0.00 

576.58 

2260.27 

2286.22 

6851.15 

1130.47 

2004.71 

3124.31 

3952.66 

1279.44 

1110.n 

674.40 

1692.94 

2241.35 

2376.30 

397.89 

1554.46 

6036.48 

2831.80 

1110.76 

2081.04 

2833.03 

3243.17 

0.00 

20.00 

0.00 

749.08 

0.00 

782.73 

1610.88 

64513.23 

282 
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land Encroached at Sahara Village 

3739. SHRI VIJOY KRISHNA: WiN the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Airports Authority of India raised the 
unauthorized wall on S.No. 26 H. No.1 CTS No. 153 
and S.No. 26 H. No. 3 CTS No. 154 of Sahara Village, 
Andheri while the land did not belong to it; and 

(b) if so, the steps taken to erase the said wall on 
the encroached land'? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): (a) No, Sir. 

(b) Does not arise. 

Food Processing Industries in Kamataka 

3740. SHRI G. KARUNAKARA REDDY: Will the 
Minister of FOOD PROCESSING INDUSTRIES be 
pleased to state: 

(a) whether the Government has received any 
proposal to develop and promote food processing 
industries in Kamataka; 

(b) if so, the details thereof; and 

(c) the funds provided during the last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHA Y): (a) to (c) Yes, Sir. During the last three 
years, namely, 2005-06, 2006-07 and 2007-08, 99 
proposals seeking grant from the Ministry for development 
and promotion of food proceSSing industries in Kamataka 
have been received. 88 approved grant of Rs. 1455.09 
lakhs. 

Power Plants of ONGC In Kamataka 

3741. SHRI G.M. SIDDESWARA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) 1he details of power plants of Oil and Natural 
Gas Corporation (ONGC) especialty in Kamataka; 

(b) the profit earned by each plant during the last 
three years; 

(c) whether there were any slow ups in any plant; 
and 

(d) if so, the details thereof and the reasons 
therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): <a) to (d) Oil and Natural Gas Corporation 
Umited (ONGC) does not have any commtHCial power 
plants operating especially in Kamataka. ONGC has 
captive power plants meeting the intemal requirements 
of different plants and work centers, from which no profit 
is earned. 

/TmnslationJ 

C~ In Uttar Pradnh lind Bihar 

3742. SHRI CHANDRA DEV PRASAD RAJBHAR: 
WHI the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to &tate: 

<a) the names of Central Public Sector Undertakings 
(CPSUs) functioning in Uttar Pradesh and Bihar; 

(b) the percentage of CPSUs situated In the said 
States; 

(c) whether the Govemment has set up any CPSUs 
in the said States during the last flYe years; 

(d) if so,the details thereof; 

(e) if not, the CPSUs /lka!y to be set up in the said 
States in the near future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI RAGHUNATH JHA): (a) and (b) Registered office-
wise names of Central Public Sector Enterprises (CPSEs) 
In the States of Uttar Pradesh and Bihar are given in 
the enclosed statement. Total 94 CPSEs ancI58 CPSEs 
alongwith a gross block of Rs. 53253 crore and 
As. 18081 crore respectively were having their presence 
In these states. The % of gross block in these states 
was 6.81% and 2.31% respectively of the total gross 
block of As. 782992 crore of all CPSEs as on 31.3.2007. 
The state-wise and enterprise-wise details of gross block 
in CPSEs are given in Statement 13 off Volume I of the 
Public Enterprises Survey, 2006-07. which was laid in 
the Parliament on 28.2.2008. 
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(c) and (d) No, Sir. 

(e) The decisions to set up CPSEs are taken by 
the concerned administrative MinistriesIDepartments in 
consultation with various stakeholders and with the 
approval of the competent authority. 

StlItemenl 

List of Central Public Sector Entstpris6S (CPSEs) 
functioning in Stats of Uttar Pradesh and Bihar 

Uttar Pradesh 

1. Artificial Limbs Mfg. Corporation of India 

2. Bharat Immunologicals & Biologicals Corporation 
Ltd. 

3. Bharat Pumps & Compressors Ltd. 

4. Bharat Yantra Nigam Ud. 

5. British India Corporation Ud. 

6. Broadcast Engineering Consultants India Ltd. 

7. Brushware ltd. 

8. National Handloom Development Corporation ltd. 

9. Scooters India Ltd. 

10. Triveni Structurals ltd. 

Bihar 

1. Bharat Wagon & Engineering Company ltd. 

2. Bihar Drugs & Organic Chemicats ltd. 

3. Pyrites Phsophates & Chemicals ltd. 

{English} 

Safe Operation from Bangalore Airport 

3743. SHRI S.K. KHARVENTHAN: WIll the Minister 
of CIVil AVIATION be pleased to state: 

(a) whether the air traffic controllers have held that 
the new Bangalore International Airport is ready for safe 
operations as reported in The Hindu dated March 9, 
2008; 

(b) if so, the facts and the details thereof; 

(c) whether adequate steps have been made for 
sate landing and departure of flights in the proposed 
new airport; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) New Bangalore International Airport is 
under construction and not yet licenced for public use. 
All necessary arrangements, including CNs/ATM facilities, 
would be in place for safe landing and departure of 
flights before the licence is issued to the airport. 

Welfare of Older Persona 

3744. SHRI K.C. PAlLANI SHAMY: Will the Minister 
of SOCiAl JUSTICE AND EMPOWERMENT be pleased 
to state: 

<a) the amount allocated for the programme of 
'welfare of older people' during the last three years; 

(b) whether the amount allocated for the purpose 
has not been fully utilized and the un utilized amount 
have been diverted to various other schemes; 

(c) if so, the details along with the reasons therefor; 
and 

(d) the steps taken by the Government for the 
purposeful utilization of the amount allocated for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBUlAKSHMI JAGADEESAN): (a) to (c) The details 
of amount allocated and expenditure incurred during the 
last three years under the scheme of "An Integrated 
Programme for Older Persons· are given below:-

Year B.E. Expenditure 
(Rs. in crores) (Rs. in crores) 

200S-06 19.80 14.00 

2006-07 28.00 12.53 

2007-08 22.00 16.12 
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Since it is a demand driven scheme. the 
disbursement of grant-in-aid depends upon the timely 
receipt of complete proposals. 

(d) A system of State wise National allocation of 
funds and State level GIA Committee has been 
introduced to ensure optimum utilization of allocated 
funds in the respective States. 

Security Threats In the Railways 

3745. SHRI KAILASH MEGHWAL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether any deliberations took place among 
various concerned Ministries in December 2007 regarding 
the entire gamut of Railway security including the safety 
of passenger and property; and 

(b) if so, the details and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. 
However, on 13.1.08, a high level meeting between 
Home Minister and Railway Minister was held in the 
Ministry of Railways to review overall security system in 
Railways. which was attended by senior officials of Home 
and Railway Ministries and following decisions were 
taken:-

1. There is a need for better cooperation and 
coordination between RPF, GRP, State Police 
and lB. To ensure these objectives. Ministry of 
Raitways will nominate State-wise Nodal Officers. 
List of such nodal officers will be sent by 
Railways to lB. 

2. Present set up of Intelligence and coordination 
among various stakeholders is not proper. 
Therefore. a mechanism will be set up for 
intelligence sharing and dissemination among 
them especially Intelligence Bureau, Railway 
Protection Force and State Police. 

3. RPF will accord top most priority to the security 
of passengers among its charier of duties. 

4. Owing to increase in the charter of 
responsibilities after amendments in the RaIlways 
Act and the RPF Act, which give the 
responsibility of the security of Railway property, 
passengers and passenger area to the RPF, 

there is a definite need to proportionately 
increase the strength of RPF. 

5. In view of increased responsibility on the face 
of high vulnerability of Railways & travelling 
public, legal empowerment of RPF is essential 
for providing effective security to passengers & 
passenger area. ThIs should be examined and 
necessary amendments in the Act and rules may 
be resorted to. 

6. Suitable measures be taken to remove 
stagnation in RPF OffIcers' Cadre duly ensuring 
that their promotional & Career prospects are 
brought at par with other Group 'A' services of 
Indan Railways. 

7. Concepts of Security should be in built in the 
Railway project, especially in disturbed regions. 
at the time of inception of the project. 

8. It was agreed that RPF needs to be provided 
with appropriate security gadgets and electronic 
surveillance equipment. Adequate budgotary 
proYiaion will be made available for this at the 
appropriate state. 

a.n on SeIling of l'IInk Bottom Sludge 

3746. SHRI SANTOSH GANGWAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) the total vaJue of orders given to TERI in last 
five years by ONGC and detall8lvalue of orders given 
on nomination basis without inviting tender; 

(b) whether there is any ban on aerung of tank 
bottom sludge by petroleum producing and refining 
companies like ONGC, OIC; 

(c) if eo, the quantity of tank bottom sludge sold by 
these companies to vendors in last ten years; 

(d) whether there is any Ii8t of vendors is approved 
by Mlo Environment and Forests (MOEF) for handling 
of tank bottom sludge; and 

(e) if eo, the reasons for not aeHing the tank bottom 
sludge, which is a valuable raw material for recovering 
wax and oil by ONGC to MOEF approved vendors and 
destroying the same by paying huge amount to TERI or 
other agencies at very high cost? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (e) Under the provisions of The Hazardous 
Waste (Management and Handling) Rules, 189, Tank 
Bottom Sludge comes under the category of hazardous 
waste and Oil Companies are complying with all 
obligations for safe disposal of tank Bottom Sludge as 
per provisions of these rules. While there is a list of 
approved vendors for selling of the Tank Bottom Sludge, 
due to certain reports of improper and spurious use of 
the said products by certain vendors, ONGC being 
responsible corporate took a deliberate and conscious 
decision of not selling the Tank Bottom Sludge and 
decided 1hat sludge at all installations be disposed 
through bio-remediation/incineration or any standard 
procedure. Through bioremediation wherein the 
indigenous microflora is used to degrade the oily waste 
into harmless constituents like carbon dioxide and water 
along with incremental beneficial microflora is generated. 
With this objective ONGC has entered into an agreement 
with TERI and under 1hat agreement the process of bio-
remediation through the use of Oil-Zapper a patented 
technology, is being practiced all over ONGC for the 
safe disposal of oily sludge/oil contaminated soil etc. 
Internationally multinational oil companies are using bio-
remediation for treatment of such products. 

In the case of Indian Oil Corporation Ltd, Digboi 
Refinery with the approval of Assam State Pollution 
Control Board has been selling Tank Bottom Sludge to 
local small scale industries. Year-wise break JUP of 
quantity them sold by Digboi Refining is given below: 

2001-02 18.984 MT 

2002-03 678.637 MT 

2003-04 389.148 MT 

2004-05 839.898 MT 

2005-06 847.603 MT 

2006-07 79.480 MT 

2007-08 154.400 UT 

Also, Gujarat Refinery, Vadodara had sold one lot 
of ETP sludge of 2000 MT in March, 2000. However, 
present practice in other refineries is to recover maximum 
oil from the oily sludge through meHing pitslcentrifuge 
etc. The residual sludge contains less than 10% of oil 
which is bio-degraded in the refinery premises through 

bio-remediation process developed jointly by MIs TERI 
& IOel (R&D). 

Welfare Schemes fot MinorHles 

3747. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of MINORITY AFFAIRS be pleased to state: 

(a) the schemes proposed to be launched by the 
Govemment for the weHare of the minorities in the State/ 
UTs including Guiarat; 

(b) the salient features of 1hese schemes; 

(c) the status of implementation of the existing 
schemes, State-wise; 

(d) the actual benefits accrued to the minorities, 
State-wise; 

(e) the complaints/suggestions received so far in 
respect of such schemes, State-wise; and 

(f) the steps taken/being taken by the Union 
Govemment in this regard? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY): (a) and (b) The Prime Minister's New 15 
Point Programme for the WeHare of Minorities was 
announcea in June, 2006. Among the important schemes 
included in the programme are the following:-

(i) Merit-cum-means based scholarship for technical 
and professional courses at undergraduate and 
post-graduate level, 

(ii) Post-matric scholarship scheme, 

(iii) Pre-matric scholarship scheme, 

(iv) Free coaching and allied scheme, 

(v) Schemes of Maulana Azad Education 
Foundation, 

(vi) Schemes of National Minorities Development 
Corporation. 

The Programme also envisages earmarking of 
benefits for minorities in schemes considered amenable 
to such earmarking. The details of the programme are 
available on the website www.minorityaflairs.gov.in 
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(e) and (d) Schefne..wiae and state-wise details of 2 
funds released and number of beneficiaries are given in 

3 4 

the enclosed statement. 19. Gujaral 123 2010508 

(e) No complaints have been received In respect of 20. Uttar Pradesh 3639 70284508 

these schemes. 21. Tripura 2 eoooo 
(f) Does not arise. 22. Uttarakhand 24 5110705 

Statement 23. Punjab 528 15239000 

24. JhaJ1dIand 389 10225345 
Schsme-wise and State-wiss defllils of funds flIItNIsed 

IIIId num/Jer of benefici8rit1s for 2007-1J8 25. Puducheny 4 90815 

26. Haryan& 132 2997222 
(i) Merit-cum-means based scholarship for technical 

and professional course at undergraduate and post- 27. Jammu ... Kuhmir t012 14645521) 
graduate level 

Tolat 17177 407986452 
S.No. StateIUT No. of Students Total amount 

released (Ii) Post-Metric scholarship scheme lor the year 
(in rupees) 2007-08 

2 3 4 S.No. StaIeIUT No. of Total amount 
students reIeeIed 

1. Kamataka 879 24644578 [II rupees) 

2. Orissa 81 2234970 1. Delhi 453 17,40,345 
·3. KeraIa 1786 39685717 2. Halyana 255 13,52,837 

4. Tamil NaciJ 1311 35127534 3. Himachal Pradesh 81 4,41,435 

5. Bihar 1595 37281737 4. Kamataka 2980 1,51,49,190 

6. Madhya Pradesh 393 10386896 KamaIIIra Additional 2781 

7. Goa 29 756715 5. KeraIa 4309 83,58,310 

8. Himachal Pradesh 11 257951 6. MadIya Pradesh 1613 61,56,734 

9. Delhi 178 4611319 7. MahatuhIra 5188 2,22.5 1. 700 

10. Chhatlisgam 11 764550 8. MeghaIaya 008 1.85,783 

11. Assam 504 13316841 9. Mizoram additional 682 41,81,200 

12. Andhra Pradesh 889 22291573 10. Oriaa 123 6,30,150 

13. Meghalaya 3 678835 11. Puducherry 31 84,573 

14. Rajas1han 550 13468007 12. P\qab 1583 56,53,190 

15. Manipur 83 3112352 13. RajuIhan 1_ 83,76,640 

16. MizDram 88 4019500 14. Tamil Nadu 2846 98.28,486 

17. Maharaahtra 1126 28838525 15. Tripura 86 1,28,882 

18. West Bengal 1897 50365129 Total 24,816 9,83,24,255 
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(iii) Pre-matric scholarship scheme (iv) Free coaching and allied scheme for the year 

The scheme Is being implemented w.e.f. 2008-09. 2007-08 

S.No. State No of Institutes No. of 
Sanctioned for students/candidates 

financial assistance to be coached 

1. Assam 4 90 
2. Andhra Pradesh 3 185 
3. Chhattlsgarh 80 
4. Delhi Total 6 243 

5. Kamataka Total 7 450 

6. Orissa Total 3 190 

7. Rajasthan 12 1004 

8. Madhya Pradesh 2 90 

9. Manipur 3 160 

10. Jammu and Kashmir 240 

11. Mizoram Total 2 250 

12. Punjab 2 210 

13. Haryana 50 

14. Uttar Pradesh 13 675 

Grand Total 60 3917 

(v) Schemes of Maulana Azad Education Foundation 2 

S.No. SIaIeIUT No. of Total amount 7. Jhartdland 
benefICiaries reIeued 

(NGOs) (in rupees) 8. Kamataka 

9. Kerala 
2 3 4 

Madhya Pradesh 10. 

1. Andhra Pradesh 3000000 11. Maharashtra 

2. Bihar 0 0 12. Manipur 

3. Delhi 250000 13. Rajaslhan 

4. Gujarat 0 0 14. Tamil Nadu 

5. Haryana 0 0 15. Uttar Pradesh 

6. Jammu and Kashmir 1000000 Total 

Total amount 
released (in rupees) 

3 

o 

1347500 

3206875 

1311800 

4128174 

7557375 

3033800 

15295310 

1255870 

1567750 

920115 

5358500 

2898875 

140000 

10206525 

58228469 

4 

200000O 

o 
300000O 

o 0 

4 4500000 

2 2500000 

o 0 

3 6300000 

10 900000O 

24 31550000 
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(vi) Scheme of National Minorities Development 
Corporation 

S.No. StateIUT 

1. Andhra PnIdesh 

2. Assam 

3. Bihar 

4. Chandigarh 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

,14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

Chhattisgarh 

Delhi 

Gujarat 

Himachal Pradesh 

Haryana 

Jammu and Kashmir 

Jharkhand 

Kerala 

Kamataka 

Madhya Pradesh 

Maharastrtra 

Orissa 

Punjab 

Pondicherry 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

To1aI 

No. 01 
beneficiaries 

2631 

654 

893 

13 

o 
107 

474 

375 

1073 

1350 

218 

10250 

1234 

o 
1933 

80 

62 

1000 

1681 

o 
1875 

57 

626 

8042 

75 

615 

o 
12415 

Total amount 
released 

CUI rupees) 

888.70 

134.00 

204.50 

5.00 

0.00 

21.25 

200.00 

150.00 

450.00 

387.72 

54.44 

3150.00 

525.00 

0.00 

BOO.OO 

1.80 

3.60 

400.00 

712.50 

0.00 

750.00 

22.50 

252.25 

1516.00 

30.00 

45.00 

0.00 

3707.74 

14412.00 

Alrporta In Weal Ben .. 1 

3748. SHRI RANEN BARMAN: 
SHAI NARAHARI MAHATO: 
SHAI HITEN BARMAN: 
SHRI SUBRATA BOSE: 

WIU the Minister of CIVIL AVIATION be pleased to 
state: 

(a' whether there is a proposal to start and make 
operational some small airports in the State of West 
Bengal; 

(b) If so, the details thereof; and 

(e) the time by which these airports are likely to 
start operation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL)t (a) to (el 
Development of the following airports in West Bengal 
has been planned/undertaken by Airports Authority 01 
India (AAI): 

Behala-The strengthening of existing runway is In 
progress for activation of Behala Flying Club. Further, 
there are plans for extension of runway to 4500 ft. for 
ATA type 01 aircraft operation subject to availability of 
land by the State Government. 

Maida-Additional land reqUirement has been projected 
to the State Government under an MOU for development! 
operationaJization of the airrport for ATA type of aircraft. 

Coach Behar-This airport has been developed and 
declared operational w.e.f. from 15th AugUst, 2007 for 
ATA type of aircraft operations. 

Complaint. against Director, Deihl Public Library 

3749. SHAt ANANTA NAYAK: 
SHAI FAGGAN SINGH KULASTE: 
SHAt MAHAVIR BHAGORA: 

WiD the Minister of CULTURE be pleased to state: 

(a) whether the Government has received any 
complaint trom the staff, employees unlonISC-ST, weHara 
association of DPL against the Director; 

(b) if so, the details thereof; 



297 CHAITRA 28, 1930 (Ssk8j to Oueslions 298 

(c) the number of employees suspended/dismissed! 
re-instated, again suspended!dlsmissed after reJinstation 
during the last ten years; 

(d) the number of staff denied promotion and ACP 
benefits and the ground for their deprival of the promotion 
and other service benefits; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM AND MINISTER OF STATE IN THE MINISTRY 
OF CULTURE (SHRIMATI KANTI SINGH): (a) to (e) The 
information is being collected and will be laid on the 
table of the House. 

Inveatment by IOC In Research and 
Development Sector 

3750. SHRI KISHANBHAI V. PATEL: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
&tate: 

<a) whether Indian 011 Corporation (IOC) proposes 
to invest Rs. SOO crore in Research and Development 
sector; 

(b) if so, the details thereof; 

(c) whether IOC thrust areas for research to .thieve 
energy independence in the country has been Identified 
by the IOC; and 

(d) If so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS <SHRI DINSHA 
PATEL): <a) and (b) Indian Oil Corporation Limited (IOC) 
proposed to invest in the following areas: 

(i) Consolidation of ongoing re&e¥.Ch activities in 
the areas of lubricants, refinery processes and 

catalyst. 

(ii) Development research in the existing areas as 
weD as new areas of research such as petro-
chemicals, nano-technologies, bio-technology 

and anemate fuels. 

(c) and (d) IOC has identified anemative energy 
sources, viz, bio-fuels, bio-diesel and hydrogen as thrust 
areas and significant research is being conducted in 
these fields. 

InductIon of CPL Holders 

3751. SHRI BRAJA KISHORE TRIPATHY: 
SHRI NAND KUMAR SAl: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

('il) whether the Government has asked the airlines 
to induct and train Indian commercial pilot licence 
holders; 

(b) if so, the details in this regard and the reaction 
of private airlines thereto; 

(c) the number of Indian Commercial Pilot Licence 
holders facing hardship to get a job in the country; and 

(d) the eXlent to which such Indian CPL holders will 
get benefit of this new orders of the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir. As per Para 3(ii) of Civil Aviation Requirements 
Section 7, Flight Crew Standard, Series G Part II, 
validation of foreign pilot's licence is done only for Pilot 
in Command (PIC) or Co-Pilot. For Co-pilot functions, 
Indian pilots should be trained and' employed as co-
pilots by the operator. In case, the flight is required to 
be operated by foreign pilots, acting together as PIC 
and Co-Pilots, an Indian pilot is required to be on board 
for the training/supernumerary flying. 

(c) and (d) Directorate General of Civil Aviation 
(DGCA) has not received any such complaints. However, 
DGCA has decided that foreign co-pilots will normally 
not be given authorisation after 31.05.2008 unless 
adequate justification is provided by the operator. This 
measure would be a help to phase out foreign pilots to 
act as co-pilots and enable absorption of India co-pilots. 

Railway Protection Force Mitra Scheme 

3752. SHRI IQBAL AHMED. SARADGI: Will the 
Minister of RAILWAYS be pleased to state: 
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(a) whether the Railway Protection Force Mitra 
Scheme intended to involve the indiVidual in boosting 
the safety and security of the Indian Railways, is stili a 
distant dream from achieving its core objectives; 

(b) if so, whether the welfare part of the scheme 
has helped the RPF reunite around 100 missing chHdren 
with their parents, with the help from NGOs; 

(c) whether people who frequently use the railway 
facilities have been associated with it in a special way 
are selected by the different zones; 

(d) if so, to what extent this scheme has so far 
been helpful and beneficial; and 

(e) the steps taken by the Railways to publicise the 
objectives and benefits of the &Cheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. The Railway 
Protection Force Mitra Yojana has been launched over 
Indian Railways and efforts are continued to involve 
Railway passengers in controlling criminal activities on 
Railways. 

(b) Yes. Sir. Hundreds of missing children have been 
rescued from various Railway stations and restored to 
their parents with the help of NGOs. 

(c) and (d) Yes, Sir. The Railway passengerslpublic 
who have been helped by RPF at some point of time 
are being identified and enlisted in the scheme. In 
addition, more categories of persons/organizations like 
NGOs are also being enlisted in the scheme over various 
Zonal Railways. Positive response is being received from 
such personsINGOs at various levels in achieving the 
objectives of the scheme. 

(e) Wide publicity is being given by distributing 
brochures amongst the benefieiarlesfpublie, duty 
incorporating the objectives of the scheme and organizing 
periodical meetings between beneficiariesipersonslNGOs, 
included in the scheme. 

/Translation! 

Strike by Airport Staff 

3753. SHRI HEMLAL MURMU: WtH the Minister of 
CIVil AVIAT.ON be pleased to state: 

(a) whether recently Indian Air Force has been 
deployed to deal with the strike of airport staff; 

(b) if so, the details thereof; 

(c) whether the Government has wamed to take 
action under Essential Services Maintenance Act against 
staff on strike; 

(d) if so, the detailS thereof; and 

(e) the steps taken in light of orders issued by Union 
Govemment to the State Govemments to deal with strike 
at their level? 

THE MINISTER OF STATE OF THE MINIStRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir. Air Headquarters was requested to augment 
the safety services and manpower were deployed by 
Indian Air Force (IAF) at some AiIports to deal with the 
strike of airport staff. 

(c) and (d) Yes, Sir. The Gazette Notification dated 
25.2.2008 was issued by the Lt. Govemor of NeT 01 
"Delhi declaring all the services under the Airports 
Authority of India (MI) Act, 1994 as Essential Services 
under ESMA. 1974 and instructions were issued to MI. 

(e) Chief Secretaries/Administrators of all the States! 
Union Territories were advised to issue appropriate 
instructions to all local authorities including District 
Magistrates and Police Authorities for making necessary 
provision of electricity, water, fire brigade, security etc. 
to the local Airports so that normal operations at the 
airports are not hindered in any manner. 

{English] 

AvltdJon FaclUtlu In .... Bengel 

3754. SHRI SUNIL KHAN: Will the MInister of CIVIL 
AVIATION be pleased to state: 

(8) the number of airports in the country are lik~ 
to be privatised; 

(b) the details of the construction worit at Asansol 
airport nearby Durgapur; and 

(e) .the time by which the modemiaation work at 
Dum Dum will take place? 



301 CHAITRA 28, 1930 < Sak8} to Ouestions 302 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEl): (a) There are 
no plans to privatise any existing airport in the country. 

(b) FeaaibHity report has not yet been received from 
the promoters of AsansoVDurgapur airport project. 

(c) The modernisation of Dum Dum airport (Koikata 
airport) is likely to be completed by June 2010. 

Cooperation between India and Namibia 

3755. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether Namibia has sought Indian cooperation 
to build and upgrade its railway infrastructure; 

(b) if so, the details thereof; 

(c) the steps taken by the Union Government on 
the request Namibian Government thereon; 

(d) whether any MoU has been signed with the 
Namibian Government thereon; and 

<e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes, Sir. Co-
operation of Indian Railways has been sought to upgrade 
the railway system in Namibia. Mr. N. Kaapanda, !-ton'ble 
Minister of Works, Transport and Communication, 
Government of Namibia along with a delegation visited 
India in February, 2008 on the invitation of Minister of 
Railways, Government of India to explora the possibility 
ofco-operation in the rail sector. RITES and IRCON 
International Limited, Public Sector Undertakings of Indian 
Railways have shown interest in railway expansion plans 
in the areas of new Railway lines, upgradation of present 
railway lines, development of dry port & container 
terminals, training of railway engineers etc. 

(d) No, Sir. 

(e) Does not arise. 

Production of Ethanol 

3756. SHRI BASU DEB ACHARIA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether Indian Oil Corporation has planned to 
enter ethanol production and cultivation of plants like 
Jatropha to be used lor blending with Diesel for 
expanding its business in bio-fuel category; 

(b) if 60, the details thereof; and 

(Cl the action taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) 10C is planning cultivation of 
Jatropha and other energy crops for the production of 
bio-diesel for blending with diesel. 10C has signed MoU 
with Government of Chhattisgarh on 19th November 2007 
for entering into bio-diesel' business in the State. In 
Madhya pradesh 10C has applied for 30000 hectares of 
non-forest wasteland for energy crop plantation. So far 
2000 hectares have been allotted. 

(c) A Joint Venture Company is proposed to be 
formed between 10C and Government of Chhattisgarh 
and JVC would initiate the crop plantation in the State. 

Railway Zones 

3757. SHRI JUAL ORAM: Will the Minister 01 
RAILWAYS be pleased to state: 

(a) whether the Railways propose to restructure the 
existing zones; 

(b) if so, whether any new division proposed to be 
included in or deleted from East Cost Zones; and 

(cl if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

Improvement of the Airport In Kamataka 

3758. SHRI G. KARUNAKARA REDDY: Will the 
Minister 01 CIVIL AVIATION be pleased to state: 

(a) whether the State Government of Karnataka has 
requested the Union Government to take up the 
improvement of terminal building and security measures 
of the Belgaum and other airports in Kamataka; 

(b) if so, the details thereof and the action taken 
thereon; and 
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(c) the estimated cost of the proposed work? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) YfI6, 
Sir. The work for modification and extension of existing 
Terminal Building and perimeter road at Belgaum airport 
has been started on 12.01.2008 and PDC is 12.11.2008. 
The construction of compound wall and raising of existing 
wall has been completed on 20.3.2008 as per Bureau 
of Civil Aviation Security (BCAS) norms. The estimated 
cost for modification of terminal building is Rs. 2.37 
crores and for construction of compound wall and raising 
of existing wall is Rs. 1.32 crores. 

HAL airport, Bangalore, expansion and modification 
of intemational terminal building and domestic terminal 
building was taken up at an estimated cost of Rs. 18.28 
crores and has since been completed. The terminal 
building equiped to handle 1400 domestic and 600 
intemational passengers at a time. 

At Mysore airport, the work for construction of 
tenninal building, technical block cum control tower cum 
fire station, residential quarters, ancillary buildings and 
associated works including electrical, HVAC & fire 
protection system has been taken up at a cost of Rs. 
29.01 crores and is likely to be completed in December, 
2008. 

At Mangalore airport, the construction of a new 
integrated terminal building for 500 passengers at a time 
with ali modem facilities including aerobridges has been 
taken up at a cost of As. 147.00 crorfl6. 

Modem Railway Station In India 

3759. SHRI S.K. KHARVENTHAN: WiD the Minister 
of RAILWAYS be pleased to state: 

(a) the details of railway stations upgradedl 
modemised during the last three years and proposed to 
be upgraded during the current year, zone-wise; 

(i) 

Project 

Veraval-SorMath new lins and Wansjalia-Jetalsar 
gauge conversion of Rajkot-Veraval gauge 
conversion 

(b) whether the ongoing construction of new modem 
railway stations In Delhi and other par18 of the country 
have missed the targeted dates of completion; 

(c) if so, the details thereof and the reasons therefor, 
division-wise; and 

(d) the steps takenlproposed to be taken by the 
Railways for early completion of the ongoing 
construction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Information Is 
being collected and will be laid on the Table of the 
Sabha. 

New Rellway Unea In Quja,. 

3760. SHRI JASUBHAI DHANABHAI BARAD: 
SHRI BHUPENDRASINH SOLANKI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have received any 
propo:J81s from the State Govemment of Gujarat for 
starting of new railway lines and gauge conversion of 
some railway lines in the Slate; 

(b) if SO, the details thereof; 

(c) whether the Union Government have aUocated 
sufficient funds for these projecta; and 

(d) if 10, the detaits thereof and the time by which 
all the projects are likely to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) As per available 
records, requests have been received from Government 
of Gujarat for allotment of adequate funda for completion 
of following ongoing projects:-

Outlay 
proposed 

during 2008-09 

2 

Rs. 80 crors 

Status and Target date 
for completion, 
wherever fixed 

3 

Veraval·Somnath new line completed. 
Wansjalia.Jetalsar gauge conversion 
targeted for March, 2009. 
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(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

Connecting GandhinagaT with Ahmedabad-
Delhi Broad Gauge line 

Surendranagar-Dhrangadhara section of 
Surendranagar-Pipavav gauge conversion 
project 

Viramgam-Mahesana-Patan gauge conversion 
and Patan-Bhildi new line 

Sharuch-Dahej gauge conversion 

Rajpipla-Ankleshwar 

Pratapnagar-Chhota Udepur 

Ahmedabad-Himmatnagar-Udaipur 

Necessary funds have been provided for various 
projects keeping In view availability of resources and 
priority of project. 

80erd of Management, National Library, Kolka .. 

3761. SHRI ANANTA NAYAK: 
SHRI FAGGAN SINGH KULASTE: 
SHRI MAHAVIR BHAGORA: 

Wi/I the Minister of CULTURE be pleased to state: 

(a) whether a board of management has been set 
up for National Library. Kolkata; 

(b) if so, the objectives and the terms of reference 
of the board; 

(c) the triteria for nominating the members of the 
board and its present composition; 

(d) whether the present members of the board of 
management are stationed at Delhi (including the 
Chairman); 

(e) if so, the details thereof; 

2 

Rs. 1 crore 

Rs. 1 crore 

Rs. 40 crore 

Rs. 5 crore 

As. 15 crore 

Rs. 55 crore 

Rs. 0.01 crore 

3 

Gandhinagar-KaIol new line completed. 

Main line work completed. Surendranagar-
Dhrangadhara target not yet fixed. 

Gauge conversion completed. New line 
between Patan-Bhildi will take about 
3 years. 

Project is to be implemented through 
Special Purpose Vehicle for which share 
holder agreement signed. Concession 
agreement is under process. Target date 
for completion is 2009-10. 

2008-09 

New work included in Budget 2008-09, will 
taken up once budget is passed. 

(f) the number of meetings of the board held so far 
and the total amount of expenditure for these meetings 
incurred as on date; 

(g) the achievements of the Ministry through this 
board and the improvement of the National Ubrary and 
the benefits derived by holding such meetings; 

(h) whether the board has constituted any further 
sub-committees; and 

(I) " so, the details of the composition of such sub-
committees and their role in the development of the 
National Ubrary? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM AND MINISTER OF STATE IN THE MINISTRY 
OF CULTURE (SHRIMATI KANTI SINGH): (a) v:'" Sir. 

(b) The objectives and terms of reference of the 
Board are to formulate and monitor the Annual Action 
Plan for the National Ubrary and report to the Advisory 
Board for National Ubrary and Dept. of Culture, Govt. of 
India on a quarterly basis. 

(c) There are no laid down criteria for nominating 
the members of the Board. 
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The present composition Is as foUows: 

1. Chainnan 

2. Member 

3. Member 

4. Member 

5. Joint Secretary-Dept Nominee 

6. Director, National-Library-Member-Secretary 

(d) Yes, Sir, except for Director, National Library who 
is the Member-Secretary of the Board stationed at 
Kolkata. All other members are in Delhi. 

(e) (i) Dr. O.P. KejariwaI, Chairman, New Delhi. 

(ii) Prof. P.B. MangIa, Member, New Delhi. 

(iii) Dr. H.K. Kaul, Member, New Delhi. 

(iv) Prof. R.P. Kaushik, New Delhi. 

(v). Shri Lov Verma, Joint Secretary, Ministry of 
Culture, Government of India. 

(I) Since Its constitution, 19 (nineteen) meetings have 
lMten held. The expenditure tor these meetings have 
been to the tune ot As. 15.25 Iakhs approximately. 

(9) This Board reviews, monitors and guides the 
working of the National Ubrary, KoIkata, and makes 
valuable recommendations to improve Its functioning. 

(h) and (i) Yes. The Board has constituted various 
sub-committees: They are as follows: 

(a) Selection Committee for Books and Journals: 

1. O.P. Kejariwal, Chairman 

2. Prof. Basudev Chatterjee 

3. Prof. Sukanta Chowdhury 

4. Prof. Shyamal Chakraborty 

5. Dr. B.s. Das 

6. Director, National Ubrary 

(b) Technical Committee 

1. Dr. H.K.Kaul 

2. Dr. Harish Chandra 

3. Dr. Santosh Sart<ar 

4. Prof. Amitabha Chatterjee 

5. Miss. Indrani Bhattacherya 

6. Dr. R. Ramachandran 

(c) VISion Document Committee 

Prof. P.B. Mangla, Chairman. 

The committees have oHered constructive 
suggestionS to improve the performance and functioning 
of the National Library in their respective fields. 

Environmental Cleerancea for exploration 
by ONGC 

3762. SHRI SANTOSH GANGWAR: WIN the Minister 
of PETROLEUM AND NATURAl GAS be pleased to 
slate: 

(a) whether on and Natural au Corporation (ONGe) 
is required to take environmental deanIncea before taking 
up its activitle8; and 

(b) the number of project8lactivttiealduring of weUs 
costing more than 100 crores completed in last five years 
(2001-06) by ONGe, alongwIth full detalIa of date of 
approval of the projects, date of start and comptetion of 
the projects, date ot application for environmental 
clearance and date of issue of EC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRt DlNSHA 
PATEL): (a) Yes, Sir. 

(b) Jurisdiction of Environmental Impact Assessment 
of development projects notification deted 27th January, 
1994 issued by Ministry of Environment and Forest is 
applicable upl0 Indian territorial water only. The said 
notification has been notified under THE E,NVIRONMENT 
(PROTECTIO' 1.CT, 1986, which also extends to the 
whole of Indl '. upto Territorial water only. 

ONGC's offshore operations are mostly in ExclUSive 
Economic lone (EEl) area where obtaining 
Environmental Clearance as per the said notification is 
nol applicable. 
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ONGC, has been submitting applications for grant 
of Environmental Clearance to Ministry of Environment 
& Forests as required by the notification. The details of 
projects/activities/drilling of wells costing more than 
Rs. 100 crores completed in last 5 years (2001-2006) 
are avanable with ONGC. 

Promotion of Tourism Industry 

3763. SHRI KAILASH MEGHWAL: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the tourism sector has managed to clock 
an impreaive rate of growth in the past few years and 
is recognized as a means of achieving higher economic 
growth; 

(b) if so, the details of the vIsion document 
formulated for promoting the tourism industry as also 
the roadmap to be implemented for the fuDest exploitation 
of the potential in this fl9ld1seotor; and 

(c) the incentives and measures offered to the 
various States to boost the tourism industry? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) Tourism sector 
has been recognized as an instrument of economic 
development allover the world. In India, foreign tourist 
arrivals have witnessed a growth rate of 13.3%, 13.5% 
and 12.4% during 2005, 2006 and 2007 respectively. 

(b) and (c) Development and promotion of tourism 
is primarily the re&pOnsibility of the State Govemmentsl 
UT Administrations. However, the Ministry of Tourism 
extends financial aasistance to them for tourism related 
projects which are identified in consultation and 
interaction with them under the schemes for Product! 
Infrastructure Development for Destinations and Circuits, 
Assistance for Large Revenue GerlSrating Projects, etc. 
During the 10th FIVe Vear Plan, the Ministry of Tourism 
has sanctioned Rs. 2012.02 ClOre for 1160 projects to 
State GovemmentslUT Administrations. 

To facilitate devefopment of tourism in a systematic 
and wholistic manner, the Ministry of Tourism had 
commissioned 2o-year Perspective Plans for States/Union 
Territories at the beginning of the 10th FIV8 Vear Plan. 
Theee perspective plans, which give action plans for 
tourism development in the short term and long term, 
were sent to the State GovemmentslUT Administrations 

to guide them in initiating action for development and 
promotion of tourism. 

Prices of Steel 

3764. SHRI KISHANBHAI V. PATEL: WRI the Minister 
of STEEL be pleased to state: 

(a) whether the Government has issued any 
directives to steel manufactures to control price of steel 
in the country; 

(b) if so, the facts thereof; and 

(c) the action so far taken by the steel manufacturers 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
STEEL (KUNWAR JITIN PRASADA): (a) to (c) The steel 
sector in the country is deregulated and therefore the 
prices are determined by the interplay of market forces. 
However, with a view to manage the rising inflation in 
the country, the Government has held extensive 
discussions with major steel producers as well as 
secondary steel producers recently. As a resuh of these 
deliberations. the following main conclusions have 
emerged: 

(i) The major steel producers agreed to increase 
the allocation of steel to smail and medium 
enterprises by 20% from 4.9 lakh tonnes to 6 
lakh tonnes for financial year 2008-09, through 
the State Small Scale Industries Corporations 
(SSICs) and National Small Industries 
Corporation (NSIC) 

(ii) The major steel producers have agreed to bear 
Rs. 400 per tonne towards defraying the cost of 
transportation, to SMEs through SSICslNSIC. 

(iii) Price contracts for deliveries to SMEs will be 
made for at least three months subject to mutual 
agreement. 

(iv) The companies decided to exercise self-restraint 
on export of steel products, which are in demand 
domestically. 

(v) All the steel majors agreed to follow a 
transparent pricing system through regularly 
updated web based price list. The secondary 
steel producers on their part have agreed to 
reduce the prices of bars and rods to the extent 
possible. 
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Cumulative effect of all these efforts so far has been 
that price of different long products which includes bats, 
roads and structurals, used by even the common man 
for housing, came down in the range of Rs. 4000-5000 
per tonne during 25th March to 12th April 2008. In 
percentage terms, such decrease amounts to about 10%. 

Penalties for Adulteration 

3765. SHRI G.M. SIDDESWARA: WiU the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a> whether the penalties for adulteration in fuel by 
dealer/petrol pump operators have been reduced! 
weakened under new guidelines; 

(b) the penalties for adulteration earlier and now; 
and 

(c) the reasons for reducing them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): <a) No, Sir. 

(b) The new Marketing Discipline Guidelines (MDG), 
2005, effective from 1.08.2005, provide for the penalty 
of . termination of dealerships for proven cases of 
adulteration at the first instance itseH. The earlier 
guidelines of 2001, provided for a fine of Rs. 20,0001-
and suspension of sales and supplies of products for a 
period of 30 days at the first instance of proven cases 
of adulteration, and the penalty of termination of 
dealership in proven cases of adufteration at the second 
instance. 

(c) Does not arise in view of the reply to (a) and 
(b) above. 

Pradeep Reflnery-cum-Petrochemlcals Project 

3766. SHRI BRAJA KlSHORE TRIPATHY: Will the 
Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether State Government of Orissa has 
requested the Union Government and Indian Oil 
Corporation for completion of Paradeep Refinery-cum-
Petrochemicals projects by 2008-09; 

(b) if so, the details in this regard; 

(c) whether the Union Govemment· has taken any 
action to complete the project by 2008-09; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) A Memorandum of Understanding 
(MoU) was signed between Orlasa Government and 
Indian Oil Corporation Limited (IOCL) on 16.2.2004 for 
setting up of 9 mUlion metric tonnes per annum (MMTPA) 
capacity grass roots refinery at Paradip by 2009-10. It 
was also envisaged In the MoU that H favourable market 
conditions emarge in the country allowing higher level 
of domestIC saJe of products as compared to earlier 
estimate, IOCL would endeavour to complete the project 
in 2008-09. 

To improve the economic viability of the project, 
feasibility of an integrated refinery-cum-petrochemical 
complex at Paradlp as against stand-alone refinery as 
planned earlier was examined aJongwith review of refining 
capacity. Based on the Detailed Feasibility Report (DFR), 
Board of Directors of IOCL In its meeting held on 
25.3.2006 accorded in principle approval for setting up 
a 15 MMTPA refinery Integrated with petrochemicals at 
Paradip with completion schedule as October, 2011. 

[TnmsIs/lon} 

Inconvenience to P ..... gen due to Dlaruptlon In 
the Operation of TraIna 

3767. SHRI HEMLAL MURMU: Win the Minister of 
RAILWAYS be pleased to state: 

(a) whether recent failure of power grid in the country 
has Increased inconvenience 01 railway paaaengers due 
to disrupted operation of trains on many routes which 
results in heavy loss to the Railways; 

(b) if so, the details thereof; and 

(c) the effective steps taken by the Railways to 
check such incidents and ensure alternative operation of 
trains at the time of eIectriciIy failure? 

THE MINISTER OF 'STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yea, Sir. Failure of 
power grid led to abnormal detention to 65 Mail/Express 
trains for an average of 5 hours 30 minutes per train, 
on the Northern and North Centrel Railway. 
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(b) Train services were disrupted from 0256 hrs. to 
1040 hrs. to 7.3.2008 over Northern Railway, North 
Central Railway and from 0550 hrs. to 1100 hrs. of 
9.3.2008 over North Central Railway. 

(c) A course of action has been decided upon 
pursuant to an emergency meeting called by Secretary 
(Power) with the concerned agencies inclUding Railways. 
Accordingly, stepe have been taken to follow the 
guidelines from Ministry of Power, as applicable to the 
Railways. 

{English} 

Export PrIce of StMl 

3768. SHRI IQBAL AHMED SARADGi: Will the 
Minister of STEEL be pleased to state: 

(a) whether the steel is being exported at a price 
lower than the prices of steel in the domestic market; 

(b) it so, the reasons thereof; and 

(c) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) to (c) In view 
of the high prices prevailing in the international steel 
market it Is unlikely for export realizations to be lower 
than the domestic realization. In fact, Govemment has 
withdrawn DEPB benefits on export of a large vari,ty of 
steel items w.e.f. 27th March 2008 with a view to reduce 
export realization in steel and disincentivise steel export. 

Creation of Ubrary Cell 

3769. SHRI FAGGAN SINGH KULASTE: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the Library Cell has been working in 
the Ministry of Culture as a cadre controlling authority 
to look into the problems of libraries working in the 
Central Govemment Ministries and departments. 

(b) it so, the details thereof; 

(c) the present strength of the Cell and number. of 
library professionals and other officers and staff working 
in the Cell; 

(d) whether the Government constituted the Indian 
Library and Information Service (IllS) as recommended 
by the Fifth Central Pay Commission; 

(e) it so, the progress so far has been made and 
the status of the IllS creation; 

(f) if not, the time by which the service would be 
created and the action taken In this regard; and 

(g) the number of recommendatibns accepted and 
implemented by the Government in respect of library 
staff out of the total recommendations made by Fifth 
Central Pay Commission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM AND MINISTER OF STATE IN THE MINISTRY 
OF CULTURE (SHRIMATI KANTI SINGH): (a) to (c) 
Though an ad-hoc Cell has functioned in the past, at 
present no such Cell is working in the Ministry of Culture. 

(d) No, Sir. 

(e) Does not arise. 

(f) Does not arise as no final decision as to the 
constitution of such a service has been taken. 

(g) A recommendation relating to upgradation of the 
pay scale of Library Information Assistant (L1A) has been 
implemented. 

Corruption and Mismanagement In Deihl 
Public Ubnlry 

3no. SHRI FAGGAN SINGH KULASTE: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the instances of mismanagement and 
corruption cases in Delhi Public Library (DPL) as reported 
in the 'Hindustan Times' dated August 9, 2007 and 'The 
Times of India' dated May 13, 2007 and July 25, 2005 
have come to the notice of the Government; 

(b) if so, the details thereof; 

(c) whether the Government has conducted any 
probe in this regard; 
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(d) If so, the details and the outcome thereof; and 

(e) the action taken by the Government against the 
officials found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM AND MINISTER OF STATE IN THE MINISTRY 
OF CULTURE (SHRIMATI KANTI SINGH): (a) to (e) The 
information is being collected and will be laid on the 
table of the House. 

Tourist Taak Force 

3771. SHRI SUGRIB SINGH: 
SHRI HANSRAJ G. AHIR: 
DR. M. JAGANNATH: 
SHRI VIJOY KRISHNA: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government is formulating an action 
plan to ensure safety of the foreign women tourists in 
view of the rising number of sexual attacks on them; 

(b) if so, the details thereof; 

(c) whether the Government proposes to constitute 
a tourist friendly special task force; 

(d) if so, the steps taken to implement the said 
scheme; and 

(e) the time by which such force will start 
functioning? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (e) 'Public 
Order' and 'Police' are State subjects as per the Seventh 
SchedulE> of the Constitution of India. As such, the 
prevention of crime, including crimes against women 
tourists, is the primary responsibility of State 
Govemments/Union Territories. However, Ministry of 
Tourism in consultation with Ministry of Home Affairs, 
Ministry of Defence and State GovemmentaiUnion 
Territories is in the process of framing guidelines for 
fonnation of a Tourist Security Organization comprising 
mainly of Ex-Sevicemen for the salety and security of 
tourif;ts. 

Increase in Demand of Diesel 

3772. SHRI SUGRIB SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the demand of die_ Is increasing day 
by day in the country; 

(b) if so, the details In this regard; 

(c) whether the Government proposes to import the 
diesel to meet such Increasing demand; 

(d) if so, the details alongwilh reasons therefor; and 

(e) the rate at which the Govemment is importing 
diesel? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) and (b) Yes, Sir. The detalla of consumption 
of Diesel during the last three years are given below: 

Year 

2005-06 

2006-07 

2007-08 
(Apr-Feb) (P) 

Qty (IMT) 

40191 

42884 

43274 

(c) and (d) To meet the demand of Diesel, oil PSUs 
have imported 2316 TMT of Diesel during 2007-08 (April 
07-Feb 08). However, during the same period, oil PSUs 
have also exported 1489 TMT of Diesel with the result 
that the net import of Diesel by PSUs was only 
827 TMT during 2007-08 (April 07-Feb 08). 

(e) The average rate of Diesel import during April 
2007 to February 2008 was As. 3053BIMetric Tonne. 

Lo .... auffered by ONGC 

3773. SHRI SUGRIB SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleued to state: 

(a) whether Oil and Natural Gas Corporation (ONGC) 
has suffered a huge loss in finalization of contracts for 
Mumbai High Redevelopment Plan; 

(b) if so, the details in this regard; 

(c) whether the Government has made any 
investigatIOn into the matter; 

(d) if so, the outcome thereof; and 
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(e) the action taken by the Government against the 
persons responsible therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) No Sir. In fact, as on January 01, 2008, the 
comulative Incremental oil gain since commencement of 
production from redevelopment wells of Mumbal High is 
arOund 21.88 Million Metric Tonnes (MMT) against the 
target of 21.37 MMT. 

(b) to (8) Do not arise in view of (a) above. 

Technology for Blending Ethanol with Petrol 

3774. SHRI SUGRIB SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment shares the technology 
for blending ethanol with petrol and the related 
technology with Brazil; 

(b) if .80, the details in this regard; 

(c) whether consultants appointed for the said 
purpose have submitted their findings; 

(d) if so, the details thereof; 

(8) the details of action so far taken by the 
Government on such findings; and 

(f) the time by which MoU signed with Brazil in 
I 2002 in this regard will be operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (f) A team of BPCL visited Brazil in 
September 2006 to explore the possibilities of acquiring 
sugarcane acreage and putting up ethanol manufacturing 
units in' Brazil. The team's report was discussed during 
the meeting of Monitoring Committee of Ethanol on 
15.11.2006 chaired by Secretary. P&NG, when it was 
decided that following action be taken by the Industry 
with BPCL as the coordinator; 

(i) Feasibility study for Ethanol operations inlfr?m 
Brazil: the experience of private companies 
including Reliance Industries may be shared. 

(ii) Industry task force comprising of all three Oil 
PSUS VIZ BPCIIOCIHPC to be constituted to 
finalize the various related modalities. 

(iii) The Ethanol project in Brazil maybe 
implemented by forming a joint venture with 
public sector oil marketing companies. viz. 10C. 
BPCL and HPCL (with equal shares) and a 
local partner engaged in the sugar/ethanol 
Industry. 

Based on the above, an industry task force 
comprising of the three PSU OMCs i.e. BPC, 10C & 
HPC was formed in December. 2006 and a feasibility 
study for ethanol investment in Brazil was commissioned 
in January 2007 for which report was finalized in May 
2007. The consultant concluded in their feasibility report 
that Ethanol investments in Brazil are feasible, attractive, 
and highly strategic for Indian Oil Industry. The major 
findings of the Feasibility Study interalla are as under: 

(i) Brazil is highly suited for ethanol investments 
due to its leadership in ethanol production driven 
by structural advantages like ideal weather, soil 
& water conditions for sugar cane growing. 
abundant availability of arable land. improved 
productivity & technology in ethanol/sugar 
industry and also the high domestic demand for 
Juel ethanol. 

(ii) The recommended inestment strategy comprising 
of a mix of Greenfield & Acquisition investment 
delivers most attractive financial pay ofts. 

The Oil Industry team subsequently carried out a 
Partner Search Study in November 2007 to identify 
suitable local partners in Brazil. Following the discussions 
held with top partnership candidates as identified in the 
study, broad MOUs were signed. 

Indian Oil Industry is presently considering the 
possibility of acquiring a Sugar mill and setting up a 
Greenfield distillery along with a Brazilian partner for 
Ethanol production in Brazil. This is subject to necessary 
approvals. 

Additionally an MOU with Brazil's National Company. 
Petroleo Brasileiro S.A-Petrobras was also signed by 
BPCL on 30.8.2007 at the HQ of MIs. Petrobras in Rio· 
de-Janeiro. Under the object~ of MOU both the parties 
endeavor jointly undertake studies in matters related tQ:-

• The use and'trading of fuel Ethanol globally. 

• Cooperation in areas of ethanol plant 
investments in Brazil in order to meet global 
demand of fuel ethanol. 
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• Extending cooperation to bIodiesei production 
and manufacturing process as well as R&D 
technology, including transfer of technology for 
ethanol. 

Conduct joint studies on efficient means of 
transportation and jOint investment in Logistics 
Infrastructure for ethanol in Brazil. 

Use of Uquor 

3775. SHRIMATl P. SATHEEDEVI: WID the Minister 
of FOOD PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether the use of liquor all over the country is 
increasing day by day; 

(b) if so, whether liquor business brings a great 
revenue to the Govemment; 

(c) if so, the datails thereof; and 

(d) the steps taken to check the increasing fund in 
use of liquor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) Total domestic production plus 
import of alcohol (both industrial and potable) has 
increased nearly by 20% from year 2000-01 to year 
2005-06 i.e. in 6 years, which comes to more than 3°k 
increase per annum. All India annual consumption of all 
liquors in 2004-05 was 3,281 lakh cases wtth per 100 
capita consumption of 34 cases (excluding prohibition 
StateS/UTs). States collected revenue of more than 
As. 27,865 Crores including Sales Tax on manufacture 
and sale of liquor with annual per capita tax of As. 282. 
The overall liquor consumption registered a CAGR of 
5.4O"k from 02-03 to 04-05, which is higher than the 
growth rate of population but lower than the growth rate 
of economy. Revenue, however, registered a higher 
CAGR of 8.7%, which is higher than the growth in 
volume as well as in the economy. 

(d) Liquor is universally recognized as a sociaHy 
negative product. Alcohol is recognized for its revenue 
generating potential. Most effective measures in reducing 
the use of liquor includes restriction on physical 
availability, minimum age law, monopoly and licensing 

system, liquor taxes and restriction on discounting and 
policies such as maximum Blood Alcohol Concentration 
(BAC) law etc. Raising rates beyond the threst"iold would 
lead to evasion of taxes, smuggling and illicit distillation 
Instead of generating higher revenue and discouraging 
consumption. Therefore, the efforts should be to 
rationalize tax and policy regime ao as to plug leakages 
and realize the revenue due to the states from controUeci, 
legitimate and responsible drinking. 

Joint Venture Agreement between 
SAIL and Tala St ... 

3ns. SHRI NAND KUMAR SAl: Will the Minister of 
STEEL be pleased to state: 

(a) whether the Steel Authority of India Limited and 
Tata Steel have signed a joint venture agreement on 
mining of coal as reported in the 'Hinduatan TImes' dated 
January 04, 2008; 

(b) If so, the facts and the details thereof; 

(c) the details of terms and conditions of the said 
agreement; and 

(d) the estimated expenditure likely to be incurred 
in each of such projects by SAIL? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (KUNWAR JITIN PRASADA): (a) and (b) Yes, 
Sir. Steel Authority of India Umited (SAIL) and Tala 51,el 
have signed a Joint Venture Agreement for mining of 
coal on 3rd January, 2008. 

(c) Major terms and condtions of the said Agreement 
are given below: 

(i) Shareholding-SAIL: Tats Steel :: 50 : 50 

(ii) Initial authorized capital: Rs. 2 Crores (As. 1 
Crore from each partner) However, Initial paid. 
up capital would be As. 5 Lakhs only (As. 2.5 
Lakhs from each partner). 

(iii) Board of Joint Venture Company will have 6 
Directors. Chairman will be from among the 
three nominated Dlrectora of SAIL and 
Managing Director will be from among the three 
nominated Directors of Tata Steel. In addition, 
Chief Financiai Officer shan be appointed by 
SAIL. 
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(d) As mentioned above, each partner will Init~ 
contribute As. One Crore to establish the proposed Joint 
Venture Company. Initially four medium coking coal blocks 
in Central Coalfields Limited (CCl) command area have 
been identified for development subject to allocation of 
the same by the Government. On allocation of coal 
blocks, likely capital expenditure will be estimated and 
necessary finances will be raised by the Joint venture 
CompanylPartners to undertake development of the mine. 

Conceulon tor Railway employees suffering 
from chronic IIIne .. 

3777. SHRI DAlPAT SINGH PARSTE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether any concession in favour of patients 
suffering from chroniC illnesses is provided while 
perlorming rail journey; 

(b) if so, the details thereof alongwilh the percentage 
of concession; 

(c) the details of the categories who are eligible for 
same concession while travelling with attendants; 

(d) whether the Railways propose to extend this 
concession to the patients of AIDS and leprosy also; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A staterhent is 
enclosed. 

(d) to (f) Due to financial constraints, there is no 
proposal to extend concession to escorts accompanying 
AIDS and leprosy patients. 

Statement 

Details of categories of patients suffering from 
various diseases, along with element of concession, are 
as under: 

(I) Cancer patients: 50% concession in AC 2-Ti~r 
and AC first class and 75% in other classes IS 

admissible to these patients when called by 
recognised hospital for treatment or check-up 
and return. 

(Ii) Thatassemia patients: 50% concession in AC 
2-Tier and AC first class and 75% in other 

classes is admissible to these patients when 
called by recognised hospital for treatment or 
check-up and return. 

(iii) Heart patients: 50% concession in AC 2-Tier 
and AC first class and 75% in other classes is 
admiSsible to these patients, when called by 
recognised hospital for heart surgery and return. 

(iv) Kidney patients: 50% concession in AC 2-Tier 
and AC first class and 75% in other classes is 
admissible to these patients, when called by 
recognised hospital for kidney transplant 
operation or dislysis· and return. 

(v) HemophiUa patients: 75% concession in Second, 
Sleeper, First, AC Chair Car and AC 3-tier 
classes is admissible to patients suffering from 
severe/moderate form of hemophilia, When called 
by recognised hospital for treatment or check 
up and return. 

(vi) T.B.lI..upas Valgaris patients: 75% concession In 
Second, Sleeper & First Classes is admissible 
to these patients, when called by recognised 
hospital for treatment or check-up and return. 

(vii) Non-infectious Leprosy patients: 75% concession 
in Second, Sleeper & First classes is admissible 
to these patients, when called by recognised 
hospital for treatment or check-Up and return. 

(viii) AIDS ~"'tients: 50% CO:lCession in Second class 
admissible to these patients, when called by 
nominated Anti Retroviral Therapy (ART) centres 
for treatment and return. 

Concessiort to AIDS patients has been extended 
from 1.4.2008. These concessions are admissible to 
every on irrespective of whether the patient is a railway 
employee or not. 

Except the Leprosy and AIDS patients, one escort 
with every patient is eligible for same concession. 

Temples In Bankura, West Bengal 

3778. SHRI SUNil KHAN: Will the Minister of 
CULTURE be pleased to state: 

(a) whether 'No Objection Certificate' as well c.onsent 
letters from the present owners of the Brindaban Chandra 
and Radha Damodar temples village & post Bon-
Birsingha under Patrasayer P.S. in the district of Bankura, 
West Bengal have been submitted for the requirement 
of ASI protection; 
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(b) if so, the details thereof; and 

(c) the steps taken by the Government to protect 
and renovate the temples? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (c) 
Proposals for the protection of Brindaban Chandra and 
Radha Damodar temples have been received by 
Archaeological Survey of India along with the consent of 
the owners. The matter is under consideration. Necessary 
steps to protect, conserve and renovate the temples will 
be taken in the event of their protection as monuments 
of national importance. 

Books Art Objects 

3779. SHRI RANEN BARMAN: Will the Minister of 
CULTURE be pleased to state: 

(a) the names of Books Art Objects presented to 
the foreign guest during the last three years; 

(b) the details of the same alongwith names of the 
countries; and 

(c) whether there is any authorized committee for 
its selection aIongwith the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI): (a) to (c) The 
information is being collected and wHI be laid on the 
Table of the House. 

/English} 

•.. (/ntenvptions) 

MR. SPEAKER: Now, Papers to be laid on the Table. 

... (/nfenvptions) 

MR. SPEAKER: Do not record anything. 

... (/ntenuplions)' 

MR. SPEAKER: Now, Item no. 2 - Shri Sontosh 
Mohan Dev. 

'Not recorded. 

12.01 h .... 

PAPERS LAID ON THE TABLE 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
I beg to lay on the Table a copy of the OUtcome Budget 
(Hindi and English versions) of the Ministry of Heavy 
Industries and Public Enterprises for the year 2008-2009. 

[Placed In Ubrary, S- No. LT - 8531108] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): On behalf of my coDeague, 
Shri Naranbhai Rathwa, I beg to lay on the Table a copy 
of the Indan RaIlways (Open Lines) GeneraJ (Amendment~ 
Rules, 2008 (Hinci and English versi0n8) published in 
NotifIcation No. G.S.R. 116 (E) in Gazette of India dated 
the 29th February, 2008 under section 199 of the Railways 
Act, 1989. 

(Placed in Library, S. No. LT - 8532108] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): I beg to lay on the 
Table -

(1 ) 

(2) 

A copy of the Annual Report (H"tndi and English 
versions) of the Office of the ChIef ConvniAioner 
for Persons with Disabilities New Delhi, for the 
year 2005-2006, under sib-section (2) of Section 
(64) of the Persons with Disabilities (Equal 
Opportunities, Protection of Rights and Full 
Participation) Act, 1995. 

(placed in Library, SetI No. L T - 8533108] 

A copy of the Action Taken Report (Hindi and 
English versions) on the recommendations 
contained in the Annul Report of the Office of the 
ChIef Commlaaioner for Persons with DiaabiIIties, 
New Delhi, for the year 2005-2006. 

(Placed in Ubrary. SstJ No. LT - 8534108] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): I beg to lay on the Table -

(1) A copy each of the foIIowing.papers (Hindi and 
English verlliona): 
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(I) Memorandum of Understanding between the 
Oil and Natural Gas Corporation Umited and 
the Ministry of Petroleum and Natural Gas, 
for the year 2008-2009. 

[Placed in Ubrary, See No. LT - 8535/08] 

(ii) Memorandum of Understanding between the 
011 India Limited and the Ministry of 
Petroleum and Natural Gas, for the year 
2008-2009. 

[Placed in Ubrary, See No. LT - 8536108] 

(iii) Memorandum of Understanding between the 
Biecco lawrie Umited and the Ministry of 
Petroleum and Natural Gas, for the year 
2008-2009. 

[Placed in Ubrary, See No. LT - 8537/08] 

(iv) Memorandum of Understanding between the 
Balmer Lawrie and Company Umited and 
the Ministry of Petroleum and Natural Gas, 
for the year 2008-2009. 

[Placed in Library, See No. L T - 8538/08] 

A copy each of the following Notifications (Hindi 
and English versions) under section 62 of the 
Petroleum and Natural Gas Regulatory Board Act, 
2006:-

(i) The Petroleum and Natural Gas Regulatory 
Board (Appointment of Consultants) 
Regulations, 2007 published in Notification 
No. G.S.A. 36 (E) in Gazette of India pated 
the 17th January, 2008. 

(ii) The Petroleum and Natural Gas Regulatory 
Board (Authorizing Entities to Lay, Build, 
Operate or Expand City or Local Natural 
Gas Distribution Networks) Regulations, 
2008 published in Notification No. G.S.A. 
196 (E) in Gazette of India dated the 19th 
March, ?008. 

(iii) The Petroleum and Natural Gas Regulatory 
Board (Determination of Network Tariff for 
City or Local Natural Gas Distribution 
Networks and Compression Charge for 
CNG) Regulations, 2008 published in 
NotifICation No. G.S.A. 197 (E) in Gazette 
of India dated the 19th March, 2008. 

(iv) The Petroleum and Natural Gas Regulatory 
Board (Exclusivity for City or Local Natural 
Gas Distribution Network) Regulations, 2008 
published in Notification No. G.S.A. 198 (E) 

12.02 hrs. 

{English; 

in Gazette of India dated the 19th March, 
2008. 

[Placed in Ubrary, See No. LT - 8539108) 

ASSENT TO BILLS 

SECRETARY-GENERAL: Sir, I lay on the Table the 
following 11 Bills passed by the Houses of Parliament 
during the first part of Thirteenth Session of Fourteenth 
Lok Sabha and assented to by the President since a 
report was last made to the House on the 26th February, 
2008:-

1. The Appropriation (Railways) Vote on Account 
Bill, 2008; 

2. The Appropriation (Railways) Bill, 2008; 

3. The Appropriation (Railways) No.2 Bill, 2008; 

4. The Sugar Development Fund (Amendment) Bill, 
2008; 

5. The Appropriation (Vote on Account) Bill, 2008; 

6. The Appropriation Bill, 2008; 

7. The Kamataka Appropriation (Vote on Account) 
BiII,2008; 

8. The Karnataka Appropriation Bill, 2008; 

9. The Food Safety and Standards (Amendment) 
Bill, 2008; 

10. The Constitution (Scheduled Tribes) Order 
(Amendment) Bill, 2008; and 

11. The Matemity Benefit (Amendment) Bill, 2008. 

RAILWAY CONVENTION COMMITTEE 

7th and 8th Reports 

{English; 

PROF. RASA SINGH RAWAT (Ajmer): I beg to 
present the following Action Taken Reports (Hindi and 
English versions) of the Railway Convention Committee:-
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(1) Seventh Report on Action Taken by the 
Government on the Recommendations contained 
in the Third Report of Railway Convention 
Committee (2004) on "Extension of concessions 
available on construction of new lines on strategic 
consideration to gauge conversion works taken 
up on strat&gIC consideration." 

(2) Eighth Report on Action Taken by the Government 
on the recommendations contained in the Fourth 
Report of Railway Convention Committee (2004) 
on "Revival of Capital Fund from 2005-06." 

12.03 tva. 

STANDING COMMITTEE ON LABOUR 

27th Report 

/EngIish} 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
I beg to present the Twenty·seventh Report (Hindi and 
English versions) of the Standing Committee on Labour 
on the "Sickness/Closure of Textile Mills". 

Statement. 

SHRI SURAVARAM SUDHAKAR REDDY: I beg to 
lay on the table the follOWing statements (Hindi and 
English versions) of the Standing Committee on labour: 

(1) 

(2) 

Statement showing further action taken by the 
Government on the recommendations/observations 
contained in Twenty-third Report of the Standing 
Committee on Labour (2007-2008) on the 
recommendations contained in Twentieth Report 
on Demands for Grants (2007·2008) of the 
Ministry of Labour & Employment; and 

Statement showing further action taken by the 
Govemment on the recommendations/observations 
contained in T wenly-fourth Report of the Standing 
Committee on Labour (2007·2008) on the 
recommendations contained in Twenty-FIrst Report 
on Demands for Grants (2007-2008) of the 
Ministry of Textiles. 

STANDING COMMITTEE ON URBAN 
DEVELOPMENT 

29th and 30th Reports 

/Eng/isII/ 

MD. SALIM (Calcutta - North East): I beg to present 
the following Reports (Hindi and Engflsh versions) of the 
Standing Committee on Urban Development: 

(1) Twenty-ninth Report of the Commlftee on action 
taken by the Government on the recommendations 
contained in the 23rd Report of the Standing 
Committee on Urban Development on the subject 
"Directorate of Estates" of the Ministry of Urban 
Development. 

(2) Thirtieth Report of the Committee on action taken 
by the Govemment on the recommendations 
contained in the 25th Report of the Standing 
Committee on Urban Development on the subject 
"Integrated Low Cost Sanitation Scheme (iLCS)" 
of the Ministry of Housing and Urban Poverty 
Alleviation. 

STANDING COMMITTEE ON 
RURAL DEVELOPMENT 

35th to 38th Reports 

{English} 

SHRI SANDEEP DIKSHIT (East Delhi): I beg to 
present the following Reports (Hindi and English versions) 
of the Standing Committee on Rural Development: 

(1) Thirty·fifth Report on Demands for Grants (2008-
09) of the Department of Rural Development 
(Ministry of Rural Development); 

(2) Thirty-sixth Report on Demands for Grants 
(2008-09) of the Department of Land Resources 
(Ministry of Rural Development); 

(3) Thirty-seventh Report on Demands for Grants 
(2008-09) of the Department of Drinking Water 
Supply (MInistry of Rural Development); and 
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(4) Thirty-eighth Report on Demande for Grants 
(2008-09) of the Ministry of Panchayati Raj. 

12.04 hr •• 

STANDING COMMITTEE ON HUMAN 
RESOURCE DEVELOPMENT 

206th end 207th Reports 

{English} 

DR. THOKCHOM MEINYA (Inner Man/pur): I beg to 
lay on the Table the following Reports (Hindi and English 
versions) of Standing Committee on Human Resource 
Development: 

(1 ) 

(2) 

206tfi. Report on Demands for Grants 2008-2009 
(Demand no. 57) of the Department of School 
EducatiOn and Literacy; and 

207th Report Demands for Grants 2008-2009 
(Demand no. 58) of the Department of Higher 
Education. 

STANDING COMMITTEE ON TRANSpdRT. 
TOURISM AND CULTURE 

132nd to 134th Reports 

{English} 

DR. P.P. KOYA (Lakshadweep): I beg to lay on the 
table the following Reports (Hindi and English versions) 
of the Standing Committee on Transport, Tourism and 
Culture:-

(1 ) 

(2) 

One Hundred and Thirty-second Report of the 
Committee on the Indian Maritime University BHI, 
2007; 

One Hundred and Thirty-third Report of the 
Committee on the Airports Economic Regulatory 
Authority of India Bill, 2007; and 

(3) One Hundred and Thirty-fourth Report of the 
Committee on Demands for Grants (2008-2009) 
of the Department of Shipping. 

BUSINESS ADVISORY COMMITTEE 

48th Report 

{English} 

THE MINISTER OF OVERSEAS iNDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): Sir, I beg to present the Forty-Eighth 
Report of the Business Advisory Committee. 

12.05 hra. 

BUSINESS OF THE HOUSE 

{English} 

THE MINISTER OF OVERSEAS INDIAN AFFAiRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): With your permiSSion, Sir, I rise to 
announce that Government Business during the week 
commencing Monday, the 21 st April, 2008, will consist 
of:-

1. Consideration of any item of Government 
Business carried over from today's Order Paper. 

2. Discussion and voting on the Demands for 
Grants for 2008-09 under the control of the 
Ministries of:-

(a) Home Affairs 

(b) Defence 

(c) Rural Development 

(d) Information and Broadcasting 

(e) Youth Affairs and Sports 

3. Submission to the Vote of the House outstanding 
Demands for Grants in respect of Budget 
(General) for 2008-09 at 6.00 p.m. on Thursday, 
24th April, 2008. 
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4 IntroduCtion, conslcIeration and passing of the 
Appropriation (No.2) BHI, 2008. 

5. Consideration and passing of the Ananc:e BiR, 
2008. 

[Translation] 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Sir, the 
fonowing items may be included in the next week's list of 
Business: 

1. Need to set up a tourist centre at Ropad district 
in Punjab which has immense potential for 
promoting tourism by providing a special 
package. 

2. Need to set up an I.T. hub at MohaIi district in 
Punjab which has immense scope for industrial 
development to check unemployment to a certain· 
extent. 

[English] 

DR. COL. (REm.) DHANI RAM SHAN Oil (Shimla): 
Sir, the following subjects may be included in the next 
week's List of Business: 

1. As a result of cfJm8tic change causing many 
diseases including natural calamities to the fruits 
and vegetables in Himachal Pradesh, there is a 
need to bring such crops under the ambit of 

. National Insurance cover to provide succor to 
fruit and vegetable growers. A special package 
may be given to apple growers for damage 
caused during the recent hailstorm in Upper 
Shimla Region. 

2. The Defence forces are faced with acute 
shortage of manpower particuIarty. among officer 
cadre. There is a need to deliberate this issue 
in the Parliament keeping in view the natural 
interest. 

SHRI P.S. GADHAVI (Kutch): Sir, the following iaaues 
may be allowed to be included In the next week's List of 
Business:-

1. Establishment of Indian Institute of Technology 
in Gujarat. 

2. Establishment of Indian Institute of Science 
Education in Gujarat. 

{Tl1lf1Slation] 

SHRI GIRDHARI tAL BHARGAVA (Jaipur): Sir, the 
following items may be included in the next week's List 
of Business: 

1. Need to bring uniformity In the toll tax as 
there is a variation in the rate of toll tax 
charged at various places on Jalpur-Delhi 
national highways and Haryana has 
increased toll tax manifold. 

2. Need to provide more funds to Rajasthan 
1I'<e other backward Stat.. under Gadgll 
formula. As pet Gadgil formula Rajasthan 
is the largest State from view point of area 
presently. Most of the population of 
Rajasthan is Scheduled Castes and 
Scheduled Tribes and living In hilly areas. 
There is a desert in the entire Rajasthan. 
Availability of water is also dependent on 
rain only. 

MR. SPEAKER: There is no issue pertaining to Jaipur 
has left, it seems all have been raised. 

SHRI ANANT GUDHE (Amravati): Sir, the following 
Items may be included in the next week's Agenda: 

Need to ensure following provisions for providing 
UI'18f11)Ioymen allowance to educated unemployed people. 
As. 500 per month to 12th pass, Rs. 1000 per month to 
the graduates and Rs. 1500 per month to the post 
graduates . 

[English] 

MR. SPEAKER: Shri C.K. Chandrappan - Not 
present. 

DR. VALtABHBHAI KATHIRIA (Rajkot): Sir, the 
following items may be included in the next week's 
Agenda: 

1. Discussion on use of Unconventional Energy 
Re80urces for development of the country. 

2. Discussion regarding need to attract NRI 
investment especially In Health, Education and 
Industries· for overall development of the country. 

SHRI K. FRANCIS GEORGE (Idukki): Sir, the 
following items may be included in the next week's 
agenda: 

(1) Need to revile the norms of Central Calamity 
Relief Fund according to the apecifIc needs of 
States and Union Tenttories in the country. 
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(2) Need to provide urgent Central assistance to 
States affected by. out-of-season heavy summer 
rain which has caused widespread damage and 
destruction of agricultural crops. 

DR. K.S. MANOJ (Alleppey): Sir, the following items 
may be included in the next week's List of Business: 

(1) Need to restore the Central allotment of APL 
rice to the State of Kerala which was 
discriminately curtailed from 1,13,420 MTs per 
month to 17,056 MTs per month, that is, nearly 
85 per cent has been curtailed in spite of 100 
per cent lifting of allotment and the best 
procurement of, paddy in the State giving high 
remunerative price in the country, that is, 
As.1,OOO per quintal. 

(2) Need to provide Central assistance to the State 
of KeraIa which has suffered devastating crop 
damages in the recent unexpected, 
unprecedented and unseasoned torrential 
summer rainfall in which the damages were 
estimated to be around As.1.450 crore. 

(TnJnSI8tion} 

PROF. RASA SINGH RAWAT (Ajmer): Sir, the 
following items may be included in the next week's List 
of Business: 

1, Need to complete construction wort< of Ajmer-
Pushkar rail line expeditiously. 

2, Need to provide special funds for development 
and upgradation of "Indira Gandhi Canal" 
(Rajasthan Canal) which is called "Maruganga' 
of Rajasthan by treating a national scheme. 

12.11 hra. 

MOTION RE: FORTY-SEVENTH REPORT 
OF BUSINESS ADVISORY COMMITTEE 

{English} 

SHRI RUPCHAND PAL (Hooghly): Sir, I beg to move 
the following: 

"That this House do agree with the Forty-seventh 
Report of the Business Advisory Committee presented 
to the House on the 16th April, 2008." 

MR. SPEAKER: Motion moved: 

"That this House do agree with the Forty-seventh 
Report of the Business Advisory Committee presented 
to the House on the 16th April, 2008." 

SHRI BRAJA KISHORE TRIPATHY (Puri): Sir, I have 
a point of order. 

MR. SPEAKER: Yes. 

SHRI BRAJA KISHORE TRIPATHY: This is referred 
to Forty-seventh Report of the Business Advisory 
Committee. Sir, in Item No.4, which has been circulated 
to us, it has been said that the Committee further 
recommends that the sitting of the House fixed for 
Thursday, the 20th March, 2008 may be cancelled. What 
is this? We have already done it for 20th March. 
Unfortunately, it is not 20th March. 

SfiRI RUPCHAND PAL: It is 2nd May. 

SHRI BRAJA KISHORE TRIPATHY: It may be 
rectified. 

MR. SPEAKER: I appreciate your alertness. Hon. 
Member, you are right. 

SHRI BRAJA KISHORE TRIPATHY: I am just drawing 
your attention. 

MR. SPEAKER: Thank you. I am little disturbed how 
this mistake has come in. It should be 2nd May. 

SHRI BRAJA KISHORE TRIPATHY: It is also not 
Thursday. Both are wrong. 

MR. SPEAKER: But you are not opposing the holiday. 

SHRI BRAJA KISHORE TRIPATHY: Sir, , am not. I 
am just pointing this mistake. 

MR. SPEAKER: The question is: 

"That this House do agree with the Forty-seventh 
Report of the Business Advisory Committee presented 
to the House on the 16th April, 2008." 

The motion was adopted. 

MR. SPEAKER: It is adopted, as amended thanks to 
the alertness of hon. Member, Shri Braja Kishore Tripathy. 
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No, I am sorry I do not ·blame. I am wrong in blaming 
because at that time it was done. This was of the earlier 
one. However, this correction Is made. 

SHRI BRAJA KISHORE TRIPATHY: It has already 
been circulated. 

MR. SPEAKER: All right. But in any event I 
appreciate your kind concern. 

(English] 

MR. SPEAKER: Now, I come to important matters. 

Prof. Ram GopaI Yadav. 

. .. (lnltlnuplions) 

MR. SPEAKER: Mr. Yerrannaidu, this Is not the way. 
I will not allow this. 

... (InlBnupIions) 

MR. SPEAKER: Only Prof. Ram Gopal Yadav's 
observation will be recorded. 

... {lnlBnuptions)" 

MR. SPEAKER: It is not now. Mr. Yerrannaidu, it is 
not at your sweet win. You are now wasting your energy 
and breath. I would not aUow you. Some discipline has 
to be maintained. 

fTranslBlion] 

PROF. RAM GOPAL YADAV (Sambhal): Mr. Speaker, 
Sir, I would like to draw the attention of the Union 
Government towards a heartrending incident that took 
place at Bamankheri viRage of district Amroha in my 
Parliamentary constituency in which seven members of a 
MusJim family were brutally killed. The head of that family 
was a teacher in the local Inter college. His elder son 
was a computer engineer at JaJandhar and he was also 
at home on that fateful day. Younger son was doing 
B-Tech at Meerut. There were seven members in the 
family including wife of the elder son, his daughter and 
niece. They all were asleep on the first floor of their 
house. They all were killed at night. Only one daughter 
was survived who was on the root top of the house. 
This case is related to minority. A large number of persons 
belonging to minority community in the area are in panic. 
I demand the union Government to ensure that they do 
not live in fear. They do not hope to get justice from the 
administration there. This case should be investigated by 

"Not recorded. 

the Central Bureau of Inve.tigation. The Union 
Government ahouId give compensation of flYe Iakh rupees 
to all members of that minority family and aend a team 
there to build confidence among the people 
... (InlBnupIions) 

SHRI MOHAN SINGH (Deoria): Mr. Speaker, Sir, I 
do not give notice in the Zero Hour generally. Since I 
have mistakenly given a notice, kindly anow me to speak 
for two minutes. I have never given notice in the Zero 
Hour. ., .(Inlrlnuplions) 

MR. SPEAKER: I will allow you to speak at proper 
time. Have patience for a while. 

. .. (InlBnuptions) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, in Delhi for the last few days the incidents 
of murder. rape. kidnapping and dacoIty are taking place 
on such a large scale that DelhI is becoming crime capital 
of India. In the morning. newspapers In Delhi are replete 
with the news of gruesome crimes. News channels also 
telecast such scenes ell the day. In a single day i.e. only 
yesterday itself fIVe-seven incidents of gruesome crimes 
have taken place. Under the following headlines: 

/English/ 

"Woman shot at and injured in daylight DelhI robbery 
Robbers kill 35-year-old, loot house In Blndapur 
Woman shot dead in West Delhi horne 
34 Iakh looted from bank van In W. Delhi 
Man killed for protesting agaInat ob8oene SMS" 

fTranslslion] 

Newspapers carry reports of skirmishes between ill-
equipped and ill-prepared police forces and fhe daredevil 
deeds of the criminals. 

Mr. Speaker, Sir, every year five lakh people come 
to Delhi but the strength of police force has not been 
increased. Most of the police force is dapoyed for the 
security and movement of the V.I.Ps. Nearly 15 thousand 
police personnel have been deployed to protect the 
-Olympic Torch" which has arrived in Delhi. No separate 
arrangements have been made to contaln crimes taking 
place in allover Delhi. Whole of Delhi has been giving 
the look of a cantonment. Torch always signifies 
happiness. enthusiasm and participation of people. But it 
is being welcomed in such an atmosphere of fear that 
the whole Delhi is appearing like a cantonment. " all the 
police personnel are deployed for a single purpose, then 
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who will take care of the crimes? The number of police 
personnel has not been increased. I demand that number 
of police personnel should be increased and they should 
be given more facilities like state-of-the-art equipments. 
The population of Delhi has increased ten times but the 
number of police personnel is the same, I mean it is not 
as per the requirement. The law and order of Delhi is 
directly under the control of the Minister of Home Affairs. 
If he is not able to check crimes and cannot provide 
protection to people of Delhi then he should resign from 
his post or he should contain crime. I think it is a matter 
of great shame. Despite Delhi being the capital city, such 
a situation is developing here. 

[English] 

SHRI C. KUPPUSAMI (Madras North): Sir, Neyveli 
Lignite Corporation (NLC) is engaged in mining of lignite 
and production of thermal power. There are about 16,000 
contract workers working in NLC through various 
contractors. They are engaged in all the areas of work of 
NLC. Yet the pay and perks drawn by them are far below 
the permanent workers. They are at the mercy of the 
contractors and the role of NLC as the principal employer 
is very limited. This is not the case only with Neyveli 
Lignite Corporation; in fact, an almost identical situation 
is prevailing in all Central Public Sector Undertakings. 

Even after working for several years, services of 
contract workers are not regularised. The demands of 
contract workers of NLC are regularization of their 
employment, provision of housing and medical facilities, 
transport allowance and bonus. It is highly unjustifie<\ that 
contract workers are not treated at par with the permanent 
workers in according them welfare measures, such as 
medical facilities. In view of the serious situation arising 
out of the recent strike by the contract workers of NLC, 
hon. Electricity Minister of Tamil Nadu has announced in 
the Assembly recently that the Govemment of Tamil Nadu 
has advised the NLC management to resolve the issue 
amicably. Hence, I urge upon the Minister of Coal to 
intervene in the matter and direct the NLC Management 
to look into the genuine demands and grievances of the 
contract workers and take necessary steps to resolve 
their grievances. 

SHRI RUPCHAND PAL (Hooghly): Sir, since the 
Standing Committee on Labour has thoroughly examined 
the Bill pertaining to the welfare of the workforce in the 
unorganized sector, miHions of our people belonging to 
this sector, who constitute more than 98 per cent of the 
total workforce in the country, have been eagerly waiting 
for this very important Bill to be passed. 

The second phase of the Budget Session is 
scheduled to end on May 9, if not earlier. I would urge 
upon the Govemment to see to it that the Bill, as modified 
on the basis of unanimous recommendation of the 
concemed Standing Committee, be brought belore this 
House for discussion, and consideration and passing. 

MR. SPEAKER: Shri Basu Deb Acharia associates. 

. .. (InI8tn!ptions) 

MR. SPEAKER: You associate with him. 

... (Intetn!ptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, this is a 
very important issue conceming 37 crore workers under 
unorganized sector. The Standing Committee has 
unanimously redrafted the Bill and their Report was 
submitted in the month of December. We demand that in 
this Session, the Govemment should bring the Bill and 
we pass it in the current Session of Parliament. ... 
(Intenuptions) We want to bring it to the notice of the 
Minister for Parliamentary Affairs that this is a very 
important Bill. ... (Interruptions) 

MR. SPEAKER: Shri Acharia, you know this thing 
very well. You are here for 30 years and you know that 
this is not done. 

... (InI8tn!ptions) 

MR. SPEAKER: Shri Basu Deb Acharia and Shri 
Prabodh Panda associate on this matter. Those Members 
who wish to associate, may send slips. 

... (Intetn!ptions) 

MR. SPEAKER: Shri Braja K'lSttore Tripathy, Shri A.V. 
Bellarmin and Shri Mohan Rawale associate themselves 
on this issue. 

fTransllltion] 

SHRI MOHAN SINGH (Deoria): Sir, I want to express 
my views with extreme sorrow and concern. . .. 
(Intenuptions) 

/English] 

SHRt S.K. KHARVENTHAN (Palani): Sir, I have also 
given a notice to raise a very important matter. ... 
(Intenvptions) 
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MR. SPEAKER: I will can you. H you disturb the 
proceedings, I win not call you. 

Shri Mohan Singh. 

{Translation; 

SHRI MOHAN SINGH: Sir. I want to express my 
anguish with deep sorrow and concem. Today, the entire 
New Delhi has been converted into a heavily guarded 
cantonment. Over 15,000 policemen have been deployed 
at cflfferent places. All the offices have been vacated and 
the para military forces are guarding from the roof tops 
of all the offices with their beyonets flashed. Previously. 
I was informed that today roads would be closed from 
1 pm onwards. But, I faced difficulties yesterday also 
while reaching my residence. All roads have been sealed. 
I had to take a whole round of Connaught Place and 
even today I faced difficulties when I was coming here 
from my residence. It is a matter of concem that the 
Olympic Torch which promotes the message of 
brotherhood allover the worfel, became a torch which 
was guarded by policemen only. It is a very gloomy 
situation. Any Tibetan who tried· to enter into that security 
ring was arrested. At present, around 150 Tibetan youths 
are behind the barS and they are being tortured. I believe 
that we are an Independent Country where everyone has 
got a right to express his views freely in a democratic 
manner. But it is all the more deplorable that the review 
of our internal law and order pOSition and police 
administration is being made by an Ambassador of 
another country. I would like to tell the Govemment of 
India. through you, \hat the Method of Opposition through 
democratic means prevailing in this country should not 
be crushed by using police force. The metro train service, 
which was scheduled to close at 1 pm was stopped from 
the very moming. I think that the Govemment of India 
has done injustice to the people of the capitaJ city of 
India. Delhi by putting them behind the doors. I condemn 
it. .. . (1nIs/TLlfJliOnS) 

[English; 

MR. SPEAKER: We are also in favour of Olympics, 
I believe. 

Shri S.K. Kharventhan. 

... (InttlfTtPlions) 

{Translation; 

MR. SPEAKER: Shri Sandeep Dikshit has associated 
himself with this issue. 

. .. (Interruptions) 

[English; 

MR. SPEAKER: Nothing is being recorded. Nothing 
will be recorded. 

.. . (Interruptions)· 

MR. SPEAKER: Nothing is being recorded. Please 
do not disturb the proceedings. 

... (1nItmvpIions). 

MR. SPEAKER: Only Shri Kharventhan's speech wiD 
go on record. 

... (Intenuptions)· 

SHRI S.K. KHARVENTHAN: Sir, the waste cotton is 
nothing but a salvage of cotton derived from the spinning 
units. The waste cotton alone is being used as a raw 
material to manufacture coarse variety of cotton yams 
varying from 2 counts to 20 cot.IntS by Open End Spinning 
Mills. The yams made from waste cotton are used as 
raw material for handloom sectors for producing bed-
sheets, towels and other variety of products. The textile 
mills in this country are exporting the waste cotton. As a 
result, the open-end mills are at the verge of closure 
and naturally, the handIooms and powerlooms are totally 
affected. It has resulted in lakhs and lakhs of labourers 
losing their jobs. So, they are undergoing agitation in 
Tamil Nadu, particularly in Chennimalai, and some parts 
of my district. Hence, I urge upon the Union Govemment 
to ban the export of waste cotton by the spinning mills. 

SHRI SARBANANDA SONOWAL (Dibrugarh): Sir, as 
you know, the Digboi Refinery is the world's oldest 
refinery, which Is located In Tlnsukla district. On 
14 October 1981, the Govemment of India took over the 
shares of the Burmah Oil Company In Oil India and 
Assam au Company Umited. In tum, the Union Cabinet 
took a decision to vest its shares in the Assam Oil 
Company with Indian Oil Corporation (laC), but gave 
written instruction that its separate identity and logo should 
be maintained. Thereby, a separate Division, namely, the 
Aseam Oil Division was created in IOC. 

You will appreciate that while giving this instruction 
the' Union Cabinet took into consideration the historical 
legacy of Assam Oil Company Umited as well as the 
sentiments of the people of the North-East The birth of 
the Indian Oil Industry took place in Dlgboi, which still 
has the world's oldest refinery operating for over hundred 

"Not recorded. 
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years. The Assam oil brand and logo has proved to be 
much more than a dependable marketing support. Brand 
Assam Oil represented by the silhouette of the charging 
Rhino symbolizes the pride and aspirations of all people 
and cultures that are native to the North-East. Since the 
first oil-well was dug in Digboi more than 100 years ago, 
a strong legacy of emotional bonding has resulted among 
different areas and peop\e of the region. Indeed, the entire 
North-East regards Assam Oil as a heritage institution. 

We, now, understand that on the pretext of controlling 
costs and achieving synergy, 10C is trying to merge and 
eliminate the separate identity of the Assam Oil Division. 

MR. SPEAKER: It cannot be a big statement. What 
is happening these days? 

SHRI SARBANANDA SONOWAl: The purpose of 
controlling cost could still be achieved by merging 10C's 
Marketing Division in the North-East with the Assam Oil 
Division, which is much larger in that area and continuing 
with the Marketing Headquarters -at Digboi for whole of 
the North East with the same reporting relationship as 
existed prior to the implementation of IOC's new structure. 

MR. SPEAKER: Now, we have to edit these 
statemants. It cannot be allowed. It cannot be a two-
page statement. 

SHRI SARBANANDA SONOWAL: In this day and 
age, when we talk of global villages, there can be no 
disadvantage in having 10C's Marketing Headquarters for 
the North-East in Digboi. Sir, I am coming to the last 
point. 

MR. SPEAKER: The last point cannot be the 20th 
point. 

SHRI SARBANANDA SONOWAL: Sir vou will 
definitely appreciate that the balance sheet ~ational 

Integration is far more important than the balSl ,..:e sheet 
of a Public Sector Company like the Indian Oil 
Corporation. 

I appeal, through you, to the hon. Minister of 
Petroleum to instruct Indian Oil Corporation to restore 
the status quo-ante. If the controlling cost is so important, 
then merge its Marketing Division in the North-East with 
the AAam Oil Division under the emblem of the charging 
Rhi.fo. Thank you, Sir. 

MR. SPEAKER: In future, I would not allow 
statements to be read during this time. It cannot be a 
two-page statement. 

DR. ARUN KUMAR SARMA: Sir, I would like to 
associate with the issue raised by the hon. Member. 

MR. SPEAKER: Yes, your name will be associated 
with it. 

[Tlllnslation} 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Speaker, Sir, I want to draw the attention of the 
Govemment towards a very important issue. 

{English} 

MR. SPEAKER: Hence I have called you. 

{Tmnsla/ion} 

Issues raised by all the hon. Members are important. 

SHRIMATI KIRAN MAHESHWARI: I thank you for 
giving me an opportunity to speak. It is a very important 
issue conceming my parliamentary constituency. It was 
our long standing demand from the Govemment that it 
should establish a Doordarshan Kendra in Udaipur. The 
Govemment had assured that a Doordarshan Kendra 
would be established there. We had also written a letter 
to tho Union Minister in this regard. In his reply he had 
assured us to establish a Doordarshan Kendra in Udiapur 
during the 11th Plan period. Now, the 11th plan has 
commenced, but nothing has been said till date whether 
the Kendra would be established or not. Udaipur is a 
tribal area. With the establishment of a Doordarshan 
Kendra at that place, the local artists, and people working 
in handicrafts would benefit a lot from it. Further, this 
Kendra would also be beneficial for entire Rajasthan. 
Therefore, I demand from the Govemment, through you, 
to seriously consider upon establishing a Doordarshan 
Kendra in Udaipur and accord approval to it at the 
earliest. 

[English] 

MR. SPEAKER: Now, I give the floor to Dr. K.S. 
Manoj. 

(Intenvplions) 

MR. SPEAKER: Half-an-hour is over. I am only 
following your own decision. 

SHRI BRAJA KISHORE TRIPATHY: Sir, I may be 
allowed to speak. ... (Intenvptions) 

DR. K.S. MANOJ (Alleppey): Sir, entral financial 
assistance is sought for the devastating crop damage 
caused by the unprecedented rainfall in Kerala. There 
was a heavy rainfall during the 1st week of March, 2008. 
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On March 16, on a single day, there was a rainfall of 
118 mm of water. The entire paddy field got submerged 
in water and water-logging had caused the loss of the 
entire crop. The crop got germinated and became 
inconsumable. 

In Kuttanad alone, paddy crops in around 30,000 
hectares were damaged. The tragedy of the situation is 
that the paddy crops were ready to be harvested. In 
Kuttanad atOne, damage to the crops is estimated to be 
around Rs. 63 crore, and the estimated damage of paddy 
crops in the entire State of Kerala is Rs. 161 crore. 

MR. SPEAKER: You have to be brief and pointed. It 
cannot be a ~g statement. 

DR. K.S. MANOJ: The total damage is estimated to 
be around Rs. 1,450 crore. The Central team has visited 
the State for on-the-spot estimation of the damages, but 
till now, no relief has been given to the State. Besides 
the damage caused to the farmers, the agricultural 
labourers lost their daily wages. 

Sir, Dr. M.S. Swaminathan has submitted a report to 
the Central Government on ecological sustalnability of 
Kuttanad. If the. recommendations have been accepted 
by the Government and implemented, this devastating 
damage would not have happened. I would urge upon 
the GOl/emment to release immediately the Central 
assistance to the State of Kerala and also implement the 
recommendations contained in Dr. Swaminathan 
Commission's Report. 

MR. SPEAKER: Shri Suresh Kurup can associate 
himseH. He has sent a notice. I will' not aDow these 
impromptu interventions. I have been telling you repeatedly 
that I would not anow this. You have to give proper 
notice in time. 

SHRI C.K. CHANDRAPPAN (Trichur): can we 
associate, Sir? 

MR. SPEAKER: By sending the slips, you can 
associate without creating any problem for the House. 

SHRI N.N. KRISHNADAS (Palghat): Sir, I associate 
myself with what the hon. Member has stated. 

MR. SPEAKER: Please send your slips. 

ADV. SURESH KURUP (Kottayam): Sir, an aU-party 
delegation under the leadership 01 the Kerala Chief 
Minister came here and submitted a memorandum before 

the Prime Minister. The Central aid is yet to be released. 
What the Central Government should do Is to immediatelY 
release the Central aid because crops worth crores of 
rupees have been damaged. You should read it in 
connection with the reduction of the Central allotment of 
rice to Kerala. Kerala is faced with 'an onprecedented 
situation because of this. The Central aid should be 
released immediately. We want a response from the 
Govemment. 

SHRI K. FRANCIS GEORGE (Idukki): Sir, not only 
paddy, even pepper, coffee and other crops have been 
destroyed. 

MR. SPEAKER: Mr. Madhusudan Mistry, please go 
to your seat and speak on the issue relating to calamity 
relief. 

{Translation/ 

SHRI MADHUSUDAN MISTRY (Sabart<antha): Mr. 
Speaker, Sir, Gujarat was hit by a big cyclonic storm 
recently which resulted in destruction of wheat grains piled 
in the fields of the viUages and only husk remained there. 
Further, the storm took with it self temporary roofs 
incl~ng the tin roofs etc. and massive damage was 
caused. I am constrained to say that the Agriculture 
Minister of the State has said that not a single paisa 
would be paid as compensation. Around Rs. 600 erore is 
lying with the state as natural calamity Relief Fund. 75 
percent grant is given from by the Central Government 
under National Calamity Relief Fund. Full compensation 
should be paid and out of that 75 percent money to 
those farmers whose property has been destroyed and 
damaged. 

[English/ 

MR. SPEAKER: Why are you bringing all this 
confrontation? Please mention the issue which Is more 
important. 

{Translation/ 

SHRI MADHUSUDAN MISTRY: The CeQtral 
Government should direct the State Government to make 
payment. The state cannot decide on the National 
Calamity Relief Fund and it camot say that money would 
not be given to farmers, whereas the fact is that the 
money received under National Calamity Relief Fund is 
lying unutilized in the state exchequer .... (1I1/t1mJptions) 

PROF. RASA SINGH RAWAT (A;mer): Mr. Speaker, 
Sir, I would like to mention, through you, that recently 
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crops worth crores of rupees have been lost due to cold 
wave, storm and hailstorm in Rajasthan. 

MR. SPEAKER: Please speak patiently so that we 
could understand it properly. 

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir, crops 
have been damaged on a large scale due to severe 
cold, cold wave and untimely rain in Rajasthan. As per 
the principles of CRF and the norms formulated in the 
12th Commission of NCCF, cold wave and frost are not 
included for payment of compensation. No compensation 
has been paid to farmers for the loss ofthalr crops. I 
would request the Government of India. through you, to 
amend the rules to make such provision in CRF and 
NCCF so that relief and compensation could be given to 
farmers of Rajasthan. 

MR. SPEAKER: You have raised a relevant issue. 

/English} 

SHRI DUSHYANT SINGH (Jhalawar): Sir, I associate 
with Prof. Rasa Singh Rawat on this issue. 

{Tlanslstion} 

SHRI GIROf-jARI LAL BHARGAVA (Jaipur): Mr. 
Speaker, Sir, I associate myself with the views expressed 
by Prof. Rasa Singh Rawat. 

SHRIMATI KIRAN MAHESHWARI: Sir, I also 
associate myseH with the subject. ... (InI9nuptions) 

{English} 

MR. SPEAKER: Everybody associates. No.,} Shri 
BeRarmin. 

... (Intemptions) 

{TtanSlation} 

MR. SPEAKER: I have aHowed 15 hon'btl. Memebr 
to speak. 

{English} 

No more issues now. Either you have to wait till the end 
of the day or you have to take your chance tomorrow. 
That will depend on the hon. Presiding Officer. 

SHRI BRAJA KISHORE TRIPATHY: What is the 
method of raising Issues, Sir? 

MR. SPEAKER: You have to depend. right or wrong, 
on the Presiding Officer. Sorry, not today. We had all 
unanimously agreed to aIIew five issues. The House is 
running smoothly. Seven questions have been taken up 
wtth your cooperation. 

SHRI A.V. BELLARMIN (Nagercoil): Sir, I would like 
to bring to the notice of the Government the precarious 
condition of patients affected by the dreadful disease 
Haemophilia when the world is observing Haemophilia 
Day today. The disease is caused due to a genetic 
disorder symptomatic of spontaneous bleeding with no 
sign of clotting. The patients of this disease are put to 
untold distress. It is a good augury that the Government 
has come forward to offer treatment for patients of this 
disease at three selected hospitals in Delhi. The serum 
used for the treatment is not only too costly that a 
common man cannot afford it, but also not easily 
available. I, therefore, request the Government to come 
forward to help the Haemophiliacs by facilitating them to 
avail of treatment at all the District Headquarters hospitals 
with the prescribed medicines being made available to 
them either free of cost or at a subsidized and affordable 
price. Thank you. 

MR. SPEAKER: We now take up Item No.16. Hon. 
Members, thank you for your kind cooperation. I do not 
wish to shut out anybody but I have to apply some 
judgment. Tripathiji, you know it that I respect you very 
much. 

SHRI BRAJA KISHORE TRIPATHY: Listen to me, Sir. 
Please give me two-three minutes. 

MR. SPEAKER: Please, not today. We will take it up 
on Monday. 

The House now takes up Hem No. 16. Demands for 
Grants (Railways). Shri Ganesh Prasad Singh will speak. 

I am obliged to you Tripathyji. thank you very much. 

SHRI BRAJA KISHORE TRIPATHY: This is an 
injustice to the State of Orissa, Sir. 

MR. SPEAKER: No, no. I am fond of your State and 
you know that. Every year I go there. 

12.38 hrs. 

DEMANDS FOR GRANTS (RAILWAYS)-
2008-09-Contd. 

{Tnmslation} 

SHRI GANESH PRASAD SINGH (Jahanabad): Mr. 
Speaker, Sir. I thank you for giving me an opportunity to 
speak on the Railway Budget (2008-2009). As you are 
well aware that while the hon. Minister of Railways was 
presenting the Railway Budget of 2008-09, people from 
every nook and comer of the country were appreciating 
him, because whreas on the one hand, the Minister of 
Railways contemplated increasing income of the railways 
and devised ways and means for it, on the other he 
made provisiOns for extending facilities to the common 
man, the physically challenged persons and the students. 
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[Shri Ganesh Prasad Singh) 
12.39 hr •• 

(SHRI MOHAN SINGH in the Chsilj 

Sir, you are aware that whereas some ~ple were 
making a hue and cry during the speech of the hon. 
Minister of Railways, he was busy in making new 
announcement regarding introducing new trains and laying 
new rail lines in adeqaute number in all the states. On 
the· whole one can find that the railways is eaming huge 
profits. There is a reason behind it. A" these achievements 
have been made due to the efficient management of the 
hon. Minister of Railways. Hon'ble Members of the BJP 
have been criticizing that the Minister of Railways has 
presented a populist budget. However, it is not so. It is 
not a populist budget. .. , (Interruptions) 

MR. CHAIRMAN: Hon'ble Minister, let the hon'ble 
Member speak. 

SHRI GANESH PRASAD SINGH: The Members of 
the B.J.P. and the N.D.A. have never appreciated the 
railway budget. I would like to ask them if the railways 
was in profit during their regime? Never, not at aU. The 
Railways incurred loss during that period but the hon'ble 
Minister has made it a profit making enterprise and 
brought it on world map. All regions have different 
problems. I would like to say something about my area. 
The HOR'bIe Minister has announced to provide rail link 
from Beahat to Anugrahnarayan Road and the foundation 
stone was also laid for it. Funds were also aUocated to 
undertake this work. A provision has been made in the 
budget to provide funds for doubling of railway lines 
between Palna and Gaya. He has announced to lay 
railway lines between Islampur and Gaya. The work of 
doubting of railway line and laying of new railway line 
should be expedited. There are also some problems in 
the constituency of my colleague, Shri Sila Ram Singh. 
The wortt in MC?tihari, Shivhar and Sitamarhi is required 
to be expedited. Survey in this regard should be 
completed. There is a problem of ROB. It needs to be 
solved. With these words while supporting the demands 
for grants, I conclude my speech. 

MR. CHAIRMAN: The hon. Members who want to 
lay their speeches, are permitted to do so. AU the hon'ble 
Members have to support the Railway Budget. Hence, 
they should lay their speeches. There wiD be no lunch 
hour today. Those who want to go for lunch may kindly 
lay their speeches. 

{English} 

SHRI K. SUBBARAYAN (Coimbatore): Sir, I am glad 
and thankful for this opportunity. 

This Railway Budget is just a mixed bag. Let me al 
the outset say that the reduction in passenger fares Is a 
welcome step. In a situation where people are suffering 
from aU round price rise, the reduction in passenger fares 
provides some relief. The appointment of licensed porters 
as gunmen and other Group '0' posts is a positive step. 
But more initiatives should be taken to fill up the 
vacancies of over 1.5 lakh in Railways, and initiatives 
should be taken to also absorb the contract workers 
wor1<ing in various projects. 

The fact is that railways are becoming a target of 
terrorist attacks. The high number of railway accidents 
and the ever increasing number of crimes against women 
are adequate addressed. The proposed privatisation of 
container trains and depots, outsourcing of railway services 
and privatisation of railway property in the name of 
Private-Public Partnership (PPP) causes a deep concern. 
Such drive towards privatization is obnoxious for the 
industry. This in general, with regard to Tamil Nadu in 
particular, the overall allocation will hardly enable 
completion of the projects in progress. The immediate 
and the most necessary requirements of the southern 
districts of Tamil Nadu are not addressed in the proposals. 
To explain a few, let me say that the proposed 
Mayiladuthurai· Tiruvarur-Karaikudi new railway line is 
estimated to cost As 404 crore. Sir, Rs 50 croce is allotted 
in this Budget, in addition to the last years allocation of 
Rs 10 crore. This leaves a huge gap of Rs.344 crore. 
This shortfaU raises fears about the completion 01 the 
project even before 2010. 

The allocations made for the laying of new broad 
gauge lines and gauge conversion wortt fall too short to 
meet the actual estimated requirement. The already 
commenced projects between Villuppuram and Katpadi, 
Tiruchi-Nagore-Karaikal, ManamaduraiNirudunagar etc., 
and the proposed NeIIai-Thenka8I and Madurai-Bodi gauge 
convers .ln, cannot be completed because of the 
insufficiem budgetary support. For example, the estimated 
cost of gauge conversion between VlJluppuram and 
Katpadi is Rs. 276 Crore and the altocation is mere 
As. 121 crore. Tiruchi-Nagore-Karaikal project, completed 
upto Tiruvarur has received As.50 crore now, in addition 
to last year's As.281crore. It stiH falls short of around 
As. 120 Cfore. The Manamadurai-Virudunagar project 
completion requires additional allotment of As. 84 crore 
more than the offered support of As. 60 crore. 

Besides, there is a deliberate exclusion of the 
Coimbatore region. Except a few sops such as the newly 
introduced 'Garib Rath' and the extension of the 
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Kumbakonam-Coimbatore janashtabdl that would benefit 
the people of Tiruppur and Coimbatore. if 'Garib Rath' 
halts at the Coimbatore and Tiruppur stations, nothing 
encouraging is proposed. 

The budgetary support for the Coimbatore-Dindigul 
gauge conversion project of 224.88 kms stretch is very 
disheartening. The allotment of Rs.l crore in the year 
2006, Rs.30 crore in 2007 and the announcement of a 
very meagre support of RS.65 crore in this Budget wiU 
no doubt, render the project incomplete. The project cost 
is estimated at Rs. 613.61 crore and the allocation in 
comparison is just a peanut. 

Having made these observations, I would like to place 
the following proposals to be considered for inclusion. 

The work of doubling of track between Coimbatore 
North junction and lrugur may be 'expedited with sufficient 
financial support. 

Circular track around the city of Coimbatore and 
shuttle train services between Coimbatore and Tiruppur 
and commuter services in the Pollachi- Palakkad-
Mettupalayam line should be introduced to address the 
growing traffic congestion. 

Tiruppur is identified in the world map as the 'dollar 
city' with its fast growing hosiery and garment exports. A 
new railway link between Tiruppur and Karur through 
Kangeyam and Vellakoil will provide a short distance route' 
between Tiruppur and Thoothukudi port. This will help in 
facilitating a free commercial freight and an effective 
commuter facility. 

A Railway Over Bridge replacing the level crossing 
of Eachanari on the NH209 and a ROB at Avararnpalayam 
Railway level crossing may be considered. 

New trains for Coimbatore and Tiruppur have become 
an increasing necessity due to the enormous growth 
attracting employment from various districts of the State. 
Frequent or hourly train services between Coimbatore-
Erode, Coimbatore- Mettupalayam, Coimbatore- Palakkad. 
Podanur-Pollachi should be introduced. 

New passenger train services connecting Coimbatore 
with Cuddalore, Nagapattinam, Tiruvarur, Pudukkottai, 
Sivagangai and Ramanathapuram, passenger services to 
Tirupathi and Tiruvananthapuram from Coimbatore, 
exclusive night train from Coimbatore to Bangalore may 

be considered immediately. Coimbatore Junction, 
Coimbatore North Junction, Peelamedu station, Singanallur 
station and Podanur junction may be brought under the 
Master Plan development strategy. A state of the art 
infrastructure facility should be provided at all the important 
railway junctions in the State particularly in Coimbatore 
station with extension of platforms, special ticket counters, 
additional waiting rooms, more subways and refreshment 
rooms. 

In conclusion, I submit that the basic principle of the 
Indian Railways to connect the nook and comer of the 
country, to ensure nationwide rail connectivity. still remains 
a distant dream even after 60 years of freedom. The 
guiding factor to make the Indian Railways the vital 
contributor of the overall socio-economic growth is still 
misSing. The Budget largely reflects the philosophy of 
privatization and liberalization. 

/Tmns/ationJ 

MR. CHAIRMAN: You may conclude now. Please lay 
the remaining part of the speech. 

... (Interruptions) 

MR. CHAIRMAN: Hon'ble Members should keep in 
mind that the hon'ble Minister has to reply at half past 
two of thl! clock and I have a long list of Members who 
want to speak. Therefore, kindly read half of your speech 
and lay the remaining part theeof. 

'SHRI GANESH SINGH (Satna): Mr. Chairman, Sir, 
rise to speak on the Demands for the Grants the 

Railways. I oppose the motion moved in the House on 
the demands for grants pertaining to the Ministry of 
Railways for the year 2008-09 because the railways has 
not undertaken equitable development in the country. 
Hon'ble Members of Parliament have been complaining 
about inequitable development of the railways in this 
House but the Minister for Railways has continuously been 
adopting discriminatory policy. Even the profit eaming 
areas of the country are being neglected. The Ministry of 
Railways has been grossly neglecting Satna, Maihar, 
Katani, Jaitwara, Madganwa, Manikpur, Chitrakut, Karvi, 
Uchehara, Vaghai, Reewa, Amadara, Mukehi, Khutaha and 
other railway stations, falling under the Central Railways, 
Jabalpur for the last 49 years whereas the Railways earns 
a revenue of Rs. 7000 crore through transportation only 

'The speech was laid on the Table. 
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from Satana, Turki Maihar and Mukehi. Crores of 
Passengers travel by trains from Chitrakut, Maihar and 
Satna stations, every year. In Chitrakut lord Rama had 
undertaken penance for 11 years. Similarly, Ma Sharda's 
Shaktipeeth is located in Mehar. Moreover, Sadhnasthati 
of famous musician Baba Ala-ud-din is also there. Crores 
of people visit these places round the year. 

There is abundance of lime stone in Satna district. 
As such, many big cement factories have already been 
set up there. One-third quantity of cement required in the 
country is supplied from this area only but from the railway 
point of view negligible development has been carried 
out in this area Trains going to Mumbai from Bihar, West 
Bengal, Assam and Uttar Pradesh pass through Satana. 
There was VIP reservation quota in various passenger 
trains from Satna station but now.it has been scrapped. 
Therefore, I demand that VIP reservation quota in all up 
and down trains, which halt at Salana should be restored. 
A new train should be introduced from Satana to Mumbai. 

I have been persistently demanding to change the 
time scheu die of Mahakoshal Express running between 
Jabalpur and Nizamuddin and of another train running 
between Reewa and New Delhi in such a manner that 
they reach Delhi at 9.00 O'clock in the Morning but 
unfortunately. the hon'ble Minister of Railways has paid 
no attention. to it till date. These two trains run indefinitely 
iate. The distance of 700 k.m. is not covered even 
20 hours. 

The former Minister of Railways, Shri Nitish Kumar 
had announced to extend Rajkot Express upto Satana 
but it has not been implemented tili date. The work of 
doubling of railway track from Katni to Allahabad and 
from Reeva to Manikpur is still incomplete. Even the 
electrification of these routes has not been done. So, 
these works should be completed without any further 
delay. 

Almost all the stationS of this zone including Satna, 
Katni and Maihar Railway stations are extremely unclean. 
There is also an acute shortage of drinking water at 
these stations. These problems have not yet been 
resolved permanently. A shuttle train should be run 
between Maihar and Chitrakut. The number of bogies 
should be increased in all classes of Rewanchal Express 
rUnning between Bhopal and Reeva. Moreover, Rewanchal 
Express should be extended upto Habibganj. 

Construction work of railway line from Lalitpur to 
Singrauli should be completed immediately. Besides, 

construction of rail line from Satna to Reeva, Mlrzapur 
should also be completed immediately. A fourth platform 
with exit towards the railway colony should be constructed 
at Satna Railway Station. As Satna is a big cement-
producing district, a cement sleeper-manufacturing factory 
should be set up there. MahakaushaJ Express should be 
run between Satna and DeIhl. 

Sir, I have been constantly raising the problems 
related to railways in Madhya Pradesh and in my 
constituenoy in every rail budget but unfortunately none 
of my demands has been met by the Ministry of Railways. 
Hence, all the demands including those raised earlier 
should be met. I have always been drawing the attention 
of the Ministry of Railways towards the safety of 
passengers, grave irregularities In the catering services 
and bedroll and laid stressed to bring improvement therein. 
The railway track running from Satna to Allahabad and 
from Manikpur to Mahasi is not safe. Incidents of 
manhandling, looting, robbery and giving sedatives to 
passengers have become the order of the day. Hence, 
concrete steps are required to be taken to check such 
incidents. During the previous session of the Lok Sabha, 
I had raised this issue also and subsequently, the Madhya 
Pradesh and Uttar Pradesh police launched an operation. 
Consequently, Satna Railway Police nabbed a gang 
involved in looting and robbery in the trains. Hence, my 
demand is that Satna Railway Police should be suitably 
rewarded. 

The Hon'ble MinIster of Railways Is claiming 
manufacturing of a large number of passenger bogies 
but the bogies of many passenger trains such as 
Mahakaushal Express, Reeva-Delhi Express, Sarnath 
Express, Reeva-Bhopal Express, Howrah-Mumbai Mail 
Express, Janata Express, Kashi Express and Kamayani 
Express are ramshaclded, which may lead to an accident 
anytime. 

So, new coaches of a/l the classes should be 
provided in all these trains and upgradation should be 
done from KaM station. 

A10ngwith widening the main gate of Satna Railway 
Station, parking area should also be increased and a 
green park should be developed near Satna Railway 
station. 

SHRI LAKSHMAN SINGH (Rajgarh): Mr. Chairman, 
Sir, with your permission, I would like to speak on the 
Appropriation Bill No. 3 introduced by the honourable 
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Minister alongwith the budget. It would have been better, 
had aU the matters been incorporated in the Appropriation 
Bill No. 1 itseH instead of introducing this Appropriation 
Bill No.3. Introducing such Bills namely Appropriation Bill 

. No.1, Appropriation Bill No. 2 and Appropriation Bill No. 
3 separately not only wastes the parliamentary time but 
also delays the ongoing railway projects. Consequently, 
the cost of these projects overruns. Hence, it would have 
been better to include all the matters in a single bill. 
Discussion is going 011 as to why railway budget should 
be presented separately. Why should the railway budget 
not be presented alongwith the General Budget? If you 
allow me, I would like to quote a few lines from an 
article published in The Economic Times, dated 21st 
March 2008. It has been reported in that article that: 

{English} 

"Today many other Departments of the Government 
are comparable to. the Indian Railways and deserve 
equal importance for the' revenue contributions. In 
fact, it is time to re-examine the historical supremacy 
of Indien Railways and discontinue the ritual of a 
separate Railway Budget before the Union Budget 
every year." 

{Tl1Inslstion} 

Today such things are being said and the reason 
behind it is that. . .. (Interruptions) 

MR. CHAIRMAN: All the writers of such articles are 
I 

not scholars. 

... (Interruptions) 

SHRI LAKSHMAN SINGH: Sir, I also am not a 
scholar. The view is cropping up that the railways is 
making profit which I appreCiate, but somewhere a milieu 
or view is evolving in the country that politics is also 
being played in the name of the Railways.. It is being 
reported that it is not only a railway budget but it is 
taking the form of a railway regional budget. I am not 
against Bihar. I have my maternal home in Bihar. While 
preparing the Railway Budget we should take the entire 
country into account. At the same time, we should make 
efforts to bring the Railways at par with international 
standards alongwith giving due regard to national interest. 

Sir, we have been presenting a separate railway 
budget for the last 60 years. If we assess how much 

length of railways we have added in these 60 years, we 
will find that we have been able to construct only hal! 
kilometre of railway line a day. Hence, all these things 
are required to be considered. 

By the target years 2011 and 2012, Rs. 40,000 crore 
have to be mobilized through joint venture and public-
private partnership under Dedicated Freight Corridor 
Project. That is commoendable. The honourable Minister 
has himseH made a statement that the department has 
so much money that it can get an East Corridor 
constructed lIseH with the railway funds and it does not 
need to mobilize money from other sources. Through you, 
I would like to suggest to the honourable Minister that if 
National Highways are not constructed alongwith DFC, 
which is an ambitious project and through which 
employment can be provided to the people, the same 
would not be viable. Has the honourable Minister of 
Railways talked to the Minister of National Highways, Shri 
T.R. Baalu. If so, what are the details thereof and if not, 
the reasons therefor. If the honourable Minister of 
Railways looks at his own state, he will find that only 13 
kilometres of National Highways have been constructed 
along with DFC. . . . (Interruptions) 

MR. CHAIRMAN: In how many days? 

SHRI LAKSHMAN SINGH: There was a question 
regarding the National Highways which unfortunately could 
not be taken up but in reply to that question, it was 
stated that only 13 kilometres of road had been 
constructed in Bihar. Hence, attention has to be paid to 
all the things. 

Mr. Chairman, Sir, we talk about railway safety for 
which funds have being sought through Railway 
Appropriation Bill. I do not oppose it. Nothing else can 
be important but the railway safety. But has he noticed 
the quantum of amount being spent on the railway 
employees? You can find from the figures that the number 
of accidents whict1 was 1013 in the year 1980-81. has 
reduced to 195 in the year 2006-07. It is a good thing 
but out of these 195 accidents 164 incidents occurred 
due to humaPl error. It is an important thing to note. 
Hence, more money should be spent on the training of 
personnel. Money should be spent to send our staff and 
officers abroad for training, if possible. 

Mr. Chairman, Sir, the Ministry of Raiwlays has 
constituted a special 4>afety fund of Rs. 17,000 crore in 
the 10th Five Year Plan. Out of this, 45 per cent amount 
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was allotted for the renewal of tracks. I do not know 
whether money from this fund has been spent or not? 
But all the ongoing works have to be completed by March 
2008. Now that the month of April is in progress and the 
Government is seeking money today in the House. That 
is why I think that his projects are incomplete and are 
not going to be completed. I would like that the Minister 
of Railways should intorm the House. If you look at the 
figures of laying new railway lines in the 10th Five Year 
Plan, you will come to know that our target was for 
laying 1310 kilometres but till now only 920 kilometre 
long line has been laid. The Govemment says that delay 
in land acquisition, results in non-availability of land in 
time. Because of that the work is incomplete. I would 
like to know, through you, the reason for this delay and 
for the dependence of the Ministry of Railways on the 
State Governments when the House has given the right 
ot acquisition of land to the Ministry of Railways, then 
why this delay is taking place. There are many States 
where they cannot acquire land because of various 
reasons; for example, Ramganj Mandi-Bhopal railway line 
has been sanctioned in my constituency in my own State 
Madhya Pradesh. 

13.00 hrs. 

The Railways have given the compensation amount, 
but there was some delay on the part of the State 
Government because Patwaries went on strike. The State 
Governments have limited resources and the backward 
States have very limited resources. So, delay is taking 
place in it. Why don't you go there and do essential 
work like acquiring land, distributing the compensation 
amount there itself and start laying the railway line as 
early as possible? 

MR. CHAIRMAN: They were giver, this right ten days 
ago. 

SHRI LAKSHMAN SINGH: Then, they should use it 

MR. CHAIRMAN: Now they will use it. 

SHRI LAKSHMAN SINGH: They should, use it and 
try to complete the railway line as its cost Is rising due 
to this delay. 

MR. CHAIRMAN: Now, please conclude your speech. 

SHRI LAKSHMAN SINGH: Mr. Chairman, Sir, I will 
take two minutes more. 

Sir, the doubling target of railway Hnes was 1575 
kilometres in Tenth FIve Year Plan, but the achievement 
is only 1299 kilometeres. They have not acheived their 
target even in that area. What is the reason for It? Praise 
is being showered but there is also a need to pay 
attention to the loopholes. However, he has not mentioned 
about It anywhere in his Budget and the Appropriation 
BiD. He has mentioned about technology upgradatlon but 
no mention has been made about the efforts to bring 
about energy efficiency and fuel efficiency in the railways. 
There is no mention about it an his butlget speech. I 
hope that during the reply, he will tell the country about 
the efforts which he Is going to make for bringing about 
fuel effICiency and energy efficiency in the railways. 

Since, you have asked me to conclude, so while 
concluding my speech I would like to say that you should 
pay attention to the shortcomings also which have been 
pointed out by other hon'b!e Members regarding railways. 
This Government has not got the guts to refuse the 
demands of laIu ji. So, while pointing out these flaws I 
support this Appropriation Bill. 

SHRI MADAN tAL SHARMA (Jammu): Sir, at the 
outset, I congratulate the hon'ble Minister of Railways, 
Shri LaIu Prasad Yadav. I congratulate him for the reforms 
that he brought in the railways during the last four and 
a half years and for the dynamic developmental acttvities 
constantly going on in the railways in every region and 
state of the country. I rise to support the Demands for 
Grants for the year 2008-09. 

It is true that while on the one hand he never 
increased railway fare in any of his budgets on the other 
he gave various concessions and facilities to different 
categories of people of the country. l.akahman Singh Ji 
is not present in the Housa. I want to tell him that when 
I joined this House as a new Member of Parliament, I 
used to observe that the Members from the opposition 
did not pay any heed to the speech of Laluji. He brought 
large-scale reforms in the railways. I think that he also 
changed the content of the meetings of the opposition. 
Today, they have no points to raise in their meetings. 
This indicates the achievements of our UPA Government 
and the resutt of their good WOlK, which has been initiated 
by the Ministry of Railways, headed by L.aIu Ji. He took 
care of every class ot people. Our children used to go 
to other places for their studies and the poor parents 
were not in a position to bear the expense incurred on 
their studies and to and fro joumey of their warda. He 
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has given a concession to these classes of people also. 
Some days ago he was in Jammu. He told a story about 
his visit of Mumbai. A very old coolie met him there who 
was weeping. He was bald and he could not keep his 
neck erect. When the Minister asked him about the reason 
of his grief, he told that he made his daughters educated 
by doing hard work as a coolie. But, the negotiations for 
that coolie's well educated daughter's marriage used to 
result in futHlty when the groom's family knew about the 
profession of the old man. I think that this is the ground 
reality. Perhaps, there would be lacs of coolies in our 
country. I was witness to that scene in Jammu and 
Kashmir when he went there some days ago. The coolies 
were so happy that they were dancing in ecstasy. I think 
this is a great phenomenon. This is a small event, but 
he did a Qreat job by winning the hearts of the coolies 
who carry loads of other people. 

Sir, he got metregauge lines converted into 
broadgauge. In his budget, he included the demands of 
the people of such areas where there is no railway line. 
Development activities and work are going on but fares 
have not been increased. Many concessions and facilities 
are being given and I think a great event is taking place, 
which will be marked in history. Several railway budgets 
have been presented in the 60 years but he employed 
innovative ways and has won hearts of every section of 
the society. So, I congratulate him specially for doing so 
many novel things. 

Sir, I would like to raise a few points related to the 
entire state in general and to my pi\rliamentary 
constituency, particularly Jammu and Poonch Par1iamentary 
constituency. I thank him that on my request he made a 
provision of survey of railway line to Jammu, Rajouri, 
Poonch via Akhnoor. But, I would like to say that the 
ground survey work should start at the ear1iest. It has its 
importance because Jammu, Rajouri, Poonch, Poonch 
Rawla Court Road are such areas where people from 
Pakistan come and our people go to Pakistan. People 
from Pakistan corne to Jammu and Kashmir and to other 
places of the country to meet their relatives. When these 
railway lines would be ready, the people will corne in 
large numbers because they will get a lot of facilities. 
There are various army divisions stationed in our area 
along the line of control. Huge losses were suffered during 
the influx of militants in the past who triggered lED blasts; 
many buses and trucks of the army were blown up. So, 
I think that construction of the railway line would facilitate 
the security personnel from all over India who are 
positioned here and save our country, as they will enjoy 

smooth joumey in this area. A new road named Mughal 
road is being constructed from Poonch and it will connect 
with Kashmir, which will become the shortest route. I 
think a short track should be laid from Kashmir to 
Kazhikund Baramulla road which will prove economically 
viable for railways. 

Sir, our Railway Division is in Ferozepur. I have 
dsmanded it several times and it may be under 
consideration. It is necessary to establish an independent 
Division at Jammu which has become essential because 
distance between Ferozepur and Jammu and between 
Jammu and Barammulla is more than hundreds of miles. 
It will benefit the employees of the department of railways 
as well as the public. Ferozepur is far away and we find 
it difficult to co-ordinate with them. Lacs of devotees go 
to Vaishno Devi Shrine and I am thankful to him for 
introducing Garib Rath from Jammu to Kathgodam. He 
inaugurated the train. Our people have demanded that 
Nainital, Dehradun and Haridwar should also be connected 
to that line becaue Jammu is a good place from tourism 
point of view also. I understand that it will not be possible 
immediately but these demands may kindly be registered. 

Mr. Chairman, Sir, another Garib Rath may kindly be 
introduced next year from Jammu via Haridwar, Nainital 
to Dehradun. This Garib Rath will benefit our area a lot 
due to its religious and tourism interests. I have only 
these 3-4 demands. At the end I once again thank Shri 
Lalu Prasad ii and all the employees of his department 
who during the past four and half years. ... (Inlemtptionsj 

MR. CHAIRMAN: No, the Government has not 
completed four and a half years. It is still one month left 
to 4 years. 

SHRI MADAN LAL SHARMA: Mr. Chairman, Sir, 
during the past four years he and his department have 
laboured continuously to eam a good narne to railways 
and concessions and facilities have been given to the 
people of this courts. Under the leadership of Laluji 
railways have done this marvelous work. Thanks. 

SHRI SHANKHLAL MAJHI (Akbarpur): Mr. Chairman, 
Sir, I thank you for giving me time to speak on 
Supplementary Budget of Railways. I congratulate the 
capable Minister of Railways who has got his name 
registered as 'Vikaas Purush' in the 60 year long history 
of Railways. Railway was a sick organisation when he 
took charge. He not only revived it but also made it 
functional in the most praiseworthy style. During his tenure 
of past four years railway fares have not been increased 
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and still he has provided aU types of facilities to the 
poor. the students. the handicapped. and the elderly 
people. He has given new vigour and strength fo 
Railways. 

Sir. I had made him aware about a grave problem 
of our area when hon. Minister was delivering his rail 
budget speech. At Akbarpur Railway station there Is a 
railway crossing 83A. It has been closed due to 
construction of an overbridge on it. There is no footpath 
Oil that overbridge. Heavily loaded trucks and lorries pass 
through that overbridge while going to Azamgarh from 
Bahraich through stale highway and pedestrians face 
problems in crossing that overbridge because there is no 
footpath. Due to the closure of 83A crossing.· children 
miss their schools. People who visit bank or court have 
to face difficulties and they have no option but to use 
this crowded overbridge. It has only been four month 
since it was opened and four people have already lost 
their lives in these four months. 

Sir, we have visited han. Minister's office. Hon. 
Minister of State for Railways, shri R. Veluji was present 
there. We have informed him that accidents keep taking 
place very frequently over there and if this continued 
then more major accident could take place any day. 
Therefore, 83A crossing should be opened for pedestrians. 
WhEin the schools are closed for the day. thousands of 
children walk on foot towards their homes by using that 
OV6rbridge. If some day an accident takes place due to 
overtuming of a lorry, then hundreds of children may 
lose their lives because so far four pedestrians have 
already lost their lives on that bridge. Therefore. we had 
requested that 83A crossing should be opened. If it cannot 
be opened then an underground subway may be 
constructed next to the crossing so thet pedestrians are 
not compelled to use the overbridge. But. so far no action 
has been taken. I fear that a major accident will occur 
over there any day. Therefore, I would once again like to 
request the hon. Minister that 83A crossing under that 
overbridge should be opened immediately or a subway 
should be constructed next to it so that the lives of 
pedestrians could be saved. 

Sir, last time also I had requested the hon. Minister 
that there is no direct route for people from Sidharth 
Nagar, sant Nagar and Ambedkar Nagar for reaching 
Allahabad where the High Court and the sacred Sangam 
are located and where lacs of people come every year. 
They have to travel upto 400 and 500 kilometers via 
Gorakhpur and Varanasi for going there. If one goes via 

Lucknow, then it is a journey of 500-600 kilometers. 
Previously there was a rail route from Akbarpur to Tanda. 
If Tanda is connected directly with then the distance 
between the two towns is only 40-45 kms. Last time I 
had said that the distance from Sultanpur to Akbarpur is 
only 40 kms. Thus, if a total of 85 km. rail link is provided 
then people of Sklharth Nagar. Sant Kabir Nagar, 
Ambedkar Nagar will have more convenience in reaching 
the Sangam city Allahabaq. High Court and South India. 
It will also help in increasing income of railways. I know 
that the remaining tenure of this Government is short, 
but I would like to humbly request the hon. Minister that 
at least assessment for the same should be conducted 
and he should make such arrangements so as to provide 
that facility to the people of that area. The people of 
Magadh, the land of Sant Kabir Nagar. sidharth Nagar. 
the land of Gautam Budha and Ambedkar Nagar, the 
land of Lohia will be benefited by that. Kaifiyat Express 
linking Akbarpur to Delhi starts from old Delhi. In addition 
to that one more train from there run upto Delhi. I demand 
that KaiflYat Express should be started from New Delhi 
instead of Old Delhi Railway Station as there is no train 
from New Delhi. There Is shortage of booking windows 
at Akbarpur railway station. Because of that there is long 
queue from 8 AM to 8 PM. There is no shelter for 
passengers. The number of employees working there is 
also less than the sanctioned strength. Therefore, I request 
the hon. Minister that alongwith opening of additional 
booking windows required number 01 employees should 
be posted there. 

Secondly. platform no. 2 and 3 cannot accommodate 
25 bogies. as their length is not adequate. There !s neither 
any arrangement for shelter nor any overbridge to connect 
the three platforms no. 1. 2 and 3. So. there is risk of 
accident at the time of arrival of trains. I request the 
hon. Minister that length and height of platform nos. 2 
and 3 should be increased so that it may accommodate 
25 bogies as presently youngers are able to get down 
the train but e\derty people otten fall while alighting down. 
Besides. there is no arrangement for A.C. retiring room. 
Ambedkar Nagar is the district head quarters of Akbarpur. 
The weavers are a majority at this place. There are NTC 
and sugar mills at this place. Officers, official and 
businessmen visit this place frequently. I demand that at 
least one A.C. retiring room should be provided there. I 
thank you for giving me time to speak. I conclude my 
speech appreaciating han. Minister of Railways once again 
for his wonderful and commendable work for the progress 
of railways. 



361 ~fTNInds for GfBnts CHAITRA 28, 1930 (Sake) (Railways) 2008-09 362 

(English} 

SHRI PRASANNA ACHARYA (Sambalpur): I am not 
going to deliberate upon any major policy decision of the 
Railways, but I would just like to put forth two or three 
important points relating to Railways. A new problem has 
arisen of late. As you know, in the country, since last six 
or seven years, Irom the time of the NDA Government 
under the Prime Minister's Gram Saclak Yojana, hundreds 
and thousands of kilometers of roads are being 
constructed in the country. Even the inner part of the 
country is being connected to other areas by this PMGSY, 
that is, Prime Minister's Gram Saclak Yojana. What I have 
observed is that in some places, the Railways have come 
as a constraint in the construction under the Prime 
Minister's Gram Sadak Yojana. 

I would like to cite one or two points for the 
information of the hon. Railway Minister. When a road 
construction work is going on and if it happens to cross 
a railway line, the Railways' is coming and stopping the 
worl< on the plea that they are not in a position to 
construct any new manned or unmanned level crossing 
check gate. For that reason particularly in my own 
constituency more than one road construction work has 
been stopped by the Railways forcefully. Even the Railway 
authorities are threatening the officials of the Department 
of Rural Development of arrest and other legal action if 
they go on with the construction of the road. I understand 
that as a matter of principle the Railways has decided to 
man all the unmanned level crossing check gates. That 
is a most welcome step. But is It a} fact that 
simultaneously the Railways has also decided not to go 
in for any unmanned check gate notwithstanding the fact 
that the road work has been stopped? The Railways is 
an organ of the Government of India and IIkewi!'8 the 
Rural Development Ministry is also a part of the 
Government of India. If two Ministries of the Govemment 
of India are clashing on this point, then certainly it is 
going to hamper the development work. So, I would urge 
upon the Railway Ministry and aiso the Rural Development 
Ministry to sit together and sort out this problem. 

I would like to cite one particular Instance which 
happened in my constituency. In the East Coast Railway, 
at railway km. 1613/10 & 11 on the Sambalpur-Trtlagarh 
Section of the Sambalpur Railway Division one road 
construction work being undertaken under the Pradhan 
Mantri Gram Sadak Yojana has been forcefully stopped 
by the Railway Ministry on the plea that the road cannot 
cross the railway line. I would like to inform the House 

that more than 50 villages are there on the other side of 
the railway line and they are disconnected from the district 
headquarter and from other important points of the district. 
This is a very important point and I am sure such 
problems might have arisen in other parts of the country 
also, but it is the duty of the Railway Ministry to sort out 
this problem. 

Sir, I would like to point out one more thing. Wherever 
there is a sign board put up by the Railways as in the 
case of railway stations, the sign board is in English, 
Hindi and the concerned regional language. It is a 
welcome thing. Sign boards have to be there in reglonal 
languages, but the Railways have no right to insult the 
reglonal languages. In many places in my State Or.issa 
where the Railways have displayed sign boards written 
in Oriya, I have seen that it is written in such a distorted 
manner that it is a sheer insult to the language and this 
has to be stopped. If they write Nowrangpur as 'Nawa 
Ranga Pur' and if they write Bargarh as 'Bacia Gada' in 
my language, there is nothing more insulting than this. I 
would like to draw the attention of the hon. Minister 
towards this matter. This has been raised in this House 
on many occasions, but nothing has been done so far. 
Either you stop writing in regional languages or you stop 
insulting regional languages. The correct wording should 
be there on the sign board because it is touching the 
sentiments of the local people. It is not a small thing. It 
is a question of sentiment and emotion of the people of 
that area. Therefore, this mistake has to be rectified. 

{TlllnslstionJ 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Gandhiji had said that we should not look at 
bad things. 

SHRI PRASANNA ACHARYA: How can we neglect 
the bad points in Railways but we can improve them. 

(English} 

Sir, I would like to point out another thing and I am 
sure the Railway Minister would not mind this. He is a 
leader of national stature, no doubt. But while formulating 
the Railway Budget I am afraid he is taking a parochial 
attitude because when we are talking of the under-
developed States and when we are talking of States or 
places where most of the population belongs to the 
Scheduled Castes or Scheduled Tribes or other deprived 
sections of the society, is It not the duty of the Railways 



363 Demands for GIlII7Is APRIL 17, 2008 (RllilWsys) 2tJ(J8.f}9 364 

[Shri PrasaMa Acharya) 

to give more attention to that area? In my State, one 
proposal for construction of a new railway line from 
Bargarh to Nawapara via Badampur in KBK area is 
pending since 1977. The whole country knows that the 
KBK area is one of the most backward areas of this 
country. This railway line will not only link the KBK area, 
but it will also facilitate transport of coal and iron ore 
from Orissa to Central India at a much lesser cost. 

Sir, the rate of return, as per the survey, is 19 per 
cent. So far as I know, 10 per cent is not a smaller 
percentage. but I do not know why the under-developed 
areas are not taken care of. Many Railway Budgets have 
been passed in this House, many Railway Ministers have 
come and have given full assurance that these under-
developed areas will be taken care of. But this new line 
has not been sanctioned by the Railway Ministry. So, I 
would urge upon the Railway Minister to, at least, give 
special consideration to such under-developed areas. So, 
I would like to submit that this new proposed rail line 
from Bargad to Nabapara in KBK district via Padampur 
should be given special care by the Railway Ministry and 
the hon. Railway Minister. 

Recently. there has been a recruitment drive by the 
Railways and interviews were held for the Group '0' and 
lower class of employees. One was held at my district 
Headquarters, Sambalpur, in my constituency and another 
was held at Bhubaneswar, the State capital of Orissa. I 
know that in Karnataka and some other places, interviews 
were held. But, surprisingly, when interviews are held 
and thousands of youngsters queue up to appear for the 
interview, boys from a particular State are given 
preference. I would like to know whether it is a fact that 
boys and youngsters of a particular State in India are 
much qualified than boys of other States. You go to 
Kamataka and that has happened, you go to Orissa and 
that has happened. Sir, my submission to the 
hon. Railway Minister is that recruitment for group '0' 
and other lower classes should be made on the regional 
basis so that people from those States get equal chance. 

Sir. there has been some observation of the Supreme 
Court and I am aware of that observation that interview 
should be held on all India level. But on the plea of the 
observation of the Supreme Court, we cannot go on 
ignoring the interests of the people of under-developed 
States in the case of employm6nt in the Railways. As 
you know, Railways has the highest potentiality of 
employing the highest number of unemployed young 
people in this country. 

So, I would urge upon the Railway Minister that if 
necessary he should come out with a special law and 

try to eradicate this injustice being meted out to 
under-dEiveloped States, to the young unemployed people 
of such States. This is a very sensitive matter. So, the 
recruitment policy of the Railways has to be changed. 

Lastly, I would like to bring to the notice of the hon. 
Railway Minister some smaller points. Today itself, In a 
place called Attavira by the side of National Highway 6, 
people are holding up the trains. by staging rail-roko 
agitation because they want one-minute or two-minute 
stoppage of trains at that place. So, my submission to 
the hon. Railway Minister is to direct the authorities to 
ensure that at Attavira there is a stoppage of one-minute 
or two-minute of all the inter-city expresses, which are 
running within the State of Orissa. I would like to inform 
the House that Atlavira gives the maximum paddy 
procurement in the State of Orissa. It is a greenery area 
and many agro-products are being exported, many people 
from that place commute to different places of this country 
everyday. So, that is my submission. 

Sir, as far as the Khurda Road-Puri doubling of rail 
line is concerned, we expected that in this year's Budget 
also enough provision will be made. But, unfortunately, 
that has not been made. 

Sir, Sambalpur is an important town of Eastem India 
and Orissa, but the platform and the retiring rooms at 
the Sambalpur Station are in a very hazardous condition. 
That shouJd be improvised. 

With these words, I conclude my speech. 

{Translation] 

SHRI TAPIR GAO (Arunachal Pradesh): Sir, I take 
part in Demands for Grants of .Railways every year and 
I was hoping that under the leadership of Shri Laiuji, the 
Railways will make some progress in the North-east. I 
want to confine my speech to that point only. I would 
like to teU Shri Laluji in particular how important is the 
Railways for the North-eastern states. I talked about 
Arunachal Pradesh in the main budget, but I would like 
to make a mention about N.F. Railways in particular. The 
RaHways have undertaken various national projects since 
1992-93 till date. I have a book with me ·which is about 
N.F. Railways and from that book I win read out something 
for the Railway Minister. This book was printed on 4th 
April 2008. Much progress has been made by the 
Railways. I will associate myself with our countrymen in 
this achievement. Mr. Chairman, Sir, if we look at the 
North-eastem states, we win see as to how much the 
national projects have progressed. For Rail-cum-Road 
Bridge, Bogie bill bridge project, an amount of As. 1767.36 
crore was sanctioned in the year 1997-98. This year in 
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this railway budget, a paltry sum of Rs. 249.30 crore 
only has been allocated and its progress so far is 49 per 
cent only. Its targeted completion date is expiring in 
December 2008. This shows how much the Railway 
Minister is concerned about the North-eastern states. 

New line from Ziribam to Tupul is another project for 
which an amount 01 As. 727.56 crore was approved in 
2003-04 but in this railway Budget only Rs. 19 crore 
have been given for this project. Its progress is merely 
3.5 per cent. Its targeted date is the year 2011. This 
way, how will you ensure growth in north-eastern states? 
There is one more national project from Ajara to Bimyhaat, 
for which an amount of Rs. 200 crore was approved in 
the year 2006-07. But in this railway budget, this has got 
zero budgetary allocation. This way, how do you propose 
to connect the North-Eastern states with Aailways. There 
is another national project frorn Dimapur to Kohima new 
broad-gauge line. An amount of As. 850 crore was 
approved in the year 2006-07 lor this project. This has 
been allocated one lakh rupees only in this financial year. 
There is a project from new Manyaguri to Jagighopa. For 
this, As. 894 crore were approved in the year 2000-
2001. This has been given As. 34 crore this year. Its 
progress level is 20 per cent only. Its target year is 2012. 
Approval of As. 160 crore were given for Harmuti to 
Etanagar new broadgauge line in the year 1996-97. In 
this railway budget, only As. 4 crore have been given for 
this project and no target has been fixed for its 
completion. This was the only line to connect Arunachal 
Pradesh with Aailways. " will be nice if hon'ble Aailway 
Minister, Shri Laluji listens to me. 

Dunai to Mendipathar new broadguage lirk was given 
approval 01 As. 22 crore in the year 1992-93. A sum of 
rupees one lakh only has been given for this project in 
this year's budget. Its target has also not been fixed. 

For Arariya to Galgaiya new broadguage line, 
As. 300 crore were approved in the year 2006-07 and 
only As. two lakh have been given for this in this year's 
budget. 

An amount 01 As. 912 crore was approved for gauge 
conversion project from Aangia to Murkagasalek in the 
year 2003-04. For this, As. 2.94 crore have been given 
in this railway budget. Its target year is 2012. 

Likewise there are other many national projects. I 
am telling you about the allocation for the national projects 
because for them targets have been fixed, but in this 
year's railway budget, hon'ble Aailway Minister has 
neglected the national projects meant for the North-Eastem 
states. For survey and investigation purposes, no mention 

regarding the targeted completion date has been made 
in this year's railway budget, that is why I want that the 
railways should get connected with the north-eastern 
states, for this is the only means to bring prosperity in 
that region. 

[English} 

this is the only source; and this is the only means to get 
the development of the North-eastern region. 

[Transl8lion} 

If national projects are neglected, and only announcements 
are made in their narne and nothing happens on the 
ground and no fund is given for the purpose then, how 
will you provide railway connectivity to the north-eastern 
states? Thars why I submit this demand to the Aailway 
Minister again on this occasion while debating these 
demands for grants that the north-eastem states should 
be connected with railways because our north-eastern 
states are such states where we can easily generate 
hydro-power, but in the absence 01 railway connectivity 
how can we take men and material there. So, railways 
are very much needed there. Bogie-viII bridge is the lifeline 
between Assam and Arunachal Pradesh. Tender for 
construction 01 pillars for this bridge has been cancelled 
three times by the Aailway Board. I want to know the 
reasons for which this tender has been cancelled? We, 
the people of north-eastern states want to know the time 
when you will approve the tender for this pillar-work. We 
have one more big problem. There is only one Rajdhani 
Express between Delhi and north-eastern states which 
goes upto Dibrugarh but the most astonishing fact is that 
at times northeast bound trains are added with such 
outdated railway bogies in which water taps are usually 
dry and Aajdhani is no exception. Be it Sampark Kranti 
or North-east Express or Brahmputra Express or any other 
north-east bound train all the unserviceable bogies are 
run In these north-east bound trains. I would request the 
Railway Minister to give new and comfortbale bogies to 
.the north-east bound trains. Like you provide bogies for 
main lines, you should provide same bogies for t ... :, line 
also. At the sarne time, all the national projects declared 
by the UPA Govemment, should be given sufficient fund 
for their execution or else these would turn out to be 
false promises. We should at least, feel that Aailways 
are really earning profit under Shri Laluji. The share of 
that profit should also reach North-Eastern and states 
importance should be given to these national projects. I 
thank you for giving me this opportunity to speak. 
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DR. THOKCHOM MEINYA (Inner Manipur): Mr. 
Chairman, Sir, I rise to support the Demands for Grants 
in respect of Ministry of Railways for the· year 2008-09. 

·Mr. Chairman Sir, I rise to support the Demands for 
Grants, Railways for the year 2008-09. I would like to 
join the Hon. Members of this House in congratulating 
tne Hon. Minister Shri LaJu Prasad Vadav and other two 
Hon. Ministers of the Railways for their commendable 
achievements. In fact we have to appreciate the good 
works done by the Railways in the last four years or so. 
Frankly speaking the UPA Chairperson and the Hon. Prime 
Minister have chosen the right person for this Ministry. 
We have to thank both of them for this. These days 
everybody is saying that our Railway Minister is a 
management wizard. This has been acknowledged by 
various institutions of repute. And he has been invited to 
deliver lectures on management inside and outside the 
country. 

Hon. Members sitting in the opposition benches may 
not agree with me but it is a fact that in the last four 
years the Railways have earned huge profits. These profits 
were made without increasing the passenger fairs and 
fright charges. Therefore, Sir, it is not a mean 
achievement. 

Chairman Sir, I am from the North-Eastern State of 
Manipur. There is no rail linkage. As a matter of fact the 
number of rail-heads in the North-Eastern region is very 
few and the total length of railways is about 500 Km or 
so. The size of the entire Northeast is 1110 of the whole 
country. Therefore the development and expansion of 
Railways in the region is very much necessary. Half of 
the existing rail-lines in the Northeast were constructed 
by the Britishers. That means in the last 60 years we 
have construc1ed hardly 250 Km of rail-lines in the region. 
It is high time to take care of this region and speedy 
expansion of Railways is the need of the hour. 

Sir, one more thing I would like to mention here is 
that whenever we send a proposal for railway project to 
the Ministry the normal reply we get from the Ministry is 
that "the project is not economically viable". This is not 
the right attitude. I have very strong reservation of this 
attitude of the Railway Ministry. Because Railways are 
not only for profit making but also to provide transportation 
to the disadvantaged people in the remote areas for their 
development and progress. At the same time it is also to 

"English translation of the speech originally delvered In Matipuri. 

strengthen· the unity and Integrity of the country. Unity in 
diverSity is the reaHty of the country. And Indian Railways 
play a very crucial role to unify the nation. 

In fact. all the State capitals in the Northeast except 
Guwahati I Dispur have no rail connection. It is a long 
pending demand to connect aU ~ State Capitals by 
train. But this has not been done In the North-Eastern 
region. My appeal to the Hon. Minister is that the 
remaining seven State capitalS should be connected by 
rail without any further delay. 

Hon. Railway Minister has recently announced some 
national projects for Jammu & Kashmir, North-East and 
other remote areas. To narne a few, Srinagar-Udhampur-
Baramulha line In Kashmir and Jiribam-Tupul-Imphal, 
Dhimapur-Kohima and Kumarghat-Agartala in the 
Northeast. We are grateful to the Hon. Minister for taking 
up these projects. 

Sir, Jlribarn-Tupul-lmphaJproject is stated to be 
completed by 2010. My request to the Hen. Minister is 
that this line should be completed in time. Because this 
is going to be a very Important line. It is going to be 
extended to Myanmar and further to other South-East 
Asian countries. In the times to come this line will help 
us to tap the rich mineral and natural resources of the 
entire South-East Asia. And at the same time it will 
encourage us to utilize the available human resources in 
the right direction for our economic development and 
progress. 

Railways provide huge job qpportunities. I would like 
to mention that whenever there is railway. recruitment 
some kind of preference should be given to the local 
candidates or recruitment may be conducted on regional 
basis. I am talking about the recruitment of Group 'C' & 
'0' employees. At least 50% should be recruited from the 
region or the zone itself. If it is done a kind of unity will 
come about among the people. And that will further 
strengthen national integration. 

We all know that Railways have provided jobs to a 
large number of people. However it is sorry to learn that 
a handful of people from the NOrtheast are employed in 
the Railways. ·.Jrge upon the Hon. Minister to recruit 
more people 1,)<T1 the region. 

It is important to note that in the last 4 years the 
number of train accidents have come down. I congratulate 
the Hon. Railway Minister. for hie careful and tactful 
management. StiH I strongly feel that something more 
needs to be done for the safety and security of the 



369 DBmsnds for Grants CHAITRA 28, ~ 930 ($ska) (RBilwsys) 2008-09 370 

passengers. Hence the Railway Safety Fund should be 
augmented. 

Once again I fully support the Demands for Grants 
of the Ministry of Railways. With these few words I 
conclude my speech. 

SHRI ILlYAS AZMI (Shahabad): Mr. Chairman, Sir, I 
thank you for giving me an opportunity to speak. I support 
the Demands for Grants presented by the Railway 
Minister. There is no doubt that our colleague Railway 
Minister ShriLaluji has made a lot of contribution making 
Indian Railways a profit making organization. But I would 
like to say in this context that profit eamed by Railways 
should be spent on the growth of Railways. A number of 
porposals therefore have been given by me and my other 
colleagues. I do not want to know as to how the Railways 
have amed this profit. I want to quote a couplet of Ghalib: 

"Hamko Malum Hai Jannat Ki Hakikat 
Lekin Oil Ke Behlane Ko Ghalib Yeh Khayal Achha 
Hai." 

13.46 hrs. 

[DR. LAXMINARAYAN PANDEY in the Chsiij 

Last year Laluji had announced the gauge-conversion 
of Lucknow-Bareilly railway line via Sitapur Lakhimpur· 
Khiri-Pilibheet but it has got no mention in the railway 
budget of this year. 

SHRI LALU PRASAD: The work done earlier is not 
to be repeated. 

SHRI ILlYAS AZMI: But no gauge conversion has 
taken place. If it had been executed earlier, I would not 
have mentioned it here. Some work has been done on 
that line. But I would like to know the time by which the 
gauge conversion of the railway line would be completed? 
This railway line is the life line of that entire terrai region, 
hence, this work is very essential for the development of 
this area as this line interlinks the entire terrai area with 
one another. There is Shahabad railway station, one year 
ago you had approved installation of a PRS there. For 
that I had run trom pillar to post throughout the year 
only then this PRS was approved. But till now that work 
has not been done. I request you to install it there without 
any further delay. 

Sitapur.Shahjahanpur railway line is in my 
constituency, which connects the area with Bihar. A 
number of fast trains from Bihar to Delhi and Punjab run 
on that track. The public of this area has been demanlfmg 

since long that one Delhi bound train should have ha" at 
Jangbahadur railway station and one Punjab bound train 
should have ha" at Maigalganj station. Lakhimpur·Khiri is 
terral area largely populated by Sikhs who are directly 
linked with Punjab. If you provide ha" at Maigalganj to a 
train originating from Bihar, the people over there will be 
much benefited. There is no technical problem in it and 
you will also get many passengers. You have got lot of 
funds so kindly provide for construction of sheds on 
platforms of these Iwo railway stations, which is a public 
need. 

I express my gratitude to you that you announced to 
make the Azamgarh railway station a model station by 
adressing me in the railway budget speech alongwith 
introducing a new train from here. I appreciate that model 
station cannot be converted overnight, however, as always 
been a major source of labour supply across the world. 
Islands from across Mauritius to Trinidad and West Indies 
have been' inhabited by the people from the Eastern 
region and today they are ruling there. Such in ·this area 
of the eastern region and your district Gopalganj is also 
included in it. This aea continuously supplies labour the 
world over. People in lakhs have migrated to Mumbai 
and the Gulf from here. You have introduced one train 
for Mumbai which starts from Chhapra. However, it does 
not meet the requirement of our area. So, it is requested 
that the assurance of introducing one train from Azamgarh 
to Mumbai should be fulfilled. I would even request that 
there was a famous learned man of international acclaim 
in Azamgarh named Shibli Numani and Shibi CoUege the 
biggest college of UP has been named after him, if you 
name the train as Shibli Nurnani Express then I can 
claim that you would become more popular in Azamgarh 
than in Gopalganj and Chhapra. 

Secondly, the Godan Express train introduced by you 
from Chhapra has become the backbone of the 
development of the Eastern region and hance a pantry 
car should be attached to it, which I have been 
demanding lor the last two years. It is a very long train 
and the passengers in the middle bogies do get something 
to eat, however, the passengers in the bogies in front or 
at the end have to wait for the train to halt ::.; any 
station to eat something. So, a pantry car is very 
necessary. If the proposed new train Shibli-Numani 
Express is equipped with a pantry car from the beginning 
then, we shall all feel obliged and I shall throw a 
wonderful reception particularly in my constituency 
Azamgarh, I conclude by quoting a couplet in your honour: 

"Jahan Rahega Wahin Roshani lutayega 
Kisi Chirag Ka apna mukam nahin hota." 
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[English} 

SHRI ALAKESH DAS (Nabadwip): Mr. Chainnan, Sir, 
would like to congratulate our beloved hon. Railway 

Minister for his performance in the railway sector. More 
and more people are becoming the beneficiaries of the 
policies of the Railways. It Is a matter of fact that Railways 
have achieved a lot, but I would request hon. Railway 
Minister that he should remove the bottlenecks of the 
system more and give emphasis on speeding up 
modernization of the railway system as a whole. We have 
seen in the Railway Budget that stress was there on 
doubling, but new lines, gauge conversion, signaJling and 
electrifICation have been scaled down in the Budget. I 
feel and think that the Railways should give more 
emphasis on these parameters - new lines, gauge 
conversion, signaling and electrification. 

We are seeing that many new lines are unused while 
there are also many old lines which are actuaDy saturated. 
The Railways should explore to introduce new trains in 
the new lines so that congestion. which is becoming more 
and more due to increment of traffic, can be arrested. 

We saw in the Railway Budget that it was estimated 
to utilise Rs. 550 crore for constructing railway over-
bridges, but I saw in the statistics that only Rs. 148.15 
crore have been spent. The system of 50 per cent of the 
cost ~ng given by the Railway and 50 per cent of the 
cost being borne by the State Government is not running 
well. :rherefore, the Railways should change this policy. 
I also spoke on the Railway Budget discussion earlier 
and gave the suggestion that 75 per cent 01 the cost for 
the ~lway Over-Bridge (ROB) should be borne by the 
Railways and 25 per cent of the cost should be borne 
by the State Government. I think that ROBs will run 
smoothly with the implementation of this policy. 

As regards Public-Private Partnership (PPP) in the 
Railways, I think that the Railways should have a well 
thought-out policy before going in for this agreement, and 
there should be some safeguards and parameters in it. 
The Railways should not entertain PPP in its core sectors, 
and the Railways should do its best to imp/ement the 
policy on its own terms. 

I would also like to draw the attention of the Railway 
Mlnister to the fact that the food quality in the Railway 
sector is becoming very bad. Railways should not give 
contract purely on commercial basis. Further, some new 
contractors are coming in this line, and they are not 
safeguarding the interest of the old workers. These new 

contractors should safeguard the interest of these old 
workers, and the Railways should make some policy for 
this also. 

Railways should give more emphasis on passenger 
amenities also. It Is very true that there is shortage of 
staff in the Railways. As per the statistics, there were 
22,000 appOintments in 2006-2007, and 20,000 
appointments in 2007-2008. But during this time nearly 
40,000 employees of the Railways had retired. Therefore, 
the position remains the same, that is, 42,000 personnel 
were appointed and 40,000 personnel had retired. 
Therefore, Railways should explore some mechanism to 
fill-up these vacancies because there is shortage in RPF 
personnel, signaning staff, locomotive staff, etc. If there 
is shortage of Railway personnel In these sectors, then 
accidents wiD occur. 

Another point to which I want to draw the attention 
of the Railway Minister is that Braithwaite and Bum 
Standard ara the two Public Sector Companies, and the 
other three have been undertaken by the Railways. I 
would like to emphasise the point that the production 
capacil'/ of Braithwaite and Bum Standard - wagon 
.manufacturing factory - should be utilised by the 
Railways, and it should be undertaken. 

Another very sensitive issue concerns the hawkers. 
Many people came to West Bengal due to partition of 
Bengal, and they were helpless at that tirne. Hence, they 
took to the profession of hawkers. They used to sell their 
products in the Railway compartments, and sometimes in 
the Railway stations also. 

14.00 hrL 

Railways should give licence to these hawkers. Due to 
the developmental works undertaken by the Railways, 
some hawkers are being ousted. Some facilities should 
be provided to them, like forming cooperatives, etc. 

In Bandel Station, there is a subway and water-
logging is a very serious problem there. Hon. Member of 
Partiament SM Rupchand Pal also brought this to the 
notice of ttl'" - lilway Minister. A satisfactory solution 
should be to solve this problem. 

Coming l_ "auge conversion, Nabadwip has become 
famous because of Lord Sri Chaitanya. The existing 
narrow-gauge line between Nabadwip to Santipur should 
be converted into a broad-gauge line. This gauge 
conversion work finds a mention in the Railway Budget. 
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After some modifications, it should be implemented and 
more funds should be allocated for the same. 

Coming to Chartala line, the Railway Minister visited 
this place five to six months back. No funds have been 
aHocated for this line. The Railway Minister should keep 
his promise. 

Between Bakura and Ohanbad, the Railways should 
introduce a MEMU train, which is a pressing demand. 

Another new train should be introduced between 
Kalyani and Haringhat. It is a very important demand 
and I would like to press for the same. 

A halt at Cooper's Camp was a very important 
demand. The work to be undertaken by the Railways is 
very minimal and I think the Railway Minister wiH consider 
this. 

In conclusion, I wish to say that I have placed all 
the demands and I think the Railway Minister will consider 
them favourably. 

[Tnmslalionj 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Mr. 
Chairman, Sir, I would like to express my gratitude to the 
hon. Lalu Prasadji for introducing Swatantrata Sangram 
Senani Express from Jhansi to Barackpore before the 
budget. It is a good train and getting large numbar of 
passengers, however, if it is given a stoppage at the 
junction then it would definitely increase the income of 
the Railways. Besides, if this Express train which/is plying 
once a week is run thrice a weak then more passengers 
would be benefited further increasing the income of 
Railways. Hon. Minister has reduced the fares before the 
budget. I hail from the Jhansi division of North Central 
railway and I have seen there that there has been no 
change in the previous fares., The ticket which used to 
cost As. 35 is still at Rs. 35. Old tickets are being sold 
there. I have come to know through papers that be it Et 
station or any other station, tickets are being sold at old 
rates. I would like to bring it to the cognizance of the 
hon. Minister to take action and issue instructions. 
Concession has been given after fixing new rates from 
April 1, passengers should get ticket at that rate so as 
to benefit them. It should be given at station. Be it Et, 
Moth Station of Kalpi where computer facility has been 
sanctioned but these have not been installed so far. If 
computerized reservation is provided then, new tickets 
will be issued dispeUing all rumours. 

There is shuttle service for Konch and Et. I have 
raised this demand several times and the issue of 
discontinuing this shuttle service has also been raised 
many times. I demand that if Jhansi and Kanpur line 
from Parauna to Konch and Konch to Et has to be linked 
then Konch Station should be linked to the main line. 
The small shuttle of four bogies would accommodate 
Guan!, Driver and lot of employees and Kouch Station 
would be linked with the main line. 

The hon. Minister had conducted a survey from Bhind 
to Madhavgarh via Orai and Mahoba. The work on places 
of survey should definitely be started. I remember it very 
well that in the year 19n when Janata Party was in the 
Government then lines from Konch to Bhind, Jalaun, 
Hadrukh, Kuthod, Oivyapur via Oraiya were connected. If 
this Hne Is connected then the people of this area would 
definitely be benefited. I demand that if a new railway 
line is laid from Gwalior to Mauth, Erach, Gursarai, 
Mahobe via Garautha then the people there would be 
benefitlJlj since they have never. seen a railway line and 
more and more people would be able to travel from there. 

Mr. Chairman Sir, there is a mail train from Gwalior 
to Barauni. This train Is regulat1y late by eight and nine 
hours or even ten to eleven hours for the last one and 
a half years. This train Is always late by at least seven 
hours in its arrival. For how long the passengers Who 
have bought the tickets would wait, maximum for one, 
two or three hours .. The train scheduled for 4 pm arrives 
late at 10 or 11 pm. The hon. Minister would definitely 
take cognizance of it and make effol1s for the timely 
departure of the train plying eight hours late. 

An overbridge is being constructed at Pukhrai station 
in Jhansi Division of North Central railway. That overbridge 
crossing platform No. 1 reaches platform No.3. However, 
ha" of the cluster is on one side of platform number one 
and the other he" on other side of platform No.3. If that 
bridge is opened for public from outside then the people 
can definitely cross the platform and walk down to the 
other side. Every other day people cross the line since 
there is no other way out. The fear of an accident is 
always lurking while to crosSing the line. I hope that the 
hon. Minister would definitely pay attention towards it. 

Mr. Chairman, Sir, there are Udyognagari, Udyogkarmi 
and Poona Express trains from Lucknow, Kanpur. The 
distance between Kanpur and Jhansi is two hundred 
kilometers. These trains should halt at Orai which is our 
industrial city. These are long distance trains, if these are 
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not given stoppage even after hundred kilometers from 
their starting point then how the people would travel upto 
Pune, Mumbai etc. So, this train should be given a halt 
at Orai station. One Puja Intercity Express plies from 
Jhansi to Kanpur. It is our demand that it should have 
stoppage at Meuth station so that people of Santhar, 
Gursarai and other areas could be benefited. An A.C. 
Chair car has been sanctioned, however, it has not been 
attached so far. I would like to apprise the hon. Minister 
that an A.C. Chair car should be immediately attached to 
It, so that the people could travel in It. 

Shramshakti Express starts from Delhi and reaches 
Kanpur in the moming. It is a very good train. It is the 
demand of peoipIe of our area to ply such a fast train 
even from Kanpur. Shramshakli Express halts in Kanpur 
and remains there tor 17 hours. I would request the hon. 
Minister to extend It upto Jhansi, I had made this demand 
even on last occasion. If this train is introduced from 
Jhansi then the two hundred kilometer route can be 
directty connected with Delhi. 

There is heavy traffic jam on Rath road near Orai 
for hours together. I demand the construction of an 
overbridge there. With these words I conclude. 

[English} 

·DR. KARAN SINGH YADAV (Alwar): Hon'ble 
Speaker, Sir, I rise in support of Appropriation (Railway) 
BiD and would like to start my speech by congratulating 
Hon'ble Rail Minister who has created a History by making 
a tum around in Railway. 

It has sheer intelligence and common sense that 
Indian Railway is approaching to become a number one 
rail network in the world. 

Without increasing passenger fair in last four years, 
he has rather decreased focus in an classes of travellers 
be it AC-II, AC-III, " Sleeper classes. 

I express my gratitude for making provision in budget 
for doubling of travel between my Constituency Alwar 
and Rewari. The doubling needs to be done at a fast 
pace. Alwar needs lot more trains for Delhi. I request for 
extending the RD trains up to Alwar from Rewari. 

Bhiwari is fast growing as industrial town in Rajasthan 
and which falls in my constituency Alwar. I ~ank Hon'blG 

'Speech was laid on the Table, 

Minister to approve su",ey for new Nne between Rewari 
and Bhlwari. I request Hon'ble 'Minster to expedite th .. 
survey. 

It has been a long demand of poor people from 
Jaipur and Alwar to start a pair of paaaenger train from 
Jaipur via Alwar up to DeIhl In day time so that 
passengers from smaller station can travel to & fro to 
Delhi-Jalpur. 

Certain stoppages are in public interest. 

1. Stoppage of Alwar Expfees at Rajgarh 

2. Stoppage of Barely Bhuj Express at Rajgarh 

3. Stoppage of Ahmedabad-Rajdhani at Alwar 

4. Stoppage of Jaislmer·intercity at AjeJ1ta Station 

~erization Reservation at Rajgarh & Khairtal 
Stations are need of the day. Renovation and 
modernization of Rajgarh & KhaIrtaI railway station road 
under bridge at Khairtal has been a persistent demand 
of people of Khartal. 

With the word, I support the appropriation Bill. 

[Tnmsllltion} 

SHRt PRAKASH B. JADHAO (Ramtek): Mr. 
Chairman, Sir, through you, I would like to make request 
to the hon'ble Railway Minister since discussion on 
Appropriation (Railways) Bill is already going on in the 
House, I belong to Ramtek parliamentary constituency of 
Maharashtra. The construction work on Amravati-Narkhed 
section railway line has been lying incompeIte for many 
years. This 1ssue has been diacussed in the House 
several times and a lot of correspondence has also been 
done. Every time an assurance is given that the work of 
this railway line will be completed but there seems to be 
no progress till date. I would like to draw your attention 
towards this point that farmers of this area produce best 
quality of oranges. Large number of traders from various 
parts of the world corne to this region, however due to 
non-avai\abHity of railway line farmers are Incurring huge 
losses. Through you, I would like to tell the hon'b/e 
Railway Minister that the Government have laid new 
railway lines, provided new stations, made improvement 
in railways but due to non comptetion of this small railway 
line orange traders from various parts of the country, 
middlemen and farmers are suffering a lot. Therefore, I 
request that through this BiH sanction may be given in 
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this budget for completing this raHway line. If this railway 
line is laid then it will prove beneficial for the farmers 
and result In their development also. The Government do 
not provide the facility of goods train unless there are 
sufficient goods for 40 wagons. Here around 20 to 25 
wagons of oranges are produced dally which traders are 
required to transport. Around 10 to 12 and at times almost 
15 wagons of orange itself are required to be transported 
from this area and so over 40 wagons could be filled. 
Hence this railway Nne is absolutely essential for the 
farmers. Therefore, my request is that the Govemment 
should take the good step to complete this railway line 
by making provision for this purpose in this budget so as 
to provide relief to the farmers. 

I would also like to say that railway lines are being 
extended at an places. Nagpur is considered second most 
important destination after Mumbai in Maharashtra. There 
Is Nagpur-Bhibhapur-Nagbheed railway line in Nagpur and 
Vidarbha which is a narrow ~uge line since the British 
times. I had requested several times and written letters 
stating that the said railway line should be converted into 
a broad gauge line as the speed of trains at these places 
is very slow and the population is also increasing. Similarly 
the existing narrow gauge line from Achalpur-Murtizapur-
Yavatmal-Purgawal-Arvi which are narrow gauge lines 
since British period should also be converted into a broad 
gauge line. Through you, I would like to draw the attention 
of the hon'ble Minister towards this issue and request 
that this railway line, which is a narrow gauge line since 
the British times, should be converted into a broad gauge 
line as it has become old and is in a very d.apidated 
condition and in future accidents may occur on these 
railway lines. I hope you will take positive decision 
regarding converting there raHway lines into a broad gauge 
lines at the ear1iest considering the increasing population 
of the country. 

AIongwith this, I would also like to mention that last 
year an ac:cident took place at unmanned railway crossing 
in Ramtek. The number of commuters has increased 
atJeast four times at Rarntek Railway Station and the 
number of villages have also increased there. Accidents 
often take place there as trucks, taxis, school buses etc. 
pass through this crossing and many people have lost 
their lives due to unmanned railway crossing. I wrote 
letter to the Railways in this regard and in reply it stated 
that there is no provision for constructing gate. However, 
my request Is that while considering the security of 
common people a railway gate should be constructed 
there Without delay. I request that sufficient budgetary 

allocation should be made to complete the Amravati-
Narkhed railway line. There is ari urgent need to convert 
narrow gauge lines, laid during the British times, into 
broad gauge Jines. There are many places where railway 
crossings .are not manned and signals have not been 
installed which take heavy toll of people. Hence I request 
that a/l unmanned railway Crossings should be manned 
and signals should be installed at all places. It is 
condemnable hence I would request the hon'ble Railway 
minister to pay attention towards this and sanction all 
these things in this budget. 

{Englishj 

DR. M. JAGANNATH (Nagar Kumool): Thank you 
Chairman, Sir, for giving me this opportunity to participate 
in the discussion on Supplementary Demands for Grants 
for Railways. 

Railways is the major and the cheapest source of 
transport for the average citizens of India. Under the 
given circumstances of high price rise in fuel the common 
man always looks at the railway as the mode of transport. 
In fact, the railway carries around 60-70 per cent of the 
passengers who travel daily through all the means of 
transport. It is worth appreciating that the Railway Minister 
has not increased the firSt-class fares and has also not 
touched the lower class fares. But, Sir, very meagre, 
almost negligible, Budget allocations are made towards 
the maintenance and passenger amenities. 

With due apologies to hon. Railway Minister, Shri 
Lalu Prasad, as far as budgetary allocation is concemed, 
the States from where the Railway Ministers are not 
representing are the sufferers. The bulk of the cake goes 
to the Minister's State. It is very unfair. I would request 
the hon. Railway Minister, he is the Union Minister, to 
keep in mind the overall development of India as a whole 
and not one State or the other where lies his personal 
interest. The Minister can take up one or two projects in 
his State but that should not be at the cost of the 
development of the whole country. 

I happen to travel in a prestigious train, AlC Chair 
car from Secunderabad to Guntur. As I got into the train 
it was very much stingy and unhygienic. When I had the 
breakfast in the train I felt like vomitting. It was so 
nauseating. I wrote a letter to the concerned DRM. He 
simply sent me a regret letter. I again happened to travel 
in the same train after one or two months but the situation 
had not improved at all. It rather deteriorated. 
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It is good that the Minister has introduced Tatkal 
TICket scheme. If a passenger wants to travel on Tatkal 
ticket whether he travels the entire distance or not he 
has to pay the fuH charge from the station of the train's 
origin to its termination station. Even if the train is covering 
400 kms and I travel only 100 kms I have to pay for the 
entire 400 kms. In what way it is justified? Is not the 
common man being penalized for the distance for which 
he has not traveled? My request to the hon. Minister is 
to modify it and see that the passenger is charged for 
the distance for which he travels in a particular train. 

Coming to my own State Andhra Pradesh and South-
Central Railway in particular, a great injustice has been 
done to my State. Though everybody is appreciating the 
initiatives taken by the Railway Minister, I too appreciate 
it, yet Andhra Pradesh is always given a step-motherly 
treatment. 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): I agree with it. 

DR. M. JAGANNATH: Thank you, Sir. Being in the 
Opposition we can take up these issues. Whether it is in 
the construction of new lines, doubling or gauge 
conversion year by year the budgetary allocation to South-
Central Railway, in particular to Andhra Pradesh, is 
declining. If such is the attitude, the projects with the 
conceived cost of around Rs.500-700 crore might not get 
completed in another hundred years. That is why, my 
request to the hon. Minister, who is so generous in giving 
new trains and other facilities, is to see to it that the 
allocation made to the State of Andhra Pradesh is 
doubled. 

Sir, coming to RUBs and ROBs, the Chief Minister 
of our State has written at least 30 to 40 letters to the 
hon. Minister for Railways regarding the various projects 
pending in Andhra Pradesh. We, Members of Parliament, 
in our own capacity also, have represented about them. 
Great injustice has been done in the sanctioning of the 
RUBs and ROBs. You should take into account the letters 
written by our Government and also the Members of 
Parliament. 

In my constituency, a RUB at LC No. 47 of Jedcherla 
Railway Station of Secunderabad- Dronachalam section 
is required. Actually that gate lies in the middle of 
Jedcherla town. When I contacted the railway authorities, 
they say that they are not getting the required funds.. A 

passenger who had a heart attack could not be saved. 
The hospital is situated just beside the railway track and 
since he could not cross that gate, he died there. There 
was uproar in Jedcherla town saying that the MP is not 
taking any intel1l8l in the matter. Under humanitarian 
grounds, such projects should be sanctioned. The system 
is meant for the provision of facititles to the people and 
not going just by hard core rules in the books. 

My request is for a ROB at Gadwal railway station 
level crosaing. ROBs at Yenugonda level crossing gate 
between Mahabubnagar and Jedcherla railway station and 
Devarkadra railway level crossing gate are required. My 
long pending request is for the provision of manning of 
double crOSSing at Kuttur railway station between 
Thimmapur and Shadnagar railway stations. It Is situated 
very much in the centre of the village. Many accidents 
had taken place in which many people died. My request 
to the han. Minister is not to go stricUy by the rules of 
the book. Rules can be changed. How many times have 
we amended the Constitution? 

Coming to construction of new lines, Gadwal-
Raichoor-Macherla was sanctioned in 1997 with an 

·estimated cdst of Rs. 108 crore. I think it has now 
escalated to around As. 200 crore. After ten years, you 
may find that only As. 30 crores have been spent on it. 
Likewise, Muniarabad-Mahabubnagar, Macherla-Nalgonda, 
Peddapalli-Nizamabad, Dharmovaram-PakaJa need more 
budgetary allocations. 

Coming to doubling, Secunderabad-Guntakaf onwards 
to Bangalore, Chennai and Goa is a very Important route 
for south bound trains. SInce it Is a single line, it is 
getting congested and hence, it requires doubling. I 
request the hon. Minister to take up doubling of 
SecunderabacJ:.Dronachalam section. 

Coming .to surveys, recently, an updated $Arvay has 
been ordered for Gadwal-Macherla. I request the hon. 
Minister to expedite and sanction funds for it. LIkewIIIe, 
one more survey had been ordered In 2005 between 
Jadcharla and Nandyal. This has to be expedited and 
completed. 

Finally, I would say that Garib Rath is a very good 
concepI. I should congratulate the han. Minister for it. A 
Gar1b Ralh was pbnned to pass through rfPI constituency, 
Secunderabad, Mahabubnagar , Gadwal, Kumoot onwards 
to BangaIore. I request the hon. Minl8ter to sanction one 
more Garib Rath to pas. through Secunderabad, 
Mahabubnagar, GadwaJ, KumooI onwardI to BangaIore. 
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MR. CHAIRMAN: Please conclude now. 

DR. M. JAGANNATH: Sir, due to paucity of time, I 
am laying the remaining part of my speech on the table 
of the House. 

*Hon'ble Speaker Sir, Thank you very much for giving 
the opportunity to partitipate in the Debate on 
Supplementary Demands for Grants for Railways. 

Railway is the major source and cheapest mode of 
transport for the average citizen of India. Under the given 
circumstances of price rise and high rise in fuel charges. 
The common man looks towards railways for 
transportation. 

In fact the Railways carry around 60 to 70 percent 
of the passengers every day. 

It is appreciable that the Railway Minister had reduced 
the fares on higher classes and not touched the lower 
class passengers. 

But when the Budgetary allocations are concerned, 
the States from which the Reilway Ministers are 
representing, the bulk of the cake had been taken away 
ignoring the other stations. This is very unfair. 

Though the Minister claims that there is no increase 
in fare, the Railways are failing miserably in providing 
good passenger amenities. 

Number of old bridges are still existing in the various 
parts of the country which need reconstruction for safety. 
But this is not attended to and Budgetary aUocftions are 
not enough. 

In some of the prestigious trains and AC chair cars, 
the maintenance is very poor and highly unhygienic. 

The way the Tatkal Passengers are charged, it is 
nothing but looting the common man. 

In Tatkal instead of the passenger is collected fares 
for his actual cflStance he, travels, the fares are collected 
from the Origin of the trains to the destination of 
termination whether the passenger travels the entire 
distance of half of the distance. It is unfair and the actual 
fairs of the distance travel to be collected from the 
Passenger. 

South Central Railway 

Great injustice has been done to the State of Andhra. 
Pradesh which comes under the South Central Railway, 
partly Southern and Central Railways zones. 

• .. .. . ... This part 01 lheSpeech was laid on the Table. 

The Budget allocation whether it is for the news 
linkes, doubling and gauage conversion, the budgetary 
allocations declining year by year when compared to 
previous years allocation. 

In the present Railway Budget around Rs.4S0 crores 
have been allocated for important project like new lines. 
Guage conversion and Dopuibling etc. At this pace of 
allocation. I think the project might not get completed 
even after other 50 years. 

In the sanctioning of RUBs and ROBs to the South 
central Railway, many of the requests of the' State 
Government and of our personal request, have been not 
considered and sanctioned.. Coming to my own 
constituency, the RUBs and ROBs at the following places 
been long pending for consideration: 

1. RUB at LC No. 47 of Jchelarcha Railway Station 
of Secunderabad-Dronachallam secikon 

2. ROB at Gad Railway Station level crossing 

3. ROB at Yenugonda Level Crossing Gate 
between Mahaboob Nagar and Jadcherla. 

4. ROB at Deverkadu Railway level croSSing Gate. 

My long pending request of provision of manning of 
double crossing at Kutnoor village between Tmmapore 
and Shadnagar RaHway Stations is not been considered 
yet. I r.;quest the Hon'lole Minister to sanction the manning 
of above said Railway Gate. 

Budget Allocation for Ongoing Project In Andhra 
Pradeah 

Construction of New lines; Gadlwal-Raichoor-
Macharla. Parts of this main line between Gadwal and 
Raichur have been sanctioned in 1997-98 with estimated 
cost of 108.9 crors. Though 10 years have been passed 
the expenditure incurred seems around 30 crores and 
still 70 crores have been required to complete this project. 
This years allocation is also very megre around live 
crores. I request the Hon'ble Railway Minister to increase 
the Budgetary Allocation for the current financial year 
2008-09. 

2. Muniarabad-Mahaboob Nagar Line: The estimated 
for completion is 497.47 crores. But this year also the 
allocation is very megre around 400 crores are still 
required to complete this project. I reciuest the Railway 
Minister to double the present year allocation. 

3. Marcharla-Nalgonda, Padapalli-Nazamabad, 
Jdharmovaram-Pakala lines also need more allocations. 
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Doubling 

Secenbderabad-Guntakal and onwards to Baangalore, 
Chennai and Goa have become very important Route for 
South Bound trains. As the number of trains have 
increasing in this route, the route is becoming congested 
and long delays is taking place in passage of trains. 
Doubling of Secunderabad-Guntaskal Is very important and 
I request the Hon'bIe Railway Minister to take up the 
doubling of Secunderabad-Oronachallam section 
immediately. 

Surveys 

Updated survey for GadwaJ-Macharlasl new lines have 
been ordered recently. I request the Hon 'ble Railway 
Minister to speed up the survey and consider for sanction 
of construction of new Railway line between Gadftwal 
and Macharla. 

A survey has been ordered during the Railway Budget 
of 2005-06 between Jadcharla and Nandyal of SCA. I 
request the Hon'ble Railway Minister to expedite the 
survey of this line and sanction the new line between 
Jadchar1a and Nandyal. 

New Traina 

In Andhra Pradesh. Talanganma and Raayalseema 
areas are relatively very backward areas. To travel 
between Bangalore and Secunderabad, passengers have 
to spend lot of money on other means of transport than 
Ra~ways. Ear1ier one Garib Rath trains was planned to 
pass through Secunderbad, Mahaboob Nagar Gadhwal, 
K~I and Guntkal onwards to Bangalore. But for the 
reasons not known this trains passing through 
"Secunderabad, Yokarabad, Wadi onwards to Bangalore. I 
request the Hon'ble Railway Minister to sanction this Garib 
Rath train to pass through Secunderabd, Mahaboob 
Nagar. Gadhwal. Kamool onwarcls Bangatore. 

With request through you, Sir, the Railway Minister 
to allocate more funds for the Projects of Andhra Pradesh 
of South Central Railway Zone which is giving very high 
revenue to the Railways than other Railway zones. I 
conclude my Speech.' 

SHRI A. KRISHNASWAMY (Sriperambudur): Sir, after 
Shri Lalu Prasad has become the Railway Minister, 
Railways is making a huge profit and railway development 
is under good progress. In this scenario, I want to register 
a few points. 

On behalf of DMK Party, I would like to support the 
Demands 'or Grants for RaIlways. Today, in India, we 
see that the coaches are not modernised, I am residing 
nearby the Integral Coach Factory, Perambur. I often used 
to visit that Factory. When I go and see that Factory, I 
used to see very modemi8ed coaches being manufactured 
in the ICF, Perambur. The ICF is one of the best coach 
manufacturing units in the Asian Continent. Those coaches 
that we find inside the factory are not 'ound on our 
railway track. We came to know that thoae modem and 
well-built coachee are exported and are not meant for 
the Indian Railways. Indian economy Is booming and our 
GOP growth has crossed eight per cent We are a 
developing country. So, why should we not use those 
modem coaches for the Indian Railways? Thorelore, I 
would request the hon. Minister to make use of those 
modem, Well-built and good facility coaches in the Indian 
Railways. Today, the coaches are very less in number. 
Whenever I approach the GM, Southem Railway to have 
more trains in suburban areas, there was a complaint 
that they do not have so much of coaches. Therefore, I 
would request the hon. Minister to send more coaches to 
the SouIhem Railway so that we can utilise those coaches 
and ply more trains In the suburban areas. 

Further, in the ICF many vacancies are there. In the 
past, the practice was that the apprentice training students 
were appointed as Class IV employees. But now it has 
been stopped. Most of the employeea are from Bihar. 
Most of the people employed in the ICF, Perambur are 
from Bihar. I would request the hon. Minister to give 
opportunities for the sons of soil. It Is for Class IV 
employment. There Is a complaint that toeal people are 
not being appointed there. Thill should be taken care of 
by our hon. Minister. 

In the last Budget, our hon. Minister announced 
Sriperumbadur rail connectivity. It is a one of the fast 
growing industriai towns. It is the place where Rajiv 
Gandhi was assassinated and there is a Rajiv Gandhi 
Memorial Centre. Kindly allot more lunds to start the 
project very quickly and have rail connectivity to 
Sriperumbudur. The suMlY was already completed in the 
year 1993. Tiruvallur-Arakkonam fourth line has been 
announced. The work progress of the third line is very 
stow. Arakkonam is hon. Minister, Shri VeIu's constituency. 
Shri Vetu should lake more interest to complete the work 
faster. The announcement of Puttur-Athipattu, which is 
connecting the Ennore Port should not remain just an 
announcement. For that al80 more funds should be 
aUotted and the work should be started very soon. 

My experience with the Railway Ministry is that tho 
trains are running fast but the officers are slow and the 
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works are progressing very slow. The hon. Minister should 
take note of it. The officers and the contracton; are not 
wortdng fast. Whenever we approach the officers, they 
are blaming the contractors. They are not very keen to 
implement the project. To complete a work of a bridge, 
it takes five to ten years. For example, LC 10 In Chennai 
- Arakkonam Section and LC -12 in Chennai - Arakkonam 
Section, Thirunindravur - Pattabiram, which is my home 
town, we started the ROB m 2003, but till today it has 
not been .completed. The State Government has 
completed Its portion of work. But the Railways' portion, 
which is very small, has not even started their work in 
LC 10. That is why I am telling that the trains are fast 
in Railways but the officers and contractors are very slow. 
Try to make them work fast. It is the case not just in LC 
10 and LC 12 but also in LC 34. In Chennai· 
Gummudipundl section, which leads to Elavur and Gudur, 
in Sulurpet Section, LC-34 has more traffic. There is an 
unmanned gate. Two years back I took one DRM, Shri 
Jayaraman to inspect the place. There is a lot of traffic. 
But there is an unmanned gate. Even after two years, 
even today, they have not made it a manned gate. Even 
when the Minister was attending a function in 
Gummudipundi. several Railway Passenger Associations 
complained to you. 

Therefore, I would request the hon. Minister to make 
it a manned level crossing in LC-34. 

Sir, the basic amenities are very poor in Chennai 
and its suburban areas. So, I would request Ihe hon. 
Minister to take keen interest to fulfil the basic amenities 
of rail commUtefti. 

Sir, there is a long pending dem~d of extension of 
foot over-bridge at Gummidipoondi and foot over· bridge 
at Minjore. I think the hon. Mmister knows very wen about 
the railway halt at N~mlicherry. It is a very long pending 
demand of the people of my constituency. We demanded 
it for the last ten years. The hon. Minister of State of 
Railways, Thiru R. Velu, has sanctioned it. However, he 
asked for the public contribution. With a lot of d!fficulties 
we could collect and pay Rs. 25 lakh as public 
contribution to construct a platform. But till today, not 
even an inch has moved to have a railway hall at 
Nemlicherry. It is a very bad situation and the hon. 
Minister knows it very well about the railway halt at 
Nemlicherry. There are a lot of colleges and a lot of 
Govemment employees are staying there. The request 
for a halt at Nemlicherry is pending for the last three or 
four years. So, I would ltIquest the hon. Minister to take 

fast action for a halt there. That is why I am telling it 
repeatedly that the rails are fast but the railway officers 
and the railway contractors are very very slow. I am 
telling it repeatedly as I am very much agitated about it. 
You are doing a lot of good work. ... (Interruptions) Gravel 
is available and even I myself have arranged for some 
gravel. The contractors lift it away and the railway officers 
are not taking any interest. Whenever I approach them, 
they are shifting the burden on the contractors and O;ther 
people. So, I would request the hon. Minister tei make it 
fast to implement the construction of halt station at 
Nemlicherry. 1 am also requesting about a halt at 
Pulikulam near Gummidipoondi section where the hon. 
Minister inspected it. 

My last point, before I conclude my speech, is about 
the important demand about the suburban railway station 
at Chennai Central. We are having only four tracks. Two 
platforms are in the main capital of the city. All the daily 
trains that come from Arakkonam and Gummipundi 
sections, these trains are not able to come Inside the 
platform. Therefore, we have to make it wide and put 
more railway tracks for halt of trains in this station in the 
capital city of Chennai. 

Sir, with these few words, I conclude my speech. 

SHRI BIKRAM KESHARI DEO (Kalahandi): Sir, as 
the House knows, the country knows and the world 
knows, railways are the engine of growth for any economy 
and that engine of growth is growing everyday with 
glob9lisation. So, it is high time that certain parts of India 
which were neglected, for example, the Eastern sector, 
the hinterland of Gopalpur, Visakhapatnam, Paradip, and 
the Kakinada ports should have a proper rail connectivity 
which the hon. Minister in his first appropriation granted 
it. 

Sir, at the very outset, I would like to thank the hon. 
Minister of Railways because he had shown some concern 
for the State of Orissa. In my constituency tte has 
sanctioned a new line - Junagarh to Ambagura and then 
from Kantabanji to Jeypore via Navrangpur which will 
connect the KK line. So this will open up a vast resource 
belt of bauxite ore, iron ore from Bailadila and it will be 
connected directly to VlSakhapatnam. So, I thank the hon. 
Minister for that. I also thank him for the doubling of the 
Tltlagarh to Raipur railway line which will have a direct 
port connectivity of six steel plants with the VlSakhapatnam 
Port. 



387 Oemsnds for Grants APRil 17, 2008 388 

IShri Bikram Keshari Deo) 

We want the doubling of the lltIagarh to Sambalpur 
line so that it can connect another four steel plants with 
the Visakhapatnam Port. This will become a very big 
money earner for the railways. But, at the same time, 
about these new railway lines which have been earmarked 
from Junagarh to Ambagura and from Kantabanji to 
Jeypore via Navrangpur, I hope the hon. Minister of 
Railways and the Railway Board will sanction enough 
money for its survey so that the survey could be done 
early and the work could be started gradually in due 
course. 

Sir. I would not like to speak much about the 
Railways. There is only one request which I have been 
making to the hon. Minster since last four years and he 
has always assured me that he would do it. " is a very 
small request about 280712808 Samata Express. 

Is he aNergic to the word "Samata?" I do not know. 
But the KSamata Express" starts from Visakhapatnam and 
it goes up to Nizamuddin. It runs thrice a week. So, I 
would request the hon. Minister to make it a daily train. 
I hope the hon. Ministor will yield to this request during 
his reply. I repaat that Train No.2807-2808 should be 
made a daily train service from Visakhapatnam to 
Nizamuddin because a lot of commuters from the KBK 

. areas are coming to the metros to earn their livelihood. 
This is the only train which connects many constituencies. 
" connects the Raipur Lok Sabha constituency; then, it 
covers Mahasamund Lok Sabha Constituency of Shri Ajit 
Jogi. " further covers BoIangir, the constituency of Shrimati 
Sangeeta Kumari Singh Deo; Kalahandi which is my 
constituency. It further goes to Shri Giridhar Gamang, the 
ex-Chief Minister of Orissa's constituency. From there, it 
goes to Shri Kishore Chandra Deo's constituency. 
Parvatipuram. From there, it goes to Shri Yerrannaldu's 
constituency. So, many Parliamentary seats are covered 
by this train. Hence, air-conditioned first-class facility also 
should be provided in this train. An additional three-tier 
bogey should be provided. This is aU connected to 
Visakhapatnam. Then, Shrimati Jhansi Lakshmi's 
constituency also comes under this. So, we have all been 
demanding that this train should be made a daily train. 
Therefore, I would request the hon. Minister to at least 
make this train a daily service. 

With these words, I conclude. 

SHRI B. MAHTAB (Cuttack): Mr. Chairman, Sir, I 
thank you very much for giving me this opportunity to 
speak on this subject. 

I rise before this House to deliberate on the Demands 
for Grants (Railways) for 2008-09. It is a Herculean taste, 
no doubt, to run a railway system which has 
63,327 route km. of tracks on which more than 18,371 
trains ply carrying more than 17 mlUlon passengers and 
hauling nearly 2 miHIon tonnes of freight everyday. 

We are at the second stage of the Budget passing 
exercise. In this connection, I would like to draw the 
attention of this House towards certain issues. Many 
Members are praising the functioning of the hon. Minister 
and his associates. But is it not true that the surplus 
after dividend is likely to go down by nearly 13 per cent 
and the WOI1ting expenditure is expected to go up by 
17 per cent? I would like to get a categorical answer to 
this. As a result, the operating ratio of the Railways is 
likety to go up to 81.4 per cent during the year 2008-09 
from 76.3 per cent for 2007-08. 

I was given to understand that 10 check the 
contractual failures due to rI&ing prices of steal, the 
Railways have decided to procure steel on their own and 
give it to the COntractOfS to avoid delay and escalation in 
compIation of the projects. Cement is another important 
component In the construction area. Why do you not 
work out the feasibility of procuring cement also? 

For the speedy execution of the railway projects, 
would suggest that there is a need to empower the field 
units, the CAOa and also the General Managers, to lake 
financial and adrnNstraIiY8 decisioIlS at their level to avoid 
delay 80 that precioua tirnecan be saved. At the same 
time, proper monitoring and accountability at aU levels 
should also be fixed. 

The Raitways' outlay in the Eleventh Five Year Plan 
comes to around Ra.2;55.000 and odd crore. This has to 
be expended between 2007 and 2012. 

This is in respect of new lines, doubIng. electriflC8tion, 
gauge conv8f'8ion and the like. A detailed break-up of 
Plan head-wise is yet to be finalised. Already, one year 
of the Plan period is complete. But, we do nol have any 
idea as to how you are going to expend, how the 
elCpendlture is going to be done. SpecificaUy in the Plan 
head section, detailed break-up is not there and this 
reflects poorty on the functioning of the Railways. This is 
the case after completion of the first year of the 11 th 
Five Year Plan. What is stopping YOU. I fail to understand. 
Let us understand when the MinI&tef gWes the reply~ A 
number of other hon. Members have also mentioned about 
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unmanned level-crossings. When Mr. Nitish Kumar was 
the Minister, he created a Railway Safety FUnd. A lot of 
money is there which can be spent to have manned 
levet-crossings. Recantty. in my constituency near Naraj 
there is a bend on the Railway line in Baranga-Raj-
Athagam line. A serious accident took place there because 
of an unmanned level crossing. I think that has come to 
the notice of the Minister. It must have come to their 
notice. I had also written to the Minister regarding this. 
I would like to suggest that when such accidents take 
place and valuable human lives are lost, immediately 
those places should be taken up on a priority basis where 
we can have manned level-crossings and where State 
Govemment is not coming forward with the requisite 
support of having a manned level crossing. I think the 
Railways have- adequate financial capability today to have 
manned level-crossings in those accident prone areas. 
Second, I would like to draw the attention of the House 
that we have a number of Zonal Advisory Committees. I 
do not know since when, but the Railway Minister is 
empowered to nominate 7 members to these Zonal 
Advisory Committees. I am shocked to know that the 
Railway Minister has recommended not 7, not 8 not 10, 
but more than 14 members in his capacity. These people 
are not from that zone, but they are from another zone 
which is more than 300 or 500 kilometres fartheraway 
from that zone. How would they understand the problem 
of that zone, I fail to understand. Once, this was raised 
in a Zonal Committee. More than a year has passed, 
and not a single Zonal Committee meeting has been 
called. When during the meeting, people objectep to this 
type of nomination, within a week's time a letter went 
from the Railway Ministry saying that the nomination is 
being withdrawn. Subsequently, I do not know on whose 
pressure, the same list is there and not a single meeting 
is being called. I would like to say, let the Ministry also 
review it whether these Zonal Advisory Committees are 
meeting as per the law and whether they have been 
functioning as per the rules which have boen framed. 
This is one aspect. Third point is about the investment 
that is being made. I will conclude by saying this. 
Recently, Garib Rath started. This has been an eye 
opener for me. I do not know whether the Minister himseH 
knows about it or not. If Garib Rath is meant for long 
distance passengers only, then I have nothing to complain. 
Rate of the tickets of Garib Rath is much more than the 
rate of the tickets of tha Express trains. I will give you 
an instance. You can find out for yourself. Recently, the 
Minister of State, Mr. Velu, had gone to flag off a Garib 
Rath which was announced last year, very recently in 
the month of March, from. Bhubaneswar to Ranchi. 

That Garib Rath halts at different Express Halt 
stations. A person who travels from Bhubaneswar to Angul 
or Talcher or even to Cuttack pays much more because 
the rate is fixed at Rs. 180 per 100 kms. " he gelS 
down within 100 kms., the ticket rate is the same. So, 
how does it help the poor? How does it help the short 
distance passengers? Otherwise, you should say that tho 
Garib Rath is only for long distance passengers. 

I would like to get answer to these points, if it is 
possible, from the Minister. With these words I conclude. 

(Translation} 

SHRI HARIKEWAL PRASAD (Salempur): Mr. 
Chairman, Sir, I em thankful that you have given me 
time to express my views on Railway Budget. I support 
the Railway Budget 2008-09 presented by the hon'ble 
Minister and through you I would like to place two-three 
points in this House. The time since Laluji has taken 
over the charge of the Department, the functioning of the 
Ministry of Railways is being widely appreciated within 
the country as well as outside. Even the poor people 
have appreciated his efforts. However, through this House, 
I would certainly like to tell the hon'ble Minister that he 
has done a commendable job, however, some of his 
officers are diluting his efforts, which is not in the fitness 
of things. During last seSSion, I had said that Mayawatiji 
started the work of transfer of pfficers after becoming the 
Chief Minister of Uttar Pradesh. Similarly, the Department 
of Railways has outrighlly transferred 62 conductors from 
Gorakhpur and Lucknow. I have also written a letter in 
this regard stating that his Department has transferred all 
those people without bothering a bit about rules and 
regulations of Railway Board. 1 would like the hon'ble 
Minister to look into the matter. Almost two months ha .. ~ 
elapsed but nothing has happened regarding those 
transfers. When I asked the General Manager, Gorakhpur 
about this he said that he has no information about this. 
It is unbelievable that a General Manager is saying to a 
representative of people that he has no information. In 
his Department 62 conductors were never transferred at 
a time, this has happened for the first time and thai too 
during his tenure. The officers are keeping him in dark. 

Earlier tickets and other papers were printed by the 
Railways. In Gorakhpur the printing work has been 
discontinued from 1st April. He is talking about providing 
employment to people however, I would like to know as 
to where will the people, who are working there, will go? 
Has this been done by his order or the General Manager 
has ordered to discontinue the work? 
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While presenting his Railway Budget second time, 
the hon'ble Minister had· promised to do the survey wolt< 
from Barhaj to Faizabad via Dohrighat and Ramjanaki 
Marg. Barhaj is associated with Baba Raghav Das from 
where maximum people took part in the freedom struggle. 
But it has become clear .in this budget that no action has 
been taken on that proD:lise. The wolt< of survey from 
Bhatni to Gopalganj rairway line has already been 
completed. I suspect some foul play in land acquisiion 
exercise. I would like to say that the farmers should be 
provided with Govemment job. 

SeconOlY, last time, I met him in the month of June 
and during this time I met him when the House was 
adjoumed. I told him that there is an overbridge in 
Salempur in my parliamentary constituency and this road 
goes from Deoria to Assam. He may be knowing that a 
survey in respect of this road was conducted sometime 
back. According to an estimate the amount of traffic there 
has increased manifold and it is now more than one lakh 
fifty thousand vehicles. Now the question of overbridge 
holds no significance there. Further, there is a 
longstanding demand for an overbridge on the road from 
Dohrighat to Balia near our railway station Bithara. 
Recently. on 4.4.2008 the people of that area staged a 
dhama. There is another demand relating to stoppage of 
Durg Express train, which originates from Gorakhpur and 
halts at Deoria and Mau. SaIempur, Bilthra station is giving 
much revenue to the Railways. But, stoppage of this 
train not been provided so far at the above station. 

He has introduced Garib Rath train. Bihar Sampark 
Kranti train also runs. Deoria is district headquarters I, 
myself, Mohan Singh and many other people have 
requested him to provide stoppage of these trains at 
Deoria. When I met him last time he again said that 
stoppage would be provided. Thereafter I wrote letters 
on three occasions in this regard. I also gave a written 
spoech in this House. Whenever I meet him I ask for the 
same. Every time he says that it would be done. The 
people of my area say that I have good relations with 
Laluji. Can I not get even this job done? Four years 
have elapsed but so far neither Garib Rath nor Bihar 
Sarnpalt< Kranti have been provided stoppage at the said 
two stations i.e. Deoria and Salempur in my parliamentary 
constituency. A request was made for halt of Inter City 
Express at Kidhirapur. When the stoppage was provided 
and the earnings of the railways enhanced, suddenly this 
halt was discontinued. When he was visiting Gorakhpur, 
he announced there that keeping in view the interest of 

the people of that area and .. demanded by Shrl 
Harlkewaljl, we will introduce Intercity Express. But, 
surprisingly no mention has been made about the above 
Inter CIty Expreas in the current rail budget. But, still we 
were feeling happy that when we people drew his 
attention in this regard, he promptly said that he would 
introduce Intercity Express from Chhapra to Gorakhpur. 
But, when the above intercity Expreu Is likely to be 
intr0duced7 When enquired with the Chairman, Railway 
Board in thIt regard, he told me that, as of now, the 
renovation of coaches and other works are going on. 
How much time will they take to complete this wolt< will 
they finish this job only after this session Ia over? There 
is a train at 7.30 a.m. from there. Thereafter, there is no 
train tID 3.00 p.m. The people have to wait for such a 
long period. But, there is no train In between this period. 
When he announced last time in the House that an 
Intercity Train would be introduced, the people of that 
area praised him and said that LaIujI has kept his promise. 
But so far there is no sign of the Introduction of that 
train. I would like to ask the hon'bIa Minister 10 kindly let 
me know as to when he Is going to introduce the above 
Inter City Express. At least, he should make an 
announcement in this regard today. 

Barhaj is the city of Saba Raghav Das. A train was 
to be introduced from Bart\aj to Chhapra and Barhaj to 
Gorakhpur. There was already a train running between 
BarhaJ and Gorakhpur but I do not know as to why that 
train was discontinued. Such things are happening 
repeatedly which are not being attended to ev!;)n after 
written I'8questB. There are no retiring rooms al Salempur, 
Bikhara Road and Deoria. It was said that retiring rooms 
would be constructed but nothing has happened so far. 
On paper it was said that retiring rooms would be 
constructed soon but they have not been constructed so 
far ... . (lnIemJptions) There is a Bhatparrani railway station 
which is in dilapidated condition. There is no retiring room 
at this station also. I would like to say that atleast a 
retiring room should be constructed at Bhatparranl railWay 
station where a lot of people corne from Bihar and take 
their onward trains from there. A project for beautification 
of the above station was also mooted but that has also 
been canceUed. 

With these words, through you, I once again urge 
upon the hon'bIe Minister of Railways to let us know as 
to when he is going to introduce the Inter City Express 
on the above mentioned route considering my written 
speech in the past and todays submission, he make some 
announcement In this regard. 62 railwaymen have been 
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transferred there in respect of whom I would like to know 
from the hon'bIa Minister. He should take immediate steps 
to stop their transfer. With these words, I support the 
Railway Budget and conclude. 

SHRI MOHO. TAHIR (Sultanpur): Mr. Chairman, Sir, 
I thank you for giving me an opportunity to express my 
views. 

Sir, on baha" of my party, I rise to support the 
Budget. I would like to thank the hon. Minister for giving 
his approval to the electrifICation of railway track from 
Utretia to Banaras. He also deserves our congratulations 
for renovation work at Gomti bridge in my parliamentary 
constituency and for making announcement to introduce 
a Garib Rath from Delhi to Banaras also. 

Sir, at the same time, I would like to say that Eastem 
Uttar Pradesh is very poor part of the country. I have 
written many letters to him in this regard. Belwai station, 
which connects many districts like Azamgarh, Sultanpur, 
Ambedkar Nagar and Faizabad, should have a stoppage 
of the Doon Express to benefit the common man of the 
area and it would enhance the earnings of the railways 
also. Stoppage may be temporary initially at the said 
station but it should be given. There is a need to inroduce 
a new train between Sultanpur and Mumbai as many 
poor people live in Mumbai and travel between these 
two destinations. The Saket Express, a bi-weekly train 
between Faizabad and Mumbai, should run four days in 
a week. It is a must in larger public interest. I would like 
to draw the attention of the hon'ble Minister of Rhilways 
towards the fact that due to non availability of pantry car 
in Sadbhavana Express, the passengers have to face a 
lot of inconvenience. Therefore, a pantry car should be 
provided in the Sadbhavana Express. The doubling and 
electrification work between Uta retia and Banaras is 
progressing at a very slow pace which needs to be 
speeded up. Likewise, so many crossings fall on the 
railway tracks between Sultanpur and Lucknow and 
Sultanpur-Banaras. There is heavy rush of traffic on these 
railway crossings as this route connects Bihar. In view of 
this, there is an urgent need to construct railway 
overbridges on the above railway crossings. 

Sir, Sultanpur is a very poor district which deserves 
your attention for its development. He should change his 
stepmothegy treatment with eastern Uttar Pradesh. He 
should do justice with this area. Therefore, more atlention 
should be paid towards eastem Uttar Pradesh. 

With these words, I conclude. 

PROF. RASA SINGH RAWAT (Aimer): Sir, a poet 
has rightly said "Bulbul ki zindgi hai chaman ki bahar 
par, Hindustan ki zindgi hai Railway ki raftaar par." Nothing 
is exaggerated in it because Railway is such artery 
through which, the blood of national unity runs. Rail 
connects the people of the country and Shri Lalu Prasad 
has presented such a budget which Is like a bread of 
sugar, you bite it from any side you will find it sweet. But 
sometimes taking excess sweet Is unhealthy. 

14.59 hra. 

[SHRI V ARKAlA RASHAKRISHNAN in the Chail) 

Sir, today, Iw ould like to draw your attention towards 
Aimer, when Hon'ble Lalu Prasadji had visited Ajmer 
Sharief, that lime while addressing a big public meeting 
he declared that Aimer Railway Station would be 
reconstructed as a world class station. Today, in the 
moming, when I saw in his reply the names of those 
stations, which are to be concerted into world class 
stations. The name of Aimer was missing. It caused some 
apprehension in my mind. Therefore, again I would like 
to draw attention towards the promise made by him earlier. 
Because, I know, he follow the principle of sacrificing 
even life to keep his promise. Therefore, he will certainly 
undertake the work to make the Ajmer railway station 
world class station. Puskar is also a big place of 
pilgrimage. 

15_00 hr •. 

But he had allotted a very meagre amount for this. 
This time he has sanctioned an amount of Rs. 19 crore 
but the pace of the work is very slow. I want that this 
work should be completed within the tenure of the existing 
Lok Sabha. If this is done Puskar will also be connected 
with the railway ine also and a number of pilgrims who 
visit there shall be benefited. 

Eartier, a mail train used to run between Ahmedabad 
and Delhi and he has extended it from Ahmedabad to 
Haridwar but now it has been ·extended upto Gandhi 
Nagar. People heve to wait for this train on Ajmer Railway 
Station or hours because the time schedule of the train 
is unchanged. In this way when this train arrives Ajmer 
from Ahmedabad usually it is late by 20 minutes, 30 
minutes or sometimes by on hour. This train reaches 
Gandhi Nagar after Ahmedabad Sabarmati and then 
comes back on main line and raaches. Aimer and it has 
no arrival time. Therefore, its time table should be 
rescheduled so that the passengers belonging to Ajmer 
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wiD get benefited and they would know the timing of the 
train. 

Byawar, a city in Ajmer district has been the place 
of revolutionaries. Earlier, I had requested Railway Minister 
and now again I am requesting him. I think you had also 
~ a promise in this regard. In this connection, I went 
to his office also and requested him that Ashram Express, 
which is a super fast train should be given stoppage for 
two minutes there. If he wishes this work can b& done 
on trial basis for three months. Byawar is a city with a 
population of more than one lac people. I have been 
elected to the Lok Sabha for the fifth time and I have 
been making this demand for the last 18 years. He may 
please look into this matter and give two minutes 
stoppage to Ashram Express train al Byawar, so thal 
people bound for South India from there will get benefited. 

Here, I would like to make request to the Hon'ble 
Railway Minister. Both Ajmer and Agra are the Important 
cities from historical and tourism point of view. These 
cities have had close relation since old times. Eartier, 
there was a train when meter gauge existed between 
Ahmedabad and Agra fort. Later this line was converted 
into broadguage and that train was discontinued. Today, 
no direct train is there to connect Ajmer with Agra. He 

. have given a train from Jaipur to Agra fort, thal runs 
upto Gwalior. If he extends this train upto Ajmer, people, 
going to western Uttar Pradesh will get benefited from 
this. 

Kishangarh is the biggest mandi of marble in Asia. 
It is famous all over the wortd. He had granted permission 
of ROB near Kishangarh. Rajasthan Government has 
contributed its share and the construction waft( to be 
done by State Government has been completed. But I 
am sorry to say thal construction work thal was to be 
carried out by the Railways could not be done. Because 
they did not give their share. Firstly, contractor left the 
work, later, this work was retendered and that work is 
still held up. 1 want that construction of ROB near 
Kishangarh which was started six month ago for 
connecting r<ishapgarh to marble area should be 
completed at the earfi~ so as to facilitate easy access 
for the people. 

He had conducted a survey on Ajmer-Naeirabad-
Kekdi-Devli and Kola FIlii lines last year after that there 
was a hope that the work wiN start this year but it couldn't 
be so. n is my request that for the time being he should 
connect Ajmer to Kota via Chhitorgarh and ShiIwada, as 

a result of which Kota and Almer the two big' cItles of 
Rajasthan win get connec:ted with each other. Ajmer also 
has revenue office of the stale. Office of the Board of 
Secondary Education and Public Service Commission are 
also located there. Both Almer and Kota are centres of 
education." both the cities get connected with each other, 
people wiH be more benefited by this. 

Ajmer is still not connected with southern part of 
india through direct broad gauge line while Kachigudi is 
connected with Ajmer through meter gauge but broad 
gauge is upto Pune and not beyond that Consequently, 
direct train Is not available for here. So, if he connects 
Ajmer to Chennai and Hydrabad, I shall be highly obliged. 

He has introduced a train between Udaipur and 
Indore and if he extends it upto Ajmer, people of Indore. 
an Industrial city of Madhya Pradesh will have direct link 
with Ajmer. He should start passenger trains between 
Ajmer-Delhi. Ajmer-Mehsana as a result of which railway 
stations in rural areas on the way shall get connected 
with rail services and people of the area wiD get benefited. 
A large number of people, who are followers of Radha 
SWami Seat live in Ajmer, and they go to Beas. The 
train running between Jaipur and Amritsar, should be 
extended upto Ajmer, so that the people of Ajmer are 
also benefited. Loco factory is the mainstay of the 
economy of Ajmer. Standing Committee of Railway 
alongwith its Chairman had visited and inspected it and 
has handed over its report and he has also already 
accepted to do the Modernisation work. He had 
sanctioned an amount of Rs. 51 crore in this regard but 
only Rs. 14 lac have been released. The sum of 
As. 14 lacs is insufficient to execute work of modernisation 
of such a workshop where thousands of employees have 
been wortcing. Therefore, it Is requested that please pay 
attention towards it. " he increases a fftw unreserved 
boggias in the long distance trains, common people will 
get some relief. If three things namely security, punctuality 
and safety are taken care of, Railways will witness 
phenomenal growth and it would earn good reputation. 
Thank you very much for giving me an opportunity to 
speak. 

15.06 hr •. 

(8tAMATJ KRISHNA TIAATH in Ihs CIIIIit, 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Chairman, Sir, I am not going to make a speech but 
through you. I want to request the hon. Minister on two-
three points. People have great expectations from the 
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projects that have been already approved or those which 
had been sanctioned in the Budget. For example the 
wor!< on Chhapra to Kaptanganj project has already 
been in progress, but presently the wor!< has been lying 
stand-stili. This work is related to yours and my 
constituency. We would like to know about the reasons 
for stopping the wor!<, if it is due to some technical 
problem, then resolve it because this project has been in 
progress since long. Likewise for the Maharajganj to 
Masrakh scheme, you had sanctioned some money for 
land but nobody knows how it was utilized. The State 
Govemment has completed the process of acquisition of 
land but no further progress seems to have taken place 
in this regard. In reply to a question it had been stated 
that rail route between Gorakhpur and Barauni would be 
electrified. It was started one or one and a half year 
back but no action has been taken even on paper 80 

far. Please initiate wor!< on Gorakhpur to Barauni route 
as committed. The Government· had announced three, 
four projects. The Govemment had announced projects 
for Marhara, Garkha, Sonpur and Dariyapur. The land 
fitling work was going on in Dariyapur but it is going on 
at a snails pace. But as the Govemment might be 
knowing, no work is going on at rest of the three places 
due to technical reasons. 1=he process of land acquisition 
is yet to be started. It would mean nothing if these 
projects remain on papers only. Today the people of Bihar 
and Chhapra would be able to know the status of the 
schemes announced by the Govemment and the provision 
made for them in the budget and the reasons foil delay 
in execution. I request to explain the situation in this 
regad. 

MR. CHAIRMAN: Thank you for restricting your 
speech; otherwise you usually make long speeches. 

SHRI MADHUSUDAN MISTRY (Sabarkantha): First 
of all, I congratulate han. Laluji and Ministry of Railways 
for better administration and providing passengers with 
lots of facilities. The aspiration of children, elderty and 
youth have been fulfilled and Shri Laluji and his entire 
staH deserve appreciation. Many projects have been 
sanctioned in my constituency but work has not 
commenced till date. No work has been started till date 
on these projects. In my area there is a 16 kilometre 
missing link between Modasa and Shamlaji. Shri Laluji 
had approved it while replying on the Railway Budget 
but no proviSion has been made in the budget so far. I 
request that work on it should be started immediately. 

In Rajasthan and Gujarat, especially, the border areas 
of both the statas, Udaipur and Sabarkantha which fall in 
my parliamentary constituency, Rs. 784 crore were 
sanctioned for gauge conversioQ of main line, Ahmedabad, 
Himmatnagar and Udaipur. People of my area celebrated 
this development with fire works. After the completion of 
the conversion wor!<, I think nobody would forget the 
name of the Railway Minister and I would like to mention 
it clearly. Work on this rail link should be started at the 
earliest and that too in the current budget. Many big 
farmers are there and they get good produce too. Their 
crop could be sent to the other parts of the country. In 
any case, this region is a backward one. Here the number 
of industries is less. We feel that the farmers should get 
remunrative prices with increased production. Therefore 
gauge conversion work on Ahmedabad, Himmatnagar, 
Udaipur should be started. II the 16 kilometer missing 
link is connected with it then a new route may be opened 
from Delhi to Udiapur, Udaipur to Mumbai via Modasa, 
though it has two routes. One goes through Baroda. 
Godhara and Mathura to Delhi. The other one goes 
through Ahmedabad to Delhi via Abu road. This would 
be the third route with gauge conversion and 16 kilometer 
rail line lankage. 

I would like to mention one thing more to the Railway 
Minister that Ambaji is a famous temple for Gujarati people 
living in the entire world. It is about 15 kilometer from 
Abu road in my partiamentary constituency. A survey was 
carried out there. Perhaps result oI.jt is yet to come out. 
It would need environmental clearance as it is situated at 
such a place. It is like Pun, Dwarka and the people of 
Rajasthan and Gujarat come here to worship 'Shakti' and 
this place has a great importance during 'Navaratra'. 

I have one more demand. A new freight corridor 
from Mumbai to Ahmedabad via Ajmer would reach Delhi. 
Gujarat is having 1600 kilometer of coastline and many 
ports are attached with it. I would certainly emphasise 
that the ports should be connected with it. The line 
connecting Palanpur to Kandla has been opened recently. 
Goods, that would come from other countries to Ka"ldla 
port, would have to be transported from Palanpur to 
Ratlam or Madhya Pradesh, it would go from Palanpur 
to Ahmedabad, Baroda to Madhya Pradesh or from 
Marwar In. to Udiapur and Chittorgarh. My suggestion is 
that a new rail line should be constructed from Palanpur 
to Taranga and Vadali. Then it should be connected with 
Ahmedabad, Himmatnagar rail line. This would facilitate 
the monument "f goods coming from Saurashtra and 
Kutch ports via Ratlam and Mansod of Madhya Pradesh 
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via the shortest route and the goods meant for exports 
would reach from Mansod, Ratlam to Udaipur, 
Himmatnagar, Palanpur to Kamila or the nearest port by 
taking the shortest route. This would bring immense 
development in the entire Madhya Pradesh and the 
Central area of Rajasthan. its wintertand that is the area 
of the Scheduled Tribes people and hilly areas. This 
proposal should be considered. In between Modasa to 
Godhara, one line from Vadodara to Godhara, Dahod, 
Mathura reaches Delhi and the second line goes from 
Mumbai to Vadodara, Vadodara to Nadiyad, Nadiyad to 
Modasa-Shamlaji and Udaipur, and if Modasa. Loonawara 
and Godhara is connected with it then both the routes 
would be connected automatically which would help in 
the monument of goods and passengers. Though this rail 
line existed before. It is my request to connect it. 

More recruitment should be made in the railways. I 
know that the Minister has mentioned about out-SOUrcing. 
As far as the issue of maintenance of platform, passenger 
trains and goods trains. is concerned, the railway 
administration will have to tone itself to earn more 
appreciation from people and he also deserves 
congratulations lor the fact that he has promiaed to run 
so many trains on time. This would enable the people to 
chalk out then time table and would be able to reach in 
time with planning. The insistence of Railway 
administration to run trains on time needs to be 
appreciated a lot. I congratulate the railway administration 
and all its staff for presently a better rail budget and the 
steps they have announced. 

{English} 

MADAM CHAIRMAN: Thank you very much, SM 
Madhusudan Mistry. You have given a very good 
compliment to the Railway Department. 

DR. K.S. MANOJ (ABeppey): Madam, I rise to support 
the Demands lor Grants of the Railways for the year 
2008-09. At the outset, I must congratulate hon. Railway 
Minister. Shri Lalu Prasad. for making Indian Raifways a 
profitable organization and also for disbursing dividend. 

After SM Lalu Prasad became the Railway Minister, 
the security aspect of the railway has also been taken 
care of and the number of accidents taking place has 
reduced. Hon. Minister has given special attention to 
maintain the security of the railway lines also. In this 
regard, I would like to point out that &till there are a lot 
of unmanned levek:rossings. Even though at majority of 

the level-croaslngs, the gat.. .r. inter-locked. still 
accidents are taking place. There are a good number of 
level-crossings which are unmanned. In the Railway, 
Budget, hon. Minister. Shrl LakJ Prasad, has announced 
that the licensed porters, who are working in the railway 
stations, would be apPOinted as gangmen and 
gate-keepers. So, there is a chance that a good number 
of unmanned level-crossings wiD get manned. 

In my place, that is, from Emakulam to Kayamkulam, 
the density of population is very high and there are a 
good number of level-crossings also. So,· I would like to 
urge upon the hon. Minister in this regard. Somehow, in 
the Railway Budget, only six or eight unmanned level· 
crossings are proposed to be manned. Therefore, I would 
like to urge upon the Government that the number of 
unmanned levei-crossings should be decreased, and more 
number of level-crossings should·be manned. 

There is a long pending demand that the doubling of 
the section from Emakulam to Kayamkulam both ... 
Kottayam and AHeppey should be given priority, and it 
should be completed as early as possible. In the lasl 
Budget, it was there from Kayamkulam to Ambalapuzha, 
but there Is no provision in the Budget for doubling of 
the section from· AmbaIapuzha to EmaIwIam. It this section 
is doubled, then the entire section will be completed. As 
of now, the usage is more than 140 per cent Hence, the 
doubling wort< should be completed bV giving it top priority. 

In the last Budget. there was a declaration that one 
wor1<shop for Mainline Electric Multiple Unit (MEMU) would 
be instituted at Kollam, but it has not been instituted tiD 
now. Therefore, sorne importance should be given to il 
because a number of daily commuters in Kerala very 
much depend on the Raifways. If this workshop for MEMU 
is established at KoHam. then it will be helpful for Ihe 
delly commuters. There is no MEMU In Kerala as of 
now. Hence, this workshop should be established 
immeciateiy, and MEMU trains should be started in Kerala. 

In the last Budget. there was also a proposal for 
formation of a joint venture company with Steel Industry 
Kerala Limited. that is. Autocast limited, which is in my 
Constituency. We are hearing that It is going on, but 
Memorandum of Understanding (MoU) has not been 
signed between the Government of Kerala and Autocast 
Limited till now. Therefore, I urge upon the Government 
that this declaration, which was made in the Budget. 
should be expedited and started immed"tately. 
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The number of inter-city trains is very less. Further, 
the number of bogies is also between 14 and 16. There 
are a lot of incidents of accidents happening as a result 
of heavy rush in these inter-city trains. Many of the 
Govemment employees as well as private amploy38S 
depend on it as the bus fare is twice or thrice more than 
that of the fare in the Railways. I would like to request 
that the number of bogies in these trains should be 
enhanced to full strength. This would also increase the 
eamings 01 the Railways as weU as benefit the daily 
commuters. 

Lastly, I had raised this point during the Budget 
discussion also. We have shifted our Medical College 
from Alleppey Town to a rural area. Further, there is a 
Nursing College coming up, and Virology Institute is also 
there. Therefore, there is a requast from a part of the 
local people as well as from the Govemment to establish 
a new block station. As of now, there is a station that is 
about three kilometres away from the Medical College. I 
would request the hon. Minister to start a new block 
station near the Medical College, which will be beneficial 
for the patients as well as the students who are studying 
there. 

MADAM CHAIRMAN: Dr. Manoj, thank you very 
much. Please conclude your speech. There are a number 
of speakers after you who wish to speak on this issue. 

DR. K.S. MANOJ: Madam, I have tried to deliberate 
on most of the points during the discussion on the ~ailway 
Budget. I would request the hon. Minister to take all 
these points into consideration, and I support the 
Demands for Grants (Railways). 

[TransIB/ionj 

DR. COL. (RETO.) DHANI RAM SHAN OIL (Shimla): 
Madam Chairman, Shri Lalu Prasad ji has presented a 
very good budget for the country and especially for the 
common man, the coolies, who used to carry luggage of 
passengers have been upgraded to the post of gangman. 
I think he has set a good precedent. Apart from this he 
has given many ot~ facilities. He has given some 
facilities to the senior citizens and he has enhanced some 
more facilities for Ashok Chakra and Vir Chakra awardees. 
Shri Lalu Prasad ji had promised a railway line for Paonta 
Sahib during his tour to Himachal Pradesh. I would like 
to draw his attention towards making a provision in the 
budget for a railway line connecting Panta Sahib, on the 
line of train facilities given fqr religious places; anandpur 

Sahib in Punjab and Nanded Sahib in Maharashtra. A 
large delegation from Paonta Sahib had met him during 
his visit to Shimla and I m~elf was with him fOI two 
days. I would like to mention that a new railway line for 
Paonta Sahib would benefit entire Shivalik region where 
new industries are being set up and some industries as 
J.P. Industries, Arnbuja Industry, the largest cement factory 
of Asia, have already set up their factories there. These 
industries also, have promised to make some contribution 
to it. I think that if this railway line is constructed, it 
would not only enable the area to send its vegetables 
and fruits to markets, but would also create employment 
opportunities for the unemployed youth. From strategic 
point of view also, this area should be connected upto 
border in the same manner as we are constructing a line 
from Joginder Nagar to Pathankot. From strategic point 
of view it should be connected through rail link as we 
have three Infantry divisions and area bordering with 
China. Thus, it would not only promote industry and 
tourism there, but, also make our country safe. 

I would like to request the hon'ble Minister for 
Railways that work on Baddi to Chandigarh railway line 
should be started immediately, as sanction for the same 
has already been given. A survey has been conducted 
and doubling of railway live between Pathankot and 
Joginder Nagar should be expedited to link this area. 
Thirdly, I would like to mention Shimla-Kalka line which 
is a heritage line, I think no improvement has been made 
in it after opening of this route in 1903 by Lord Curzon. 
H we make some more improvement in it, it would provide 
many facHities for the tourists who come here. The entire 
area will look pleasant and environment will be improved 
a lot, presently the, movement of trucks, loaded with 
cement, damages small bridges and roads. H a railway 
line is laid here, as I indicated in my budget speech that 
from Parwanoo ... (lntetnJph'ons) 

MADAM CHAIRMAN: ShandU ji, conclude your speech 
after mentioning the names of two or three places like 
Paonta Saheb or Parwanoo for which you are demanding 
railway line because there are so many Members to 
speak. 

DR. COL. (RETO.) DHANI RAM SHANDIL: Madam, 
I think the area of Paonta about which he has promised, 
must be covered . ... (In/emJptions) 

MADAM CHAIRMAN: Please mention Paonta, 
Parwanoo and all other places which you want to be 
connected by rail in your list of demands. Honble Minister 
hirnseH wants demands mentioned in points. 
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DR. COl. (RETO.) OHANI RAM SHANDIL: The 
railway line from Pathankot to Jogindemagar has been 
included for doubling beause the railway Ane for Bilaspur 
has been promised by him and it win be connected to 
the line from Pathankot to Jogindemagar only after the 
doubling work is compfeted. I would like to tell the Minister 
for Railways that he has presented a very good budget 
and people of whole country are happy with it. Once 
again I thank him while supporting this Budget. 

/EngIish] 

·SHRI S. MALLIMRJUNIAH (Tumkur): I would like 
to bring the attention of this house to the bets that I 
have . been pursuing the following matters refating to the 
Railways in my Parliamentary constituency for the last 
about yt>8IS. 

1. Construction of Overbridge at Tumkur and 
Upperahalli 

2. Construction of Railway station at Rampur 
between the Nittoor-Sampege Railway Una as 
there is fairly long distance. 

3. Electrification of Bangalore-Tumkur section of 
Railways. 

4. Doubling of Railway Unes between Bangalore 
and Tumkur 

5. Upgraclation of Railway stations at Kayasandhra, 
Turnkur, Banasandhra, Nittur, Tipturand 
HonnawaUi etc. 

The above works are very important and urgently 
required to be undertaken as there are lot of 
inconvenience facing by the people at large. More trains 
are required to be introduced t»etween Tumkur and 
Bangalore particularly in the morning between 7 to 8.30 
and in the evening between 5 to 7.30 as there are large 
number of commuters are using the Railway to reach 
their office, schools and coHeges. I am sorry to inform 
this house despite my repeated requests no concrete 
steps have been taken by the Railway authorities despite 
the assurance given by the Honble Minister from time to 
time. 

Hence I urge upon the Railway Minister to look into 
the above long standing demands and instruct the 

• Speech was laid on the Table. 

concerned to Implement the wort< without any further 
delay. It wiU be a great relief to the sufferings of the 
people of my Parliamentary Constituency. 

PROF. M. RAMAOASS (Pondlcherry): Respected 
Madam, I rise to support the Demands tor Grants of 
Railways (2008-09). We support the Demands for Granta 
of Railways because the hon. Union RaIlway Minister 
has corne before this House for varloua requirements of 
modernization, upgradatlon, development, expansion of 
railways. Today, the Indian Railways is the second largest 
unit in the world. We need to give a further push or a 
momentum to the growth of the Indian Ra.ilways. 
Therefore, all the demands required by the Union Railway 
Ministry have to be adopted. 

Madam, may I take this opportunity to compHment 
the han. ~ailway Minister Shrf LaIu Prasad Vadav and 
his associates for doing an excellent job In accelerating 
the development 01 railways in this country. Not only they 
have developed a modernized railways, but they have 
proved to the world that the Railways can be one of the 
best earning public sector organizations in this country. 
They have proved to the country that the public sector 
can do much better than any of the private sector in the 
country. With a surplus of Rs.37,SOO crore this year, the 
Railways are moving towards the target of RS.1,OO,OOO 
crore profit In the future. Whatever we have enshrined in 
the Common Minimum Programme with regard to the 
development of Railways has been completed in the last 
four years. Therefore, Railways have added one more 
feather to the cap of the Unfted Progress Alliance 
Government headed by Madam Sonia Gandhiji as we/I 
as Dr. Manmohan Singhji. Therefore, the performance of 
Railways will add one more golden chapter to the history 
of UPA Government. Therefore, the Grants that are 
required by Railways now must be voted by the House. 

The Railways today have contributed to the economic 
development of India. If India today Is able to achieve 
about eight to nine per cent of growth in the economic 
sphere as well as in industrial development, It is because 
of the easy carriage of freight from one place to another 
at reasonable rates. Therefore, the Railways have now 
become real nerves of economic development of Inelia 
and we must compliment them. They haVe adopted a 
passenger-friendly as well as labour-friendly approach in 
the Budget and we should congratulate the han. Minister 
for that. The gross tnIffIc receipts have enhanced from 
Rs.10,OOO crore to Rs.81,901 crore over a period of 
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20 years. This is a magic achievement by the Indian 
Railways. 

While conceding all these achievements, I would like 
to bring to the notice of the hon. Minister that the 
operating ratio has just started declining. From about 90, 
it is now coming down to 81.4. This must be a cause for 
concern. Profitability should not be eroded by a falling 
operating ratio. 

We should flU up all the vacancies in the Indian 
Railways. We should be able to absorb all the contract 
workers that we now have. It is a good measure that we 
are going to provide employment to Porters as Gangmen. 
It is a measure of great human kindness that this UPA 
Ggvernment has done to the force labour and other 
people who are working in the Railways. Likewise, we 
must take more labour measures so that the labour force 
of this country would be able to appreciate the needs of 
the Indian Railways. Safety al'1d security must be our 
prime goals. The outlay on these aspects must also be 
enhanced. 

While appreciating the Minister for all these things, I 
would also bring to his notice some of the problems of 
the Union Territory of Puducherry, which is not very wen 
connected by the Railways. As you know, it is at the far 
end of this country. For the last fifty to fifty-five years it 
has not been connected by any of the major Railways. 
Thanks to the initiative the Railway Minister has taken 
this year, we are getting a proposal from Chennal to 
Cuddalore viII Puducherry and a Garibi Ratl from 
Puducherry to Bangaluru. I would urge upon the Minister 
to expedite these projects so that the people would be 
able to get these projects quickly. 

Karaikal, which is one of the regions of the Union 
Territory of Puducherry, is not at all connected by Railways 
as of today. This area which is now getting more and 
more of accelerated development should be connected 
with other parts of the country especially Salem. Salem 
and Karaikal must be connected by a broad-gauge line. 
Karaikal has all the potential of growth and a connection 
to Bangaiuru vis Salem would provide more momentum 
to the growth of Karaikal. A broad-gauge line is already 
there from Salem to Altur. It must be connected from 
Attur to Karaikat. This project must be given importance. 

I would like to explain the geographical characteristic 
of Puducherry. No constituency in the country will have 
this kind of a chamcteristlc. Puducherry is the capital 
city. About 890 kilometres a'(lay from there, there is one 

region called Yanam which is in Andhra Pradesh. About 
a thousand kilometres away from Puducherry there is 
Mahe which is in Kerala. About 160 kilometres away 
from Puducherry is Karaikal which is in Tamil Nadu. So, 
rny constituency is spread over three major States and it 
is ill-connected by railway network. That is why I 
emphasise that Yanam, KaraikaJ and Mahe must be 
connected to Puducherry. A separate plan may be 
envisaged to achieve this. I would urge that at least 0.1 
per cent of the total grants allotted to Railways may be 
granted to Puducherry becausa Puducherry enjoys 0.2 
per cent of the total area and 0.1 per cent of the total 
population of this country. So, at least 0.1 per cent of 
the total grants may be allotted to take care of the 
development of railways in Puducherry. 

[TfBl1S/Slionj 

MADAM CHAIRMAN: I would like to request the 
Minister for Railways to include the issue of safety of 
women in it. Women must be provided safety in trains. 
For safety of women there should be fencing around 
stations because many women cross railway line in 
habitated areas and sometimes women commit suicide in 
anger on railway lines. This will stop such accidents. 
Wire fencing should be erected around railway stations. 

SHRI HARIBHAU RATHOD (Yavatmal): Madam, I 
would like to thank the hon'ble Minister that he has 
announce a railway line from Nanded-Yavatmal to Wardha 
in this budget but has made no allocation in the budget 
for this purpose. 

MADAM CHAIRMAN: There is no safety even in 
trains. Women should be given police protection in trains 
also. 

SHRI HARIBHAU RATHOD: Madam, a railway line 
for Nanded via Yavatrnal-Wardha has been announced 
twice, but only announcements are made. Till date no 
provision of funds has been made. The Govemment of 
Maharashtra has decided to contribute its share of forty 
percent and communicated it to the Ministry of Railways; 
but there is no mention about it in the budget. In the 
same way the Chief Minister of Maharashtra has taken a 
decision for Beed and Parli and the state of Maharashtra 
is ready to contribute its share of forty percent. The 
Government are making announcements repeatedly. I 
would like to say that only announcements would serve 
no purpose. We should start their implementation. 
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[Shri Haribhau Rathod] 

I would like to draw your attention towards another 
important matter. The Government have extended some 
concessions for patients suffering from serious diseases 
such as heart attack etc. A new disease named sickle 
case has been reported in Vldarbha region. It is being 
said that tribals are being affected by this disease on a 
larger scale as they take non-veg food items. Due 10 this 
disease, entire blood of the patient becomes infected. 
The people have to travel for treatment to Mumbai and 
other distant cities. It would be a great gesture if the 
patients are given concession, by declaring it a major 
disease. 

[English] 

'SHRI KIREN RIJIJU (Arunachal West): Sir, I would 
like to remind the Railway Minister that benefits of the 
huge revenue collection of Indian Railways are not 
reaching the State of Arunachal Pradesh. The Railway 
line to State capital ltanagar is taking too long time and 
I have reminded the Minister again and again to expedite 
it. 

The train reservation facility for the I;J8OPIe living and 
working in Arunachal Pradesh must be increased with 
modern facilities. The Train berth quota at present is not 
adequate and a substantial raising the nos. of seats very 
Ufgently required. 

The Bogheebeel bridge is facing some acute 
problems. All the boulders required for it are brought 
from Arunachal Pradesh. There must be fund provision 
for the conservation of environment and forests in foothill 
ar6aS. 

The safety in trains must be given top priority. Many 
times people from North-East face problems and the 
security provision is not enough. All the trains running to 
and from North-East should be given priority for security. 

The cleanliness and sanitation inside the trains and 
the platforms needs urgent attention. 

All the trains of North-East should be consisting of 
new bogies and speed needs to be increased 
substantially. 

"Speech was laid on the :rable. 

[TlWISIIIIionj 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Madam, F"1I'St of all, I would like to express 
my gratitude to all the hon'b!e Members who participated 
in the debate on the Demands for Grants In respect of 
Railway Budget for 2008-09 and make their valuable 
suggestions. The Parliamentary Standing Committee 
examined the Budget thoroughly and submitted its report. 
After seriously considering all the suggestions put forward 
by the Committee and the Hon'bIa Members, a time bound 
action would be taken and the Committee as well as the 
august House would be apprised of the action taken in 
this regard. 

Madam, I am very happy to inform the . House that 
the Indian Railways transported 794 million tonnes of 
goods during 2007-08 vis-a-vis revised target of 790 
million tannes. I extend my congratufations, through this 
House, to all the railway employees and railway 
consumers for the great achievements of the railways. 
They have made their contrbution In the progress of 
Indian railways. 

Madam Chairman, hon. Members will be happy to 
know that long awaited Koikata Dhaka Maltri Express 
between India and Bangladesh has been started from 
14th April in order to promote harmony between the two 
countries. I hope that this train would prove 10 be helpful 
in bringing together the people of both the countries, 
who are culturaHy and hiatoricaRy close to each other. 
Without amicable relations with Its neighbouring countries 
none of the countries can make·· progress. It is a clear 
cut policy and priority of UPA Government to maintain 
cordial relations with its neighbours that had been turned 
sour in the past. we have done a commendable job 
through Indian Railways in that direction. Indian Railways 
has been complimented for that. Thar Express and 
Sarnjhauta Express have been restarted from Pakistan, 
Earlier a train used to n.D1 between Bangladesh and India 
from Dhaka but this train was discontinued during 1971 
war. We have restarted that train in the name of Maltri 
Express, thus Indian railways has done this historical task 
of joining hearts after the congenial and trustful 
atmosphere created by UPA Government. It Is being 
appreciated and complimented everywhere in all countries 
by aD the sections of society. We will further strengthen 
it. This Rail budget has been prepared keeping in view 
the needs of common man. With regard to concessions 
provided in freight and passenger fare, people expressed 
doubt that freight has not reduced rather. I have juggled 
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with figures. After coming into effect the rates of freight 
in the country from 1 st April, a newspaper, I have 
forgotten its name, has reported that though certain items 
have become costlier but ra" travel has become pleasant. 
To reach their destination from capital, Delhi, earlier people 
used to spend As. 8-9 and now they are reaching here 
spending only 2·3 rupees, thus, positively influencing faith 
and firm belief of the people in railways. 

Madam Chairman, when I had presented a detailed 
budget, during the course of discussions on it I had told 
that the budget seeks to provide reUef to the people of 
every section of the country. We do not produce enough 
fuel diesel or gas to meet the requirement of our country 
so we have to purchase it at high price for our 
countrymen. One third of total consumption of diesel is 
in Indian railways, despite that not even a Single paisa 
has been increased in the fare since UPA Govemment 
came to power. Had there been NDA Govemment, then 
they would have definitely exploited common man through 
Railways. But we have provided relief in all cases. We 
are being criticized for the price rise of certain items, 
but, we are making efforts to make them cheaper. Hon'ble 
Prime Minister is going to convene a meeting for seeking 
cooperation of state Goverrvnents in regard to the artifICial 
scarcity of a few items. The ultimate objective of a 
Govemment is to create on egalitarian society taking care 
of common and poor man and consider their financial 
condition and expenses and tndian Railways functions on 
the same lines. 

Madam Chairman, I assure that Indian Railways 
would strive to act in consonance with the expectations 
of our Hon'bIe PrIme Mlnsiter and Shrimati Sonia ji of 
providing maximum relief to local industries, common 
people and curb price rise. 

Madam, giving relief to students, females, senior 
citizens, atter a review we had reduced the fare of fully 
A.C. coach by 5% and by 25% in Garib Rath. We have 
fixed their fare less than that of taxi fare and will reduce 
it further. We are concentrating on this also, and we 
have determined our priorities. Yesterday, I asked my 
officers how much indent for the procurement of wheat 
by FCI has been received by Railways and how much 
wheat has been transported because we have to maintain 
buffer stock. We have received indent on a large scale 
from FCI and have already started transportation of wheal 
It would be ensured that people do not suffer from the 
shortage of wheat in any part of the country. Wheat is 
available in abundance in the country. Wheat has not 

only been grown in Haryana and Punjab, but it has been 
procured abundantly in Bihar. There has been a bumper 
crop of wheat. Rice has been produced on a large sale 
keeping in view natural climate in my State. There has 

• been a bumper crop 01 maize in the Koshi area where 
floods occur. The Railways is performing its duty well in 
the transportation of maize, which had to be sold at a 
very chepaer rates but now it won't happen. It is the 
responsibility 01 the State Governments to procure the 
grains and provide maximum facilities to their people and 
raids should be conducted. 

We thank the Govemment of Delhi for conducting 
raids. You might have seen much oil and other items 
have been hoarded. All the edible items should be 
dehoarded. It should be checked where all those things 
are being sent? We are near completion of our FCI 
storage target, rather we will do more transportation than 
that. We have given preferene to transportation for FC!. 
Private players who are known as dealing in forward 
mar1tets or by some other name and they always talk 
about them, these people purchase agriculture produce 
directly from farmers by giving them Rs. 100 or 200 
extra rate, then hoard the grains and forecast that the 
rate would be higher in so and so month and then we 
wiH sell them. They are planning to do it on the lines 01 
Hapur Market where rates of Gold and Silver are declared 
daily. So I have decided and want to inform the House 
that we will not transport even one chhatank wheat of 
these private contractors or businessmen except the grains 
of FCI, PDS grains of State Govemment and SFC grains. 
Trains will not transport their grains at all as we want to 
check them. They have hoarded wheat and other grains 
and ae making money through grains without thinkin9 
about the difficulties of common man. They are exploiting 
people. There should be a limit to profit making. Indian 
Railways is earning money, but it can also curtail its 
eamings for a noble cause. Indian Railways will do 
whatever can be done to provdie relief to common man. 
We are concemed about it, convening meetings and 
constantly making efforts to arrest price rise. We need to 
understand the reasons for so much increase in prices 
and find measures to curb it. 

Madam, people are apprehensive, but I do not make 
any discrimination in the matter of railways. We have got 
a lot of support and cooperation from you. We try to 
work on the basis of this formula whether it is to provide 
a train or to extend the train service, or to lay new 
railway lines. In case of ongoing schemes and unmanned 
gates where people are run over, we had clearly stated 
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in budget that there are· 25 thousand unmanned gates 
where people are run over and they become the cause 
of accidents also. The people, whether they travel by 
bus or other vehicles become the victim of acc:Idents 
while crossing railway lines and such accidents are 
discussed ·in the House. We want aR these unmanned 
gates to be manned. I have already announced that. In 
this wort< we will take help of the persons heving technical 
know-how. That is why I have said that we would deploy 
an the gangmen after giving them proper training and 
promotion. We are going to make all the unmanned gales 
as manned gates. We want the railways to run smoothly 
without any accident. We are going to recruit the coolie 
brothers to fiR up the vacancies meant for gangmen within 
two months. I have told the coolie brothers not to do the 
work like this, but the leaders compel them to do so. 
When I went to Jammu to inaugurate the Garib Rath, I 
saw a bag full of coins lying at one side of a weighing 
machine. I asked them as to what was this. They told 
me that the Minister of Railways was to be weighed. I 
asked them who had done this? Rs. 30 or 50 must have 
been collected from each coolie. All the cooUes were 
sitting there. I told them to take their individual money 
back, because I do not like to take this kind of money. 

Madam, I have worked for the poor people. I have 
started so many new trains even for the parliamentary 
constituency of hon'bIe Advani Ji. Hon'bIe Members must 
understand that I will not start the new trains with old 
coaches. We have to implement each of the earlier 
announcements at the end of the financial year. Whatever 
announcement I make, I myseH and both the Ministers of 
State get all those works initiated because Incian Railways 
is ours. I am not the owner of it. It is my duty to reform 
Indian Railways and get it back on the right track. At 
present there is surplus amount of As. 69 thousand crore 
in the treasury of Indian Railways. It has been earned by 
them during the last four years and now the target is to 
eam Rs. one lakh crore by the end of my tenure. 

New railway lines have got saturated. Under the 
dedicated freight corridor plan, eastern corridor is proposed 
to be constructed from Ludhiana to Howrah and calcutta 
and Haldiya Port, while the western corridor is proposed 
to be constructed in the next phase for which our Prime 
Minister had held a meeting with his former Japanese 
counterpart. I was also present in that meeting. The former 
Japanese Prime Minister wanted to invest in western 
corridor plan at the lowest rate. Western corridor industrial 
hubs are being set up. This is the decision of the Cabinet. 

Mumbal-Howrah and other corridors will be constructed 
in second phase. There will be no land problem for double 
line and nobody will face any problem because of this. 
Our layout plans to by-pass big cities is ready. For eastern 
corridor, tender will be floated in May. The Prime Minister 
has instructed not to stop this work, as there Is no paucity 
of funds. earlier the Indian Railways were out of market, 
but now everyone is interested and wants to make 
investment in it. But the decision of our Government is 
that no private playar will be allowed In core sector. except 
in certain areas like modernization of linea and stations. 
We have chalked out the course for Indian Railways and 
it need not depend upon any one in future notwithstanding 
any Govemment or any Minister comes to power. This 
would pave the way for the transformation of Indian 
Railways. 

Madam, there would be requi~ of transportation 
capacity of 11 00 million ton goods and 8400 MT 
passenger load in the 11th FIVe-Year-Plan. Railways will 
have to improve its infrastructure and go for modemization 
to meet this requirement. I had mentioned all the steps. 
which are likely to be taken in this regard in my budget 
speech. Various arrangements like improvement in high 
density network, dedicated freight corridor, supply of coal, 
increase in goods carriage capacity upto 25 tons, running 
of excess load trains and so on have been made. We 
have prepared a vision for the requirement at locos, 
coaches in the next 25 years. I feet pained and do not 
feet better to say that the State Governments refused to 
provide land by making comments "go slow" for various 
schemes like setting up of coach factory for which 
foundation stone was laid in our leader Shrimati Sonia 
Gandhiji's Parliamentary constituency Rai Bareilly, factory 
in Chhapra, diesel factory in Marauhara, electric factory 
in Madhepura and so on. If the State Government have 
such an attitude in our federal system, how will this 
country make progress? At preeent Smt Prabhunath Singh 
Ji is not here. He had raised this Issue. I had no option 
but to come to the House and take authority on the lines 
of NHAI for these important projects. By appointing our 
own officials, we have exercised the jurisdiction of 
Railways so that we could acquire the land on our owo. 
Acquisition of land is the job of the Government. I would 
like to say that the means of livelihood can be generated 
by infrastructure, power, railways, highways and 
aeroplanes. Merely shouting slogans, boycotting and 
evading reeponsIbiIItIe would serve no purpose. AU will 
have to realize the reality. 



413 OtImsnds lor Gnmts CHAITRA 28, 1930 (Saka) (ReJ/ways) 2008-tJ9 414 

Madam, Basu Deb Ji had requested to introduce a 
MEMU train from Bankura to Dhanbad. We wiD introduce 
it. Prabhunath Ji has left. As we had announced, 36-
kilometre Maharajganj-Masrakh new railway line is being 
constructed at a cost of Rs. 114 crore. Final location, 
estimate and survey has already been made in this regard 
and the amount of As. 39 crore has been allocated for 
acquisition of land from 39 villages of Siwan district. 
As. 40 crore have been spent so far. There is a new 
railway line proposed from Barabanki to Guwahati. There 
are also proposals for setting up of Loco Factory in 
Marauhara and electric factory in Madhepura, but the 
Nitish Government have not provided land for the purpose. 
They have co-operated at snail's pace, 80 I have taken 
steps on my own. Electrification of Barauni-Siwan-
Gorakhpur-Guwahati rail lines will be inaugurated on 3rd 
of May since Barauni-Gorakhpur and Guwahati are parallel 
lines. Due to increase in price of diesel, there is a need 
to electrify these lines. Azmi Saheb has asked about 
introducing a train from Azamgarh to Mumbai. We will 
introduce it in this very financial year. You have said 
about introduction of Wali express in the name of a poet. 
We will examine it, because Railways will have to take 
permission from the Ministry of Home Affairs for this. 

16.00 hr •• 

We will invite comments from the State Government 
and when the reply is received from your State 
Government, we wiD proceed on this issue. 

Late Smt. Indira Gandhi Ji had the real undelJllanding 
and perception about this country. She had a deep 
comprehension about the soil of this country. 
... (Interruptions) 

MADAM CHAIRMAN: Hon'ble Minister, we have to 
take up Private Member's Bill at 4 pm. 

SHRI LALU PRASAD: I will conclude shortly. 

Extend time for a tittle while. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): Please 
extend the time, it will take maximum 15 minutes more, 
after that we will take it up. 

MADAM CHAIRMAN: It is okay. Now the Minister 
may continue. after that we will take up Private Members 
Bills. 

. .. (/nl8rruptions) 

{English} 

MADAM CHAIRMAN: "fter the Demands for Grants 
of Raitweys are passed, we will take up Private Members' 
Business. 

[Trsns/stion} 

SHRI LALU PRASAD: Madam, late Indira Gandhi Ji 
had deep understanding of the soil and various segments 
of this country. She had fully appreciated the art and 
culture of the artists of this country. She had done the 
job of gMng them recognition as well as getting them 
established not only in the country but also outside this 
country. Late Jashocla Devi belonged to MadhubMi. A 
number of awards were conferred upon her during the 
time of Indira Ji. Madhubani paintings, and Madhubani 
Khadi are still very popular everywhere. Even today the 
people from outside go around Connaught Place for 
getting these paintings and khadi. but fake paintings are 
available on a large scale over there. It was the thinking 
and feeling of Indira Ji that popularized these paintings 
by appreciting them. The paintings were displayed in 
popular trains like Jayanti-Janta Express. It was our art 
in real sense. Now the whole identity of Mithilanchal is 
fading away. 

I would like to extend my thanks to hon'ble Sonia 
Gandhi Ji, for calling and suggesting me to go ahead 
with all these steps and saying that there is still need to 
further improve the Indian Railways. 

I would like to announce that we propose to adopt 
the Madhhubani paintings which is the cultural heritage 
of Madhubanl an soil of India and uphold the teachit'lgS 
and values of all religions including Ramayana, as it would 
provide employment to lakhs of people and work to 
talented artists. I will send a team and paintings of entire 
Mithilanchal would be adopted for the interiors of the 
bogies and offices of the Indian Railways and I shall not 
allow the talent to fade away. We WIll not let our culture 
extinguish. 

MADAM CHAIRMAN: Culture will remain intact and 
women would also get employment. Women are engaged 
in Madhubani painting. 

SHRI LALU PRASAD: I express gratitude to Soniaji 
that she remembers everything and reminds us on time 
and we execute all these works . 
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[Shri Lalu Prasad] 
I express my gratitude once again to all the hon'ble 

Members .... ho gave their extensive support to the railway 
budget. Kindly continue to remind me of the unfinished 
tasks, I will try to finish them. I thank you all. I request 
the hon'ble Members to accord approval to the Demand 
for Grants and the related Appropriation Bill. 

SHRI lAKSHMAN SINGH (Rajgarh): Madam 
Chairman, through you I would like to know from the 
hon'bJe Minister the steps taken to augment energy 
conservation and fuel efficiency under the Technology 
Upgradation Scheme of the Indian Railways? Ever since 
he has assumed the OffICe of the Minister of Railways 
and till date he has not referred to his prospective plans 
in regard to Energy efficiency or energy conservation in 
his speeh I would like to know as to what the Indian 
Railways is doing in this regard in the light of research 
wones being carried out across the world? 

SHRI LA;"U PRASAD: I will tell him. He should pay 
obeisance to his party for harping on domestic and 
indigenous things. IT sector has extended a lot of 
cooperation to the Indian Railways. Indian Railways has 
benefited a lot from the IT sector. All this is an ongoing 
process. Energy Conservation is also an ongoing process. 
Everything cannot be achieved in a single day. On the 
one hand they harp on indigenous production and on the 
other they talk of what is going on around the world. 
The ongoing process is not finished. It is stin there and 
we shall see to it. 

SHRI B. MAHTAB (Cuttack): I would like to draw the 
attention of the hon'bIe Minister and say that the railway 
passes have been issued to the freedom fighters by the 
Ministry of Horne Affairs since the year 1971. A fund has 
been deposited by the Ministry of Home Affairs with the 
Railways under which a railway pass Is issued for traveling 
to all the freedom fighters throughout India who remained 
in jail for more than six months. However, there are 
restrictions on them in respect of two trains. One is 
Shatabdi and another is Rajdhani Express. 

[English] 

I would request the hon. Minister to consider this because 
most of the freedom fighters are above 75 or 80 years 
of age and they very rarely travel. Their number is also 
coming down. 

MADAM CHAIRMAN: This is not a clarification. This 
is a suggestion. You can give your suggestions to the 
hon. Minister in writing. 

SHRI B. MAHTA8: I would like to know· whether the 
hon. Minister would consider it. 

fTlBI1SIstion] 

DR. SATYANARAYAN JATIYA (Ujjain): Madam 
Chairman, I would like to request the hon'ble Minister of 
Railways to draw his attention towards the fact that he 
had given me an assurance for acceding to my request. 
There is a passenger train from Jaipur to Shyamgarh 
which plies In rural areas. H it is extended upto Ratlam 
then a lot of people would be benefited and it would 
also facilitate rural people. I would request him that If 
this train is sanctioned, it will be a welcome move. 

MADAM CHAIRMAN: All this should have been 
covered in your speech. Hon'ble Minister, woutd you like 
to give your reply? However It is a suggestion of the 
hon'ble Member that the train should be started from 
that place. 

SHRI LALU PRASAD: Hon'ble member gets his work 
done through me. It Is not a budget related issue. I 
would rather tell him to come to me as he comes to me 
for getting his other things done. I shall see to it. 
.. ,(/nl6mJplions) 

SHRI KIREN RIJIJU (Arunachal West): I want to give 
a suggestion only. We had invited even the hon. Minister, 
but he did not corne. I had told Lalup even last time that 
there were many people from BIhar In Arunachal. We 
have a quota of raHway seats eaoh ci8trIct which are 
booked in Guwahati. When we reach Guwahati we do 
not get a seat, despite reservation. I had a meeting with 
the Minister of State. He said that NF quota was not 
there. You are a Cabinet Minister, it is requested that if 
you issue orders immediately then It wIfI be done. 

MADAM CHAIRMAN: It is his suggestion, please take 
note of it. H you can do something about it, please do 
it. 

(English] 

MADAM CHAIRMAN: Six cut motions have been 
moved by U. Gen. (Retd.) T.P.S. Rawat, PVSM, VSM to 
the Demands for Grants (RaIlways) for 2008·09. Shall I 
put all the cut motions to the vote of the House together 
or does the han. Member wants any particular cut motion 
to be put separately? 
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Lt. Gen. (Retd.) T.P.S. Rawat - Not present. 

I shall now put all the cut motions to the vote of the 
House. 

All the cut motions W8fl1 put and negatived. 

MADAM CHAIRMAN: I shall now put the Demands 
for Grants (Railways) for 2008-09 to the vote of the 
House. 

The question is: 

"That the respective sums not exceeding the amounts 
shown in the fourth column of the Order Paper be 
granted to the President of India out of the 
Consolidated Fund of India. to complete the sums 
necessary to defray the charges that will come in 
the course of payment during the year ending the 
31st day of March. 2009. in respect of the heads of 
Demands entered in the second column thereof 
against Demand Nos. 1 to 16." 

The moban was sdop/r1d. 

16.10 tva. 

APPROPRIATION (RAILWAYS) NO.3 
BILL 2008* 

{English/ 

MADAM CHAIRMAN: Now. we shall take up item 
no. 17 - Shri Lalu Prasad. 

[Tiansl8tlon/ 

SHRI LALU PRASAD: I beg to move that leave be 
granted to introduce a biD to authorize payment and 
appropriation of certain sums from and out of the 
ConsolIdated Fund of India for the services of the financial 
year 2008-09 for the purpose of Railways. 

{English/ 

MADAM CHAIRMAN: The question 18: 

"That leave be granted to introduce a BiD to authorize 
payment and appropriation of certain sums from and 
out of the Conaotidated Fund of India for the services 
of the financial year 2008-09 for the purposes of 
Railways.-

The motion ws.s I/IdoptfId. 

-Published In the Gazette of India. Extraordinary. Part II. 
SectIon 2. dated 17.4.2008. 

[Translation/ 

SHRI LALU PRASAD: I introduce the BiH.--

{English] 

MADAM CHAIRMAN: Now. we take up item no. 18-
Shri Lalu Prasad. 

[TllInsIation] 

SHRI LALU PRASAD: I beg to move: 

~at the BiD to authorize payment and appropriation 
of certain sums from and out of the Consolidated 
Fund of India for the services of the financial year 
2008-09 for the purposes of Railways. be taken into 
consideration." 

{English/ 

MADAM CHAIRMAN: The question is: 

"That the Bill to authorize payment and appropriation 
of certain sums from and out of the Consolidated 
Fund of lnoja for the services of the financial year 
2008-09 for the purposes of Railways. be taken into 
consideration. -

The motion was adopted. 

MADAM CHAIRMAN: The House will now take up 
clause by clause consideration of the Bill. 

The question is: 

"That clauses 2 and 3 stand part of the Bill." 

The motion was adopted. 

CIBuses 2 and 3 W81l1 sddtJd to the Bill. 

The Schedule was added to the BIll 

ClaustlS " the Enacting Fonnula and the long Tille 
W81l1 added to the Bill. 

MADAM CHAIRMAN: Now. the hon. Minister may 
move that the Bill be passed. 

-Introduced with \he recommendation of the President. 
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/Translation} 

SHAI LAlU PAASAD: I beg fo move: 

"That the Bill be passed .• 

{English} 

MADAM CHAIRMAN: The question is: 

"That the Bill be passed.· 

Ths motion was adopted. 

fTnmslstion! 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEL AHMAD): Madam 
Chairman, I extend my felicitations and tta1ks 10 Shrimati 
Sonia Gandhi and Shri Lalu Prasadji on the passIhg of 
Railway Budget for the current year. I want to place it on 
record. 

16.14 hrs. 

MOTION RE: THIRlY-FOURTH AND THIRTY-
AFTH REPORTS OF COMMITTEE ON PRIVATE 
MEMBERS' BILLS AND RESOLUTIONS 

{English! 

MADAM CHAIRMAN: Now, we shall take up item 
no. 19 - Shrimati Archana Nayak. 

SHRIMATI ARCHANA NAYAK (Kendrapara): I beg to 
move: 

"That this HOU5eI do agree w:th the Thirty-fourth and 
Thirty-fifth Reports of the Committee on Private 
Mermers' Bills and Resolutions preaented 10 the House 
on the 5th and 12th March, 2008, respectively .• 

MADAM CHAIRMAN: Motion moved: 

"That this House do agree with the Thirty-fourth and 
Thirty·fifth Reports of the Committee on Private 
Members' Bills and Resolutions presented to 
the House on the 5th and 12th March, 2008, 
respectively. • 

Shr; C.K. Chandrappan. you may move your 

SHRI C.K CHANDRAPPAN (Trichur): I beg to move: 

"That in the motion-

MId at the en6-

·subject to the modification that the Constitution 
(Amendment) sm, 2008 (/1JStJI1ion of ntIW alticle 454) 
by Shri C.K Chandrappan be referred back to the 
Committee for reconsideration of their 
recommendation contained in the Thirty-fourth Report 
with regard 10 the sald Bin."." 

MADAM CHAIRMAN: Motion moved: 

"That in the motion-

IIdd at the en6-

·subject to the modification that the Constitution 
(Amendment) BiD, 2008 (lf1SIII1iDn 01 ntIW 8nIcIt1 454) 
by Shri C.K Chandrappan be refen'ed back to the 
Committee for reconsideration of their 
recommendation contained in the Thirty-fourth Repolt 
with regard to the said Sill." .. 

SHRI C.K CHANDRAPPAN: Madam Chairman, when 

you put my amendment to the vote of the HoUle, the 
Members should understand 88 to what it is. So, please 
alow me to say two sentences. 

As it is said, the BIll seeks to amend the Constitution 
with a view to protect. children below the age of 15 years 
from all tonne of corporal punishment by any person. 

I moved this Constitutional Amendment taking into 
account the recommendations made by the UN General 
Assembly to all States to adopt legislations that children 
wiD not be subjected to corporal punishment. I think, the 
CommiUee probably, has not gone into all the details of 
It. 

Therefore, I wouid request that my Amendment may 
be adopted so that the Committee will have the 
opportunity to reconsider it. 
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MADAM CHAIRMAN: The question is: 

"That in the motion,-

add at the end--

'Subject to the modification that the Constitution 
(Amendment) Bill, 2008 (Insertion of f1IIW IIIticIe 454) 
by Shri C.K. Chandrappan be referred baCk to 1he 
Committee for reconsideration of their 
recommendation contained in the Thirty~Fourth Report 
with regard to the said Bill." 

The motion was sdopIed. 

MADAM CHAIRMAN: The question is: 

"That this House do agree with the Thirty-fourth and 
Thirty-fifth Reports of the Committee on Private 
Members' Bills and Resolutions presented to the 
House on the 5th and 12th March, 2008, respectively, 
subject to the modification that the Constitution 
(Amendment) Bill, 2008 (/1JSIN1ion of I1tIW Ilf'IicIe 45A) 
by Shri C.K. Chandrappan be referred back to the 
Committee for reconsideration of their 
recommendation contained in the Thirty-Fourth Report 
with regard to the said Bill." 

16.17 hra. 

PRIVATE MEMBERS' RESOLUTIONS 

(I) Free, Compulsory and Uniform EducaUon up 
to Higher Secondary Le~ntd. 

{English} 

MADAM CHAIRMAN: Now, the House will take up 
Item No. 20 - Further Discussion on the following 
Resolution moved by Shri Ram Kripal Yadav on 31st 
August, 2007:-

"This House urges upon the Government to take 
effective steps to provide free, compulsory and 
uniform education up to Higher Secondary level in 
the country" 

Shri C.K. Ch~ndrappan, you were on your legs last 

1be Bill, of course, is a Bil't and the Motion is a 
Motion. The Resolution is: "The House urges upon the 
Government to take effective steps to provide free, 
compulsory and uniform education up to Higher Secondary 
level in the country." 

1be intention of this Resolution is very good. But my 
feeling is that we have to discuss this proposition more 
seriously because the Constitution says that free and 
compulsory education up to primary level to all children 
should be provided. It was a Constitutional stipulation 
made when the Constitution was adopted several decades 
before. But we are far away from getting that stipulation 
implemented. 

Now, I support the idea of making some more 
addition that 'not only primary, secondary but all education 
to be made compulsory and free.' But why could we 
practically not do that? Though In terms of financial 
commitment and all that, it would have been much less. 
But we could not succeed in getting it implemented. 

Madam, it is related to the question of education for 
all. If the idea of education for all is acceptable to all, 
then probably, you should have found more resources to 
be spent for education. I think, at the present level, if we 
treat education, be it primary, secondary or anything, the 
meager spending on education on the Budget or the 
meager spending by the Planning Commission would not 
help us to achieve any of these goals. That is the 
experience we have. The UPA Govemment, when it came 
to power, in their National Common Minimum Programme 
promised that five per cent of the GOP would be provided 
for education. 

Now, four years have passed after the UPA has come 
to power. We are nowhere near that promise being 
fulfilled. So, my request is that you take measures so 
that at least this promise made to the country by the 
UPA is fulfilled. To that extent, you make education more 
viable and available to common people. 

Apart from more financial allocations for education, 
there are certain other aspects we have to consider. 
Recently, there are certain reports. The Sachar 
Commission Report has come. It pointed out certain 
realities. They were not unknown because these were 
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pointed out various other reports before this Parliament 
If there is food scarcity to a certain section of "the people, 
then they are not in a position to send their children to 
the primary school. It is because they are very, very 
backward people, say, they are fishermen, poor Muslims 
and Scheduled Caste people. These people are very poor 
due to social reasons and economic backwardness. It is 
because of their social backwardness and economic 
backwardness, they are not in a position to send their 
children to the primary school, though there are facilities 
offered for getting primary education free. 

You make primary education free. But there is no 
employment to the parents; there is no food for the famly; 
and there is also social oppression. The children, instead 
of going to the school, will look for food. They may not 
be working but they may be begging. But whatever is 
the thing, they will not go to the school. So, food, 
employment and social position of various strata of society 
are also factors that are influencing the decision of the 
Govemment or various agencies to provide free education. 
But the people are not in a position to make use of it. 

Now, when the Sachar Commission's Report came, 
it described the position of the Mus6ms. It said that more 
than 60 per cent of the poor Muslims in the country, not 
in small number, are living at a standard which is much 
below the standard of ordinary poor people, the Scheduled 
Caste people, the Scheduled Tribe people and the 
fishermen. Then, conscious effort has to be made to 
improve their position. While doing so, you may try to 
bring them to educational institutions also. So, unless 
and until all these measures are taken, and all are going 
hand in hand. then, probably, we may not achieve the 
goal that we want to achieve. That happened to the 
Constitutional promise, a commitment that was made to 
this country for compulsory and free primary education to 
all the children. We could not fulfil that. Now, when we 
could not fulfil that, we are going to add a little more to 
that by saying that education up to the level of higher 
secondary in the country should be provided free, 
compulsory and uniform. The idea is very good but the 
practicability of that should be considered very seriously. 

About that aspect of uniformity and all that, one can 
go on speaking at length. I am not attempting that. We 
have several types of education being provided at the 
secondary level. There are Govemment schools providing 
education according to its syflabus. There is CSSE. There 
are recognised but unaided schools where education is 
of a different type. 

So, aU these various forms of educational system 
are remaining at the secondary level. Speaking about 
universaHsation and making it compulsory Is very difficult. 
Take the education by recognised but unaided schools. 
They are also providing secondary education. Anybody 
sending their children to that educational institution must 
have that much of money to provide for higher fees. 
Everything regarding that education, the uniform, the 
dress, the transportation, is very costly. Can you think of 
a situation where you will provide only one type of 
education at the secondary level? More ideal would be if 
the Govemment takas the responsibility. But, I do not 
say that the Government should take that responsibility 
because the Govemment may not have that resource to 
spend. Then, naturaUy the private sector will come. But, 
I want to know whether the private sector in this field will 
be aHowed to have a free day. That is the problem. If 
the private sector comes and they expect reasonable 
profits, it Is okay. One will not so much object because 
they are spending money. 

In the earlier days, in Kerala when the Christian 
Missionaries played a very significant role in promoting 
education in Kerala, they provided free education to the 
stucI8nta. We had no casa. They never exploited. But as 
time passed, as things changed, they also changed. 

SHRI K.S. RAO: It is moneymaking now. 

SHRI C.K. CHANDRAPPAN: Now only moneymaking 
is there. The whole point is, what is happening in Karela 
in the higher education sphere is different. It may not be 
so in the secondary education level. The Govemment is 
bringing the BiH to regulate it. But then they call gat 
away because these are minority institutions. The minority 
institutions will get the constlMional protection that is 
provided with good intention to help the minorities to live 
with full freedom in this country. 

SHRI B. MAHTAB (Cuttack): Weaker sections also. 

SHRI C.K. CHANDRAPPAN: Yes, the weaker sections 
also. But, what is happening is that in the garb of 
minorities, when you are making education as a good 
business proposition, then these minority rights help them. 
They seek that protection and they exploit the whole 
society, not only students and parents but the whole 
society. That cannot be allowed. 

When we speak of an education of the type visualized 
by the mover 01 the Resolution, we have to think in 
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tenns of what kind of education that we will have at the 
secondary level. 

MADAM CHAIRMAN: SM Chandrappanji, one minute. 

Hon. Members, the time allotted tor this Resolution 
is over. Still, we have two hon. Members to speak on 
this and thereafter reply by the han. Minister. So, if the 
House agrees on extending the time of the Resolution 
by halt-an-hour we can do so. 

SEVERAL HON. MEMBERS: Yes. 

{Translation} 

THE MINISTER OF· STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Madam, if you think more time is required, 
then it may be extended. 

{EngDsh} 

MADAM CHAIRMAN: I think half-an-hour is sufficient. 

SHRI PAWAN KUMAR BANSAL: Madam, it can be 
extended further. There are other hon. Members wanting 
to speak. ... (In/envplions) 

MADAM CHAIRMAN: Only two speakers. 

SHRI C.K. CHANDRAPPAN: I have no objettion. 
will stop in two minutes. 

SHRI PAWAN KUMAR BANSAL: No, I am asking 
that you be given more time. 

MADAM CHAIRMAN: I think half-an-hour is all right. 
" we need more, we can increase the time by another 
half-an-hour. 

{Translation} 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Please 
allow the hon. Members to speak first, thereafter you will 
come to know how much time is required. 

{English} 

MADAM CHAIRMAN: I think halt-an-hour is sufficient. 
If we need more, then we can increase the time. 

Shri Chandrappan, please continue. 

SHRI C.K. CHANDRAPPAN: My only submission is 
that let us see that the constitutional promise or 
commi1ment made to the country is fulfilled. After that, 
we can think of enhancing free education to different 
sectors or different sections. Otherwise, we will be like 
the proverbial rider. There is a proverb: If the dreams 
come true, the beggars will ride on horses. That kind of 
situation will come. It is not that we should dream only; 
sometimes we should come to the ground realities also. 

While supporting the intention of the Resolution, I 
submit that let us implement it and let us make a firm 
resolve that we will implement the constitutional 
commitment regarding free and compulsory education to 
people made decades ago by the Founding Fathers of 
the Constitution. Let us see that it is fulfilled. Afterwards, 
we can think of going further and thinking in terms of 
compulsory, uniform higher secondary education and all 
that 

With these words, I conclude. 

SHRI K.S. RAO (Eluru): Madam, I congratulate Shri 
Ram Kripal Yadav for bringing this Resolution on making 
education free, compulsory and uniform. I stress on these 
words because of the importance of education. Education 
is the only instrument for the poor people with the help 
of which they can come up in their Uves. We are all eye-
witnesses to what happens. No matter how many hours 
they work during their iifetime, be it starting from 10 
years and going even up to 60 or 70 years, we know 
what their plight is. We are aware that there are hundreds 
of milHons of people who stiD live below the poverty line. 
There are also people above 65 who are living like 
orphans because their own children are not in a position 
to take care of them. 

We also see the difference between the living 
standards of the person who is highly educated and the 
person who is not educated at all. A person who is not 
educated at all, even if he works 12 hours a day, he is 
not being paid even Rs. 80 per day, while a person who 
is highly educated and coming from 11M, liT or other 
institutes of higher education, during his campus selection, 
he is being promised a package of rupees one crore. 
What is the difference? Both the people are working round 
the clock. The poor man who is not educated is working 
for even 12 hours a day and the person who is coming 
out of liT or 11M or other institute of higher education is 
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being paid rupees one crore not for the reason that he 
works for 12 hours but because of his quality of education 
or his enlightenment or his ability to produce. AN these 
things are taken into consideration and not merely the 
working hours. This distinction is only because of 
education. 

Education has got so much importance that all of us 
have to take care of that. My friends. these three words 
- free, compulsory and uniform - have attracted me. We 
are thinking in terms of making free primary education. 
But taking primary education is not getting a person into 
any slot where he lives in a decent way. Then. later 
comes upper-primary education. These days we have 
upper-primaty education and the same facilities are being 
provided like mid-day meal to attract those people so 
that they do not drop-out in-between and continue to 
study up to upper-primary level. Even then, his life is 
miserable; he cannot live on his own; he cannot get an • 
~Ioyment; and he cannot prove to be a useful citizen 
of the country except to sweat round the clock throughout 
his life-time. In view of this, naturally the need arises. 
once again, to extend it to at least higher education. 

Let me synchronize it with other things. We have 
got an Act prohibiting children up to 14 years to be 
employed by anybody or any institution. We awee to it 
because he will be crippled if he were to be eolPlOyed, 
if he were to work hard beyond his capacity while he is 
below the age of 14. If we make education compulsory 
up to, at least, higher secondary level, automatically that 
law witl be implemented. Now, we find that education is 
not made compulsory up to higher secondary level. We 
see thousands of boys below the age of 14 working. It 
is only in cases where complaints are made by somebody 
that these cases are coming to our notice that a judge, 
MP, MLA or a rich man is employing a person below the 
age of 14 years, and we are trying to take some action 
on it. Instead, if we make it compulsory right up to higher 
education, then this problem win not arise. Thereafter, 
the Act will automatically get implemented, and we would 
provide a little more education to them. 

Here, we would be making the parents SO compUsorIIy 
send their children to schools, and there is no way out 
of it. Today, an that is happening is this, and it is my 
own experience. In the villages of my Constituency, 
particularly, the areas where the poorer people are living, 
there win be boys who have studied right up to MA or 
MSc. They would be from poorer sections of the society. 

and they would all be together playing cards or chattiog 
or whiling away the time not in a useful way. If they are 
asked why they are doing like this, then they say that 
they have no employment. Even though they are MA 
and they have applied for jobs. but they are not getting 
employment for the past five years or ten years. 

Why do they not get employment? It is because 
they are MA, and they did not acquire any skills by 
virtue of their being MA or MSc., which can be put to 
use directly either by industry or trade or some other 
organisation. Therefore, the type of education that is given 
even up to the level of MA is not suitable for the needs 
of the country. Hence, the person is not getting 
employment. Therefore, the parents also think that their 
children should not suffer as they had to suffer. They 
want their children to live in a decent manner, and they 
do not want their chHdren to soil their clothes by coming 
to the frelds and doing the routine job that their parents 
are doing. Thereby, neither they are useful in the fields 
nor they are useful in getting employment. So, they are 
lOSing in both ways, and the net effect is that these days 
the parents think on this line. Why should they send 
their children to the schools at all? H they send them to 
the fields. then they can enhance their income by another 
Rs. 80 a day. which wiD be helpful to them. Therefore. 
the number of dropouts has gone up. We have realised 
that out of 100 students who have joined in for the 
primary education, only seven students are left by the 
time they go to the University. It means that 93 dropouts 
are there when they go to higher education. 

It is a good thing that the Government has taken up 
Sarva Shiksha Abhiyan (SSA), and provided thousands 
of crores to ensure that these dropouts are reduced. 
They have also started the mid-day meal scheme to 
attract these boys. It is going all right to that extent, but 
that is not an end by which we are going to achieve the 
goals. It Is because when we are making it compulsory 
to study up to higher education or upper primary 
education, then the number of unemployed people will 
be increasing. I am saying this because the type of 
education that we are giving is not suitable to the Indian 
needs. 

Therefore, my humble request - that I have already 
made many times In this House - is thai they should 
be given education that provides them skills by which 
they can get employment or they can be utilised by the 
industI':V or trade or society effectively. If a person acquires 
certain skills, then the personal confidence will also go 
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up. The person wHl come out of the institute with the 
confidence that he Is a useful citizen, and he can get 
employment anywhere and even if he does not get 
employment, still he can be self-employed as the 
Government is providing enough finance. He could take 
loan at 3 per cent interest or 4 per cent interest or evt'n 
zero interest and start his own life, and take care of his 
family. Therefore, I was emphasising this kind of 
education, which provides them skills and increases their 
self-confidence. 

MADAM CHAIRMAN: There should be upgradation 
of skiHa. 

SHRI K.S. RAO: Yes, this kind of education is to be 
given. This is why I support the second word, that is, 
compulsory. The· parents have no option except to send 
their children to schools right up to higher-secondary 
education. If this is done, then the second step wiH come. 

Thereafter, comes the issue of uniform education. 
Once again, I appreciate Shri Ram Kripal Yadav for calling 
it uniform education. The quality of education given in a 
village is totally different from that given I" a Government 
school, and the quality of education that is given in a 
private school - more so in an urban area - is totally 
different and we are all aware about it. A fellow who 
goes to the convent - his style, accent. language - is 
totally different, and he attracts everyone. But a person 
studying in a village, he studies in Hindi or Telugu 
medium, or in a local language, when he approaches a 
multinational company, he does not fit into it becalf8e he 
cannot understand the language; he cannot understand 
the accent, so his life would become miserable. The type 
of education imparted in a village school, Government 
school, is different from the type of education that is 
Imparted in a private school in an urban area. Therefore, 
at \east, up to higher education, if the standards of 
education were to be uniform, then you cannot differentiate 
or they will not be at a loss. In that sense, uniformity 
must also be there. 

While supporting these three phrases, that is, free 
education, compulsory education and uniform education, 
up to a higher standard, to begin with, is all right. My 
only addition to this is that it must be an education that 
imparts skills to them. So, instead of giving formal 
education up to MA or BA, after eighth standard, 
depending upon the aptitude of the boy, the Govemment 
should impart the necessary skills. For example, if we 
give a white paper to some children who do not know 
anything, they will go on scribbling something. You can 

deduce from that he might be having some interest in 
painting or in some art. Some other boys, five or six 
year old boys, when they see a car, they try to fiddle 
with it which might tell us that he might be interested in 
the mechanical field or something of that kind. The teacher 
can judge the aptitude of the boy and then decide which 
profession suits him the best. Some boys might be 
interested in photography; somebody else may be 
interested in something else. So, depending upon the 
aptitude of the boy, skills must be imparted to an extent 
where he can live on his own. 

WhIle employed in a private company or Govemment, 
or even self-employed, suppose after 30 years, if he thinks 
that he must increase his social status or to improve his 
opportunities in the coming future, then the university 
doors must be kept open to them, no matter what his 
age is. He must be allowed to go and study at any time 
and in whatever course he wants to do. He must also 
be given the same degree, be it BA, MA, M.Tech, etc. 
He must not be looked down upon once again by 
somebody who did his doctorate simply because he got 
a doctorate. My humble request to the Govemment is 
that the focus should be on providing skills and the right 
type of education to the boys. 

In this context, I am happy to mention that this time 
the Govemment understood the importance of providing 
skiDs to the students, and it has provided Rs. 16,000 
only for skill development in the Budget. I am not sure 
whether they have really understood the importance of 
the skills to be imparted and the importance of the time 
at which the skUIs have to be imparted. 

Now, we are making a huge claim that I ndia has got 
the maximum number of technical manpower compared 
with any other country in the world. But when it comes 
to the ground reality, for example, if one stenographer 
working in the Parliament Secretariat were to go on leave 
or leave the job, it takes six months to get one more; if 
one translator were to resign from this Parliament 
Secretariat, it takes years to get another translator. You 
know how many Members have made a claim htlre that 
they want translators in their respective languages, but 
the Govemment's reply was that it was not getting them. 
It means that we have not understood the needs of the 
country, that is, where we have got the shortage. You 
name any profession; if you want to get a cook, you 
cannot get one; if you want to get a stenographer, you 
cannot get one; if you want to get a computer data 
operator, you cannot get one. 
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In respect of software technology, we are aD very 
proud that India is number one in software industry, and 
we are also proud that America. Germany, U.K, and Japan 
were seeking oUf software technologists. We are happy 
to that extent, but I understand that even in our country, 
our software industry is short of software technologists 
who meet their requirements. That means we are 
preparing lakhs of technologists here, but they do not 
find themselves relevant in this country, that is, to meet 
the requirement of the industry here. So, the Govemment, 
the educational institutions must think as to what kind of 
software technologists we need here. What is the 
industry's requirement and what are we producing? 
Anything that is produced in the educational institutions 
must have relevance to the needs of the industry and 
the society in this country. That way, a revolutionary 
change has to be brought in the type of education that 
is imparted in this country. The present system of 
education was started by the Britishers to cater to their 
needs and to loot the wealth of this country. That is 
gone. Now we have got our Independence. We have to 
produce our own boys to our requirement. This has to 
be taken care of. 

While congratulating Mr. Ram Kripal Yadav for tabling 
this Resolution, and supporting the views expressed by 
Shri C.K. 'Chandrappan, 1 would say that this is a good 
HeSOlution. The Govemment should never think that a 
Private Bm is a Private Bill and a Govemment Bill is a 
Government Bill; we only care for the Government BiD 
and not for the Private Bill. Where there is substance, 
where there is a need to understand the gravity of the 
situation, the Govemment can bring some changes which 
are practically required. But neglecting a Bill on the ground 
that it is a Private Member's Bill is not correct. 

I, therefore, request the Government and the Ministers 
who are present here to take note of ~ things and 
then bring this revolutionary change in the system of 
education and make education free, compulsory and 
uniform. 

PROF. M. RAMADASS (Pondicherry): Madam 
Chairman, at the outset I support this Resolution moved 
by Shri Ram KripaJ Yadav urging the Government to take 
effective steps to provide free, compulsory and unifonn 
education up to higher secondary level in the country. 

I think this Resolution strikes a dissimilarity from the 
Resolutions that we have passed earlier urging the 

Government to provide free and compulsory education 
up to the tevel of the primary education. Even the 
Constitution makers have made this provision. 
Mr. Chandrappan said that we should first accomplish 
this objective of the Constitution makers and then think 
of free and compulsory education up to the higher 
secondary level. To a certain extent this contention of 
Mr. Chandrappan may be correct. At the time when the 
COnstitution was made the situation in India was vastly 
different from what It Is today. 

In those days we had only 16 ~ out of hundred 
who could read and write. The country was plunged into 
illiteracy. Everywhere illiteracy was pervading bur national 
life. Therefore, the Constitution makers felt that at least 
a minimum of education should be provided to every 
person so that India can be described as a liter-'e 
country. We did not have the opportunities for education; 
we did not have facilities for education in the form of 
schools, in the form of teachers, in the form of 
infrastructure. Therefore, what was envisaged at that point 
of time was that we should have minimum education up 
to, say, sixth or eighth standard. 

But today, in 2008, when we are facing the chaHenges 
of the 21st century, we have to aim higher. Today we 
are building up a knowledge society. It is not merely a 
society of literates. It is not a question of whether Indiana 
know the alphabets, whether they are able to understand 
what is education. Today we are making a big leap 
forward not only in the sphere of education but also in 
the sphere of society and economy. We are moving from 
a stage of literacy to a stage of knowledge building 
society. Therefore, what we require today is not simple 
education up to primary level. I would feel that every 
citizen of India, given the resources, should be given 
free and compulsory education up to the lovel of even 
college and university. When the hon. Finance Minister 
was making his 8udget Speech he was saying that we 
are giving greater importance to higher education today 
because higher education builds the capabilities of the 
nation in terms of manpower. Therefore, we are said to 
be envisaging the creation of about 1500 universities and 
the Knowledge Commission seems to be working on those 
lines. So, when such is the paramount need and when 
the country is expanding so fast in the area of knowledge 
there is no hesitation to say that we should have free, 
compulsory and uniform education up to the secondary 
level. Therefore, I would feel that the Resolution has been 
properly framed and we should be able to accopt this 
Resolution. 1 endorse the view of our earlier speaker, 
Shri K.S. Rao, who said that we should not reject it jU8t 
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because it has been m~)Ved by a Private Member. It is 
a very sensible Resolution, very relevant to the 
contemporary needs of the society and, therefore, it should 
be accepted. 

Before I go into the three adjectives involved in this 
Resolution, I should undertine how education is important 
today. India's greatest asset today is·the human resource. 
Next to China, India has the largest population but the 
quantity of population Is not a great asset for us. Quantity 
does not make differences In our economic and social 
development. It is the quality that matters. It is the quality 
of population that is important. We have large potential 
of natural and technical resources, hidden and un-hidden 
resources. " these resources are to be exploited for the 
benefit of the society the human resource must be able 
to work in combination with the resources. 

After all. output or production of commodities is the 
function of the labour, "the resources, capital and 
entrepreneur resources in the country. So, all these four 
factors must combine together to produce an output which 
we describe as the Gross National Output. An increase 
in the Gross National Output in terms of percentages is 
denoted by economic development. Therefore, if this 
economic development has to occur, if this production 
function has to operate optimalty combining these factors 
of production then the only possibility of Increasing output 
in the country is to enhance the quality of labour force 
which comes from the population of the country. So, 
population becomes an asset provided its qUIJHty is 
enhanced. Population becomes a liabHity if its quality is 
not improved. There is no point in saying that India has 
hundred and odd million people steeped in greater 
iUiteracy. But there Is a great merit in saying that hundred 
and odd million people of this country are literate people. 
So, it is the quality that matters and not the quantity. 
How do we improve the quality? 

There are at least two measures which our 
Govemment has realised, which all the countries have 
realised, that is by providing free and compulsory 
education to the people you are able to enhance the 
enlightenment, the ability of the people to work, 
understand and assimilate knowledge. Therefore. providing 
education is one such component in enhancing the quality 
of the people. 

The second one. of course. is health. Health of the 
people also influences the quality. 

Therefore, when we are embarking upon economic 
development. envisaging on the quality of human resource, 
then education must get the first precedence. All over 
the world, the empirical evidences are abounding in nature 
and we find that all educated countries are highly 
developed countries. Wherever you find very high per 
CIlpit8 income or wherever you find higher levels of 
development, you find that country is educated up to 
hundred per cent. There may be one or two exceptions 
here and there where you find a spurious correlation 
between education and economic development. There are 
countries which have developed but they are 
undereducated. And, there are countries which are under-
educated but highly developed. These are all noble 
exceptions or ignoble exceptions but the general rule is, 
there Is a positive correlation, a positive correspondence 
between education and development. In most of the 
countries where the per capit/I income is high the literacy 
level is also high. Where the literacy level is low the per 
capit/I income Is also low. Therefore, any Government 
which is aiming at social, cultural and economic 
development must pay utmost importance to the provision 
of education to the people. 

That is why economists consider education as a 
common good. Education Is not a private good. Education 
cannot be provided by Individuals unto themselves. I 
cannot educate myself or the hon. Minister cannot educate 
herseH. Education has to be provided by the society 
considering that as a common good. A road is a common 
good; a hospital is a common good. Uke that, education 
has to be accepted as a common good. That is where 
the role of the Govemment comes in providing free 
education. Constitution-makers, like Dr. Ambedkar realised 
the importance of education because it was he who 
reached the highest level through education. Coming from 
a very backward and downtrodden community. a person 
who was denied the normal liberal education in his own 
days. suffering from the stigma of untouchability, a man 
who was not even allowed to touch the chalk piece and 
go to the board and explain what a calculus is or what 
mathematics is, was able to get six degrees. He was 
BA In Persian language; MA in Economics; M.;:;. in 
Economics; PhD in Economics; D.S. in Economics; and 
then Bar at Law. He was destined to frame the 
Constitution of this country. Through his own shining 
example, he was able to prove that education is the 
summum bonum of everyone's life. When the obligation 
of framing the .Indian Constitution was dawned on him or 
was entrusted to him, he felt that education should be 
given the highest precedence. Therefore, he wrote in the 
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Indian Constitution that right to education should be 
considered asa noble right to the people and to ensure 
this right to education, he said that there should be free 
and compulsory education. Of CQUI'Se, he did not anticipate 
the word "uniform" because in those days he did not find 
the disparities in education, the heterogeneity of education 
was such a big problem in the country at that point of 
time as it is today. Therefore, he aimed at that level of 
education so that we will be able to do it. 

In 1964, the Kothari Commission also echoed the 
same sentiments. In fact, it went a step further and said 
that India's destiny Is moulded in ~ rooms. The Kothari 
Commission did not say that India's destiny Is determined 
in agriculture or industry or in service sector. It said that 
India's destiny is moulded in class rooms. The moulder 
of the destiny is the teacher. What is the implication of 
this? If India is to ·develop, if India is to acceterate, then 
the class rooms should be accelerated by providing 
education to each and every person in the country. Then 
came a number' of other Committees, like the Ramamurthy 
Committee which underlined the significance of education. 
Then came the New Education Policy framed by the late 
Prime Minister, Rajiv Gandhi. After taking over as Prime 
Minister, he felt that if this country is to revolutionalise 
itself, then the only way to do is to provide accessible 
education to everybody. He should be credited for his 
fervour, for his enthusiasm and for his interest in initiating 
a discussion on the New Education Policy. That New 
Education Policy also underlined the importance of free 
and compulsory education to the people. 

The National Common Minimum Programme, which 
is the latest document on the Government's functioning 
also says that for every Indian there will be a qualitative, 
affordable and accessible education. It means the 
Govemment will provide free and compulsory education 
to the people. Therefore, all these documents, all these 
etrorts of the Government tend to say that education has 
to be provided free and compuIsorify. Wtry should it be 
given free? Why has the word "Free" come In there? It 
has come in because education is an input. Education 
has to be acquired by paying a prescribed fee .... 
(InftlnupIions) 

MADAM CHAIRMAN: The time allotted for this 
Resolution is over. I have two more hon. Members to 
speak on this sub;ect and then the reply of the hon. 
Minister. 

If the House agrees, we can extend the time by 
another 45 minutes. 

SEVERAL HON. MEMBERS: Yes. 

MADAM CHAIRMAN: Okay. 

17.00 hra. 

PROF. M. RAMADASS: So, Madam, why it is to be 
made free because India, as Shri K.S. Rao has said, 
even today lives in poverty. What was the poverty sftuation 
at that point of time? At least today, they say that it is 
25 per cent of people who 818 below the poverty line 
and in those days, seventy five per cent of people were 
below the poverty tine. At that point of time, people did 
not realize the imperative need for education. Secondly, 
they did not have the resources to faft back upon and 
also to send the children to schools by paying prescribed 
fees. Therefore, in a situation of acute poverty, expecting 
the people to educate themselves or their children and 
when they were not understanding the crucial importance 
of education as an economic input. the Govemment had 
to provide this free education. This free education has to 
be given as long as there is poverty and.as long as the 
purchasing power of the people is not sufficient enough. 
It is not only free education; to motivate the people, many 
of the State Govemments have taken up noble measures 
which 818 sometimes criticised 88 populist measures. For 
example, our Union Territory Administration gives 
everything freely to the students who are coming to the 
schools. We are having free mid-day meal scheme. We 
are giving free uniforms to the students. We are providing 
free chapps/8 to the students who are coming to the 
schools. We have a morning breakfast scheme. We 
provide coffee to the students in the evening. So, except 
the night dinner, everything is provided by our Union 
Territory Administration to attract the students. 

Sirl the Sarva Shiksha Abhiyan (SSA). an excellent 
schernEi of the Govemment of India, is also designed in 
that direction to spread education to aU sections of the 
people. Therefore what is important is that the Chief 
Minister of a particular State must feel elated to say that 
all my children in the age group of 6-14 years are in the 
class rooms. No student of mine is outside the school 
system wol1dng as a labourer in a hotel or 88 a coolie 
or at some other place. That should be the pride and 
the mission of every Chief Minister of a State. Education 
being the State subject, they should take up this. 
Therefore, the students should not only be exempted from 
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the prescribed fees, they should also be given certain 
incentives and disincentives so that they win be able to 
enrol themselves in the schools and we are able to get 
better students tumed out of them. That is why, because 
of poverty we have to provide this kind of a ayst8l'l\l~ 

Madam, If the system has to work, it is not only that 
we should provide free education and also other 
concaaaions and benefits to students, but we should also 
realise that in spite of all these things, we. should see 
whether we are able to eradicate the drop-out ratio or 
the stagnation in the schools. The answer is not 
completely 'yea' because stili 25 per cent of the children 
go out of the school system. In spite of all the benefits 
thai we are giving, in spite of all the monetary benefits 
that we are giVing, we are not able to retain the students 
in the schools mainly because in many of the situations 
the education that we give is not attractive to the students. 
In the sense, we are providing simply a memory-based 
education. We are giving them a syllabus which is not 
attractive to them. We are teaching them eduoation in a 
mode and method which is not attractive. Therefore, 
educationists have found certain deep maladies in the 
system itself which keep the students away from the 
school system. in spite of all these things. That is why, 
the steps that the Government wID have to take right 
now, not only up to the primary level but also up to the 
higher secondary leVel, is that you should frame a 
curriculum, a syUabus which would be able to entertain 
the students. You give a burden..Jess education to fhiIdre". 
Do not ask children to bring kHos weights of books and 
notes to schools. Ask the children to- keep everything in 
the schools. Let them leam everything by play-way 
method. 

Now, there are excellent methods whereby the 
students can team by themselves with motivated teachers. 
But, unfortunately, this country does not have that kind 
of a teaching leadership. I do not think that the teachers 
in this country are prepared for a change-over to this 
type of a system. They are happy with the existing 
system. The teachers must become innovators, motivators, 
real guides ·and the real destiny-makers. Only then will 
we be able to live up to that kind of a situation. Therefore, 
as a consequence or as a subsequent corollary of making 
education attractiva, another step that the Govemment 
will have to take is to encourage the teachers to devise 
a variety of methods, methods of curricula, pedagogy, 
teaching to the students and examination. 

The examination system that we have also drives. 
away our boys and girts out of the system. What do they 
do? What do they leam and what do they write? What 
kind of an examination system that we have? The 
students have to write five out of ten questions; write 
two or three paragraphs out of six. So, they concentrate 
on something and if those portions do not appear In the 
examination, they fail. Once they fail, they think that that 
is the end of their career and they go out. Therefore, the 
free and compulsory education does not become effective 
unless you change the education system also. What steps 
we need to take Is to change the teaching curricula, 
motivate the teachers and give them higher packages. I 
think the Sixth Pay Commission has done a great servica 
to the teachers. It has realised that the teachers must be 
paid higher wages and salaries. But it is the duty of the 
Ministry to give them the directions in which they should 
move. 

We should have an agenda for the teachers 
consistent with the needs of the society. What kind of 
changes are needed for teacher education, teacher 
evaluation and all these things must be made. It is not 
a kind of master-slave relationship as it exists today. Every 
teacher thinks that he is a master and the child Is his 
slave. That kind of an attitude will no longer work in the 
school system. The teachers must take the children as 
their own children, bestow kindness, attention, give them 
proper guidance and make education more and more 
attractive. Every child must feel happy to go to school. 
As soon as he gets up from the bed, he must feel: "I 
must see the face of my teacher. I must go to the school 
and I must see my friends. I must be able to play.· So, 
a kind of freedom, a kind of liberty should be given to 
the students so that they are able to feel that they have 
a congenial, compatible environment in the school so 
that they are able to leam themselves. This is what Is 
happening in the foreign countries. There Is nothing wrong 
in imitating or copying the best practices and the best 
methodsJmodules that are available in the foreign 
countries. So, the westem countries have given a certain 
model which, with suitable modifications, can be used for 
the Indian conditions. That is what I feel that the Ministry 
should take up. 

Of course, it has appointed a number of Commissions 
and Committees which have gone into the system. But 
what is today required is you make concrete steps 
towards implementation of these schemes. 
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Next, we must be able to ensure quality in education. 
Quality in education just cannot be measured by the 
examination mBfks. Education, again, is a production 
function. To put it in the economic terminology, it is a 
production function. Whatever inputs go into the system, 
quality must be increased in all those systems or those 
inputs. For example, teacher is an input. A computer is 
an input. A class-room situation is an input. The 
infrastructure available in the school is an Input. II the 
quality of all these things is not going to improve, then 
the quality of education cannot improve. Therefore, the 
Government should understand which is the first cause 
and which is the consequence. We should not attack the 
consequence without understanding the cause. Therefore, 
every school must have proper infrastructure. Education 
must be mind-boggling. It must arouse interest in the 
students to think and ask why this is happening. When 
I throw a ball, the baH is attracted towards the earth. I 
should ask why it is happening. It is not necessary that 
I know the Newton's law of motion. There is no point in 
knowing it, unless you know that this Newton's law of 
motion is at the back of a ball falling from the sky towards 
the earth. We must kindle the spirit of enquiry. Only that 
wiD produce scholars of eminence, scientists of eminence, 
SCientists who are required for the country. Are we 
prepared for this change? We have to be prepared. Only 
then we can make our educational institutions as real 
institutions or temples of knowledge. Otherwise, they will 
remain only huts in the villages. You see the Operation 
Blackboard. The result of Operation Blackboard will tell 
you the way the schools are functioning in this country 
without proper facilities. I do now want to elaborate on 
that, but it is a lamentable fact that many of the schools 
and institutions are lacking in proper facilities. The quaflty 
of education has to be related to larger issues. More 
important than the quality is relevance of education. Most 
of the educationists have now commented that the 
education being provided here is irrelevant to the needs 
of the society. What is wanted by the society today? 
After all. education is to make manpower. This manpower 
is going to work in agriculture, animal husbandry, industry, 
mines and other things. Unless we know what kind of 
manpower is required by this country, we cannot create 
such manpower. That is why, today India is facing 8 very 
bad situation wherein we have created a large number 
of educated people, and at the same time, a large nWTiber 
of unemployed people. The degree holders and various 
other highly educated people are not able to find a place. 
At the same time, we have a situation where we do oot 
have manpower required by the society. Today, a muIti-

national corporate requires a highly qualified stenographer. 
We are not able to get a stenographer, but we have 
hundreds of MAs and graduates on the line without 
knowing what Is a data operation, what is stenography 
and what is typing. They are not wanted anywhere. Now, 
we have to reverse this trend. Otherwise, the educational 
system today win be producing a waste in education. 
The Finance Minister is here. People are asking for trix 
per cent GOP investment In education. We have not 
achieved and we are not going to achieve that. This 
mandate of six per cent of expenditure on education was 
given in 1964 by Kothari Commission. But, today we are 
not spending more than 2.8 per cent of GOP on 
education. My question is what Is the purpose of allocating 
six per cent to an education which will produce people 
who are not required for industry, people who are not 
required for service sector and people who are not 
required even In agriculture to wort< with. What Is the fun 
in spending 80 much money and producing people who 
are not getting any opportunity to contribute in the social 
and economic development of the country? Have our 
education produced men of values in this country or have 
we produced people with very high democratic norms 
who are required for the society? Have you produced 
men of moral values? If that is 50, we can find a 
correlation between increasing education and reducing 
crime rates in the country. Even that, we have not 
achieYed. Many of the objectives for which education is 
important have not been accomplished because of the 
topsy turvy system that we have been following in the 
country, not knowing what should come first altd what 
second and third. If the system has to revive, we have 
to radically change the system to the needs of the society. 
Here comes the need for manpower planning. Manpower 
planning is intrinsically related to economic planning. We 
must have a perspective 1o-year Plan requiring the 
developments in the country. From that must now what 
kind of manpower you want. 

We should see as to what is the demand for 
manpower and that demand must be met by eduCational 
institutions. Only then there will be one-to-one 
correspondence between education, employment and 
economic development. I do not know when we are going 
to achieve this one-to-one correspondence. But I am 
optimistiC that with dynamic Ministers like Shrimati 
Purandeswari and others in the Ministry they wiD be able 
to give a new thrust to this area where we have to 
reduce the irrelevance of the curriculum and irrelevance 
of the education system. 
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Madam, this Isa very serious concem. Our boys 
and gilts from poor families go to schools. coHeges and 
universities with rosy aspirations. but they have to remain 
unemployed, not using their talents. Do you believe in a 
situation where a Ph.D student is working as an 
Elementary School Teacher in the private sector eaming 
only Rs. 500 per month? What would be the feeling of 
his parents who have educated this boy by selling all 
their assets, hoping that their boy, after getting the Ph.D 
would become an lAS officer or would become a Lecturer 
or would become an Assistant Professor? Ail those hopes 
have been dashed because whatever he has studied and 
got a degree has not been respected, recognised and 
rewarded by the society. 50, this is the situation. A kind 
of anger is developing among the youth. There is greater 
unrest among the youth, especially the educated youth 
because of this paradoxical phenomenon that we have 
created. Therefore, if education has to be meaningful to 
the society. whether it is free or compulsory, it has to be 
given in a relevant system. 

Madam, another point that makes this Resolution 
more imperative is that today we have produced large 
amounts of disparities. disparities both in literacy levels 
as well as in terms of educational empowerment and 
accomplishment. Can we say that the educational levels 
in rural areas are the same as the educational levels in 
urban areas? There are vast differences in terms of 
literacy itself. It is not uniform. You may say that it is 
64 per cent at the national level according to 200~ 
Census. But do you have 64 per cent literacy in a viUage 
in Bihar or in a village in Andaman and NiPotJar Islands 
or in a village in Uttar Pradesh? It is just an average. It 
does not take into account the disparities. You take the 
literacy levels of the Scheduled Castes and Scheduled 
Tribes on the one hand and the literacy levels of non-
SC/ST communities and others on the other hand. There 
are great disparities. You take male-female literacy levels. 
There are differences even today. 

So, when these disparities exist, one way of 
narrowing the gap. narrowing the disparity is to expedite 
the process of free and compulsory education to 
everybody. especially to the rural children. Rural children 
have not yet understood the significance of education 
and they will always have an opportunity cost toy/ards 
going for a job rather than going to the school. We must 
inculcate a sense of significance among the rural people 
and girls. Of course, education level of girts is increasing. 
but still the poorer communities, the downtrodden 
communities and the backward communities have not 

come out of the cobwebs of backwardness. Even tOday, 
the parents feel that once tfley have a daughter she is 
a burden on them. They feel that the moment she attains 
puberty she should be married. Why should I educate 
her? Why should I spend my hard-eamed resources on 
her and Ihen get her married? So, belter let me nol 
educate her, take her as a housemaid and get her Ihree 
meals a day somehow. So, this is the tendency that Is 
prevailing. How can we motivate these people to send 
their daughters to schools? This can be done only through 
free 'and compulsory education. You must bring a 
legislation to punish the parents who are not sending 
their girls or their children 10 schools. That is the meaning 
of compulsory education. I hope Mr. K.S. Rao will agree 
with me. 

SHRI B. MAHTAB (Cultack): He is a Ph.D .. 

PROF. M. RAMADASS: Of course he is not 
unemployed. I was mentioning about Ph.D scholars who 
are unemployed or working as Elementary School 
Teachers. I have all respects for Mr. K.S. Rao, more 
than a doctorate would command respect. 

Dr. K.S. Rao is an enlightened Member, 

Therefore, we have to bridge these gaps in literacy 
levels, gaps in educational advancement, achievements 
and accomplishments and the only way to do is to provide 
free and compulsory education. 

Coming to the uniformity of education, this is the 
most important need of the day today. once we accept 
that education is an earner. Suppose, I have studied 
PhD and I get a job . .I get a RS.20,OOO as a salary. I get 
Rs.20,OOO because of my education. So.' education 
enables me to ea~. So, I become an eamer. Suppose, 
my neighbour does not get education, he is not able to 
get Rs.20,OOO. Therefore, his income is zero and my 
income is Rs.20,OOO. So, inequality in income comes. 
So, the disparity in income distribution becomes true, 
becomes uneven because of unevenness of education. 
Therefore, education must be considered in its totality 
and it can set right inequaHties in the economy, in income, 
in employment, etc. provided it is given in the proper 
way. 

Madam, today. we have a variegated system of 
education. In one particular Union Territory. you have ten 

- types of education, which are not easily comparable. You 
have regional medium language schools, you have English 
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medium schools, you have play-way method schools" you 
have memory-based schools, you have· Government 
schools, you have private schools, you have CBSE system 
and all kinds of systems are prevaiting. 

What is happening there is that a boy who comes 
after Twelfth Standard is not of the same calibre and 
character because they get cifferent kinds of education 
and this would be contributing to greater inequalities in 
the society. " you r.onsider the premise that education is 
equaliser of opportunities, different systems of education 
are wortdng against the interest of the society by 
producing greater inequalities. 

Today, you see the system, as Dr. Rao has said, 
that people who are educated in the English Convent 
Schools go into IITs and liMa. They get their education 
out of the finances of the Government, which comes out 
of the taxpayers' money. But after getting their education, 
what kind of national commitment they have to this 
country? Instead of working here, even at the fag end of 
the course, they get an employment outside. They go 
'Uld contribute to that country. 

We are proud to say that India has third largest 
reservoir' of scientific and technical manpower. We use 
that word. But where is that scientific and technical 
manpower and where were they produced? They were 
produced on the Indian soil, by using the resources of 
the country. But they are working elsewhere, contributing 
to the development of other country. Russia, at least, 
have acknOwledged that its development was due to the 
technocrats of India, but many countries have not 
acknowledged. 

Today, our IT professionals are contributing to whom? 
Not greaUy to this country. Why? It is because you have 
given ivory tower education to these people. But their 
own friends and brethren are languishing in the schools 
and coIJeges in the rural areas not knowing even the 
very basics of education. Who is responsible for this? It 
is not individuals who are responsible. It is the 
Government which has perpetuated and produced this 
vicious circle of producing variegated education. 

SHRI K.S. RAO (Eluru): We are responsible. 

PROF. M. RAMAOASS: Yes, we are responsible, the 
policy makers, including you and me and the Government. 
Therefore, it is high time that we should bring a uniform 

system of education. Of COUI'88, In a very large and 
divel'88 aooiety like oura with 18 languages, wIlh different 
cultures, with different modes, It would be very difficult to 
bring exactly a ..ntonn system of education in this country. 

But at Jeut we should move towards a reasonable 
uniformity. At least within a State, we should be able to 
ensure unifonn education. Inter.state similarity and inter-
State dissimilarity should be smaller, should be kept at 
the lowest level, and we shoukI be able to do a great 
eervice in that way only. 

Than, .. said and done, I agree with Dr. KS. Rao 
that sklll-baaed education should be given to children. 
Madam Chairman, I would like to cite an Instance from 
America. You know why America has developed so fast. 
It is because of the concept of their 'community colleges. 
which is yet to be learnt by the Ministry of Human 
Resource Development of India. Fifty-four per cent of the 
students in the American colleges go into the community 
college system there. The community college system 
provides skill-based education, relevant education, 
empIoyment-oriented education, and once you finish your 
one-year COUnJe, you immediately get a job and enter 
into the economy, enter into the society. He is contrIMing 
to the development of the economy. The percentage of 
unemployed is almost ·zero'. It is 'zero' amongst the 
graduates who are coming out of the community colleges, 
and it is that institution which has catalyzed the 
development of America. Wtry do we not ape that model? 
We, in the Pondicharry University, introduced " first 
community college. I had the credit of being the Director 
of that community college. We wrote a report to the 
Ministry of Human Resource Development and to the 
University Grants Commission asking them to follow this 
principle, study the mechanism of the community college 
and introduce at least one community coHege in a district. 
I would like to assure the hon. Minister that no student 
coming out of community college will be useless; 
everybody wiN be useful in some avocation or other 
accOrding to the way in which he is educated. So, If that 
kind of education is brought even at the secondary level, 
it is poesibIe. You ask a student to choose a course of 
his own according to his skills, according to his innate 
abilities, and according to his future planning and goals. 
He' would be able to devote his fun attention on his 
studies. Instead you dump on him something which he 
does not want to study and you compel him to study 
something which is not innate to him. So, we should be 
able to go into the mode df a choice-baaed credit system 
wherever it is possible. The choice-baaed credit system 
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says that you allow the student to choose a course of 
his own either in the schools or in the colleges or in the 
University. Do you not think that it would be more 
advantageous? Do you not think that we produce students 
who will have a se~ of belonging to education? Instead 
of making him an alien to education, make him have a 
sense of belonging to education. I have chosen this topic, 
I have chosen computer education, and so, I have to 
study; I have chosen History and so, I have to study; I 
have chosen Economics "nd, therefore, I have to stuely; 
I have chosen Econometrics and, therefore, I have to 
stuely. If that sense of fulfilment comes, naturally every 
student would be productive and useful not only to himseH 
but also to the society. 

Therefore, Madam Chainnan, keeping all these issues, 
I think, it is not only with respect to the Resolution es 
such but also the education system today needs a vast 
revamping, and I would feel that the Govemment should 
work out what is called a 'common school system'. It is 
not impossible. " is quite possible. You associate people 
who realistically understand the Indian society and the 
Indian milieu. You may even constitute a Committee of 
the Parliament Members. You include Dr. K.S. Rao, myseH 
and others who can contribute to you. We will give you 
beautiful suggestions which you can incorporate. Please 
do not think that people who are outside the House are 
alone intelligent or more competent and the people here 
are alone more competent and more educated. 
Everywhere you find talents. We are all people working 
with the students, with the society and with the people. 
So, we know what education in action, not inaction, and 
we know education in action. 

Therefore, we would be able to give you fruitful 
suggestions to revamp the system of education. Once 
the system of education is revamped, I hope that India 
would reaDy reach into a zenith of its glory, zenith of its 
development. Education is the only catalyst of 
development. The Ministry of Human Resources 
Development must take the initiative. All other things can 
follow onca education is given. With right of education, 
right of values to people, you can produce good Indian 
citizens, not criminals, but you would create higher 
generations - we can see generations of Mahatma 
Gandhi; we can see generations of Ambedkar; and we 
can see generations of Jawaharlal Nehru if only education 
is taken on the right lines. 

MADAM CHAIRMAN: Thank you very much. You 
have made very good points and suggestions on this 
very important Resolution. 

SHRI BIKRAM KESHARI OED (Kalahandi): Madam, 
this Resolution moved by Shri Ram Kripal Yadav is a 
very effective Resolution. The House urges upon the 
Government to take effective steps to provide free, 
compulsory and uniform education up to Higher Secondary 
level in the country. 

So, I would confine myseH from Primary Education 
to Higher Secondary Education. I would not like to make 
an ingress into Higher Education because that is a 
complete different subject altogether, different ambit 
altogether. 

Madam, it has been seen that since Independence 
we followed a pattern of education known as Macaulay 
Form of Education where three streams of Higher 
Education came into existence gradually with the Boards 
of the States. One was the Indian Council of Secondary 
Education (ICSE), second was the Central Board of 
Secondary Education (CBSE), and the third was Higher 
Secondary Education of various States. So, these were 
the three stre .. ms from where a child could pass his 
Higher Secondary Education and go in for a higher 
education. 

So, if you start comparing these three types of 
education, that is, ICSE, CBSE and the State pattern of 
education, you will see that out of these three types of 
education, the one, which comparatively ranked first till 
1969-70 was the ICS Education. Then, the CBSE started 
strongthening itseH. It started being more competitive with 
the ICSE. Then, the States gradually picked up. But here, 
I would Hke to say thet the Secondary Education imparted 
in the States is in a very bad state of affairs. Also, the 
education imparted through the Kendriya Vielyalayas and 
the Jawahar Navoelya Vielyalayas requires more attention 
and care. 

Madam, you would find that in most of the backward 
States, the level of education is really down. The 
barometer or the graph of education in the backward 
States is down. The graph of women literacy in the 
backward States is really down. So, these Vidyalayas 
have to strengthen themselves properly. 

So, it is my ardent request to the hon. Minister that 
these Navodya Vlclyalayas and the Kendriya Vielyalayas, 
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which are located in backward areas, should be 
strengthened. For example, I come from the Kalahandl, 
one of the Districts of KVI<, which is one of the most 
backward Districts in the country. There, the Kendriya 
VidyaJaya is not declared as a Hard Station. There are 
no teachers available. With great difficulty, after much 
persuasion and request to the hon. Minister and the HRD 
Ministry, I could manage to get the Principal there. Similar 
is the case with Jawahar Navodya Vidyalaya there. It 
has not been declared as a Hard Station, whereas the 
other Departments of the Central Govemment, namely, 
Doordarshan, All India Radio have been declared as Hard 
Stations. My point is that these are also Central 
Government sponsored schemes and they should declare 
them also as Hard Stations. 

Here, Madam Chairperson, I would like to say and I 
hope that this discussion will go a tong way in establishing 
firmly the right of education which was enshrined in the 
Constitution during the last NDA Govemment, and it made 
education for children from the age of 6-14 years 
compulsory. It made it free and compulsory. That is 
enshrined in the Sarva Shiksha Abhiyan. When secondary 
education starts, that should also be made compulsory 
and free. I am happy that in this Budget, this time the 
hon. Finance Minister has provided or has given provision 
for additional Class VIII, middle school, so that higher 
education could start from there. 

I was hearing my previous speaker. He gave a 
marathon and a wonderful speech. But he stressed mostly 
upon the higher education part. I agree with him on one 
point, and I think the entire House wiD also agree that 
the aptitude of our children, who are studying, should be 
carefully studied. By the time they reach Class IX or 
Standard IX, their aptitude should be carefuHy studied 
and observed by the Gurus, like it was done in the Guru 
Shiksha Parampara in the olden days of the ancient epics. 
Guru Shiksha. Pl11mpara is the ethics and ethos of our 
education system in this country. So, teachers should 
observe how the children ere grOWing, what aptitude the 
child has and in which line of education wiD he shine 
and serve the nation to a great deal because, eventually, 
the education, which is given to our children, win cater to 
the need of various requirements of the country. It may 
be for military service, social service, medical seMce, 
doctors and to so many vocations. If I narne them, it win 
take a tong time. So, they wit meet Iheee requirements. 
So, a student or a child has to be created, mentaly and 
physically developed and tuned to the times where he is 

about to 88MI the nation. Therefore, thla I. a good 
Resolution. 

Regarding uniformity in education, I think, that is also 
a good idea. But if you go to the Eighth Schedule, there 
are so many regional languages. So, to bring uniformity 
in education, we should have one, single language right 
from Kanyakumari to Kashmir and from Gujarat tc? Assam. 
I think the mother of all languages is Sanskrit which has 
got a raw ,deal after Independence. This has not been 
recognised properly also. So, Sanskrit, which is the mother 
of all languages, should be made a compulsory subject 
up to higher secondary education because during our 
time when we were studying, Sanskrit was there up to 
Class VII. I passed out from the Senior Cambridge School 
long back in 1969 from Delhi. Therefore, Madam, I would 
like to say here that our children have to be built, have 
to be educated according to the need of the hour and to 
take care of the crisis through which the country is 
passing, we have to have proper infrastructure in schools. 

So, when I see Shrimati Meire Kumar, the hon. 
Minister of Social Justice and Empowerment, I am 
reminded about those children with disabilities. retarded 
children and blind children. Those children are not getting 
the proper type of education. In my district, I am running 
a blind school, and there, education is given up to Class 
VII. I have been requesting the Ministry umpteen times 
to kindly give the status of higher secondary school. Also, 
the Governor of Orissa had visited that school and he 
had promised that he would take aU steps to upgrade it 
to a high school. But tin now it has not been done, I 
have been fighting for this. 

Then, I am running a mentally retarded school for 
mentally retarded children in my constituency. It is known 
as Chetna. The children are doing very weD. But these 
physically challenged children could be an asset to our 
country. and they can play a major role in the IT sector, 
in the telecommunication sector and also in teaching other 
handicapped children to lead a normal life. So, they should 
also be given due importance, which, I feel, this 
Government is not giving because while reviewing the 
provisions for the handicapped children in the Committee 
meeting, I found that the budgetary provisions are very 
low. 

How do you expect that these children can come up 
and go shoulder to shoulder with the other children of 
the society? 
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Madam, this Resolution deals with higher secondary 
education. To strengthen the higher secondary education, 
we must take good steps. We have given mid-day meals 
scheme. We have started extending mid-day meals also 
to students up to Class 10. With this, I believe, more 
students will come to 1he schools. But what about the 
quality of the meal that is given in this scheme? There 
is no protein value. The money which is allotted for the 
diet for this scheme is abysmally low. Today, if you go to 
SC/ST hostels, you will see that the dietary provision 
there is very minimal, it is horrible. That food is not even 
given to the animals. Here the rich people give that much 
to their dogs. 

If you go to the rural areas or to tribal areas you will 
see that the mid-day meals are of very low QUality. The 
QUality should be enhanced. Our young students belonging 
to the harijans and the tribals should be given good Tood 
and made strong. .., (In/tmvplions) 

SHRI B. MAHTAB: Why do you not invite the 
Minister? 

SHRI BIKRAM KESHARI OEO: Yes, I am requesting 
the han. Minister. I wiU be grateful if she comes. I also 
invite the hon. Minister of Social Justice and 
Empowerment to come to Kalahandi. Her father late 
Jagjivan Ramji had gone so many times to Kalahandi. 
He was very close to the Party then. 

Madam Chairperson, here I would like to say one 
thing about skill development. Skill development among 
the children is a major thing now. With the amount of 
industrialisation coming into the country, there are no skills 
in the country. There are no semi-skilled people also. 
The ITls should work for skill development in the rural 
sector and right from the primary level to the middle 
school level, the children should be acquainted with skill 
development instruments and toys etc. so that by the 
time they achieve high school education they will have 
an interest for a particular type of trade where they could 
further excel in higher education. If they are not good 
students, they become dropouts and could achieve a skill 
through the ITIs or through the tool rooms. 

We do not have enough tool rooms in the country. 
We have only six tool rooms in the whole country. We 
have a population of 110 crore people. 1 he investments 
are coming into billions of rupees into the country: But 
we have only six tool rooms. Each tool room has 'a 
capacity of only 100 children. How do you expect the 

skilled workforce to come up in the rural areas to meet 
the demand which is coming up in the future? I insist 
that this technical education and skill development sho!Jld 
start from the primary Il!vel to the higher secondary level. 

I remember one thing in our school days. I do not 
know if that trade is still there. There used to be a 
hobby centre in every school. I do not know whether it 
is functional now or not. There was another class for 
moral education. Today you see that the society is so 
much divided that you see Hindus, Muslims, Sikhs and 
Christians, everybody raising the slogans. Let us 
remember the words of Swami Vivekananda. Swami 
VlVekananda said everybody has got a religion and they 
are like streams, they all flow into the ocean. When they 
flow into the ocean, all the religions seek one goal - the 
Brahma or the God or the Bhagwan or Jesus Christ or 
Allah. But all the rivers lead to that Bmhm Gyan. It may 
be any religion. 

Therefore, this moral education is a very important 
factor, a very important part of education in the school 
days when we were studying. But I do not see the moral 
education classes now where you could build up young, 
secular children knowing about secular religion and not 
SQuabbling at the top for petty political gains. 

Madam Chairperson, you have given me lot of time. 
There is a lot to speak. If you start adding higher 
education, it becomes longer. So, I would like to restrict 
my speech to higher secondary education. I would plead 
with the hon. Minister through this Private Member's 
Resolution which is a very Important Resolution. Hon. 
Member Shri Ram Kripal Yadav brought it and I thank 
him for that. I plead with the hon. Minister that they will 
have some concem and think about the poor States like 
Orissa and particularly my KBK n3gi0n. Besides, they must 
strengthen the educational system in Orissa. Now we 
have got 13 .new districts in Orissa which came up in 
the last about ten years. 

In certain new districts, we do not have Kendrlya 
Vidyalayas and Navodaya Jawahar Vidyalayas. So, I 
would request the hon. Minister to establish one Kendrlya 
Vidyalaya in Nawapara district because in my district, 
there is a Navodaya Jawahar VidyaJaya and a I<endriya 
Vidyalaya. So, I would request for a Kendrlya Vidyalaya 
in Nawapara district. 

MADAM CHAIRMAN: SOO Dec, please stop for a 
while. The time for discussion on this Rl3solution is over. 
We may extend it by half-an-hour. 
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SEVERAL HON. MEMBERS: Yes. 

SHRI BIKRAM KESHARI DEO: Therefore, I would 
request the hon. Minister that when they establish 
Kendriya Vldyalayas in future, a Kendriya Vldyalaya may 
be established in Nawapara district, and a Kasturba 
Gan<l1i Balika Vidyalaya in my district Kalahandl and in 
aD the 30 districts of Orissa. 

Also, they should open more Kasturba Gandhi Ballka 
Vidyalayas in Haryana and Uttar Pradesh where the 
iDiteracy among the women is highest in the country while 
they are developed and richer States because of their 
closeness to Delhi or because of their natural assets. 
The States like Orissa, Bihar and Jharkhand are totally 
neglected. 

{Translation! 

KUNWAq MANVENDRA SINGH (Mathura): Madam 
Chairman, I would lika to raise certain points here with 
your permission. 

MADAM CHAIRMAN: AH right 

KUNWAR MANVENDRA SINGH: I am grateful to 
Shri Ram Kripal Yadavji and would like to thank him 
from the core of my heart for introducing a very important 
Private Member's BiH for' providing free and compulsory 
education at higher secondary level. This is a very 
important issue. Education is not in good shape in the 
country. The Govemment edcuational institutes are not 

running wei. " we look at the condition of old Government 
colleges, we will find that they are in bad shape. I have 
visited many places. I have seen it in Uttar Pradesh. 
There were many good Govemment colleges in my 
parliamentary constitUency, but today their buildings are 
in a dilapidated condition, there is no sufficient staff and 
teachers over there. Earlier there were very good 
playgrounds but now they do not exist there, The concition 
is getting worse day by day. It is very astonishing and 
shameful also. We used to provide good educational 
facilities over there, but today our children cannot get 
good education, even if they wish. It seems that the 
number of students is declining day by day. The reason 
behind it is that, the students are not getting good 
educational facilities. On the other side, the number of 

private educational institutes is increasing. What Is 
satisfy!ng Is that, the private inatItutes opened, in urban 
on rural areas are providing good and satisfactory 
education and thoee institutes have good number of 
students on their roB. But the people from ordinary famifiea 
face difficuIIIea due to high amount of fees charged by 
these institutions. The Government have been asked to 
provide cornpulaory higher edcuatlon. The Govemment 
should give special attention in this regard. The hon'ble 
Minister Is present here. 

I remember that In 1984, when I was Member of 
Parliament, hon'ble Rajiv Gandhijl was our Prima Minister. 
At that time, the cbcuseion on education policy was held 
and probably Shri Pantji was the Education Minister. It 
was said as to why not nationaIIsatIon of education should 
be done? We should undertake nationaHsation of the 
education. As it has been observed and I have also 
mentioned that on the one side the situation of 
Government colleges or institutions is bad, whereas on 
the other side, in case of Kendriya Vidyalayas and 
Navodaya Vidyalayaa which are run by the Union 
Government, the level of education Imparted over there 
is better. They are most sought after institutions. Many 
people approach us to get admission In those schools. 
But there are certain limitations. The wards of offICers 
and employees of Central Government are given priority 
in admission over there. Besides, the wards of defence 
pen;onnel are also given preference in admiesion In those 
inatitutIona. However, I would like to tell you as to why 
the level of education in those schools Is better? Such 

people of the aocelty send their wards in Government 
achooia, Kendrtya Vidyalayas and Sarvodya Vidyalayas 
to get educetion. One of the reasons for this Is that 
teachers there can be transferred anywhere in the country. 
H a complaint is filed, they can be transferred even to 
Kanyakumari or Assam. They can be transferred anywhere 
in East, North, West or South of the country. Therefore, 
they are afraid of transfer. But we do not have any such 
system. H we see the condition of Primary or Middle 
school, we will feel sorrY. Even after 60 years of 
independence, we find our students studying under the 
trees. The buildings constructed over there are in 
dllapidaled condition, there is no boundary wall. Many a 
tim8a. I have got an opportunity to visit achooIa where 
our children study. I vIait my parliamentary constitue~ 
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very often Pigs roam freely there and heaps of galbage 
are lying there. The vlNagars have turned those bulldlnga 
in lavetories, because there are no lavatories there. There 
is no clean drinking water available for school children. 
Health facilities are not available and there Is no physical 
education. There is no playground. Then, how can we 
tell those children to overcome their psychelity. I 
understand that a good atmosphere which should be 
made available to children is getting vitiated day by day. 
Teachers do not tum up in schools. Besides, the schools 
having requirement of 4 or 6 teachers are having only 
two teachers. 

Madam Chairman, I r~member when last time I 
contested the elections, during the election campaign, a 
child pulled my Kurta and asked me in Braj language-
'Marvendraji, if you win the elections, whether these 
teachers will tum up in schools to tesch. See the feelings 
and agony of the child who wants to study, but the 
teachers do not tum up in schools. They do politics, 

cultivate their fields or are remain in contact with the 
politicians, because they are teachers, and have influence 
in the soceity. We do not talk of dismissing them. But if 
they are transferred, we do not let it happen and want 
that the teacher should remain in that school, because 
they are our men. We have our own interest in it, because 
we take work from them for votes. Through you, I would 
like 10 submit that there should be serious COOJIideration 
about this. Children are backbones of our COWltry, they 
are future of our country. If we do not impart good 
education to them, how can we progress. 

We agree that we have made a lot of progress in 
regard to private education. We have made a lot of 
progress in technical education. If you go from Delhi to 
Mathura, Agra, you will see good schools, technical 
education institutes, I.T. education institute, where quality 
education is imparted through MBA courses etc. on both 
sides of road. But fees of those schools are very high. 
AIongwith it, I would like to say that there are many 
such centers where certificates are given In exchange of 
money, but there is no teaching work oY8l' there. The 
students of my constituency come to me with computer 
diploma for jobs. If we send them anywhere alongwith 
recommendation letter they are intervl8'ft'8d and entrance 
exam Is taken, but they do not qualify the exam because 

they do not even know basics of it. But they are having 
certificates. The Government would have to look into th, 
matter as to whether the organisations to which licence 
or permission have been granted, are really securing 
future of these youths or imparting education to them or 
not. The Government should set up a Committee in this 
regard. 

MADAM CHAIRMAN: The inquiry of private institutions 
should be conducted. 

KUNWAA MANVENDAA SINGH: A Committee should 
be set up in this regard. The officers appointed by the 
Government come from Jaipur to conduct B.Ed. exams 
in coIleages which are having building on papers only. 
Licences are given to such institutes because they give 
bribe and the situation is such that in absence of building 
they are running school from sma/I places. There are no 
students, they take money from them, the owners of those 
organizations are earning crores of rupees. Fake 
institutions are mushrooming one after another. Is it not 
the duty of this House, or hon'ble Minister to conduct an 
inquiry and check the practice of playing with their future. 

I do not know about other States, but I know that 
centres are sold in Uttar Pradesh, I know many such 
schools, whether they are intermediate or private 
Institutions which are involved in such practices. Private 
institutions are sold in Iakhs of rupees and it is said that 
from Diatrict Education Officer to Education Minister of 
State and many high ranking officers are involved in this 
racket, who are paid bribe of crores 01 rupees so that 
their centre may fall in remote areas where help in 
copying is given. As. 3000 per subject are changed from 
the guardians of students and the rates of first division. 
second division or distinction are fixed. The Government 
must conduct an inquiry now because presently exams 
are going on in my area. When I tried to take up the. 

matter with the District Education Officer, I came to know 
that he was helping examinees in copying. The local 
administration is also involved in it, everybody is given 
bribe. Whether it is intermediate exam, high school exam. 
B.A. exams, B.Sc. exams or M.Sc. exam or technical 
education exams, copying is going on. Why are we 
pushing the futrue of our children towards darkness? wtry 
is our Government not paying attention to it? It needs to 
be considered very seriously. 



455 APRIL 17, 2008 456 

{English} 

MADAM CHAIRMAN: Mere education Is not enough; 
skiD development must be there. 

{Translab"on} 

KUNWAR MANVENDRA SINGH: Madam, it is 
happening there openly. All know it, you too might have 
known about it. It might be happening in your area also. 
It is happening in several states where a teacher is 
appointed but he does not go to school because he gets 
a saIaIy of As. 8000 per month and he keeps another 
teacher in his own place for Rs. 2000 per month. He 
remains at his home and the other teacher goes to school 
to teach the children. later on, it is found that he further 
outsources the task of teaching to another third teacher. 
A number of such cases have taken place. They do not 
teach children at all. The teachers do not go to school. 
The children retum to their houses. The whole atmosphere 
of education continues to be vitiated. I would, therefore 
like to submit through you that we should give a very 
serious consideration to it otherwise the child who is future 
ot our country might be deprived of education. May be, 
children of a few wealthy people receive good education 
in good schools and co1leagues but the people belonging 
to the middle class. backward classes, the tribaJs and 
the poor people have also got rights under the ConstiIution 
so that they become good citizens after receiving good 
eduCation, achieve nigher social position and become well 
qualified but who is responsible if they are not given 
good education? It is our responsibility. It is responsibility 
of this august House. It is the responsibility of our 
Government. We must address it. It is a very serious 
matter. 

{English] 

It is said that "health is wealth" " is also said: 

"When wealth is lost. nothing is lost; 
when health is lost. something is lost; 
when character is lost, everything is lost." 

{Translation} 

If we do not get education in schools, if children are 
not given an opportunity to· build their character then 

wherever we go whether we join polltlc8, administration 
If any busineea,we won't be. succeasful. 

18.00 twa. 

We are lacking In character rather national character. We 
cannot achieve anything if we are not committed to our 
country. Our society Is replete with a lot of disparities. 
We people are in politics. Various allegations ranging from 
corruption dishonesty to elitism are levelled against us. 
The reason is that we are tacking in character. We have 
obse.ved that corruption Is rampant in the administration. 
If we tum to business we see on T.V. and in newspapers 
that fake medicines are seized. Who is manufacturing 
spurious drugs? These are the people who albeIt want to 
give fife back to the society but a poor man dies il he 
consumes thet spurious drug. What could be a greater 
offence than thet of this untoward incident? We lack In 
national charater. Our engineers build bridges. The bridge 
which is supposed to survive for 10 years collapses 80 

early. Today we observe that construction cost of the 
roads being constructed under the Pradhan Mant,; 
Gramesn Sadak Yojna is As. 22 lakhs but condition 01 
these roads Is also quite inferior. When I had reported 
about it an enquiry cortunittee visited that place. I received 
a phone call that an amount of As. eo lakhs was being 
collected as donation in my constituency of Mathura. 
When I asked about the Identity of the caller, he refused 
to reveal the same and he told that he was a contractor 
but the Committee which would be coming in connection 
with enquiry win be given Rs. 60 lakhs. The enquiry 
report was submitted and no fault was found therein. 
The reason for this is our education. Quality education 
needs to be provided in our society . ... {lnterrupt;ons) 

MADAM CHAIRMAN: But moral edJcation should also 
be imparted. 

KUNWAR MANVENDRA SINGH: Quality education 
should be imparted be it physical education. moral 
education which will build character of chidlren in every 
way. We are talking of quality education which must be 
imparted. Nothing can be achieved unless education is 
nationalised by the Govemment. It is my suggestion that 
the Central Government should pay attention to it. 
Teachers should be paid higher salaries. They should 
also be transferred. Many people have suggested it to 
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me that primaryeducatlon can only be reformed when 
teaehers are paid higher salaries. The Govemment should 
spend more 'I,Inds on education so that children can at 
least have a shelter on their heads when they study 
during rainy and winter seasons. 

Madam Chairman, our Govemment have provided 
meals for children. We have an organisation in our area 
called 'Akshya Patra' which I had once visited, it arranged 
food for 70 thousand children· last year. It had prepared 
very good fQOd for children which I had also eaten. It is 
thinking of preparing food for one lakh children, next time. 
Their mobile van carries food. It has double benefit. Firstly 
it has enhanced the attendance of children in schools 
and secondly, those children who were hardly able to get 
food once a day are now able to get very nutritious 
food. I have visited such schools and I have found that 
children are taking interest in their studies. The 
performance of such schools in terms of results has 
increased because they are having good food. 

Madam Chairman, Sir, I have seen many schools 
where the N.G.O.s are not as good as the 'Akshay Patra'. 
The state of affairs there is such that there are only two 
teachers-one principal and one teacher. There, they 
themselves cook food. Their whole day is spent in cooking 
food. Some children are able to get it while some are 
left without food. We read in newspapers that some 
children fall ill due to sub-standard food. Thlt Union 
Govemment allocates funds for good food for children 
but it should also ensure that the funds are not misused. 
Funds should be provided to the N.G.Os. The N.G.Os 
like Akshya Patra have initiated work in many districts. 
Many more N.G.O.s can be roped in to see that optimum 
utilisation of funds is made and good food is provided to 
the children and number of children in schools is 
increased and good exam results are achieved and 
children are helped in becoming well qualified. 

To conclude with these words, I whole heartedly 
support the BiR and hope that in future the Ministry of 
Human Resource Development will think of nationalisation 
of education while laying emphasis on the kind of 
education which was initiated during the regime of hon'ble 
late Shri Rajiv Gandhi. By doing so, we can provide 
quality andheafthy education in every nook and comer 
of India be it urban or ru~I, tribal or downtrodden area 

so that our children can become good citizens of the 
country and the country makes progress in the right 
direction. 

(English! 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Madam Chairman Sir, I have gone 
through the discussion in the House on the Private 
Member's resolution moved by Sri Ramkripal Yadav on 
31st August, 2007. In that resolution he has urged upon 
the Govemment to take required steps to 'ensure that 
free, compulsory and uniform education up to the higher 
Secondary level is provided to the chndren. 

I may not be in a position to by name answer all 
the apprehensions that have been raised by the hon. 
Members, but at the onset would like to thank Shri 
RamKripal Yadav for having brought in this very important 
Resolution. I would also like to thank Shri Aaron Rashid, 
Dr. K.S. Manoj, Shri Thawar Chand Gehlot, Shri Mahtab, 
Shri Shailendra Kumar, Shri R.P. Verma, Dr. Sebastian 
PaUl, Shri Chandrappan, Shri K.S. Rao, Prof. Ramadass, 
Shri B.K. Deo, and Kunwar Manvendra Singh for having 
actively participated in the deliberations and for having 
given their valuable suggestions in this regard. 

Let me at the outset reiterate that education to us is 
a matter of faith and we have always accorded utmost 
importance to education because we definitely believe 
that education is the panacea for all our problems and 
our difficulties, as has been emphasized by so many of 
my hon. colleagues. Even during our freedom movement, 
our national leaders including Gandhiji had emphasized 
that education needs to be the basis of all our 
development and growth. In the Constitution which was 
adopted soon after our Independence, our leaden;, took 
care to ensure that we did provide to meet the educational 
needs of the children of our country and also the 
requirements of our country. However, our financial and 
infrastructural constraints did not permit us to actually 
devise or formulate any grandiose schemes or even 
provide ambitious priorities for our educational system 
We started with a very humble beginning by making 
provisions in Part IV of the Constitution which ensured to 
provide free and universal primary education tor aU our 
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children within 10 years of the commencement of the 
Constitution. But we have not remained in this position 
and there has been a sea change in our approach and 
conception of what the educational system needs to be 
for our country. We had adopted a federal fonn of 
Government wherein the State Governments are free to 
function within their respective jurisdiction, with a fair 
degree of autonomy. Since it was thought and felt that a 
uniform pattern of education would not only be difficult 
but would also not be desirable. Education was, therefore, 
allotted to the State Governments in the constitutional 
scheme of distribution of power between the Union and 
the State Governments. 

It was also felt that every State could decide for 
itself what would ideally be suitable for the States and 
they would come out with a system Which would cater 
more to the local needs, requirements and resoun::es of 
that particular State. We were quite c:onsciou8 that so far 
as the education system was concerned, we ahouId 
always settle for the best. 

I would just like to go back slightly. The National 
Policy of Education, which was introduced in 1986 and 
later modified in 1992, which envisages a national system 
of education based on a national curriculum " •• 18WOric 
which would contain a common core along with other 
components that are flexible. The National Curriculum 
Framework, 2005, which is NCF 2005, has been 
formutated through a wide participatory PfOC888 wheAt 
the concems of aI the stakehoIdera went acIu8IIy taken 
into consideration. The NCF 2005 envisagea atJwngIhenIng 
the national system of education in a pIuraIi8tic society 
based on the values 81lShrined in the ConstituIion of India, 
such as, social justice, equality and HCUlariam. The 
NCERT has prepared the syllabi for aI CIaase8 and in 
the light of NCF 2005, the State Governments are 
eJq)8Cted to revise syllabus for the respective State BoardI 
based on the NCF 2005. 

It is, therefore, not conect to say that we have not 
attained sufficient progress in the field of education. Now, 
if we go back to our Iitefacy figure, wherein our literacy 
was around 18.33 per cent when we attained our 
Independence or rether in 1951 when our literacy rates 
were as low as 18.33 per cent. In 2004, accorcIng to the 
National Sample SUrvey, our literacy is around 87.30 per 

cent wherein the male literacy is n per cent; and the 
female Hteracy is 57 per cent. We must realize that the 
educational development in a country as large as India 
which was subjected to exploitation during centuries of 
colonial rule, not only was but continues to be a gigantic 
task and there is after all no magic wand that can alter 
the system overnight. The first important step that was 
adopted in this direction was the 86th Constitution 
Amendment Act making free and compulsory education 
for all children between 6 and 14 years of age a 
fundamental right. This constitutional amendment was 
brought In 2002. The new article 21 A which made right 
to education a Fundamental Right has not been 
operationaIi8ed 88 yet but let me infonn the august House, 
through you, Madam, that we are definitely actively on 
the job and I have reasons to beUeve that the legislation 
would soon be brought before the House. Instantly, there 
has been no provision that has been made in the 
Constituticii'I which would say that aec:ondary and higher 
secondary education made be made free and compulsory, 
which is not a constitutional mandate that we have. Even 
as we have a constitutional mandate which says that 
tree and compuIeory education needs to be provided for 
aI those children between the ages of 6 and 14 within 
our country. 

But for LmIvef8aIisation of elementary education which 
we have already been doing in the country, there are 
three major components which we go by. The first one 
would be the SIuv6 ShiIctIhII ~ the second one 
would be the t.fid.day Meal Scheme and of course, the 

third would be the Kaaturba Gandhi s.HIrs V~JIlI8. 

Turning to the Sarva Shiksha Abhiyan, this was 
Implemented In the year 2001-02 with the ba8Ic objective 
of unlversalising enrolment in elementary education, 
beaIdee enrolment, even retention by the year 2010. When 
we go into the achievements under the Sarva Shiksha 
Abhiyen, the. gross enrolment ratio in 2004-05 is 108 per 
cent for the PrimarY level and 70.5 per cent for the higher 
primary level. Madam, 98 per cent of the rural population 
have acceu to primary schools within one kilometre. 
This is one of the norms. According to the Sarva 
Shikahe Abhiyan. thent has to be a achool every one 
IdIomeI1'8 to make elementary aduc8tIon accessible for 
the chiIdrerI. 
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Out of school chHdren, the percentage has come 
down to less than four per cent of the population. Out of 
school Children were about 4.4 crore in 2001 and today 
they are around 76 lakh. Yes, we do agree that these 
are the children which we would call the hard to reach 
children, probably children belonging to migrant families 
but our efforts are still on to ensure that this number 
would also come down. 

Madam, 8.81 lakh additional teachers have been 
recruited up to 31st December 2007; 1.87 lakh new 
schools have been opened up to 31st December 2007; 
and 7.56 lakh additional clan rooms have been 
constructed up to 31st of December 2007. 

MADAM CHAIRMAN: The time al/oUed for the 
Resolution is over. H the House agrees we may extend 
the time tiN the Minister's reply is over. 

SEVERAL HON. MEMBERS: Yes, Madam. 

MADAM CHAIRMAN: It is agreed. Madam, you may 
continue. 

SHRIMATI D. PURANDESWARI: The other two very 
important components in Ssrvs Shiksha Abhiylln would 
be the Education Guarantee Scheme and the altemative 
innovative education. These two schemes primarily focus 
on those children who do not go to the schpol or are 
unable to go to the school. These two schemes actually 
provide bridge courses to ensure that children out of 
schools are actuaRy brought into these centres, are given 
bridge course and once they are wen equipped then they 
are mainstreamed into education. These two components 
have been very effective in ensuring that out of school 
children are actually brought into the main stream of 
education. 

This laudable Ssrvs Shiksha Abhiysn is supported 
by probably the largest meal scheme that we have in 
our country, which is the Mid Day Meal Scheme. Today, 
it covers 9.7 crore students in all the blocks up to class 
five and 1.67 crore students in 3,479 educational 
backward blocks up to class eight. This is up to 
2007-08. Now, the Mid DaY Meal Scheme has been 
extended to cover all the children in all the Sarvs ShiIcshB 
AbhiYl1n schools, the. Government-aided and the 

Government schools up to claas eight. Therefore, this 
large meal scheme today would cover around 13.9 crore 
children aU over the country. 

Tuming to the nutrition that is given to the children 
through the Mid Day Meal Scheme, the Government 
provides grains free of cost to the States to cook for the 
children. Conversion cost is provided to ensure that the 
children receive the required amounts of Carbohydrates 
and Protein in their food. Definitely, through you, Madam, 
I would like to apprise my han. colleagues that unless 
there is community ~ I do not think this scheme 
can actually do wen to the extent that we would want 
this scheme to do. 

There are Parent Teachers Associations that are 
formed in the schools to ensure that the parents come 
to the school, check the meal to ensure that this meal 
is cooked in good hygienic conditions and nutritious food 
is served to the children. So, I would request my hon. 
colleagues, through you Madam, that if they could bring 
that kind of pressure on the State Governments to ensure 
that the Parent Teachers Associations are actually 
strenglhened and are functional for the weHare and the 
good of our own children. 

Tuming to the Kasturba Gandhi Balika Vldya/ayas, 
these are residential schools at the upper primary level 
for gir1s predominantly belonging to the Scheduled Castes, 
Scheduled Tribes, OBCs and the minority communities. 

These are implemented in the educationally backward 
blocks where female literacy rate is actually much below 
the national average and there is a wide gender gap in 
literacy which is above the national average. This is 
already being implemented in 24 States and 2180 KGBVs 
have been sanctioned upto March, 2007 and the number 
operational upto 31st December, 2007 is 2180 KGBVs. 
Now, 410 new KGBVs would also be set up under the 
revised guidelines which would be effective from the 1 st 
of April, 2008. We already have sanctioned new KGBVs 
to some districts and this scheme covers 1,82,960 gins. 
This is the extent that the KGBVs are functioning. 

So far as universalisation of secondary and higher 
secondary education which is the thrust of the resolution 
that haS been brought in by my hon. colleague, 
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Shri Ramkripal Yaclav, is ooncemed, there is a 29 per 
cent drop-out rate between classes t and V, a 51 par 
cent drop-out rate in classes I and VIII and 62 par cent 
drop-out between classes I and X. The gross enrolment 
ratio that we have for classes IX to XII is around 40 par 
cent. So, it is essential that even as we talk of 
universalising secondary and higher secondary education, 
we need to ensure that we address these problems that 
still exist in the elementary education. It is after all the 
children who come out of elementary education go into 
secondary and higher secondary education. Therefore, 
tmiversaJisation of S8COIldary education could be definitely 
tackled or rather answered after we have strengthened 
the lacunae that we have in the elementary education. 
Even then, the Central Government has taken several 
initiatives in the secondary and higher secondary levels 
of education in the shape of Kendriya Vldyalaya 
Sangathans that we have and also the Jawahar Navodaya 
VJdyaiayas that are there in the secondary education level. 

Now, there are 554 Navodaya VldyaJayas which Is 
one per district and 972 Kendriya Vldyalayas which are 
primarily meant for transferable Central Government 
employees. But this does not mean that the general 
students belonging to the citizens of the area do not get 
into the Kendriya Vidyalayas. There is a percentage of 
seats which is aRocated to the children from the local 
area also. About 44,000 Govemment secondary schools 
are to be strengthened in the ensuing Eleventh FIVe Year 
Plan. There is a thought process to establish 6000 model 
schools to be opened at the block level, one in each 
block. which would actually be model schools for the 
schools in that area to follow. New schools would be 
provided in such areas where there are no schools that 
exist. So. the 6000 model schools would first cater to 
such areas which do not have schools and the rest would 
be distributed. An amount of As. 130 crores has been 
provided in the budget for setting up Navodaya Vldyalayas 
in 20 districts with a large concentration of SCs and STs. 

Coming to the aspect of free education. SaNa 
Shiksha Abhiyan. that is elementary education, is free for 
all children between the ages of six and fourteen. Coming 
to the secondary level of education, education in Jawahar 
Navodaya Vidyalayas is again free for children because 
these schools basically cater to the children belonging to 

the disadvantaged sections of aoclety.· In the Kendriya 
VJdyaIayea there is no fee 88 8uch which Is charged 
from the students but there Is a Vidyalaya Vlkas Nidhi 
which Is collected from the child which Is to the tune of 
Rs. 140 and this is basicaHy for the upgradation of 
laborat0rie8, keeping of libraries and so on and 80 forth. 

As I had mentioned earlier. education being a State 
subject, it is for the States to consider if they would want 
secondary education to be free. Uniformity in education 
is the other thrust area in the Resolution. India. as we 
aU are awa .. , is a country of great diversity. The diversity 
is not onty geographical but it also cuts across religions, 
cultures, traditions. languages, etc. Therefore. taking 
diversity into consideration. uniform syllabus may not be 
acceptable to the sentiments of 80 many people. That is 
why every Stale has Its own State syllabus. Every Slate, 
taking into consideration the sentiments and the 
sensitivities of Its own State. incorporates them into its 
syllabus. Therefore. a uniform syllabus at this point in 
time would not be desirable and would also not be 
possible. However. there is a core curriculum thai is 
provided in the National Curriculum Framewoti< 2005. 
which is used throughout the country. The States are 
free to adopt and accept the National Curriculum 
Framewoti<. There is a uniformity in the education sector 
in the "ten plus two plus three- system that we follow. 

There was a question raised about para teachers. 
There are today around 10.91 per cent of para teachers 
in the total number of teachers that we have. The reasons 
the Slates have to tum towards para teachers was there 
was a sudden spurt in the enrolment in the Sarve Shlksha 
AbhIyan programme. This has lead to shortage of qualifl8d 
teachers and which was why para teachers were recruited. 

However, even as teachers stepped into service. we 
ensure that they are given a pre-service training where 
the teachers are trained for a short period of lime. If 

they are already experienced teachers, then they undergo 
a training of thirty days. " they are inexperienced, then 
they do undergo treining for sixty days before they come 
into the profession of teaching in the SaNa Shiksha 
Abhiyan schools. 

Some of the other concerns that have been raised 
today were with regard to aHocation for education. The 
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Natioral Common Minimum Programme assure(l six per 
cent of GOP allocation for education. We still ~nd by It. 
We are stiU committed to the allocation of six per cent of 
GOP towards education. But yet the hon. Members would 
need to keep in mind that six per cent of GOP that we 
have assured for education is not simply the Govemment 
of India's share. But it is the share of both the 
Govemment of India and the share of the States put 
together. Over the years, even as the share of 
Govemment of India has been going up, there is a slight 
decline in the States' share. So, through you, I would 
request the hon. Members to put pressure on their 
respective State Govemments to ensure that the States 
do not cut It down and must rather Increase It. 

The allocation for education between the Tenth and 
the Eleventh Plan, there has been a considerable 
iacrease. Allocation in 2008-09 for elementary education 
was As. 34,400 crore and for 2007-08 it was As. 28,674 
crore.ln terms of percentage of public expenditure, 
thirteen per cent is the expenditure between the State 
Govemments and the Central ~vemment. 

There also has been concems raised about vocational 
education wherein it was felt that we have not been 
doing sufficiently enough to ensure that the skills are 
upgraded or rather the children are being given skilled 
development education. There are already 9,500 vocational 
schools with a capacity of ten takh students. THe Eleventh 
Plan target is to ensure that 10,000 more vocational 
schools would be introdUced with relevant curriculum and 
with the relevant courses also. Even in the CBSC there 
is life-skin education that Is provided to children in the 
classes from six to eight. The thrust of this education is 
to ensure that children gain an insight into their own 
personalities besides acquiring and understanding of their 
environment. This would ensure or rather help the child 
to actually look into herself or himself, identify the strength 
and then also identify the interest. So, the child even at 
the class six in the CSSE schools is exposed to vocational 
education. 

As we are all aware, an ideaJ education system needs 
to be pyramidal in shape wherein the broad-based would 
represent the school education, the middle portion the 
secondary education and the top those echelon students 

who would want to pursue specialized professional or 
disciplines in education. Unless there is a vocational bias 
in the secondary education, we would have more and 
more students transiting into higher education wherein 
the employment chances would be very narrow. Therefore, 
realising this that it is very essential that we need to 
give the right kind of support to vocational education and 
skiH development, the hon. Prime Minister himself has 
been very keen on the skill development mission, as has 
been emphasised by my hon. colleague, Shri K.S. Aao. 
We are also trying to come out with more polytechnic 
Institutions particularly some in public-private partnership 
to ensure that the disparity between the market 
requirement and what our institutes are chumlng out would 
be filled. So unless there Is a public-private partnership, 
probably this gap could not covered. 

Some of the other points which have been raised by 
Kunwar Manvendra Singh and also by Prof. M. Aamadass, 
I think, pertain more to the higher education which is 
beyond the scope of the Private Member's Aesolution 
that has been brought in. There has been a concem 
raieed by my colleague, Shri 8lkram Keshari Dec about 
the children with special naeds. An integrated education 
for disabled children and to mainstream them into regular 
schools has been a part of the Sarva Shiksha Abhiyan 
and inclusiveness has been one of the most important 
focussed areas of our educational policy. Here we have 
been taking the help and support of the NGOs to identify 
the children in the districts and bring them to school. We 
have been ensuring that the Sarva Shiksha Abhiyan 
schools have a barrier-free infrastructure so that these 
children do not have any diffICUlty in availing the facilities 
provided at the school. Madam, work-oriented education 
is also a part of the school curriculum as per the National 
curriculum framework 2005. There is an emphasis on 
moral education where the hon. coHeagues have spoken 
out their concerns about moral education. Education is 
ethical values, secularism, physical training and Sjlorts 
have aU been an integral part of the education system. 
Shri Deo has also raised concems about the KGBVs in 
the State of Orissa. In the State of Orissa, there are 114 
KGBVS which are all operational and particularly in the 
Kalahandi district, there are seven KGBVS which are 
operational. In the Naupada district, there are 4 KGBVs 
that are already operational. 
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With 1heee words, I think I have answered most of 
the concerns that have been raJsed by my colleagues 
here. I have answered almost 8V8f)'thIng. I have replied 
to all the apprahaneions and concems that have been 
raised by my colleagues. 

As I have mentioned earlier, let me once again re-
emphasise that education is an article of faith with us. 
We will not be able to play 8 very effective role in the 
emerging scenario when our COW'ltry is posed for 8 

phenomenal growth. The 21st Century has been 
uni\/8f'S8lly acknowledged as 8 knOwledge century and if 
we want India to play 8 leading role in the global affairs, 
we must ensure that education should be the focal point 
of all our programmes and priorities which we 818 very 
well seized of. 

With these words, I would request the hon. Member 
Shri Ram KripaI Vaclav - I do not see him here • to 
withdraw his rasoIutIon emphaslting that we will take all 
pro-active steps to improve the educational system 
keeping in mind the various suggestions that have come 
from the hon. Members. 

SHRI B. MAHTAB: It seems the hon. Minister does 
not want this to be made free.... (/nttIm.ptions) 

SHRIMATI D. PURANDESWARI: I never said that 
we did not want to make it free. I said this: "Let us 
strengthen elementary education. Let "s control the 
lacunae and firm up the lacunae that exiat In the 
elementary education." Definitely, we will think about higher 
education. 

MADAM CHAIRMAN: She has told about each and 
every thing. 

Hon. Members, I have to inform you that Shri Ram 
KripaI Vaclav who is the mover of this Resolution is not 
present in the House to exerciae his right to reply. 

Therefore, the Resolution moved by Shri Vadav has 
to be put to the vote of the ~. 

I will, now, put the Re8oIutIon regarding free and 
CDq)UIsory education up to higher eecondaty level moved 
by ShIi Ram KripaI Yadav to the vote of the Houle. 

The question is: 

"This Houae urges upon the Govemment to take 
effective steps to provide free, compulsory and 
uniform education up to Higher Secondary level In 
the country" 

[English} 

MADAM CHAIRMAN: Now, the House will take up 
Item No. 21 

ShrimaIi JyoIInnoyee Sikdar - not present. 

Item No. 22 - Shri Rasheed Ma800d - not preeem. 

Item No. 23 - Shri Haribhau Ralhod. 

11.38 hrL 

(II) LegIsIetIon tor the ovel'8l1 development of 
,....,. belonging to DenotHIed Trtbes and 
NoINIdIc Trtbes 

fT1M6IdJn} 

SHRI HARIBHAU RATHOD (Yavatmal): Madam· 

Chairman, I beg to move: 

"This House expr88S88 its concern over the plight of 
persona beIoIlgiIlg to Denotlfied trIbe8 and Nomadic 
trIJea Including Benjaraa and urges the Government 
to bring forward suitable legialation providing for: 

(i) promotion of educational and IICOIIOIT1ic interests; 

(Ii) QIt8eMIIion of p08I8 in the services under the 
State; and 

(iii) reservation of seats in the House of the People 

and the State Legla&atlve AssemblIes.' 

in favour of persone belonging to Denotified tribes 
and NomacIc tribee including Banjaru and lake aU 
neceeeary atape for their. 0Y8I8II development •• 
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Madam Chairman, thank you very much. Through 
you, I would like to raise the issue of those people who 
are about 15 crorea in the country and 90 percent of 
them are living below poverty line. I am talking of those 
people, who are called denotified and nomadic tribes. 
There should be constitutional provision.and constitutional 
safeguard for improving their educational and economic 
condition, making reservation of posts in services under 
the States, reserving seats in Lok Sabha and State 
Legislative Assemblies. The provisions which are 
applicable to Scheduled Castes and Scheduled Tribes 
should also be made applicable to them. This is my 
proposal. Who are these denotifled people? They are 
those who were notified as a criminal caste by the British 
Govemment. This criminal caste law was passed in the 
year 1871. It was e black and inhuman law. At the time 
of passage of this but, Mr. Stephen who was one of the 
Members, had said in his speech that lawyer is born in 
a lawyer's house, doctor in doctor's house and thief is 
born in a thlefs house . ... (Intrmuptions} 

{English} 

MADAM CHAIRMAN: Shri Haribhau Rathod, you will 
continue next time because the time is over 

SHRI HARIBHAU RATHOD: No, Madam, I will finish 
it. 

MADAM CHAIRMAN: You will continue next time 
because you are on your legt 

SHRI HARIBHAU RATHOD: All right, Madam, I will 
continue next time. 

MADAM CHAIRMAN: The House stands adjourned 
to meet on Monday, the 21st April, 2008 at 11 AM. 

18.40 hrs. 

The Lok Ssbha then adjoumed till EltJVB17 of /he Clock 
on Monday, April 21, 2008iVaisakha 1, 1930 (Sska). 
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ANNEXURE I MtlmbtN-wiIJII IndtIx to lInIIt8mId 0utI8II0n8 

MtImbtIr-wiss IndtIx to SIsnsd 0u6s1ions SI.No. Member's Name Question Number 

S1.No. Member's Name Question Number 2 3 

1. Shri Adsul, Anandrao V. 371 1. Shri Acharia, Basu Deb 3598, 3679, 

2. Shri Barad, Jasubhai Ohanabhai 361 
3728, 3756 

2. Shrl Adsul, Anandrao V. 3676. 3687, 
3. Sh,; Barman. Ranen 366 3736, 3755 

4. Shri Chitthan, N.S. V. 370 3. Dr. Agarwal, Dhirendra 3689 

5. Shrimati Deo,Sangeeta Kumari Singh 374 4. Shrl Ahir, H.ansraj G. 3576, 3771 

6. Shri Gangwer. Santosh 362 5. Shri Appadurai, M. 3580 

7. Shri Gehlot, Thawarchanc:l 372 6. Sh,; AthawaJe. Ramdas 3622 

8. Shri George, K. Francis 378 7. Shrl bared, Jasubhai Ohanabhai 3649, 3707, 

9. Shri Kharventhan, S.K. 362 3747, 3760 

8. Shri Barman, Hiten 3581. 3721, 
10. Shri Kumar, Nikhil 380 3748 
11. Shri Meghwal. Kailash 369 9. Shrl Barman. Ranen 3648. 3721. 
12. Shri Monc:IaI, Abu Ayes Monda! 368 3748, 3779 

13. Shri Parste, Oalpat Singh 364 10. Dr. Barq, Shafiqur Rahman 3599 

14. Shri Patel. Kishanbhai V. 375 11. Shrl Bhagora, Mahavir 3671. 3749. 
3761. 3769, 

15. Shri Prasad, Harikewal 373 3770 

16. Shri Satyanarayana, Sarvey 363 12. Shri Bhakta, Manoranjan 3627. 3694. 
3734 

17. Shri Shivajirao, AdhaIrao Patil 377 
13. Shri Shargava, Girdhari La! 3594. 3664, 

18. Shri Siddeswara. G.M. 376 3718 

19. Shri Singh. Chandra Shushan 377 14. Shri BoOOttaky, Narayan Chandra 3568, 3705 

20. Shri Singh, RampaJ 376 15. Shri Bose, Subrata 3721, 3748 

21. Shri Singh, Sugrib 375 16. Shri BudhoIiya, Rajnarayan 3559. 3642 

22. Shri Singh. Rajiv Ranjan "LaIan" 367 17. Shri Chandrappan, C.K. 3637 

23. Shri Suman, Ramji LaI 367 18. Shri Chavda, Harislnh 3566, 3620, 

24. Shri Thomas, P.C. 365 
3673, 3724 

19. Shri Chowdhary, Pankaj 3616 
25. Shri Tripathy. Bra;a Kishore 379 

20. Shri Dasgupta. Gurudas 3596 
26. Shri VaJlabhaneni. Balashowry 366 

21. Shrimatl Oeo, Sangeeta 3668, 3673, 
27. Shri Vasava. Mansukhbhai O. 374 Kumari Singh 3724 

28. Shri Verma, Ravi Prakash 371 22. SM Deora. MHind 3552, 3643 
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23. Dr. Dhanaraju, K. 3618, 3686, 47. Shri Kharventhan, S.K. 3656, 3712, 
3733 3743, 3759 

24. Shrl Dhotre, Sanjay 3605, 3682 48. Shrl Koahal, Raghuveer Singh 3554, 3657, 
3713 

25. Smt. Dutt. Prlya 3687 
49. Shrl Krishna, V~oy 3563, 3703, 

26. Shrl Fanthome, Francis 3807, 3700 3739, 3n1 

27. Shrl Franciaco, Cosme Sardinha 3802 SO. Shri Krishnaclas, N.N. 36", 3678 

28. Shit Gadakh, Tukaram Gangadhar 3564 51. Shrl Kulaste, Faggan Singh 3671, 3749, 

29. Shri Gadhavi, P.S. 3730 
3761, 3769, 
3nO 

30. Shri Galkwad, Eknath M. 3638 52. Adv. Kurup, Suresh 3603, 3692 

31. Shrirnati Gandhi, Maneka 3586, 3684, 53. Shrlrnatl Lakshmi Botcha. Jhansi 3585 
3732 

54. Shrl Maan, Zora ~ingh 3608 
32. Shrl Gangwar, Sant08h 3653, 3716, 

3746, 3762 55. Shri Madam, Vikrarnbhai Arjanbhai 3621, 3691 

33. Shrimati Gawali, Bhavana P. 3605, 3682, 56. Shrimati Madhavaraj, Manorama 3606 

3731 57. Shrimati Mahajan, Sumitra 3561, 3672, 

34. Shri Gahlot, Thawarchand 3641 3723 

35. Shri Gowda, D.V. Sadananda 3625 58. Shri Maharia, Subhash 3628 

36. Ch. Hassan, Munawar 3636 59. Shri Mahato, Narahari 3721, 3748 

37. Dr. Jagannath, M. 3619, 3n1 60. Shrimati Maheshwari, Kiran 3630, 3697 

Dr. Jatiya. Satyanarayan 35ss 61. Shri Mahtab, B. 3614, 3674 
38. 

62. Prof. Malhotra, Vijay Kumar 3592 
39. Shrimatl Jayapraci* 3583 

63. Shri Meghwal, Kailash 31)52, 3710, 
40. Shri Jindal, Naveen 3631, 3698 3745, 3763 

41. Shri Jogi, Ajlt 3629, 3696, 64. Shri Mehta. Bhuvaneshwar Prasad 3597 
3724 

65. Dr. Meinya, Thokchom 3635 
42. Shri Kanodia, Mahesh 3609, 3675 

66. Shri Mistry, Madhusudan 3730 

43. Dr. Kathiria, Vallabhbhai 3601, 3681, 
3730 67. Shri Mondal, Abu Ayes Mondal 3667 

44. Shri Khaire, Chandrakant 3579, 3655, 68. Shri Moorthy, A.K 3589 

3711 69. Shri Munnu, Hemlal 3587, 3663, 

45. Shri Khan, Sunil 3553, 3640, 
3717, 3753, 

3705, 3754, 
3767 

3n8 70. Shri Murmu, Rupchand 3610 

46. Shri Khanna, Avlnash Rai 3566, 3645 71. Shri Naik, Shripad Yesso 3669 
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12. Shri Nayak, Ananta 3588, 3671, 94. Shri· Rao, Rayapati SambasIva 9633, 3699 
3722, 3149, 
3761 95. Shri Rathod, Haribhau 3590, 3688 

73. Shri Nizamuddin, G. 3571 96. Shr! Reddy, G. Karunakara, 3555, 3644, 
3704, 3740, 

74. Shri Oram, Jual 3634, 3701, 3758 
3738, 3757 

97. Shri Reddv, M. Sreenivaaulu 3591, 3661 
75. Shri Owaisi, Asaduddin 3626, 3684, 

3693 96. Stvi Ra've Pall, Tulcalam ~ 3571, 3668, 
3735 

76. Shri PaHani Shamy, K.C. 3584, 3639, 
3658, 3114, 99. Shri Sai P~, A. 3615, 3683 
3744 

100. Shri Sai, Nand Kumar 3660, 3674, 
71. Shri Panda, Prabodh 3619 3725, 3751, 

3716 
78. Dr. Pandey, Laxminarayan S623 
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